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MINISTRY OF FINANCE
(Department Of Revenue)
(CENTRAL BOARD OF DIRECT TAXES)
NOTIFICATION
New Delhi, the 10th February, 2023

G.S.R 91(E).—In exercise of the powers conferred by section 139 read with section 295 of the Income-tax Act, 1961 (43 of
1961), the Central Board of Direct Taxes hereby makes the following rules further to amend the Income-tax Rules, 1962, namely:-

1. Short title and commencement.— (1) These rules may be called the Income-tax (First Amendment) Rules, 2023.
(2) They shall come into force with effect from the 1st day of April, 2023.
2. In the Income-tax Rules, 1962 (hereinafter referred to as the principal rules), in rule 12,-
(a) in sub-rule (1), in the opening portion, for the figures “2022”, the figures “2023” shall be substituted.
(b) in sub-rule (5), for the figures “2021”, the figures “2022” shall be substituted.

3. In the principal rules, in Appendix-II, for Forms ITR-1 SAHAJ, ITR-2, ITR-3, ITR-4 SUGAM, ITR-5, ITR-6, ITR-V and
Indian Income Tax Return Acknowledgement, the following Forms shall, respectively, be substituted, namely:—

INDIAN INCOME TAX RETURN Assessment Year

[For individuals being a resident (other than not ordinarily resident) having total income up to Rs.50 lakh, having
Income from Salaries, one house property, other sources (Interest etc.), and agricultural income up to Rs.5

thousand|

SAHAJ

(ITR-I) [Not for an individual who is either Director in a company or has invested in unlisted equity shares or in cases 2 0 2 3 = 2 4
where TDS has been deducted u/s 194N or if income-tax is deferred on ESOP]

FORM

(Refer instructions for eligibility)

PART A GENERAL INFORMATION

(A2) First | (A4) Date of Birth (AS) Aadhaar Number (12 digits)/ Aadhaar Enrolment Id (28
Name digits) (If eligible for Aadhaar No.)
(A1)PAN (A2a) Middle
Name
(A3) Last name
(A6) Mobile No. (A7) E-mail Address Address: (A8) Flat/Door/Block No. (A9)Name of
Premises/Building/Village (A10) Road/Street/Post Office Area/Locality
(A11) Town/City/District (A12) State (A13) Country (A14)
PIN code

(A15) Filed u/s (Tick) O 139(1)-On or before due date, 0139(4)-Belated, O0139(5)-Revised, | (A17) Nature of employment-
O 119(2)(b)- After Condonation of delay O Central Govt. [ State Govt. [l

[Please see instruction]

Public Sector Undertaking O
Pensioners-CG [ Pensioners-SG O
Pensioners-PSU O Pensioners-
Others [ Others O Not Applicable
(e.g. Family Pension etc.)

(A16) Or Filed in response to|[139(9), O 142(1), O 148, 0 153C
notice u/s

(A18) If revised/defective, then enter Receipt No. and Date of filing original return
(DD/MM/YYYY)

(A19) If filed in response to notice u/s 139(9)/142(1)/148/153C or order u/s 119(2)(b)- enter Unique
Number/Document Identification Number (DIN) & Date of such Notice or Order

(A20) Are you opting for new tax regime u/s 115BAC ? O Yes O No

(A21) Are you filing return of income under Seventh proviso to section 139(1) but otherwise not required to furnish return of income? - (Tick) O
Yes O0 No

If yes, please furnish following information

[Note: To be filled only if a person is not required to furnish a return of income under section 139(1) but filing return of income due to fulfilling
one or more conditions mentioned in the seventh proviso to section 139(1)]

@) Have you incurred expenditure of an amount or aggregate of amount exceeding Rs. 2 lakhs for

travel to a foreign country for yourself or for any other person? (Yes/ No) Amount (Rs) (I Yes)
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(i1) Have you incurred expenditure of amount or aggregate of amount exceeding Rs. 1 lakh on
consumption of electricity during the previous year? (Yes/No)

Amount (Rs) (If Yes)

(iii) Are you required to file a return as per other conditions prescribed under clause (iv) of seventh
proviso to section 139(1) (If yes, please select the relevant condition from the drop-down menu)

(Tick) O Yes OO No

PART B GROSS TOTAL INCOME

Whole- Rupee( ¥) only

B1 ‘i ‘Gross Salary (ia + ib + ic+id+ie) P

SALARY / PENSION
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80C 80CCC 80CCD(1) 80CCD(1B) 80CCD(2) 80D 80DD 80DDB SOE SOEE
(Details are to be filled in|(Details are to be(Details are to be filled in
the drop down to bdfilled in the drop downlthe drop down to be|
provided in e-filing utility) |to be provided in e-provided in e-filing utility)
Viling utility)
SOEEA S0EEB 80G 80GG 80GGA 80GGC SO0TTA 80TTB 80U

(Details are to
be filled in the

(Details are to be]
filled in the drop|

(Details are 1o
be filled in the|

drop down to down  to b€ drop down to be|
be provided in provided in e provided in e
le-filing utility) filing utility) filing utility)
Total deductions Total Income
C1 C2

(B4-C1)

I[Exempt Income: For reporting purpose

|Dr0p down to be provided in e-filing utility mentioning nature of exempt income, relevant clause and section

PART D - COMPUTATION OF TAX PAYABLE

D1 Tax payable on total D2 Rebate u/s 87A D3 Tax after Rebate
income
D4 Health and education D5 Total Tax and Cess D6 Relief u/s 89 (Please
Cess @ 4% on D3 ensure to submit Form
10E to claim this relief)
D7 Interest u/s 234A D8 Interest u/s 234B D9 Interest u/s 234C
D10 Fee u/s 234F D11 Total Tax, Fee and Interest (D5+D7+D8+D9+D10 — D6)
D12 Total Taxes Paid D13 Amount payable D14 | Refund
(D11-D12) (if (D12-D11) (if D12>D11)
D11>D12)

PART E - OTHER INFORMATION

Details of all Bank Accounts held in India at any time during the previous year (excluding dormant accounts)

SL

IFS Code of the Bank

Name of the Bank

Account Number

Credit

Select Account for Refund

1

1. Minimum one account should be selected for refund credit.

2. In case of Refund, multiple accounts are selected for refund credit, then refund will be credited to one of the accounts decided by CPC after processing the

return.

Schedule-IT Details of Advance Tax and Self-Assessment Tax payments

BSR Code

Date of Deposit (DD/MM/YYYY)

Serial Number of Challan

Tax paid

Col (1)

Col 2)

Col 3)

Col (4)

R1

R2

Schedule-TDS Details of TDS/TCS [As per Form 16/16A/16C/27D issued by the Deductor(s)/ Employer(s)/ Payer(s)/ Collector(s)]

TAN of | Name of the | Gross payment/ receipt which is | Year of tax | Tax Deducted/ | TDS/TCS credit out of
deductor/Collector  or | Deductor/ subject to tax deduction /collection | deduction/ collection | collected (5) claimed this Year
PAN/ Aadhaar No. of | Collector/Tenant

the Tenant

Col (1) Col (2) Col (3) Col (4) Col (5) Col (6)

T1

T2
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VERIFICATION
Stamp Receipt No., Seal, L son/ daughter of solemnly declare that to the best of my knowledge and belief, the information
\Date & Sign of Receiving| given in the return is correct and complete and is in accordance with the provisions of the Income-tax Act, 1961. I further declare that I am
Official making this return in my capacity as (drop down to be provided in e-filing utility) and I am also competent to make this return
and verify it.  am holding permanent account number .(Please see instruction).
Date: Signature:

If the return has been prepared by a Tax Return Preparer (TRP) give further details below:

Identification No. of TRP Name of TRP Counter Signature of TRP

If TRP is entitled for any reimbursement from the Government, amount thereof
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. Are you required to file a return as per other conditions prescribed under clause (iv) of seventh proviso .
(biv) to section 139(1) (If yes, please select the relevant condition from the drop-down menu) (Tick) o Yes o No
© If Revised/Defective/Modified, then enter Receipt No. / /
and Date of filing original return (DD/MM/YYYY)
If filed, in response to a notice u/s 139(9)/142(1)/148/153C or order u/s 119(2)(b) enter Unique Number/ Document (Unigque
(d) Identification Number (DIN) and date of such Notice/Order, or if filed u/s 92CD, enter date of Advance Pricing NumZer) / /
Agreement
(e) Residential A. Resident O You were in India for 182 days or more during the previous year [section 6(1)(a)]
Status in India . - - - . -
(for individuals) O You were in India for 60 days or more during the previous year, and have been in India for 365 days
or more within the 4 preceding years [section (6)(1)(c)] [where Explanation 1 is not applicable]
(Tick applicable
option) [ You are a citizen of India, who left India, for the purpose of employment, as a member of the crew of
an Indian ship and were in India for 182 days or more during the previous year and 365 days or more
within the preceding 4 years [Explanation 1(a) of section (6)(1)(c)]
[1 You are a citizen of India or a person of Indian origin and have come on a visit to India during the
previous year and were in India for
a) 182 days or more during the previous year and 365 days or more within the preceding 4 years; or
b) 120 days or more during the previous year and 365 days or more within the preceding 4 years if the
total income, other than income from foreign sources, exceeds Rs. 15 lakh. [Explanation 1(b) of section
6)(D(©)]
B. Resident but not | O You have been a non-resident in India in 9 out of 10 preceding years [section 6(6)(a)]
Ordinarily Resident - . - - -
O You have been in India for 729 days or less during the 7 preceding years [section 6(6)(a)]
[1 You are a citizen of India or person of Indian origin, who comes on a visit to India, having total
income, other than the income from foreign sources, exceeding Rs. 15 lakh and have been in India for
120 days or more but less than 182 days during the previous year [section 6(6)(c)]
[1 You are a citizen of India having total income, other than the income from foreign sources,
exceeding Rs. 15 lakh during the previous year and not liable to tax in any other country or territory by
reason of your domicile or residence or any other criteria of similar nature [section 6(6)(d) rws 6(1A)]
C. Non-resident O You were a non-resident during the previous year.
(i)Please specify the jurisdiction(s) of residence during the previous year -
S.No. | Jurisdiction(s) of | Taxpayer Identification Number(s)
residence
1
2
(ii) In case you are a Citizen of India or a Person of Indian Origin (POI), please specify -
Total period of stay in India | Total period of stay in India during the 4 preceding years (in days)
during the previous year (in days)
Residential D. O Resident O Resident but not Ordinarily Resident O Non-resident
Status in India
(for HUF)
(Tick applicable
option)
) Do you want to claim the benefit under section 115H? (applicable in case of resident) ‘ O Yes O No
(€3] Are you governed by Portuguese Civil Code as per section SA? Tick) M O Yes O No (If “YES” please fill Schedule 5A)
(h) Whether you are an FII / FPI? Yes/No  If yes, please provide SEBI Regn. No
@) Whether this return is being filed by a Representative Assessee? (Tick)® O Yes O No If yes, please furnish following information
1) Name of the Representative
?2) Capacity of the Representative (drop down to be provided)
A3 Address of the Representative
“) Permanent Account Number (PAN)/ Aadhaar No. of the Representative
Whether you were Director in a company at any time during the previous year? (Tick) M O Yes O No
1)
If yes, please furnish following information -
Name of Type of company PAN Wh.ether its shares are listed or Director Identification Number (DIN)
Company unlisted
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(Drop down to be
provided)
Whether you have held unlisted equity shares at any time during the previous year? (Tick) @ O Yes O No
(k)
If yes, please furnish following information in respect of equity shares
Name of | Type of PAN | Opening balance | Shares acquired during the year Sha.r es transferred Closing balance
company | Company during the year
Issue Purchase price
(Drop Face price per | per share (in
Date of
down to No. of | Cost of | No. of . value share (in | case of | No. of | Sale No. of | Cost of
e subscription . . e
be shares | acquisition | shares J purchase per case of | purchase from | shares | consideration | shares | acquisition
provided) P share fresh existing
issue) shareholder)
1a 1b 2 3 4 5 6 7 8 9 10 11 12 13

SCHEDULES TO THE RETURN FORM (FILL AS APPLICABLE)

Schedule S Details of Income from Salary
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3 Pass through income/loss if any * B

Income under the head “Income from House Property” (1k + 2k + 3)

(if negative take the figure to 2i of schedule CYLA)

Please include the income of the specified persons referred to in Schedule SPI and Pass through income referred to in schedule PTI while computing
the income under this head.

Furnishing of PAN/ Aadhaar No. of tenant is mandatory, if tax is deducted under section 194-IB.

Furnishing of TAN of tenant is mandatory, if tax is deducted under section 194-1.

Capital Gains

Short-term Capital Gains (STCG) (Sub-items 3 and 4 are not applicable for residents)
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a i In case securities sold include shares of a company other than quoted shares, enter|
the following details
a [Full value of consideration received/receivable in respect of unquotedlia
shares
b IFair market value of unquoted shares determined in the prescribedjiib
[manner
c [Full value of consideration in respect of unquoted shares adopted as perjic
section S0CA for the purpose of Capital Gains (higher of a or b)
Iii [Full value of consideration in respect of securities other than unquoted shares pii
i [Total (ic + ii) liiii
b IDeductions under section 48
i ICost of acquisition without indexation bi
Iii ICost of improvement without indexation bii
fii |[Expenditure wholly and exclusively in connection with transfer biii
iv  [Total (i + ii + iii) biv
c Balance (4aiii — biv) He
ILoss to be disallowed u/s 94(7) or 94(8)- for example if security bought/acquired
d within 3 months prior to record date and dividend/income/bonus units are received, 4d
then loss arising out of sale of such security to be ignored (Enter positive value only)
e Short-term capital gain on sale of securities by an FII (other than those at A2) (4c +4d) |Ade
5 [From sale of assets other than at A1 or A2 or A3 or A4 above
a i In case assets sold include shares of a company other than quoted shares, enter the|
following details
a [Full value of consideration received/receivable in respect of unquotedjia
shares
b  |Fair market value of unquoted shares determined in the prescribedjib
[manner
c [Full value of consideration in respect of unquoted shares adopted as perjic
section SOCA for the purpose of Capital Gains (higher of a or b)
Iii [Full value of consideration in respect of assets other than unquoted shares i
i [Total (ic + ii) laiii
b IDeductions under section 48
i ICost of acquisition without indexation bi
Iii ICost of Improvement without indexation bii
i |[Expenditure wholly and exclusively in connection with transfer biii
iv  [Total (i + ii + iii) biv
c Balance (Saiii — biv) ¢
d In case of asset (security/unit) loss to be disallowed u/s 94(7) or 94(8)- for example if Sd
lasset bought/acquired within 3 months prior to record date and
dividend/income/bonus units are received, then loss arising out of sale of such asset
to be ignored (Enter positive value only)
e ISTCG on assets other than at Al or A2 or A3 or A4 above (5c + 5d) IASe

6 [Amount deemed to be short-term capital gains

[ Yes

O No O Not applicable. If yes, then provide the details below

a (Whether any amount of unutilised capital gain on asset transferred during the previous years shown below was|
deposited in the Capital Gains Accounts Scheme within due date for that year?

SI. No.

IAmount not used for new
asset or remained

IPrevious Section under whichNew asset acquired/constructed
vear in| deduction claimed in - . —
which asset| that year IYear in which assetAmount utilised out|

acquired/constructed of  Capital  Gains

laccount

transferred

unutilised in Capital gains|
laccount (X)

2020-21 54B
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b [Amount deemed to be short-term capital gains, other than at ‘a’

Total amount deemed to be short term capital gains (aXi + b) A6
7 [Pass Through Income/ Loss in the nature of Short-Term Capital Gain, (Fill up schedule PTI) (A7a + A7b + A7c) A7
a [Pass Through Income/ Loss in the nature of Short-Term Capital Gain, chargeable @ 15% A7a

b [Pass Through Income/ Loss in the nature of Short-Term Capital Gain, chargeable @ 30% A7b

e IPass Through Income/ Loss in the nature of Short-Term Capital Gain, chargeable at applicable A7c
rates

8 |Amount of STCG included in Al — A7 but not chargeable to tax or chargeable at special rates in India as per DTAA

Xim NA 07' . [Whether
Amount of] to »/[Country Article Rate as per Treaty [[RC Section  off 22t 3S|Applicable rate [lower]
SL No. | above inname &jof obtained [ Act per LT. 6 9
fncome which ICode IDTAA |(enter NIL, if not chargeable) -1 Ad Act f (6) or (9)]
included N
1) 2) 3) 4) (5) 6) 7) 8) 9) 10)
!
10
a [Total amount of STCG not chargeable to tax in India as per DTAA |IA8a
b Total amount of STCG chargeable to tax at special rates in India as per DTAA IA8b
9 [Total Short-term Capital Gain (Ale+ A2e+ A3a+ A3b+ Ade+ ASe+A6 + A7 - A8a) IA9

B ILong-term capital gain (LTCG) (Sub-items, 5, 6, 7and 8 are not applicable for residents)

Long-term Capital Gains
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’ii |Cost of improvement without indexation bii
fii |Expenditure wholly and exclusively in connection with transfer biii
iv  [Total (bi + bii +biii) biv
c [Balance (2a — biv) 2c
d IDeduction under sections 54F (Specify details in item D below) 2d
e ILTCG on bonds or debenture (2¢ — 2d) B2e
3 IFrom sale of, (i) listed securities (other than a unit) or zero coupon bonds where proviso under section 112(1) is
applicable (ii) GDR of an Indian company referred in sec. 115ACA
a [Full value of consideration Ba
b Deductions under section 48
i ICost of acquisition without indexation bi
Iii ICost of improvement without indexation bii
fii |[Expenditure wholly and exclusively in connection with transfer biii
iv  [Total (bi + bii +biii) biv
c Balance (3a — biv) Be
d Deduction under sections 54F (Specify details in item D below) Bd
e ILong-term Capital Gains on assets at B3 above (3¢ —3d) IB3e

ES

IFrom sale of equity share in a company or unit of equity oriented fund or unit of a business trust on which STT is paid|
under section 112A

a ILTCG u/s 112A (column 14 of Schedule 112A) Ha
b IDeduction under sections 54F (Specify details in item D below) 4b
c ILong-term Capital Gains on sale of capital assets at B4 above (4a — 4b) IBdc

IFor NON-RESIDENTS- from sale of shares or debenture of Indian company (to be computed with foreign exchange|
adjustment under first proviso to section 48)

a ILTCG computed without indexation benefit Ba
b IDeduction under sections 54F (Specify details in item D below) Sb
c ILTCG on share or debenture (5a-5b)

IBS¢

IFor NON-RESIDENTS- from sale of, (i) unlisted securities as per sec. 112(1)(c), (ii) bonds or GDR as referred in sec.
115AC, (iii) securities by FII as referred to in sec. 11SAD (other than securities referred to in section 112A for which|
column B7 is to be filled up)

N i lIn case securities sold include shares of a company other than quoted shares,
lenter the following details
a Ll;‘ull value of consideration received/receivable in respect of| i
nquoted shares
b [Fair market value of unquoted shares determined in the prescribed ib
manner
¢ [Full value of consideration in respect of unquoted shares adopted
as per section SOCA for the purpose of Capital Gains (higher of a| ic
or b)
lii [Full value of consideration in respect of securities other than unquoted aii
shares
fiii ~ [Total (ic + ii) aiii
b IDeductions under section 48
i (Cost of acquisition without indexation bi
Iii (Cost of improvement without indexation bii
i |[Expenditure wholly and exclusively in connection with transfer biii
iv  [Total (bi + bii +biii) biv
c Balance (6aiii — biv) 6¢
d IDeduction under sections /54F (Specify details in item D below) 6d
e ILong-term Capital Gains on assets at 6 above in case of NON-RESIDENT (6c¢ - 6d) IB6e

[For NON-RESIDENTS - From sale of equity share in a company or unit of equity oriented fund or unit of a business
trust on which STT is paid under section 112A
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a ILTCG u/s 112A (column 14 of Schedule 115AD(1)(b)(iii)) Ta
b IDeduction under section 54F (Specify details in item D below) 7b
c ILong-term Capital Gains on sale of capital assets at B7 above (7a — 7b) B7c
8 [From sale of foreign exchange asset by NON-RESIDENT INDIAN (If opted under chapter XII-4)
8a
a ILTCG on sale of specified asset (computed without indexation)
b ILess deduction under section 115F (Specify details in item D below) 8b
c Balance LTCG on sale of specified asset (8a — 8b) IB8c
d ILTCG on sale of asset, other than specified asset (computed without 8d
lindexation)
e ILess deduction under section 115F (Specify details in item D below) 8e
if Balance LTCG on sale of asset, other than specified asset (8d- 8e) IB8f
9 [From sale of assets where B1 to B8 above are not applicable
a 1 In case assets sold include shares of a company other than quoted shares, enter the
following details
}a  [Full value of consideration received/receivable in respect of unquoted| ia
shares
b [Fair market value of unquoted shares determined in the prescribed| ib
imanner
¢ [Full value of consideration in respect of unquoted shares adopted as per| ic
section SOCA for the purpose of Capital Gains (higher of a or b)
] ii [Full value of consideration in respect of assets other than unquoted shares aii
iii [Total (ic + ii) aiii
b IDeductions under section 48
li (Cost of acquisition with indexation bi
ii  |Costof improvement with indexation bii
liii [Expenditure wholly and exclusively in connection with transfer biii
liv rl'otal (bi + bii +biii) biv
c [Balance (9aiii — biv) 9¢
d IDeduction under sections 54F (Specify details in item D below) 9d
[Long-term Capital Gains on assets at B9 above ( (9¢ — 9d)
B9e
10

'Amount deemed to be long-term capital gains

Whether any amount of unutilised capital gain on asset transferred during

below was deposited in the Capital Gains Accounts Scheme within due date for that year?

the previous year shown

a
0 Yes O No O Not applicable. If yes, then provide the details below
[Yes ; No ; Not applicable. (If yes, then provide the details below)

Sl.  |Previous year inSection under which[New asset acquired/constructed /Amount not used
which assetideduction claimed in for new asset or|
transferred that year |Year in which assetAmount utilised outj.o . inaq

acquired/ of  Capital  Gainsjy,utilised inl
constructed account Capital gains
account (X)
i 2019-20 54/54F/ 54GB
ii 2020-21 54B
b |Amount deemed to be long-term capital gains, other than at ‘a’

Total amount deemed to be long-term capital gains (aXi + aXii + b)

B10
T IPass Through Income/ Loss in the nature of Long-Term Capital Gain, (Fill up schedule PTI) (B11al+ Bl11a2 +Bll
IB11b)
1 Pass Through Income/ Loss in the nature of Long-Term Capital Gain, chargeable @ 10%[B11
 ws 1124 al
a2 Pass Through Income/ Loss in the nature of Long-Term Capital Gain, chargeable @ 10%B11
under sections other than u/s 112A a2
b  [Pass Through Income/ Loss in the nature of Long-Term Capital Gain, chargeable @ 20% [B11b
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12 IAmount of LTCG included in B1- B11 but not chargeable to tax or chargeable at special rates in India as per DTAA
Item No. Bl Rate as per (Whether TRClg,, .(: i
S1. Afmount to B11 abovecoumry&Article ofT lobtained S:ctllo; IRate as pe Ippllcable(6 rate
No. [ in  which["™™®  %pTaa [IFeaty ot LT, Act ower of (6) o
income |, (Code (V/N) Act 9]
included (Enter NIL, if not chargeable)
(1) (2 3 4 (5) (6) (D ® ® (10)
1!
111
a  [Total amount of LTCG not chargeable to tax as per DTAA IB12a
b [Total amount of LTCG chargeable to tax at special rates as per DTAA B12b
13 Total Long-term capital gain chargeable under L.T. Act (Ble+B2e+B3e+B4c+BS5c+B6e+B7c+B8c+B8f+B9e+B10 + Bll “B13
IB12a)
C1 Sum of Capital Gains (9ii + 9iii + 9iv + 9v + 9vi + 9Yvii + 9viii of table E below) C1
C2 Income from transfer of virtual digital assets (Col. 7 of Schedule VDA) c2
C3 IIncome chargeable under the head “CAPITAL GAINS” (C1 + C2) C3
D Information about deduction claimed against Capital Gains

1

In case of deduction u/s 54/54B/54EC/54F/54GB/115F give following details

la [Deduction claimed u/s 54

i IDate of transfer of original asset ai dd/mm/yyyy
i Cost of new residential house aii
liii  [Date of purchase/construction of new residential house aiii dd/mm/yyyy
iv  {Amount deposited in Capital Gains Accounts Scheme before duel,;,
date
v IAmount of deduction claimed av
b |[Deduction claimed u/s 54B
ii IDate of transfer of original asset bi dd/mm/yyyy
i Cost of new agricultural land bii
iii  |Date of purchase of new agricultural land biii dd/mm/yyyy
iv |Amount deposited in Capital Gains Accounts Scheme before duejijy
date
v |Amount of deduction claimed bv
¢ [Deduction claimed u/s 54EC
i [Date of transfer of original asset ci dd/mm/yyyy
i IAmount invested in specified/notified bonds lcii
(Nt dine fifis Inlh winonc)
iii  [Date of investment ciii dd/mm/yyyy
iv.__ JAmount of deduction claimed civ
d |[Deduction claimed u/s 54F
i IDate of transfer of original asset di dd/mm/yyyy
i Cost of new residential house dii
iii  [Date of purchase/construction of new residential house diii dd/mm/yyyy
iy (Amount deposited in Capital Gains Accounts Scheme before duejy; .
date
v |Amount of deduction claimed dv
e [Deduction claimed u/s 54GB
i IDate of transfer of original residential property lei dd/mm/yyyy
lii IPAN of the eligible company eii
iji |(Amount utilised for subscription of equity shares of eligiblel,:.:;
company
iv  |Date of subscription of shares eiv dd/mm/yyyy
v Cost of new plant and machinery purchased by the eligible, ev
company
ivi  [Date of purchase of plant and machinery levi dd/mm/yyyy
lvii |Amount deposited in Capital Gains Accounts Scheme before duejeyii
date
iviii |Amount of deduction claimed eviii
f [Deduction claimed u/s 115F (for Non-Resident Indians)
ii IDate of transfer of original foreign exchange asset ifi dd/mm/yyyy
i IAmount invested in new specified asset or savings certificate ifii
iii [Date of investment ifiii dd/mm/yyyy
iv_ |Amount of deduction claimed fiv
g [Total deduction claimed (1a+1b+ 1c+1d + 1e + 1f) g

Set-off of current year capital losses with current year capital gains (excluding amounts included in A8a & B12a which is not chargeable under
IDTAA)

‘Sl. ‘Type of Capital Gain

(Capital Gain

04Sh0rt term capital loss [Long-term capital loss

ICurrent year’s

capital gains|
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current year (Fill this| remaining after set off
column only if applicable DTAA IDTAA
computed figure isf1570 30% 500 rates [(07° 20% rates
positive) (9=1-2-3-4-5-6-7-8)

1 2 3 4 5 6 7 9
(Capital Loss to be set B3e*+
loff (A2e 240* +(B]e*+B
ii *+ de* (Ale*+A3 B6e* +2e*+B5c
(Fill this row only if 43a* N b*+A5e*+ T« N *+
computed figure is| + *A7b U6* +A8b g;z* +B8_f*+39 B12b
negative) 47a* U7c*) le*+B10*
\Bllal*+B +B11b%)
11a2%)
i 15% (A2e*+A3a* + A7a *)
jii (Short  130% Ude* + A7b*
term
—capital - = "
iv |gain applicable ((Ale*+A3b*+
rate USe*+A6* + A7c*)
v IDTAA rates [48b
(B3e*+B4c* + B6e* +
vi 10% \B7c* + B8c*
Long- +Bllal*+Blla2*)
erm (Ble*+B2e* Bsc*+
capital
. 20% IBSf*+B9e*+B10*+
vii [BaIn B11b*)
viii | IDTAA rates |B/2b
ix [Total loss set off (ii + iii + iv + v + vi + vii + viii)
x [Loss remaining after set off (i — ix)
The figures of STCG in this table (Ale* etc.) are the amounts of STCG computed in respective column (A1-A6) as reduced by the amount of]|
STCG not chargeable to tax or chargeable at special rates as per DTAA, which is included therein, if any.
The figures of LTCG in this table (Ble* etc.) are the amounts of LTCG computed in respective column (B1-B10) as reduced by the amount of]
ILTCG not chargeable to tax or chargeable at special rates as per DTAA, which is included therein, if any.
IF Information about accrual/receipt of capital gain
16/3 to 31/3
. . Upto 15/616/6 to 15/9|16/9 to 15/12/16/12 to 15/3
Type of Capital gain / Date G) (i) (i) (iv)

\2)

Short-term capital gains taxable at the rate of 15%
1 |Enter value from item 3iii of schedule BFLA, if any.

Short-term capital gains taxable at the rate of 30%
2 |\Enter value from item 3iv of schedule BFLA, if any.

Short-term capital gains taxable at applicable rates
B |Enter value from item 3v of schedule BFLA, if any.

Short-term capital gains taxable at DTAA rates

\Enter value firom item 3vi of schedule BFLA, if any.

ILong- term capital gains taxable at the rate of 10%
S |\Enter value from item 3vii of schedule BFLA, if any.

ILong- term capital gains taxable at the rate of 20%
6 \Enter value from item 3viii of schedule BFLA, if any.

ILong- term capital gains taxable at the rate DTAA rates

’ \Enter value firom item 3ix of schedule BFLA, if any.
ICapital gains on transfer of Virtual Digital Asset taxable
at the rate of 30%

8

\Enter value firom item 16 of schedule S1, if any

NOTE » Please include the income of the specified persons (spouse, minor child etc.) referred to in Schedule SPI while computing the income under this head
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From sale of equity share in a company or unit of equity-oriented fund or unit of a business trust on which STT is paid under section 112A
Schedule 112A
Full Value
of
Consideratio
n
-If  shares Total
are acquired | Cost of g" ~ the Fair Balanc
on or before | acquisiti e . Market Expenditu e
term Fair
31.01.2018 on capital Market Value re wholly
ISIN Name No of Sale- (Total Sale | without Cost. _‘?f as;)et was | Value per of and Total . (6-13)
Sl of the . price per | Value) (4*5) | indexati acquisiti . pe capital exclusivel deductio | jtem 4
No. Share/ Cod Share/ Shares/ Share/ on acquired | share/unit asset as | y in | ms @ of
: Unit e Unit Units Unit - If shares | °" before as on 31st or connectio LTCG
Acquir are High 01.0220 | January, | P © | 0D | e
. igher 18 - | 2018 section n with chedu
ed f;g:lredslst ;t 8 and Lower of 55(2)@ | tramsfer i?l“ Rzof
January 6and 11 8; 1)
2018 - Please
enter  Full
Value of
Consideratio
n
(Col. | col. | (Col (Col (Col
Col.1) | 1a) 2) . 3) ) (Col. 4) (Col. 5) (Col. 6) (Col. 7) (Col. 8) (Col. 9) (Col. 10) 1) ) (Col. 12) (Col. 13) 14) )
1
2
3
4
Add Rows
Total

115AD(1)(b)(iii) For NON-RESIDENTS - From sale of equity share in a company or unit of equity-oriented fund or unit of a business trust on which STT is paid under section
proviso 112A

Full Value of
Consideratio
n
-If shares are
acquired on
or  before If  the Total Balance
31.01.2018 Cost  of long-term Fair Expenditur
Name Sale- (Total  Sale acqu.isitio capittal f]ailr Market Q]’Ialrketf e 4 wholly Total (6-13)
No. of | price | Value)(d*5) | M Without | oo ¢ | ASSCL Was | dalue per | Vaue of | anc deduction
SL ISIN of the p indexatio el acquired share/unit capital exclusively Item 7
No. Shz.lre/ Code | Share Shares | per acquisitio | 1 ore as on 3lst | asset as | in s (@)  of
Unit . / Units | Share | -Ifsharesare | n n . LTCG
Acquire / Unit / Unit Acquired Hi 01.02.201 January,201 per. ct{nnecnon (7+12) Schedul
d after  3lst igher of 8, Lower | 8 section with chedu
January 8and 9 of 6 and 55(2)(ac) | transfer e of
2018 - Please 1 - (4*10) ITR2
enter Full
Value of
Consideratio
n
;C""l (Col. 1a) g"" g"" fg‘“' (5?"" (Col. 6) (Col.7) | (CoL.8) | (Col9) (Col. 10) (Col. 11) | (Col. 12) (Col. 13) (1(4:;’"
1

www.taxguru.in



237

THE GAZETTE OF INDIA : EXTRAORDINARY

[PART II—SEC. 3(1)]

2

3

4

Add Rows

Total

Schedule VDA Income from transfer of virtual digital assets

SI. No. Date of | Date of Transfer | Head under | Cost of Acquisition (In case | Consideration Income from transfer of
Acquisition which income to | of gift; Received Virtual Digital Assets
be taxed (Capital (enter nil in case of loss)
Gain) a. Enter the amount on (Col. 6 — Col. 5)
which tax is paid wu/s
56(2)(x) if any
b. In any other case cost to
previous owner)
(Col. 1) (Col. 2) (Col. 3) (Col. 4) (Col. 5) (Col. 6) (Col. 7)
Add Rows
Total (Sum of all Positive Incomes of Capital Gain in Col. 7) (Item No. C2 of Schedule
CG)
NJITLUICKONEE Income from Other Sources
1 Gross income chargeable to tax at normal applicable rates (1a+ 1b+ 1c+ 1d + 1e) 1
a [Dividends, Gross (ait+aii) 1a
ii IDividend income other than (ii) ‘ai
i IDividend income u/s 2(22)(e) ‘aii
b |Interest, Gross (bi + bii + biii + biv+ bv + bvi + bvii + byviii + bix) 1b
i IFrom Savings Bank bi
.. [From Deposits (Bank/ Post Office/ Co- ..
i . . bii
operative) Society/)
iii [From Income-tax Refund biii
iv  |In the nature of Pass through income/ loss  |biv
Interest accrued on contributions to
v |provident fund to the extent taxable as perpv
first proviso to section 10(11)
Interest accrued on contributions to
vi |provident fund to the extent taxable as perpvi
second proviso to section 10(11)
Interest accrued on contributions to
ivii |provident fund to the extent taxable as perjbvii
first proviso to section 10(12)
Interest accrued on contributions tob ..
viii |provident fund to the extent taxable as per, vi
second proviso to section 10(12)
ix |Others bix
c [Rental income from machinery, plants, buildings, etc., Gross 1c
4 Income of the nature referred to in section 56(2)(x) which is chargeable to tax (di 1d
+ dii + diii + div + dv)
; |IAggregate value of sum of money received without/di
consideration
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lIn case immovable property is received without/dil
consideration, stamp duty value of property

In case immovable property is received for
inadequate consideration stamp duty value ofidiii
property in excess of such consideration

In case any other property is received without/div
consideration, fair market value of property

In case any other property is received forlgy
inadequate consideration, fair market value of]

iproperty in excess of such consideration

e |Any other income (please specify nature)

SI.
INo.

INature

IAmount

1 |Family Pension

Income from retirement benefit account maintained in a notified country u/s 89A
(choose country from drop down menu)

Income from retirement benefit account maintained in a country “other than|
notified country u/s 89A”

4

Income taxable during the previous year on which relief u/s 89A was claimed in|
lany earlier previous year.

IRows can be added as required

No.1)

Income chargeable at special rates (2a+ 2b+ 2c+ 2d + 2e +2f elements related to S|

a  (Winnings from lotteries, crossword puzzles etc. chargeable u/s 115BB

b |[Income chargeable u/s 115BBE (bi + bii + biii + biv+ bv + bvi)

i ICash credits u/s 68 bi
ii \Unexplained investments u/s 69 bii
iii ~ |Unexplained money etc. u/s 69A biii
liv Undisclosed investments etc. u/s 69B biv
v \Unexplained expenditure etc. u/s 69C lbv
vi /Amount borrowed or repaid on hundi u/s 69D bvi

c |Accumulated balance of recognised provident fund taxable u/s 111

section 194LBA - chargeable u/s 115A(1)(a)(iiac)

S.No. |Assessment Year [ncome Tax benefit
Ibenefit
() (i) (iii) (iv)
|d |Any other income chargeable at special rate (total of di to dxx)

IDividends received by non-resident (not beingdi

i company) or foreign company chargeable u/s|
115A(1)(a)(i)
Interest received from Government or Indian concernidii

i on foreign currency debts chargeable u/s|
115A(1)(a)(ii)

i Interest received from Infrastructure Debt Funddiii
chargeable u/s 115A(1)(a)(iia)

i IInterest referred to in section 194LC(1) - chargeable/div
u/s 115A(1)(a)(iiaa) @ 5%

v IInterest referred to in section 194LD - chargeable u/s|dv
115A(1)(a)(iiab)

vi IDistributed income being interest referred to in/dvi
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Income from units of UTI or other Mutual Funds|dvii
vii  specified in section 10(23D), purchased in Foreign
ICurrency - chargeable u/s 115A(1)(a)(iii)

Income from royalty or fees for technical services/dviii
viii [received from Government or Indian concern -
chargeable u/s 115A(1)(b)(A) & 115A(1)(b)(B)

Income by way of interest on bonds purchased indix
lix foreign currency by non-residents - chargeable u/s|

115AC

Income by way of Dividend on GDRs purchased injdx
X foreign currency by non-residents - chargeable u/s|

115AC

Income by way of dividends from GDRs purchased indxi
Ixi foreign currency by residents - chargeable u/s

115ACA

Income (other than dividend) received by an FII indxii
xii  [respect of securities (other than units referred to in
section 115AB) - chargeable u/s 115AD(1)(i)

Income by way of interest received by an FII on bonds(dxiii
xiii |or Government securities referred to in section 194L.D
I chargeable as per proviso to section 115AD(1)(i)

Income received by non-residents sportsmen or/dxiv

X sports associations chargeable u/s 115SBBA
\Anonymous Donations in certain cases chargeable u/s/dxv
xy [115BBC

xvi |Interest referred to in Proviso to section 194L.C(1) -/dxvi
chargeable u/s 115A(1)(a)(iiaa) @ 4%

Income by way of royalty from patent developed anddxvii

xvi registered in India - chargeable u/s 115BBF

viii Income by way of transfer of carbon credits -Dxviii
chargeable u/s 11SBBG

ix Investment Income of a Non-Resident Indian -d xix

chargeable u/s 115E

Income being dividend received by an FII in respectdxx
xx |of securities (other than units referred to in section
115AB) - chargeable u/s 115AD(1)(i)

IPass through income in the nature of income from other sources chargeable at special rates (drop down to be|

© provided) 2e
N IAmount inclyded in 1 and 2 above, which is chargeable at special rates in India as per DTAA (fotal ojzf

column (2) of table below)

IRate as per
T e e TR ol I
lincome ::clu dv:‘liHChCode DTAA (enter NIL, if not chargeable) N ILT. Act Act
8} 2) (3) 4 (5) (6) (7 (®) 9) (10)
(12)
il
i

B IDeductions under section 57 (other than those relating to income chargeable at special rates under 2a, 2b & 2d)

[Expenses / Deductions other than “aii”(in case other than

M family pension) Sai
.. [Interest expenditure on dividend u/s 57(i) (available only if income|, ..
aii . 3aii
offered in 1A)
aiia|Eligible Interest expenditure u/s 57(1) - Computed Amount Baiia
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aiii [Deduction u/s. 57(iia) (in case of family pension only) Baiii
b Depreciation (available only if income offered in Ic 0j3b
\Schedule OS)

c [Total Bc
4 IAmounts not deductible u/s 58 4
5 Profits chargeable to tax u/s 59 S
5a  [Income claimed for relief from taxation u/s 89A S5a
. Net Income from other sources chargeable at normal applicab_le rates (1(after reducing income related to| 6

IDTAA portion) —3 +4 + 5-5a) (If negative take the figure to 3i of schedule CYLA )
7 Income from other sources (other than from owning race horses) (2 + 6) (enter 6 as nil, if negative) 7
8 Income from the activity of owning and maintaining race horses

a [Receipts 8a

b IDeductions under section 57 in relation to receiptssb

at 8a only

c |[Amounts not deductible u/s 58 |8c

d |[Profits chargeable to tax u/s 59 |8d

e [Balance (8a - 8b + 8c + 8d) (if negative take the figure to 6xii of Schedule CFL) 8e
9 Income under the head “Income from Other Sources” (7 + 8e) (take 8e as nil if negative) 9
10  |[Information about accrual/receipt of income from Other Sources

S.No.

(Other Source Income

[Upto 15/6

From 16/6 to

15/9 From 16/9 to 15/12

From 16/12 to|
15/3

IFrom 16/3 to 31/3

(i)

(ii) (iii)

(iv)

v)

Income by way off
winnings from|
lotteries, crossword
puzzles, races, games,
eambling, betting etc,
referred to in section|
2(24)(ix)

Dividend Income]
referred in Sl. No. 1a(i)

Dividend Income wu/s|
115A(1)(a)d) @ 20%
(Including PTI
Income)

Dividend Income wu/s|
115AC @ 10%

Dividend Income wu/s|
115ACA (1)(a) @ 10%
(Including PTI|
Income)

IDividend Income of FII|
(other than units
referred to in section|
115AB) u/s
115AD(1)(i) @ 20%
(Including PTI|
Income)

Dividend income]
chargeable at DTAA
Rates
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Income from|
retirement benefi
account maintained in

8 a notified country u/s
89A (Taxable portion|
after reducing relief u/s
89A)

NOTE » Please include the income of the specified persons (spouse, minor child etc.) referred to in Schedule SPI while computing the income under this head.

Schedule CYLA Details of Income after Set off of Current Year Losses

CURRENT YEAR LOSS ADJUSTMENT
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Schedule CFL

CARRY FORWARD OF LOSS

House property

(4iii of schedule CYLA)

(B/f house property loss)

Short-term capital gain taxable @ 15%

(4iv of schedule CYLA)

(B/f short-term capital loss)

iv

Short-term capital gain taxable @ 30%

(4v of schedule CYLA)

(B/f short-term capital loss)

Short-term capital gain taxable at applicable

v rates (4vi of schedule CYLA) (B/f short-term capital loss)
. |Short-term capital gain taxable at special . . . o
Vi | tes in India as per DTAA (4vii of schedule CYLA) (B/f short-term capital loss)
vii |Long-term capital gain taxable @ 10% (4viii of schedule CYLA) (B/f short-term or long-term capital loss)
viii |Long-term capital gain taxable @ 20% (4ix of schedule CYLA) (B/f short-term or long-term capital loss)
ix Long-term _capital gains taxable at special (4x of schedule CYLA) (B/f short-term or long-term capital loss)
rates in India as per DTAA
X Net income from other sources chargeable at ( 4xi of schedule CYLA)
normal applicable rates
. |Profit from owning and maintaining race .
xi (4xii of schedule CYLA) (B/f loss from horse races)

horses

xii

Total of brought forward loss set off

(2ii + 2iii + 2iv + 2v+ 2vi + 2vii + 2viii + 2ix + 2xi)

xiii

Current year’s income remaining after set off Total of (3i + 3ii + 3iii + 3iv + 3v+ 3vi + 3vii + 3viii+ 3ix + 3x + 3xi)
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Total loss carried
xii forward to future
years

Deductions under Chapter VI-A

1 IPart B- Deduction in respect of certain payments

a 80C b  BOCCC

Schedule VI-A Deductions under Chapter VI-A

TOTAL DEDUCTIONS
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RN Lz
Name and address of Donee PAN of(Donation Amount of donation llglb.l N Amount of
IDonee IReference donation
INumber)
IDonation inDonation inTotal
cash other mode |[Donation

Total

Total donations (Aiii + Biii + Ciii + Diii)

Schedule 80GGA Details of donations for scientific research or rural development

S.

INo.

Relevant clause under whichlI \

L X ame and address
deduction is claimed (drop down to|

. of Donee
be provided)

IPAN of Donee

[Amount of donation

[Eligible
IAmount of|
donation

[Donation in cash

[Donation in other mode

Total Donation

i

Total donation

Computation of Alternate Minimum Tax payable under section 115JC
1 Total Income as per item 12 of PART-B-TI 1
2 |IAdjustment as per section 115JC(2)
IDeduction claimed under any section included in Chapter VI-A under thef?2
heading “C.—Deductions in respect of certain incomes”
B |IAdjusted Total Income under section 115JC(1) (1+2a) B
4 Tax payable under section 115JC [18.5% of (3)] (if 3 is greater than Rs. 20 lakhs) H
Computation of tax credit under section 115JD
1 Tax under section 115JC in assessment year 2023-24 (1d of Part-B-TTI) 1
2 Tax under other provisions of the Act in assessment year 2023-24 (7 of Part-B-TTI) 2
R} IAmount of tax against which credit is available [enter (2 — 1) if 2 is greater than 1, otherwise enter 0] B
4 Utilization of AMT credit Available (Sum of AMT credit utilised during the current year is subject to maximum of amount mentioned in 3 above and
cannot exceed the sum of AMT Credit Brought Forward)
S.  |Assessment Year IAMT Ceredit [AMT Credit UtilisedBalance AMT Credit
uring the Current A
No. [(A) Gross Set-off in earlierBalance broughtls ssessment Year Carried Forward
B1) assessment years :(;ls':;::‘:lle nttoy et;l: current(C) (D)= (B3)—(C)
(B2)
(B3) = (B1) - (B2)
ii 2013-14
i 2014-15
i  [2015-16
iv  [2016-17
v 2017-18
vi [2018-19
vii  2019-20
viii  2020-21
ix [2021-22
X 2022-23
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Ixi

ICurrent AY (enter 1-2, if 1>2
else enter 0)

xii (Total
5 IAmount of tax credit under section 115JD utilised during the year [total of item No. 4 (C)] 5
6 IAmount of AMT liability available for credit in subsequent assessment years [total of 4 (D)] 6

Schedule SPI

Income of specified persons (spouse, minor child etc.) includable in income of the assessee as per section 64

SI No [Name of person

IPAN/ Aadhaar No. of person (optional)

Relationship

IAmount (Rs)

IHead of Income in|
which included

Schedule SI

SPECIAL RATES OF TAXATION
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IPass Through Income in the nature of Long-Term Capital Gain chargeable @ 10% u/s[d 10 (part of 3vii of Schedule|
23
112A IBFLA)
b4 Pass Through Income in the nature of Long-Term Capital Gain chargeable @ 10%-0 10 (part of 3vii of Schedule|
under sections other than u/s 112A \BFLA)
bs IPass Through Income in the nature of Long-Term Capital Gain chargeable @ 20% (m] 20 (part of 3viii of Schedule|
\BFLA)
IPass through income in the nature of income from other source chargeable at speciald
26 rates (Drop down to be provided in e-filing utility) (2e of Schedule OS)
Total
Schedule EI Details of Exempt Income (Income not to be included in Total Income or not chargeable to tax)

EXEMPT INCOME
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A Dividend
B Others

iv Income claimed to be exempt
a u/s 10(23FBB)
b U/S ceviiniinnnnn
c U/S ceeniennnns

2. 1 House property

ii Capital Gains
a Short-term
ai | Section 111A
aii | Others
b Long-term
bi | Section 112A
bii | Other than Section

112A

iii Other Sources
a Dividend
B | Others

iv Income claimed to be exempt
a u/s 1023FBB)
b U/S erennennnnnne
¢ /S eeennnnnn.

NOTE » Please refer to the instructions for filling out this schedule.

Details of Income from outside India and tax relief (available only in case of resident)

SL. |Country [Taxpayer [Sl. Head of income Income fromTax paid Tax payable on such income under|Tax relief| Relevant article
ICode Identification| outside Indiajputside India |normal provisions in India available in India|of DTAA if
No. . : . .
Number (included in| _ relief  claimed
PART B-TI) ©= (© or (d)| /5099 or 90A
whichever is
lower
(@) (b) (c) (d) (e) (®
1 i [Salary
ii [House Property
iii |Capital Gains
iv |Other sources
Total
2 i [Salary
ii [House Property
iii |Capital Gains
iv |Other sources
Total
}Please refer to the instructions for filling out this schedule.

Schedule TR

Summary of tax relief claimed for taxes paid outside India (available only in case of resident)

1 Summary of Tax relief

claimed
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ICountry Code Taxpayer Total taxes paid outside India Total tax relief available Tax Relief Claimed under
Identification . . [section
(total of (c) of Schedule FSI in respect(total of (e) of Schedule FSI in
INumber
of each country) respect of each country) (specify 90, 90A or 91)
(@) (b) (c) (d) (e)
Total
Total Tax relief available in respect of country where DTAA is applicable (section 90/90A) (Part of total of 1(d)) 2
Total Tax relief available in respect of country where DTAA is not applicable (section 91) (Part of total of 1(d)) B
'Whether any tax paid outside India, on which tax relief was allowed in India, has been refunded/credited by the4 es/N
es/No

foreign tax authority during the year? If yes, provide the details below

Schedule FA Details of Foreign Assets and Income from any source outside India

DETAILS OF FOREIGN ASSETS

a mount of tax refunded

b |Assessment year in which tax relief allowed in India

lease refer to the instructions for filling out this schedule.




249

THE GAZETTE OF INDIA : EXTRAORDINARY

[PART II—SEC. 3(1)]

SI |Country |Country code Name of |Address |ZIP Account |Status Account |Peak Closing |Gross amount paid/credited to the
No |[name of code number opening |balance |balance|account during the period
financial . .
financial date during the
o . (drop down to be provided specifying
institution Institution permd nature of amount viz.
interest/dividend/proceeds from sale or
redemption of financial assets/ other
income)
M@ 3 “) ® © ) ® ) 10) an A
@
(i)
3 Details of Foreign Equity and Debt Interest held (including any beneficial interest) in any entity at any time during the calendar year ending as on 31*
A
day of December, 2022
SI |Country |[Country code Name of|Address |ZIP Nature of|Date  of|Initial Peak value|Closing | Total gross | Total gross
No |[name entity of entity |code entity acquiring|value  of|of value |amount proceeds from
the the investment paid/credited sale or
interest |investment|during the with respect to|redemption of|
period the holding|investment
during the|during the
period period
o (@ (©)] “@ ®) © ()] ®) ® 10 an a2 3)
@
(i)
4 Details of Foreign Cash Value Insurance Contract or Annuity Contract held (including any beneficial interest) at any time during the calendar year
A
ending as on 31* day of December, 2022
SI |Country |[Country code Name of financial|Address |ZIP code |Date of contract The cash value or|Total gross amount
No |[name institution in which|of surrender value of|paid/credited with respect to
insurance contract|financial the contract the contract during the
held institution period
M@ 3) ) ) ©) ) )} ®
@
(i)
B [Details of Financial Interest in any Entity held (including any beneficial interest) at any time during the calendar year ending as on 31% December,
2022
SI |Country [ZIP Code Nature of Name and Nature of Date since(Total [ncome Nature Income taxable and offered
No Interest- eld Investment laccrued of in this return
Name and |Address of the
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icode entity [Entity IDirect/ Beneficial at cost) (inffrom suchIncome
Amount|Schedule|Item
lowner/ rupees) [Interest
where |number
Beneficiary
offered |of
schedule
1 (2) 2a 3) 4) 5) (6) (@) 8) ©) (10) 11) 12)
@
(ii)
IC [Details of Immovable Property held (including any beneficial interest) at any time during the calendar year ending as on 31* December, 2022
SI |Country |ZIP Code IAddress of the Ownership- IDate of Total Income Nature oflIncome taxable and offered in
No Name and IProperty lacquisition Investment (at/derived Income this return
IDirect/ Beneficial )
icode lcost) (infrom the
lowner/
rupees) property JAmount [Schedule [tem
Beneficiary
where offered number
of
schedule
1 (2) 2a 3) 4) 5) ©6) @) 8) 9) 10) 11)
i)
ii)
D  [Details of any other Capital Asset held (including any beneficial interest) at any time during the calendar year ending as on 31* December, 2022
SI |Country Nature of Asset |[Ownership- Date of Total Income [Nature of[Income taxable and offered in
No Name and acquisition  [Investment (af/derived |Income [this return
IZIP Code Direct/ .
icode lcost) (in rupees) ffrom the
Beneficial
asset Amount Schedule [tem
owner/
where offered number
Beneficiary
of
schedule
1) (2) 2b 3) 4) (5) 6) ) 8) 9) 10) 11)
i)
ii)
E [Details of account(s) in which you have signing authority held (including any beneficial interest) at any time during the calendar year ending as on 31*
IDecember, 2022 and which has not been included in A to D above.
SI  Name of the/Address of|Country|ZIP Code Name of the|Account[Peak Balance/ Whether IIf (7) is yes, [If (7) is yes, Income offered in this
INo |Institution [the Name account Number [Investment income Income Ireturn
in which |Institution |and holder during the [accrued is accrued in
the account Code lyear (in taxable in [the account
is held rupees) Iyour hands?
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IAmount Schedule [Item number
where of schedule
offered
o @ 3) (3a) (3b) O] ©) (6) ) ® ) 10) 11)
(U]
(i)
F |Details of trusts, created under the laws of a country outside India, in which you are a trustee, beneficiary or settlor
S1 |Country |ZIP Code Name and|Name |Name and|Name andDate [Whether [If (8)is yes,[If (8) is yes, Income offered in
No |Name address of theland address of|address ofsince fincome |Income this return
and code trust address |Settlor Beneficiaries position (derived is|derived
of held  [taxable inffrom  the|Amount |Schedule/Item
trustees your trust where  |number
lhands? offered |of
schedule
@ (@) (22) 3) @ 6)) (6) (Y ® &) 10) 11) 12)
U]
(i)
p Details of any other income derived from any source outside India which is not included in,- (i) items A to F above and, (ii) income under the head
business or profession
If (6) is yes, Income offered in this
Name and address of the Nature Whether return
SI |Country Name and|ZIP Code § h taxable in
person irom whom Income derived  |of
No |code . your Amount |Schedule [Item number
. income
derived hands? where of schedule
offered
@ (@) (2b) 3) (O] ® (6) Q) ®) (&)
U]
(i)

previous year.

Please refer to instructions for filling out this schedule. In case of an individual, not being an Indian citizen, who is in India on a business, employment or student visa, an asset

acquired during any previous year in which he was non-resident is not mandatory to be reported in this schedule if no income is derived from that asset during the current

Schedule SA Information regarding apportionment of income between spouses governed by Portuguese Civil Code
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IHeads of Income Receipts under theAmount apportioned in theAmount of TDS deducted onTDS apportioned in the hands off
head hands of the spouse lincome at (ii) spouse
] (i) (iii) (iv) \)
1 House Property
2 Capital gains
3 Other sources
4 Total

Schedule
AL

Assets and Liabilities at the end of the year (applicable in a case where total income exceeds Rs.50 lakh)

A |Details of immovable assets
SL Description Address Pin code Amount (cost) in Rs.
No.
(CY ()] 3) ) >
U]
(i)
B [Details of movable assets
S1. Description
INo.
1) 2) (3)
(i) {Jewellery, bullion etc.
" (ii) |Archaeological collections, drawings, painting, sculpture or any work of art
E (iiiy |[Vehicles, yachts, boats and aircrafts
é (iv) |Financial assets Amount (cost) in Rs.
E (a) |Bank (including all deposits)
E (b) |Shares and securities
g (c) |Insurance policies
g (d) |Loans and advances given
% (e) |Cash in hand
E IC |Liabilities in relation to Assets at (A + B)

WY ¥DR Jl Please refer to instructions for filling out this schedule.
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Schedule: 3@ Information related to Tax deferred - relatable to income on perquisites referred in section 17(2)(vi) received from
deferred on ESOP employer, being an eligible start-up referred to in section 80-IAC
Has any of the following events occurred during the previous year
relevant to current assessment year
Such specified security | Ceased to be the | Forty-eight months have Amount of | Balance
Amount | °F sweat equity shares | employee of the | expired from the end of tax pavable | amount of
of Tax | Were sold | employer =~ who | the relevant assessment in pay the | tax
deferred (1)Fully allotted or | year in which specified current deferred to
brought (ii)Partly transferred such | security or sweat equity Assessment be carried
Sl. | Assessment forward (iii)Not sold | specified security | shares referred to in the Year forward to
No. | Year from or sweat equity | said *clause were allotted. the next
carlier Specify the date and | share? If yes, specify date Assessment
AY amount of tax years
attributed to such sale | © Y5 © No (to be
out of Col 3 . populated
If yes , specify from col.
date (3) or (4) | ColB3IT)
é) (Details to be provided ;arslat}éz)case
g as per utility) Y
=
| 1M 1@ 3) “ (%) (6) Q) (®)
S1. No. 8
of
Schedule
1 2021-22 ESOP
for last
year
(To be enabled from AY
Sl. No. 8 2026-27) (Payment to be
of made in FY 2025-26)
Schedule
2 2022-23 ESOP
for last
year
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PART-B
Computation of total income
1 Salaries (6 of Schedule S) 1
‘2 ‘Income from house property (4 of Schedule HP) (enter nil if loss) 2

TOTAL INCOME
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TAXES PAID
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C1

Please enter total of column 5 in 15b of Part B-TTI

Details of Tax Deducted at Source (TDS) on Income [As per Form No. 16 A issued or Form No. 16B/16C/16E furnished by Deductor(s)]
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VERIFICATION

I,

number

information given in the return and schedules thereto is correct and complete and is in accordance with the provisions of the Income-tax Act, 1961.

1 further declare that I am making return in my capacity as and [ am also competent to make this return and verify it. I am holding permanent account]

terms and conditions of the agreement have been complied with. (Applicable in a case where return is furnished under section 92CD)

son/ daughter of , solemnly declare that to the best of my knowledge and belief, the

(if allotted) (Please see instruction) 1 further declare that the critical assumptions specified in the agreement have been satisfied and all the|

Date

If the return has been prepared by a Tax Return Preparer (TRP) give further details below:
Identification No. of TRP Name of TRP Counter Signature of TRP

Place

If TRP is entitled for any reimbursement from the Government, amount thereof

ITR-3 profession)

INDIAN INCOME TAX RETURN

A tY
(For individuals and HUFs having income from profits and gains of business or ssessment Year

E (See rule 12) 2 lo 12 13 -2 |a
8 (Please refer instructions)
Part A-GEN GENERAL ‘
(A1) First name (A2) Middle name (A3) Last name (A4) PAN
(A5) Flat/Door/Block No. (A6) Name Of Premises/Building/Village (A14) Status (Tick) &4
O Individual O HUF
(A7) Road/Street/Post Office (A8) Date of Birth/Formation (DD/MM/YYYY) (A15) Date of Commencement of
Business (DD/MM/YYYY)
3
= (A9) Area/locality (A16) Aadhaar Number (12 digif)/ Aadhaar Enrolment Id (28 digir) (if eligible for Aadhaar)
<
2 SEERERRERENINENERERRREEEEN
=4
E (A10) Town/City/District (A11) State (A12) PIN code/ZIP code
Z
: (A13) Country I ’ I I I
<
% (A17) Residential/Office Phone Number with STD code/Mobile No.| Mobile No. 2
» |1
&
=
= i P
(A18) E-mail Address-1 (self) ‘ E-mail Address-2
(A19) . . . . 0O139(1)- On or Before due date, C1139(4)- After due date, O0139(5)- Revised
(a) Filed ufs (Tick)[Please see instruction] Return, (092CD-Modified return, 00 119(2)(b)- after condonation of delay
Or Filed in response to notice u/s 0O139(9) O142(1), 0148, O0153C
% a. Have you ever opted for new tax regime u/s 115BAC in earlier years 00 Yes 00 No ( If Yes is selected, please furnish the AY
z in which said option is exercised along with date of filing and Acknowledgement number of form 10-IE)
[l
@2 | () b. Have you ever opted out of section 115BAC in earlier years? [0 Yes 00 No ( If Yes is selected, please furnish the AY in
% which said option is opted out along with date of filing and Acknowledgement number of form 10-IE)c. Option for current
= assessment year [ Opting in now [0 Not opting [0 Continue to opt [1 Opt out 1 Not eligible to opt in (Select “Opting in now”
= only if you are opting in first time)
. For other than Not opting, Continue to opt & Not eligible to opt in, please| Date of filing of form 10IE | 5 cknowledgement
(bi)
furnish DD/MM/YYYY number:
Are you filing return of income under seventh proviso to Section 139(1) but otherwise not required to furnish return of
income? — (Tick) 10 Yes 0O No
(©) If yes, please furnish following information
[Note: To be filled only if a person is not required to furnish a return of income under section 139(1) but filing return of
income due to fulfilling one or more conditions mentioned in the seventh proviso to section 139(1)]
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Have you deposited amount or aggregate of amounts exceeding Rs. 1 Crore in

(©) one or more current account during the previous year? (Yes/No) Amount (Rs) (If Yes)
Have you incurred expenditure of an amount or aggregate of amount
(cii) exceeding Rs. 2 lakhs for travel to a foreign country for yourself or for any| Amount (Rs) (If Yes)
other person? (Yes/No)
Have you incurred expenditure of amount or aggregate of amount exceeding
(cii) Rs. 1 lakh on consumption of electricity during the previous year? (Yes/No) Amount (Rs) (If Yes)
Are you required to file a return as per other conditions prescribed under
clause (iv) of seventh proviso to section 139(1) (If yes, please select the relevant
(civ) | condition from the drop-down menu) (Tick) O Yes [I No
If revised/Defective/Modified, then enter Receipt
(d No. and Date of filing original return / /
(DD/MM/YYYY)
If filed, in response to a notice u/s 139(9)/142(1)/148/153C or order u/s 119(2)(b), enter .
(e) Unique Number/Document Identification Number and date of such notice/order, or if filed :"::%:;Z / /
u/s 92CD enter date of advance pricing agreement
® Residential A. Resident O You were in India for 182 days or more during the previous year [section 6(1)(a)]
Sftat,u sdm dln;ha O You were in India for 60 days or more during the previous year, and have been in India for
(for individuals) 365 days or more within the 4 preceding years [section (6)(1)(c)] [Where Explanation 1 is not
(Tick applicable applicable]
option) O You are a citizen of India, who left India, for the purpose of employment, as a member of the
crew of an Indian ship and were in India for 182 days or more during the previous year and 365
days or more within the preceding 4 years [Explanation 1(a) of section (6)(1)(c)]
O You are a citizen of India or a person of Indian origin and have come on a visit to India during
the previous year and were in India for
a) 182 days or more during the previous year and 365 days or more within the preceding 4 years;
or
b) 120 days or more during the previous year and 365 days or more within the preceding 4 years
if the total income, other than income from foreign sources, exceeds Rs. 15 lakh. [Explanation
1(b) of section (6)(1)(c)]
B. Resident but not| O You have been a non-resident in India in 9 out of 10 preceding years [section 6(6)(a)]
Ordinarily Resident O You have been in India for 729 days or less during the 7 preceding years [section 6(6)(a)]
[J You are a citizen of India or person of Indian origin, who comes on a visit to India, having
total income, other than the income from foreign sources, exceeding Rs. 15 lakh and have been in
India for 120 days or more but less than 182 days during the previous year [section 6(6)(c)]
[ You are a citizen of India having total income, other than the income from foreign sources,
exceeding Rs. 15 lakh during the previous year and not liable to tax in any other country or
territory by reason of your domicile or residence or any other criteria of similar nature [section
6(6)(d) rws 6(1A)]
C. Non-resident O You were a non-resident during the previous year.
(i) Please specify the jurisdiction(s) of residence during the previous year -
S.No. Jurisdiction of residence Taxpayer Identification Number
1
2
(ii) In case you are a Citizen of India or a Person of Indian Origin (POI), please specify -
Total period of stay in India during the previous year| Total period of stay in India during the 4
(in days) preceding years (in days)
Residential O Resident O Resident but not Ordinarily Resident O Non-resident
Status in India
(for HUF)
(Tick applicable
option)
(€3] Do you want to claim the benefit under section 115H? (applicable in case of resident) O Yes O No
(h) Are you governed by Portuguese Civil Code as per section SA? Tick) O Yes OO No (If “YES” please fill Schedule 54)
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®

Whether this return is being filed by a representative assessee? (7Tick) O Yes O No If yes, furnish following information

(1) | Name of the representative assessee

(2) | Capacity of the Representative (drop down to be provided)

(3) | Address of the representative assessee

(4) | Permanent Account Number (PAN)/Aadhaar No. of the representative assessee

@

Whether you were Director in a company at any time during the previous year? (Tick) M O Yes O No

If yes, please furnish following information -

Type of

Name of Company Company

PAN Whether its shares are listed or unlisted | Director Identification Number (DIN)

HEEEE

(K)

Whether you are Partner in a firm? (Zick) M O Yes O No If yes, please furnish following information

Name of Firm PAN

(U]

Whether you have held unlisted equity shares at any time during the previous year?  (Tick) O Yes O No

If yes, please furnish following information in respect of equity shares

Shares transferred

Opening balance | Shares acquired during the year during the year

Closing balance
Type

Name of | of PAN Face Issue price | Purchase price
company Com Date of per share | per share (in Sale No. of | Cost  of
No. of | Cost of | No. of subscription value (in case of | case of purchase No. of considera | share | acquisitio

/ purchase per fresh from existing shares tion s n
share

issue) shareholder)

pany shares | acquisition | shares

1 2 3 4 5 6 7 8 9 10 11 12 13 14

(m)

In case of non-resident, is there a permanent establishment (PE) in India? (Tick) M O Yes O No

()

In the case of non-resident, is there a Significant Economic Presence (SEP) in India (Tick) o Yes o No
please provide details of

(a) aggregate of payments arising from the transaction or transactions during the previous year as referred in Explanation 2A(a)
to section 9(1)(i)

(b) number of users in India as referred in Explanation 2A(b) to section 9(1)(i).

(0)

Whether assessee has a unit in an International Financial Services Centre and derives income solely in convertible foreign
exchange? O Yes O No

)

Whether you are an FII / FPI? Yes/No  If yes, please provide SEBI Regn. No

AUDIT INFORMATION

(al) | Are you liable to maintain accounts as per section 44AA? (Tick) M O Yes O No

(a2) | Whether assessee is declaring income only under section 44AE/44B/44BB/44AD/44ADA/44BBA O Yes O No

a2i

If No, whether during the year Total sales/turnover/gross receipts of business is between Rs. 1 crore and Rs. 10crores? I Yes
O No, turnover does not exceed 1 crore 0 No, turnover exceeds 10 crores

If Yes is selected at a2i, whether aggregate of all amounts received including amount received for sales, turnover or gross receipt

a2ii | s or on capital account like capital contributions, loans etc. during the previous year, in cash & non-a/c payee cheque/DD, does

not exceed five per cent of said amount? [ Yes O No

If Yes is selected at a2i, whether aggregate of all payments made including amount incurred for expenditure or on capital

a2iii| account such as asset acquisition, repayment of loans etc., in cash and non-a/c payee cheque/DD during the previous year does

not exceed five per cent of the said payment? O Yes O No
(b) | Are you liable for audit under section 44AB? (Tick) O Yes O No
© If (b) is Yes, whether the accounts have been audited by an accountant? (7ick) O Yes O No
c

If Yes, furnish the following information below

(1) | Date of furnishing of the audit report (DD/MM/YYYY) / /

(2) | Name of the auditor signing the tax audit report
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(3) | Membership No. of the auditor

(4) | Name of the auditor (proprietorship/ firm)

(5) | Proprietorship/firm registration number

(6) | Permanent Account Number (PAN)/Aadhaar No. of the proprietorship/ firm

‘ ‘ (@] ‘ Date of report of the audit

(di) | Are you liable for Audit u/s 92E? [ Yes O No

Date of furnishing the audit
report? DD/MM/YY

(dii) | If (di) is Yes, Whether the accounts have been audited u/s 92E? | [] Yes ] No

(diii) If liable to furnish other audit report, mention whether have you furnished such report. If yes, please provide the details as

under: (Please see Instruction)

Sl. No. | Section Code Date (DD/MM/YYYY)

(e) | Ifliable to audit under any Act other than the Income-tax act, mention the Act, section and date of furnishing the audit report?

Act and section (DD/MM/YY) Act and section (DD/MM/YY)

NATURE OF BUSINESS OR PROFESSION, IF MORE THAN ONE BUSINESS OR PROFESSION
INDICATE THE THREE MAIN ACTIVITIES/ PRODUCTS (OTHER THAN THOSE DECLARING

NATURE OF

BUSINESS INCOME UNDER SECTIONS 44AD, 44ADA AND 44AE)
Code
S.No. Trade‘ name - of the Description
[Please see instruction] proprietorship, if any
(@
(i)
(iii)

[Z W BALANCE SHEET AS ON 31" DAY OF MARCH, 2023 OF THE PROPRIETORY BUSINESS OR
PROFESSION (fill items below in a case where regular books of accounts are maintained, otherwise fill item 6)

1 |Proprietor’s fund

a ‘Proprietor’s capital a

b |Reserves and Surplus

i IRevaluation Reserve bi
iii ICapital Reserve bii
‘8 i Statutory Reserve biii
é iv |Any other Reserve biv
g v Total (bi + bii + biii + biv) bv
% c [Total proprietor’s fund (a + bv) 1c
% 2 |Loan funds
8 a [Secured loans
i Foreign Currency Loans ai ‘
i IRupee Loans
A [From Banks A
B |[From others iiB
C [Total (iiA + iiB) iiC
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i Total (ai + iiC)

aiii

[Unsecured loans (including deposits)

i [From Banks

bi

i IFrom others

bii

i Total (bi + bii)

ibiii

c

Total Loan Funds (aiii + biii)

2c

Deferred tax liability

\Advances

i

Act

IFrom persons specified in section 40A(2)(b) of the I. Tji

i

IFrom others

i

i

Total Advances (i + ii)

4iii

Sources of funds (1c + 2¢ +3+4iii)

APPLICATION OF FUNDS

Fixed assets

a

\Gross: Block

la

b

IDepreciation

1b

c

Net Block (a—b)

1c

d

(Capital work-in-progress

1d

e

Total (1c + 1d)

le

Investments

a

ILong-term investments

i \Government and other Securities - Quoted ai

i \Government and other Securities — Unquoted i

i Total (ai + aii)

aiii

Short-term investments

i [Equity Shares, including share application moneyb

i IPreference Shares

bii

i IDebentures

biii

iv  [Total (bi + bii + biii)

biv

Total investments (aiii + biv)

2¢c

ICurrent assets, loans and advances

a

ICurrent assets

i Inventories

material

A [Stores/consumables including packingiA

IRaw materials

Stock-in-process

[Finished Goods/Traded Goods iD

=] O] O] W

Total (iA + iB + iC + iD)

i Sundry Debtors

aii

i (Cash and Bank Balances

A (Cash-in-hand

iiiA ‘
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NO ACCOUNT CASE

B |Balance with banks

iiiB |

C [Total (iiiA + iiiB)

iiiC

iv

(Other Current Assets

aiv

v

Total current assets (iE + aii + iiiC + aiv)

av

b |Loans and advances

i

=

/Advances recoverable in cash or in kind or foib
ivalue to be received

i

Deposits, loans and advances to corporates andbii
others

i

Balance with Revenue Authorities biii

v

Total (bi + bii + biii)

biv

c [Total of current assets, loans and advances (av + biv)

Bc

d [Current liabilities and provisions

i

ICurrent liabilities

Sundry Creditors iA

Liability for Leased Assets iB

Interest Accrued on above iC

Interest accrued but not due on loans iD

= O] Q] W[ >

Total (iA + iB +iC + iD)

IProvisions

A [Provision for Income-tax A

B [Provision for Leave encashmentjiiB
Superannuation/ Gratuity

IC |Other Provisions iiC

D [Total (iiA + iiB + iiC)

iiD

Total (i + iiD)

diii

e [Net current assets (3¢ — diii)

Be

a [Miscell

aneous expenditure not written off or adjusted @4a

b [Deferred tax asset 4b

¢ [Profit and loss account/ Accumulated balance dc

d [Total (4a + 4b + 4c)

4d

Total, application of funds (1e + 2¢ + 3e +4d)
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iii [Total (i + ii) Al
IPurchases (net of refunds and duty or tax, if any) B
Direct wages C

D  |Direct expenses (Di + Dii + Diii) D
ii Carriage inward i
ii  [Power and fuel i
iii |[Other direct expenses i
IE  [Factory Overheads
I  [Indirect wages i
ii |[Factory rent and rates i
iii |[Factory Insurance i
iv  [Factory fuel and power liv
v |Factory general expenses v
vi [Depreciation of factory machinery vi
vii [Total (i+ ii +iii +iv+ v+ vi) IEvii
IF  [Total of Debits to Manufacturing Account ( Aiii + B + C + D + Evii) 1F
IClosing Stock
i IRaw material 2i
ii [Work-in-progress 2ii
Total (2i +2ii)
ICost of Goods Produced — transferred to Trading Account (1F - 2) B

g BT Tl Trading Account for the financial year 2022-23 (fill items 4 to 12 in a case where regular books of accounts are

Ig
maintained, otherwise fill items 61 to 65 as applicable)

CREDITS TO TRADING ACCOUNT
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DEBITS TO TRADING ACCOUNT

ix [Total (i + ii + iii + iv +v+ vi + vii + viii) Cix
ID [Total Revenue from operations (Aiv + B +Cix) 4D
IClosing Stock of Finished Goods 5
Total of credits to Trading Account (4D + 5) 6
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DEBITS TO PROFIT AND LOSS ACCOUNT

X IAgricultural income X
Ixi IAny other income (specify nature and amount)
a xia
b xib
c Total (xia + xib) Xic
Xii Total of other income (i + ii + iii + iv + v + vi + vii + viii + ix + x + xic) 14xii
15 [Total of credits to profit and loss account (13+14xii) 15
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31  [Royalty

i IPaid outside India, or paid in India to a non-resident other than a

company or a foreign company

iii To others i

iii Total (i + ii) 31iii
B2  [Professional / Consultancy fees / Fee for technical services

i IPaid outside India, or paid in India to a non-resident other than a]i

company or a foreign company

iii To others ii

i Total (i + ii) 132iii
33  |Hotel, boarding and Lodging 33
B34  [Traveling expenses other than on foreign traveling 34
35 [Foreign travelling expenses 35
36 |Conveyance expenses 36
37 [Telephone expenses 37
38 |Guest House expenses 38
39  [Club expenses 39
40  |Festival celebration expenses 40
41 [Scholarship 41
42 |Gift 42
43  [Donation 43
44  |Rates and taxes, paid or payable to Government or any local body (excluding taxes on income)

i Union excise duty 44i

il Service tax 44ii

i IVAT/ Sales tax 44iii

% Cess 44iv

v Central Goods and Service Tax (CGST) 44v

vi State Goods and Services Tax (SGST) 44vi

vii Integrated Goods and Services Tax (IGST) 44vii

Iviii Union Territory Goods and Services Tax (UTGST) 44viii

lix lAny other rate, tax, duty or cess incl STT and CTT 44ix

Ix Total rates and taxes paid or payable (44i + 44ii +44iii +44iv + 44v + 44vi + 44vii + 44viii +44ix) 44x
45  [Audit fee 45
46  |Other expenses (specify nature and amount)

ii i

i ii

iiii Total (i + ii) 46iii
47 IBad debts (specify PAN/Aadhaar No. of the person, if available, for whom Bad Debt for amount of Rs. 1 lakh or more is|

claimed and amount)

il 47 il

i2 47 i2

i3 47 i3

i IRows can be added as required Total 47

(47i1+47i2+47i3)
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Others (more than Rs. 1 lakh) where PAN/Aadhaar|
i INo. is not available (provide name and completed7ii
address)

i Others (amounts less than Rs. 1 lakh) 47iii

iv  [Total Bad Debt (47i + 47ii + 47iii) 47iv

48

Provision for bad and doubtful debts 48

49

Other provisions 49

50

Profit before interest, depreciation and taxes [15 — (16 to 21 + 22xi + 23v + 24 to 29 + 30iii + 31iii + 32iii + 33 to|
43 + 44x + 45 + 46iii + 47 iv + 48 + 49)]

50

51

Interest

Paid outside India, or paid in India to a non-resident other than a
company or a foreign company

i To others i

FOR TAX

iiii Total (i + ii) S1iii

52

IDepreciation and amortization 52

53

INet profit before taxes (50 — 51iii — 52) 53
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63 (COMPUTATION OF PRESUMPTIVE INCOME FROM GOODS CARRIAGES UNDER SECTION 44AE
SR. [Name of Business IBusiness code IDescription
NO
Registration (Whether Tonnage Number of months for|Presumptive income u/s 44AE for the|
INo. of goodsowned/leased/ |[capacity ofiwhich goods carriagelgoods carriage
carriage hired goods carriagewas
(in MT) owned/leased/hired by/(Computed @ Rs.1000 per ton per
assessee month in case tonnage exceeds 12MT,
or else @ Rs.7500 per month) or the|
amount claimed to have been actually|
earned, whichever is higher
» (® 2) (3) 4 (5
(2)
(b)
\Add row options as necessary (At any time during the year the number of vehicles should not exceed 10 vehicles)
Total
(i) ‘Total presumptive income from goods carriage u/s 44AE [total of column (5) of table 63(i)] ’63(ii) ‘

INOTE— If the profits are lower than prescribed under S.44AE or the number of goods carriage owned / leased / hired at any time
during the year exceeds 10, then , it is mandatory to maintain books of accounts and have a tax audit under section 444AB

NO ACCOUNT CASE
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Ba

Increase in the profit or decrease in loss because of deviation, if any, as per Income
IComputation Disclosure Standards notified under section 145(2) [column 11a(iii) of Schedule 3a
ICDS]

Decrease in the profit or increase in loss because of deviation, if any, as per Income

to non-fulfilment of conditions specified in relevant clauses

3b [Computation Disclosure Standards notified under section 145(2) [column 11b(iii) of Schedule 3b
ICDS]
4  [Method of valuation of closing stock employed in the previous year
a  [Raw Material (if at cost or market rates whichever is less write 1, if at cost write 2, if at market rate write 3)
b  [Finished goods (if at cost or market rates whichever is less write 1, if at cost write 2, if at market rate write 3)
c [Is there any change in stock valuation method (7ick) M [ Yes O No
d [Increase in the profit or decrease in loss because of deviation, if any, from the method of|
. i, . 4d
ivaluation specified under section 145A
e [Decrease in the profit or increase in loss because of deviation, if any, from the method of|
. iee . 4e
ivaluation specified under section 145A
S |Amounts not credited to the profit and loss account, being -
a [the items falling within the scope of section 28 Sa
b  the proforma credits, drawbacks, refund of duty of customs|
or excise or service tax, or refund of sales tax or value
added tax, or refund of GST, where such credits,Sb
drawbacks or refunds are admitted as due by the
authorities concerned
c (escalation claims accepted during the previous year Sc
d jany other item of income 5d
e [capital receipt, if any Se
f [Total of amounts not credited to profit and loss account (Sa+Sb+5c+5d+5e) 5f
6 IAmounts debited to the profit and loss account, to the extent disallowable under section 36 due

Premium paid for insurance against risk of damage or|

destruction of stocks or store /36(1)(i)] 6a

Premium paid for insurance on the health of employees

136(1)(ib)] 6b

|Any sum paid to an employee as bonus or commission for|
services rendered, where such sum was otherwise payable| 6¢
to him as profits or dividend /36(1)(ii)]

JAny amount of interest paid in respect of borrowed

capital /36(1)(iii)] o

IAmount of discount on a zero-coupon bond /36(1)(iiia)] 6e

IAmount of contributions to a recognised provident fund

/36(1)(iv)] of

IAmount of contributions to an approved superannuation 6
fund /36(1)(iv)] g

IAmount of contribution to a pension scheme referred to in

section 80CCD /36(1)(iva)] 6h

IAmount of contributions to an approved gratuity fund

3601 ()] 6i

IAmount of contributions to any other fund 6j

IAny sum received from employees as contribution to any
iprovident fund or superannuation fund or any fund set up)
under ESI Act or any other fund for the welfare off 6k
employees to the extent not credited to the employees
account on or before the due date /36(1)(va)]

IAmount of bad and doubtful debts /36(1)(vii)] 61

Provision for bad and doubtful debts /36(1)(viia)] 6m
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n  |Amount transferred to any special reserve /36(1)(viii)] 6n
o IExpenditure for the purposes of promoting family| 60
iplanning amongst employees /36(1)(ix)]
lAmount of securities transaction paid in respect of|
p [transaction in securities if such income is not included in| 6p
business income /36(1)(xv)/
IMarked to market loss or other expected loss as computed
q [in accordance with the ICDS notified u/s 145(2) 6q
[36(1)(xviii)]
r |Any other disallowance 6r
s  [Total amount disallowable under section 36 (total of 6a to 6r) 6s
JAmounts debited to the profit and loss account, to the extent disallowable under section 37
a  [Expenditure of capital nature /37(1)] 7a
b  |[Expenditure of personal nature /37(1)/ 7b
. IExpenditure laid out or expended wholly and exclusively 7e
INOT for the purpose of business or profession /37(1)]
Expenditure on advertisement in any souvenir, brochure,
d tract, pamphlet or the like, published by a political party 7d
/37(2B)]
IExpenditure by way of penalty or fine for violation of any law
e . . Te
for the time being in force
f  |Any other penalty or fine 7t
IExpenditure incurred for any purpose which is an offence or] 7
©  |whichis prohibited by law g
h  |[Amount of any liability of a contingent nature 7h
i  |Any other amount not allowable under section 37 Ti
i  [Total amount disallowable under section 37 (total of 7a to 7i) 7j
A |Amounts debited to the profit and loss account, to the extent disallowable under section 40
mount disallowable under section 40 (a)(i), on account of] Aa
non-compliance with the provisions of Chapter XVII-B
b IAmount disallowable under section 40(a)(ia) on account of| Ab
non-compliance with the provisions of Chapter XVII-B
IAmount disallowable under section 40(a)(ib), on account
c (of non-compliance with the provisions of Chapter VIII of] Ac
the Finance Act, 2016
d IAmount disallowable under section 40(a)(iii) on account of| Ad
non-compliance with the provisions of Chapter XVII-B
A IAmount of tax or rate levied or assessed on the basis of] Ae
profits /40(a)(ii)]
f |Amount paid as wealth tax [40(a)(iia)] Af
IAmount paid by way of royalty, license fee, service fee etc. A
& las per section 40(a)(iib) g
IAmount of interest, salary, bonus, commission or]
h [remuneration paid to any partner or member|Ah
inadmissible under section /40(b)/40(ba)]
i  |Any other disallowance Ai
i  [Total amount disallowable under section 40(total of Aa to Ai) BAj
B JAny amount disallowed under section 40 in any preceding previous year but allowable SB

during the previous year

lAmounts debited to the profit and loss account, to the extent disallowable under section 40A

a

}Amounts paid to persons specified in section 40A(2)(b)

P |
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mount paid otherwise than by account payee cheque or
account payee bank draft or use of electronic clearing system

b through a bank account or through such electronic mode asgb
may be prescribed, disallowable under section 40A(3)

c  [Provision for payment of gratuity /404(7)] 9¢c
Any sum paid by the assessee as an employer for setting up orj

d |as contribution to any fund, trust, company, AOP, or BOI or9d
society or any other institution /404(9)]

e |Any other disallowance 9e

f  [Total amount disallowable under section 40A (total of 9a to 9e) of

10 lAny amount disallowed under section 43B in any preceding previous year but allowable during|

the previous year

a  |Any sum in the nature of tax, duty, cess or fee under any law [10a
lAny sum payable by way of contribution to any provident fund

b jor superannuation fund or gratuity fund or any other fund for{10b
the welfare of employees

A Any sum payable to an employee as bonus or commission for10c
services rendered
Any sum payable as interest on any loan or borrowing from|

d jany public financial institution or a State financial corporation|10d
or a State Industrial investment corporation
IAny sum payable as interest on any loan or borrowing from a
deposit taking non-banking financial company or systemically|
important non-deposit taking non-banking financial company,{oq

da lin accordance with the terms and conditions of the agreement|,
governing such loan or borrowing
JAny sum payable as interest on any loan or borrowing from|

e [ny scheduled bank or a co-operative bank other than A 0e
primary agricultural credit or a primary -co-operative|
agricultural and rural development bank

f |Any sum payable towards leave encashment 10f
|Any sum payable to the Indian Railways for the use of railway

g 10g
assets

h [Total amount allowable under section 43B (total of 10a to 10g) 10h

1 Any amount debited to profit and loss account of the previous year but disallowable under|

section 43B

a  |Any sum in the nature of tax, duty, cess or fee under any law [11a
|JAny sum payable by way of contribution to any provident fund

b jor superannuation fund or gratuity fund or any other fund for{l11b
the welfare of employees

A JAny sum payable to an employee as bonus or commission for11c
services rendered
JAny sum payable as interest on any loan or borrowing from|

d |any public financial institution or a State financial corporation(11d
or a State Industrial investment corporation
JAny sum payable as interest on any loan or borrowing from aj
deposit taking non-banking financial company or systemically|
A . . . . . 11d

da (important non-deposit taking non-banking financial company,
iin accordance with the terms and conditions of the agreement]
governing such loan or borrowing
JAny sum payable as interest on any loan or borrowing from

e [Py scheduled bank or a co-operative bank other than A e
primary agricultural credit society or a primary co-operative|
agricultural and rural development bank

f |Any sum payable towards leave encashment 11f
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ny sum payable to the Indian Railways for the use of railway|
d I{:ssets 11g

h [Total amount disallowable under Section 43B (total of 11a to 11g) 11h
12 |Amount of credit outstanding in the accounts in respect of

a  |Union Excise Duty 12a

b [Service tax 12b

c  |VAT/sales tax 12¢

d [Central Goods and Service Tax (CGST) 12d

e [State Goods and Services Tax (SGST) 12¢

f  [Integrated Goods and Services Tax (IGST) 12f

[Union Territory Goods and Services Tax (UTGST) 12g
|Any other tax 12h

i Total amount outstanding (total of 12a to 12h) 12i
13 [Amounts deemed to be profits and gains under section 33AB or 33ABA 13
14 |Any amount of profit chargeable to tax under section 41 14
15 JAmount of income or expenditure of prior period credited or debited to the profit and loss| 15

account (net)
16 |Amount of expenditure disallowed u/s 14A 16

\N’Vhether assessee is exercising option under sub-section (2A) of section 92CE Tick) M O Yes [m|
17 [N° 17

[If yes, please fill schedule TPSA]

| SVGW. OOV Quantitative details (mandatory if liable for audit under section 44AB)

QUANTITATIVE DETAILS
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a  |Gross rent received or receivable or lettable value 1a
b [The amount of rent which cannot be realized 1b

¢ [Tax paid to local authorities lc

d [Total (1b+ 1c) 1d

e |Annual value (1a — 1d) (nil, if self -occupied etc. as per section 23(2) of the Act) le
f  |Annual value of the property owned (own percentage share x 1e) 1f
g B0% of 1f lg

h  [[nterest payable on borrowed capital 1h

i [Total (1g+ 1h) M
li IArrears/Unrealised rent received during the year less 30% 1j
k  [Income from house property 1 (1f - 1i + 1j) 1k
Address of property 2 Town/ City State Country |PIN Code/ Zip Code

Is the property co-owned? O Yes

O No (f“YES” please enter following details)

'Your percentage of share in the property (%)

Name of Co-owner(s) IPAN/Aadhaar No. of Co-owner (s) IPercentage Share in Property
Il
I
Tick M the applicable option] [Name(s) ofPAN/Aadhaar No. of Tenant(s) (PleasqP AN/TAN/Aadhaar No. of Tenant(s) (if TD
1 Let out :‘:tl)lant(s) (if lefsee note) credit is claimed)
O Self-occupied I
O Deemed let out T
IGross rent received or receivable/ lettable value
a 2a
(higher of the two, if let out for whole of the year, lower of the two, if let out for part of the year)
b [The amount of rent which cannot be realised 2b
c  [Tax paid to local authorities ¢
d [Total 2b + 2c¢) Rd
e |Annual value (2a — 2d) 2e
f  |Annual value of the property owned (own percentage share x 2e) 2f
g B0% of 2f Rg
h  |Interest payable on borrowed capital 2h
i [Total (2g + 2h) hi
li IArrears/Unrealised rent received during the year less 30% 2j
k  [Income from house property 2 (2f — 2i + 2j) 2k
B |Pass through income/Loss if any * R}
Income under the head “Income from house property” (1k + 2k + 3)
4 4
(if negative take the figure to 2i of schedule CYLA)

Please include the income of the specified persons referred to in Schedule SPI and Pass-through income referred to in schedule PTI while computing the

income under this head

Furnishing of PAN/Aadhaar No. of tenant is mandatory, if tax is deducted under section 194-IB.

Furnishing of TAN of tenant is mandatory, if tax is deducted under section 194-1.

MU EGUIEE D il Computation of income from business or profession

Z
—
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" LProfit before tax as per profit and loss account (item 53, 61(ii), 62(ii), 63(ii), 64(iii) and 65(iv) of P1
nd L)
Net profit or loss from speculative business included in 1
enter —ve sign in case of loss) /Sl.no.12b of Trading account +
ISL.no 65iv of Schedule P and L]
2a Ra
INet profit or Loss from Specified Business u/s 35AD included
2b | s 2b
in 1 (enter —ve sign in case of loss)
la [Salaries Ba
b [House property 3b
c [Capital gains Bc
d [Other sources Bd
Income/ receipts credgted to profit i Dividend income Rai
land loss account considered under
L other heads of income or| J|other than Dividend
chargeable wu/s 115BBF or lgii income Bdii
chargeable uw/s 115BBG or
chargeable u/s 11SBBH
e |u/s 115BBF Be
If ’u/s 115BBG Bf
/s 115BBH (net of|
[ Bg
ost of Acquisition) Item No. A of Schedule VDA)
IProfit or loss included in 1, which is referred to in section
4a U4AD/44ADA/44AE/44B/44BB/44BBA/44DA (drop down to bepa
provided)
IProfit from activities covered under rule 7, 7A, 7B(1), 7B(1A)
4b |and 8 (Dropdown to be provided and capture as individual linedb
item)
5  [Income credited to Profit and Loss account (included in 1) which is exempt
a hare of income from firm(s) 5a
b  Share of income from AOP/ BOI 5b
. IAny other exempt income (specify|
nature and amount)
ii ci
lii lcii
liii [Total (ci + cii) Sciii
d [Total exempt income (5a + 5b + Sciii) 5d
6 [Balance (1-2a —2b —3a - 3b — 3¢ - 3d — 3e - 3f -3g— 4a-4b— 5d) 6
a Salaries Ta
I[Expenses debited to profit and loss b House property  [7b
account considered under other heads | Capital gains He
7 pf income/related to income
chargeable w/s 115BBF or w/s{d  [Other sources  7d
115BBG or u/s 11SBBH e w/s 115BBF be
if lu/s 115BBG 7f
2 I[Expenses debited to profit and loss account which relate tol&l
lexempt income
sb I[Expenses debited to profit and loss account which relate to| b
lexempt income and disallowed u/s 14A (16 of Part A-OI)
9 [Total (7a+7b + 7¢c + 7d + 7e + 7f + 8a+8b) 9
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10

IAdjusted profit or loss (6+9)

10

11

IDepreciation and amortization debited to profit and loss account

11

12

Depreciation allowable under Income-tax Act

i IDepreciation allowable under section 32(1)(ii) and
B2(1)(iia) (item 6 of Schedule-DEP)

12i

ii  [Depreciation allowable under section 32(1)(i)

Make your own computation refer Appendix-IA of
IT Rules)

12ii

i [Total (12i + 12ii)

12iii

13

IProfit or loss after adjustment for depreciation (10 +11

—12iii)

13

14

IAmounts debited to the profit and loss account, to the
extent disallowable under section 36 (6 s of PartA-OI)

14

15

IAmounts debited to the profit and loss account, to the
extent disallowable under section 37 (7J of PartA-OI)

15

16

IAmounts debited to the profit and loss account, to the
extent disallowable under section 40 (8Aj of PartA-
OI)

17

IAmounts debited to the profit and loss account, to the
extent disallowable under section 40A (9F of PartA-
01)

18

IAny amount debited to profit and loss account of the
previous year but disallowable under section 43B
11h of PartA-OI)

19

Interest disallowable under section 23 of the Micro,
Small and Medium Enterprises Development
Act,2006

19

20

IDeemed income under section 41

20

21

IDeemed income under section 32AD/ 33AB/ 33ABA/
BSABA /35ABB/ 40A(3A)/ 72A/80HHD/ 80-1A

22

IDeemed income under section 43CA

23

Any other item of addition under sections 28 to 44DA

24

IAny other income not included in profit and loss
ccount/any other expense not allowable (including

income from salary, commission, bonus and interest
rom firms in which individual/HUF/prop. concern is
partner)

25

Increase in profit or decrease in loss on account of
ICDS adjustments and deviation in method of
ivaluation of stock (Column 3a + 4d of Part A - OI)

25

26

Total (14 +15+16 +17 + 18 + 19 + 20 + 21+22 +23+24+25)

26

27

IDeduction allowable under section 32(1)(iii)

27

28

Amount of deduction under section 35 or 35CCC or
BSCCD in excess of the amount debited to profit and
loss account (item x(4) of Schedule ESR) (if amount
deductible under section 35 or 35CCC or 35CCD is
lower than amount debited to P&L account, it will go to
item 24)

N

8

29

Any amount disallowed under section 40 in any
preceding previous year but allowable during the
previous year (8B of PartA-OI)

29

30

Any amount disallowed under section 43B in any
preceding previous year but allowable during the
previous year (10 h of PartA-OI)

B0
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. Any other amount allowable as deduction B1
Decrease in profit or increase in loss on account of]
32 [ICDS adjustments and deviation in method of32
valuation of stock (Column 3b + 4e of Part A- OI)
33 [Total (27+28+29+30+31+32) 33
34 [Income (13+26-33)
35 |Profits and gains of business or profession deemed to be under -
i [Section 44AD (61(ii) of schedule P&L) B5i
ii [Section 44ADA (62(ii) of schedule P&L) B5ii
iii [Section 44AE (63(ii) of schedule P&L) Bsiii
iv  Section 44B BSiv
v Section 44BB B5v
vi [Section 44BBA B5vi
vii Section 44DA BSvii (item 4 of Form 3CE)
viii [Total (35i to 35vii) BSviii
a6 Net profit or loss from business or profession other than speculative and specified business (34 + (36
B5viii)
Net Profit or loss from business or profession other than speculative business and specified
87 |business after applying rule 7A, 7B or 8, if applicable (If rule 74, 7B or 8 is not applicable, enter same [A37
figure as in 36) (If loss take the figure to 2i of item E) (37a+ 37b + 37¢ + 37d + 37e + 37f)
a  [[ncome chargeable under rule 7 B7a
b  [Deemed income chargeable under rule 7A B7b
c  [Deemed income chargeable under rule 7B(1) B7c
d [Deemed income chargeable under rule 7B(1A) B7d
e [Deemed income chargeable under rule 8 B7e
f  [Income other than rules 7A, 7B and 8 (/tem No. 36) B7f
Balance of income deemed to be from agriculture, after applying rules 7, 7A, 7B(1), 7B(1A) and
38 [rule 8 for the purpose of aggregation of income as per Finance Act 38
[4b-(37a+37b+37c+37d+37e)]
B |Computation of income from speculative business
39 [Net profit or loss from speculative business as per profit or loss account (Ifem No. 2a) 39
40 |Additions in accordance with sections 28 to 44DA 40
41 [Deductions in accordance with sections 28 to 44DA 41
42 [Income from speculative business (39+ 40 — 41) (if loss, take the figure to 6xvi of schedule CFL) B42
C |Computation of income from specified business under section 35AD
43  [Net profit or loss from specified business as per profit or loss account 43
44 |Additions in accordance with sections 28 to 44DA 44
4s IDeductions in accordance with sections 28 to 44DA (other than deduction under section, (i) 354D, (ii) 32 or 4s
35 on which deduction u/s 35AD is claimed)
46 [Profit or loss from specified business (43 + 44 -45) 46
47 [Deductions in accordance with section 35AD(1) 47
48 |Income from Specified Business (46-47) (ifloss, take the figure to 7xvi of schedule CFL) C48
49 [Relevant clause of sub-section (5) of section 35AD which covers the specified business (to be selected from drop C49
down menu)
o| | P

Income chargeable under the head ‘Profits and gains from business or profession’ A37+B42+C48)
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E [Intra head set off of business loss of current year

Income of current year (Fill this column onlyBusiness loss seﬂBusiness income remaining
if figure is zero or positive) off after set off

(1) (2) B=1-2

SL. [Type of Business income

. |Loss to be set off (Fill this row only|
Lo figure is negative) (A437)

ii [Income from speculative business |[(B42)

iii [Income from specified business (C48)

iv  [Total loss set off (ii + iii)

v |Loss remaining after set off (i — iv)

W ¥OMP case include the income of the specified persons referred to in Schedule SPI while computing the income under this head

Depreciation on Plant and Machinery (Other than assets on which full capital expenditure is allowable as deduction

Schedule DPM under any other section)

1 [Block of assets Plant and machinery
2 |Rate (%) 15 30 40 45
(@ (i) (iii) (iv)

B |[Written down value on the first day o
previous year

4  |Additions for a period of 180 days o1
imore in the previous year

S |Consideration or other realisatior
during the previous year out of 3 or 4

6 |Amount on which depreciation at full
rate to be allowed (3 + 4 -5) (enter 0, if
result is negative)

7  |Additions for a period of less than 180
days in the previous year

8  [Consideration or other realisations
during the year out of 7

9  |Amount on which depreciation at half
rate to be allowed (7-8) (enter 0, if
result is negative)

10 [Depreciation on 6 at full rate

11 [Depreciation on 9 at half rate

12 |Additional depreciation, if any, on 4

13 |Additional depreciation, if any, on 7

14 [Additional depreciation relating to
immediately preceding year on asset
put to use for less than 180 days

DEPRECIATION ON PLANT AND MACHINERY

15 [Total depreciation (10+11+12+13+14)

16 |Depreciation disallowed under sectior
38(2) (out of column 15)

17 |[Net aggregate depreciation (15-16)

18 |Proportionate aggregate depreciatior
allowable in the event of succession
amalgamation, demerger etc. (out o]
column 17)

19 [Expenditure incurred in connectior
with transfer of asset/ assets
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20 |Capital gains/ loss under section 50
(5 + 8 -3 - 4-7 -19) (enter negative only i
block ceases to exist)

21 |Written down value on the last day of]

previous year (6+ 9 -15) (enter 0 if resull
is negative)

NUELLIEE 0.\ Depreciation on other assets (Other than assets on which full capital expenditure is allowable as deduction)

DEPRECIATION ON OTHER ASSETS
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b |Block entitled for depreciation @ 30 per cent 1b
(Schedule DPM - 17ii or 18ii as applicable)

c  Block entitled for depreciation @ 40 per cent lc
(Schedule DPM - 17iii or 18iii as applicable)

d  |Block entitled for depreciation @ 45 per cent 1d
( Schedule DPM - 17iv or 18iv as applicable)

e |Total depreciation on plant and machinery ( 1a + 1b + 1c+1d) le
Building (not including land)
a  Block entitled for depreciation @ 5 per cent Ra

(Schedule DOA- 14ii or 15ii as applicable)
B Block entitled for depreciation @ 10 per cent 2b

(Schedule DOA- 14iii or 15iii as applicable)
c  [Block entitled for depreciation @ 40 per cent 2c

(Schedule DOA- 14iv or 15iv as applicable)
d  [Total depreciation on building (total of 2a + 2b + 2¢) 2d
Furniture and fittings (Schedule DOA- 14v or 15v as applicable) B
Intangible assets (Schedule DOA- 14vi or 15vi as applicable) 4
Ships (Schedule DOA- 14vii or 15vii as applicable) S
Total depreciation (1e+2d+3+4+5) 6

Schedule DCG Deemed Capital Gains on sale of depreciable assets

DEEMED CAPITAL GAINS
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referred to in section

()

and loss account

2)

3)

lamount debited to profit and loss account

4=3)-2

35(1)()

35(1)(i)

35(1)(iia)

v

35(1)(ii)

35(1)(iv)

vi

35Q2AA)

vii

35(2AB)

viii

35CCC

lix

35CCD

X

Total

NOTE

Schedule RA.

In case any deduction is claimed under sections 35(1)(ii) or 35(1)(iia) or 35(1)(iii) or 35(2AA), please provide the details as per

Schedule CG Capital Gains

A [Short-term Capital Gains (STCG) (Sub-items 4 and 5 are not applicable for residents)
1  |[From sale of land or building or both (fill up details separately for each property)
Date of purchase/ | DD/MM/YYYY Date of sale/transfer DD/MM/YYYY
acquisition
a i [Full value of consideration received/receivable ai
ii [Value of property as per stamp valuation authority aii
Full value of consideration adopted as per section SOC for the purpose
iii |of Capital Gains () [in case (aii) does not exceed 1.10 times (ai), takeaiii
this figure as (ai), or else take (aii)]
b IDeductions under section 48
i |Cost of acquisition without indexation bi
ii |Cost of Improvement without indexation bii
iii [Expenditure wholly and exclusively in connection with transfer biii
iv  [Total (bi + bii + biii) biv
c Balance (aiii — biv) 1c
d IDeduction under section 54B/54D/ 54G/54GA (Specify details in item D below) [1d
2 e Short-term Capital Gains on Immovable property (1c - 1d) Ale
{3 if In case of transfer of immovable property, please furnish the following details (see note)
'?_3 |Address
) of
] IPAN/Aadhaar property, | .
E S.No. [Name of buyer(s) No. of buyer(s) Percentage share |[Amount Country IPin code [State
3 code, Zip|
€ code
=]
=
»n
Furnishing of PAN/Aadhaar No. is mandatory, if the tax is deduced under section 194-IA or is quoted by
NOTE » buyer in the documents.
In case of more than one buyer, please indicate the respective percentage share and amount.
2 |[From slump sale
a i IFair market value as per rule 11UAE(2) 2ai
ii |Fair market value as per rule 11UAE(3) Raii
i Full value of consideration (higher of ai or aii) Raii
b Net worth of the undertaking or division 2b  |(6(e) of Form 3CEA)

www.taxguru.in




283 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(i)]

c Short-term capital gains from slump sale (2aiii-2b) ¢

IFrom sale of equity share or unit of equity oriented Mutual Fund (MF) or unit of a business trust on|
which STT is paid under section 111A or 115AD(1)(ii) proviso (for FII)

W
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c |[Full value of consideration in respect of unquoted shares fic
adopted as per section SOCA for the purpose of Capital
Gains (higher of a or b)
ii [Full value of consideration in respect of assets other than
unquoted shares
iii [Total (ic + ii) aiii
b IDeductions under section 48
i  [Cost of acquisition without indexation bi
ii |Cost of Improvement without indexation bii
iii |Expenditure wholly and exclusively in connection with transfer |biii
iv  [Total (bi + bii + biii) biv
c IBalance (6aiii — biv) 6¢
IIn case of asset (security/unit) loss to be disallowed u/s 94(7) or 94(8)-
for example if asset bought/acquired within 3 months prior to record
d .. . . . .. l6d
date and dividend/income/bonus units are received, then loss arising
out of sale of such asset to be ignored (Enter positive value only)
IDeemed short-term capital gains on depreciable assets (6 of schedule-
e 6e
DCG)
if IDeduction under section 54D/54G/54GA 6f
4 STCG on assets other than at A1 or A2 or A3 or A4 or AS above (6¢ + 6d + 6e -6f) |A6g
7 |Amount deemed to be Short-term capital gains
a  |Whether any amount of unutilised capital gain on asset transferred during the previous years shown|
lbelow was deposited in the Capital Gains Accounts Scheme within due date for that year?
0 Yes OO No [ Not applicable. If yes, then provide the details below
Sl.  [Previous year in/Section under which{New asset acquired/constructed \Amount not used for|
which assetdeduction claimed in| new asset or|
transferred that year 'Year in which asseAmount utilised out of€mained unutilised
acquired/constructed [Capital Gains account |1 Capital  gains
account (X)
ii 2019-20 54D/54G/54GA
i 2020-21 54B
b |Amount deemed to be short-term capital gains u/s 54B/54D/54G/54GA, other than at ‘a’
Total amount deemed to be Short-term capital gains (Xi + Xii + b) A7
8 |Pass Through Income/Loss in the nature of short-Term Capital Gain, (Fill up schedule PTI) (A8a + A8b + A8c) IA8
IPass Through Income/Loss in the nature of Short-Term Capital Gain, chargeable @
a 15% |A8a
IPass Through Income/Loss in the nature of Short-Term Capital Gain, chargeable @
b 30% |IA8b
A IPass Through Income/Loss in the nature of Short-Term Capital Gain, chargeable at] A8c
applicable rates
o Amount of STCG included in A1-A8 but not chargeable to tax or chargeable at special rates as per
IDTAA
Item No. Al Rate as penywpether TRC| J i
SL. |Amount OJtO A8 above inCountry |Article of Treaty lobtained Section of[Rate as perApphwbl.e rate
A . ame and| lower of (6) o
[No. income 'which Code IDTAA (enter NIL, i ILT. Act ILT. Act 0]
included not chargeable) (Y/N)
|2 3) 4) (5 (6 (7) ®) 9) (10)
1!
1
a [Total amount of STCG not chargeable to tax as per DTAA |A9a
b [Total amount of STCG chargeable to tax at special rates as per DTAA IA9b
10 (Total Short-term Capital Gain (Ale+ A2c+ A3e+ Ada+ A4b+ ASe+ A6g+A7+A8 — A9a) A10
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B [Long-term capital gain (LTCG) (Sub-items, 6, 7, 8 and 9 are not applicable for residents)
1 [From sale of land or building or both (fill up details separately for each property)
Date of purchase/ | DD/MM/YYYY Date of sale/transfer DD/MM/YYYY
acquisition
a i [Full value of consideration received/receivable ai
ii |Value of property as per stamp valuation authority aii
Full value of consideration adopted as per section S0C for the|
iii |purpose of Capital Gains [in case (aii) does not exceed 1.10 timesjaiii
(ai), take this figure as (ai), or else take (aii)]
b  [Deductions under section 48

i |Cost of acquisition bi
" iia |Cost of acquisition with indexation biia
=
5 iib [Total cost of improvement with indexation biib
_E (a) Cost of improvement
(=%
3 (b) Year of improvement
g (c) Cost of Improvement with indexation
%ﬂ Add row
|

iii |Expenditure wholly and exclusively in connection with transfer |biii

iv  [Total (biia + biib+ biii ) biv

c Balance (aiii — biv ) 1c

d Deduction under section 54/54B/54D/54EC/54F/54G/54GA/54GB1 d
(Specify details in item D below)

code

e |[Long-term Capital Gains on Immovable property (1c - 1d) Ble
f In case of transfer of immovable property, please furnish the following details (see note)
Address of property, .
. PAN/Aadhaar No. JPin  code
S.No. [Name of buyer(s) of buyer(s) Percentage share [Amount |Country code, lean d state

buyer in the documents.

In case of more than one buyer, please indicate the respective percentage share and amount.

[Furnishing of PAN/Aadhaar No. is mandatory, if the tax is deduced under section 194-1A or is quoted by

From slump sale

i |Fair market value as per Rule 11UAE(2) 2ai
a ii |Fair market value as per Rule 11UAE(3) 2aii
iii |Full value of consideration (higher of ai or aii) 2aii
b [Net worth of the undertaking or division 2b |(6(e) of Form 3CEA)
c Balance (2aiii — 2b) 2¢
d  Deduction u/s S4EC /54F (Specify details in item D below) 2d
ILong-term capital gains from slump sale (2¢-2d)
e

B2e

B |From sale of bonds or debenture (other than capital indexed bonds issued by Government)
a IFull value of consideration Ba |
b IDeductions under section 48
i (Cost of acquisition without indexation bi
Iii ICost of improvement without indexation bii
lii [Expenditure wholly and exclusively in connection with transfer biii
iv_[Total (bi + bii +biii) biv
c Balance (3a — biv) Be
d IDeduction under section 54F (Specify details in item D below) Bd
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e lLTCG on bonds or debenture (3¢ — 3d) |B3:e |
4  [From sale of, (i) listed securities (other than a unit) or zero-coupon bonds where proviso under section|
112(1) is applicable (ii) GDR of an Indian company referred in sec. 115ACA
a  [Full value of consideration Ha |
b [Deductions under section 48
i ICost of acquisition without indexation bi
i ICost of improvement without indexation bii
i [Expenditure wholly and exclusively in connection with transfer biii
iv_ [Total (bi + bii +biii) Ibiv
c  [Balance (4a — biv) He
d  [Deduction under section 54F (Specify details in item D below) Hd
e [Long-term Capital Gains on assets at B4 above (4c — 4d) Bde
5 [From sale of equity share in a company or unit of equity-oriented fund or unit of a business trust on which STT is
paid under section 112A
a ILTCG u/s 112A (column 14 of Schedule 112A) Sa
b  [Deduction under sections 54F (Specify details in item D below) Sb
c ILong-term Capital Gains on sale of capital assets at B5 above (5a — 5b) B5c¢
6 [For NON-RESIDENTS- from sale of shares or debenture of Indian company (to be computed with|
foreign exchange adjustment under first proviso to section 48)
a TCG computed without indexation benefit 6a
b [Deduction under sections /54F (Specify details in item D below) 6b
i [LTCG on share or debenture (6a-6b) 6¢ |
I[For NON-RESIDENTS- from sale of, (i) unlisted securities as per section 112(1)(c), (ii) bonds or GDR
7 s referred in sec. 115AC, (iii) securities by FII as referred to in section 115AD (other than securities
referred to in section 112A for which column B8 is to be filled up)
A i [[m case securities sold include shares of a company other than quoted
shares, enter the following details
a Eull value of consideration received/receivable in respect 0f|ia
nquoted shares
b |Fair market value of unquoted shares determined in thej,
prescribed manner
¢ |Full value of consideration in respect of unquoted shares|
adopted as per section SOCA for the purpose of Capital Gainsf®
l(higher of a or b)
ii  [Full value of consideration in respect of securities other than);
junquoted shares
i [Total (ic + ii) iii
B IDeductions under section 48
ICost of acquisition without indexation bi
Pi ICost of improvement without indexation bii
fii |[Expenditure wholly and exclusively in connection with transfer i
iv  [Total (bi + bii +biii) biv
c IBalance (aiii — biv) e
d IDeduction under sections /54F (Specify details in item D below) 7d
e ILong-term Capital Gains on assets at 7 above in case of NON-RESIDENT (7¢ — 7d) B7e
8  [For NON-RESIDENTS - From sale of equity share in a company or unit of equity-oriented fund or unit of aj
lbusiness trust on which STT is paid under section 112A
a ILTCG u/s 112A [Column 14 of 115AD(1)(b)(iii) proviso] Ba
b IDeduction under sections 54F (Specify details in item D below) 8b
c ILong-term Capital Gains on sale of capital assets at B§ above (8a — 8b) B8c I
9  [From sale of foreign exchange asset by NON-RESIDENT INDIAN (If opted under chapter XII-A)
a ILTCG on sale of specified asset (computed without indexation) 9a
b ILess deduction under section 115F (Specify details in item D below) 9b
e IBalance LTCG on sale of specified asset (9a- 9b) B9c |
d ILTCG on sale of asset, other than specified asset od
e ILess deduction under section 115F (Specify details in item D below) 9e
if IBalance LTCG on sale of asset, other than specified asset (9d- 9e) BIf |
10 [From sale of assets where B1 to B9 above are not applicable
ia i [[m case assets sold include shares of a company other than quoted
shares, enter the following details
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la  |[Full value of consideration received/receivable in respect offia
nquoted shares

b [Fair market value of unquoted shares determined in thejb
prescribed manner

c [Full value of consideration in respect of unquoted sharesic
adopted as per section SOCA for the purpose of Capital Gains
i(higher of aorb)

fii [Full value of consideration in respect of assets other thanpaii
junquoted shares ’2

i rl"otal (ic + ii) laiii
b IDeductions under section 48

ii ICost of acquisition with indexation bi

ii |Cost of improvement with indexation biv

iii |[Expenditure wholly and exclusively in connection with transfer pv

iv  [Total (bi + bii+biii) bvi
c IBalance (10aiii — biv) 10c

IDeduction under section 54D//54F/54G/54GA (Specify details in item D|

elow)

e ILong-term Capital Gains on assets at B10 above (10c- 10d)

B10e

11 [Amount deemed to be long-term capital gains
'Whether any amount of unutilised capital gain on asset transferred during the previous year shown
a  [below was deposited in the Capital Gains Accounts Scheme within due date for that year?
0 Yes O No O Not applicable. If yes, then provide the details below
SL IPrevious year inSection under whichFVew asset acquired/constructed mount not used for
which assetdeduction claimed in| - - —new asset or remained
transferred that year Year in which assetAmount utilised),,(ilised in Capital
acquired/constructed jout of CapitalgainS account (X)
iGains account
i 2019-20 54/54D/54F/54G/54GA
i 2020-21 54B
b  |Amount deemed to be long-term capital gains, other than at ‘a’
Total amount deemed to be long-term capital gains (xi + xii + b) B11
12 IPass Through Income/Loss in the nature of Long-Term Capital Gain, (Fill up schedule PTI) (B12al+B12a2 +Blz
B12b)
IPass Through Income/Loss in the nature of Long-Term Capital Gain, chargeable
al IB12al
@ 10%
2 IPass Through Income/Loss in the nature of Long-Term Capital Gain, chargeableBlza2
@ 10% - under sections other than u/s. 112A
IPass Through Income/Loss in the nature of Long-Term Capital Gain, chargeable
b IB12b
@ 20%
3 IAmount of LTCG included in items B1 to B12 but not chargeable to tax or chargeable at special rates|
in India as per DTAA
[Rate as perjywhether L
SL  |[Amount ofgfgl N(l)). Bl .tOCoumry namelArticle ofTreaty TRC. Section  of[Rate as perAl:phclable
No. fincome o avove Mg code IDTAA enter NIL, iPPBINCd T Act LT, Act  [ot€ [lower of
which included o 6) or (9)]
ichargeable) Y/N)
1) 2 3) 4) 5) 6) 7) 8) 9) 10)
l
I
a  (Total amount of LTCG not chargeable to tax as per DTAA B13a
b  [Total amount of LTCG chargeable to tax at special rates as per DTAA B13b
14 [Total long-term capital gain chargeable under Income-tax Act (Ble + B2e + B3e + B4e + B5f + B6c
IB7e¢ + B8f+ B9¢ + BOf + Bl0e + B11 + B12 —B13a) B14
C1 [Sum of Capital Gain Incomes (9ii + 9iii + 9iv + 9v + 9vi + 9vii + 9viii of table E below) C1
C2 [Income from transfer of virtual digital assets (Item No. B of Schedule VDA) Cc2
C3 |Income chargeable under the head “CAPITAL GAINS” (C1 + C2) C3
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ID  (Information about deduction claimed against Capital Gains

1 [In case of deduction u/s 54/54B/54D/54EC /54F/54G/54GA/115F give following details

la |Deduction claimed u/s 54

i [Date of transfer of original asset ai dd/mm/yyyy
ii [Cost of new residential house aii
iii [Date of purchase /construction of new residential house aiii dd/mm/yyyy

iv [Amount deposited in Capital Gains Accounts Scheme before due date |aiv

v |Amount of deduction claimed av

b |Deduction claimed u/s 54B

i [Date of transfer of original asset bi dd/mm/yyyy
ii [Cost of new agricultural land bii
iii [Date of purchase of new agricultural land biii dd/mm/yyyy

iv [Amount deposited in Capital Gains Accounts Scheme before due date biv

v |Amount of deduction claimed bv

¢ |Deduction claimed u/s 54D

i  [Date of acquisition of original asset lci dd/mm/yyyy
.. [Cost of purchase/ construction of new land or building for industrial| ..
lii . lcii
undertaking
iii [Date of purchase of new land or building ciii dd/mm/yyyy

iv |Amount deposited in Capital Gains Accounts Scheme before due date |civ

v |Amount of deduction claimed v

d |Deduction claimed u/s 54EC

i [Date of transfer of original asset di \dd/mm/yyyy

IAmount invested in specified/notified bonds

(not exceeding fifty lakh rupees)

i dii

(
iii [Date of investment diii \dd/mm/yyyy
iv  [Amount of deduction claimed div

e |Deduction claimed u/s 54F

i [Date of transfer of original asset lei \dd/mm/yyyy
ii [Cost of new residential house leii
iii [Date of purchase/construction of new residential house leiii \dd/mm/yyyy

iv  [Amount deposited in Capital Gains Accounts Scheme before due date |eiv

v |Amount of deduction claimed ev

f |Deduction claimed u/s 54G

i [Date of transfer of original asset from urban area ifi \dd/mm/yyyy

ii [Cost and expenses incurred for purchase or construction of new asset [fii

... [Date of purchase/construction of new asset in an area other than|...
i fiii dd/mm/yyyy
urban area

iv [Amount deposited in Capital Gains Accounts Scheme before due date (fiv
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v |[Amount of deduction claimed ifv

g [Deduction claimed u/s 54GA
i [Date of transfer of original asset from urban area i dd/mm/yyyy
ii |Cost and expenses incurred for purchase or construction of new asset |gii
iii [Date of purchase/construction of new asset in SEZ giii dd/mm/yyyy
iv  |Amount deposited in Capital Gains Accounts Scheme before due date giv
v |Amount of deduction claimed gv

h |Deduction claimed u/s 115F (for Non-Resident Indians)
i  [Date of transfer of original foreign exchange asset hi dd/mm/yyyy
ii |Amount invested in new specified asset or savings certificate hii
iii [Date of investment hiii dd/mm/yyyy
iv |Amount of deduction claimed hiv

i |Total deduction claimed (1a +1b+ 1c +1d + 1e + 1f + 1g + 1h) 1i

2

In case of deduction u/s 54GB, furnish PAN of the company

E  [Set-off of current year capital losses with current year capital gains (excluding amounts included in A 9a & B 13a which is chargeable under DTAA)

Short-term capital loss [Long-term capital loss Current  year’s
. . capital gains
Capital ~ Gain o remaining  after|
current year (Fill this set off
column only iff .
i Type of Capital Gain computed figure is15% [30% applicable IDTAA 10% 20% DTAA
No. i rate rates rates
positive)
(9=1-2-3-4-5-6-7-
8)
1 2 ] 4 5 6 7 8 9
(Ble*+
. (B4e*+B5c* |B2e*+B3e*
(Capital Loss to be set off (A3e*+ A5e* (Ale*+A2c* + B7e¢*HB6c*+
i e* H
! |(Fill this row only, if figure A4”*: 148b%) +A4g*+A6§*A9b +38$*+ B9f*: BI3b
computed is negative) | 48a *) +A7*+A8c*) IBYc +HB10e*+
\B12a*) \B11%+
\B12b*)
i 15% (A3e*+Ada*+A8a*)
i B30% (A5e*+ A8b*)
Short-term
capital gain
iv applicable rate (Ale*tA2c+Adb+A
PP 6g* +475+A48c*)
v IDTAA rates |49b
. (B4e*+B5c*+  B7e*
0,
M 10% B8+ BIc++B12a%)
(Ble*+
. [Long-term | |B2e*+B3e*+B6c*+
Mieapital gain 20% B9+ Bl0e*+ BIT*4]
\B12b*)
viii IDTAA rates \B13b
ix [Total loss set off (ii + iii + iv + v + vi + vii + viii)
x |Loss remaining after set off (i- ix)

The figures of STCG in this table (Ale* etc.) are the amounts of STCG computed in respective column (A1-A 9) as reduced by the amount of STCG not|
chargeable to tax or chargeable at special rates as per DTAA, which is included therein, if any.

The figures of LTCG in this table (Ble* etc.) are the amounts of LTCG computed in respective column (B1-B 13) as reduced by the amount of LTCG]|
not chargeable to tax or chargeable at special rates as per DTAA, which is included therein, if any.
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Information about accrual/receipt of capital gain

[Type of Capital gain / Date

\Upto 15/6
i)

16/6 to 15/9
ii)

16/9 to 15/12

i)

16/12 to 15/3

iv)

16/3 to 31/3
™)

Short-term capital gains taxable at the rate of 15%
\Enter value from item 5vi of schedule BFLA, if any.

Short-term capital gains taxable at the rate of 30%
\Enter value from item 5vii of schedule BFLA, if any.

Short-term capital gains taxable at applicable rates
\Enter value from item 5viii of schedule BFLA, if any.

Short-term capital gains taxable at DTAA rates
\Enter value from item 5ix of schedule BFLA, if any.

ILong- term capital gains taxable at the rate of 10%
\Enter value from item 5x of schedule BFLA, if any.

ILong- term capital gains taxable at the rate of 20%
\Enter value from item 5xi of schedule BFLA, if any.

\Enter value from item 5xii of schedule BFLA, if any.

ILong- term capital gains taxable at the rate DTAA rates

rate of 30%
\Enter value from item 17B of schedule S1, if any

(Capital gains on transfer of virtual digital asset taxable at the

lease include the income of the specified persons (spouse, minor child etc.) referred to in Schedule SPI while computing the income under this head

Schedule From sale of equity share in a company or unit of equity-oriented fund or unit of a business trust on which STT is paid under section 112A
112A

Full
value of
considera
tion
-If shares
are
acquired
on or
before
31.01.201 If the Total
8 Cost of long- Fair
ost 0
acquisi terlp Fair Mark Expendit Balanc
capital et
tion Market val ure e (6-
5 Sale- (Total i asset Value A€ | wholl 13) -
Share/ withou | Cost of y Total
ISI | Name . Sale | was of .
SL. . N of the No. of | price t acquisi | oo | per capita and deducti Item 5
Unit Shares/ er Value) i i q share/un P exclusive (a) of
N : Co | Share/ P 5 indexat | tion d 1 asset ons
0. Acquire de | Unit Units Share/ | (4*5) jon before | it as on |y in LTCG
Unit 31 P connectio | (7+12) Sched
hisher 01.02.2 sectio .
(hig 018 January, | ° n  with ule of
of 8 or > T
- If % Lower 2018 552)( transfer ITR3
shares of 6 ac)-
Zrc equired and 11 (4*10)
after 31"
January
2018 -
Please
enter
Full
Value of
Consider
ation
(C
Col | (Col. | 1" | (Col.3) | (Col.4) | (CoL5) | (Co.6) | (CoL7) | (Col.8) | (Col9) | (Co.10) | €% | (o 12) | (COF (Col.
1) 1a) 2) 11) 13) 14)
1
2
3
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N N O AN A N N A A N B

Add rows

o | I [ [

Schedule For NON-RESIDENTS — From sale of equity share in a company or unit of equity-oriented fund or unit of a business trust on which STT is paid under
115AD(1)(b)(iii) section 112A
proviso
Full value
of
considerat
ion
-If shares
are
acquired
on or If the Total
before long- Fair
SLOL20IS | Cost_of te"fl . Marke Expenditur
acquisiti capital Fair t e  wholly Balance
Sale- on asset Market Value
Share/ ISIN Name No of | price ithout Cost of | was Value per | of and Total 6-13) -
SL Unit Cod of the Shz.lres/U er (Total indexati acquisit acquire share/unit | capital exclusively deducti Ttem 8 (a)
No. | Acquire Share/ . P Sale indexati acq q st P in ons of LTCG
e . nits Share/ Value) on ion d before | as on 31 asset .
d Unit . connection (7+12) Schedule
Unit @*5) 01.02.20 | January,2 | as per with of ITR3
(higher 18, - | 018 section |
of 8 or 9) Lower 55(2)(a
of 6 and ©)-
- If shares 11 (4*10)
are
Acquired
after 31"
January
2018 -
Please
enter Full
Value of
Considera
tion
(Co
L (Col. (Col (Col. 3) (Col. 4) (Col. 5) (Col. 6) (Col. 7) (Col. 8) (Col. 9) (Col. 10) (Col. (Col. 12) (Col. (Col. 14)
1 1a) .2) 11) 13)
1
2
3
4
Add rows
b [ [ |
Income from transfer of virtual digital assets
Date of | Date of | Head under which | Cost of Acquisition (In | Consideration Income from transfer
Acquisition Transfer income to be taxed | case of gift; Received of Virtual Digital
(Business/Capital Assets (enter nil in
Gain) a. Enter the. amm.mt on case of loss) (Col. 6 —
which tax is paid u/s Col. 5)
56(2)(x) if any
b. In any other case cost
to previous owner)
(Col. 1) (Col. 2) (Col. 3) (Col. 4) (Col. 5) (Col. 6) (Col. 7)
Add Rows
A. Total (Sum of all Positive Incomes of Business Income in Col. 7) (Item No. A3g of
Schedule BP)
B. Total (Sum of all Positive Incomes of Capital Gain in Col. 7) (Item No. C2 of
Schedule CG)
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'Winnings from lotteries, crossword puzzles etc. chargeable u/s 115BB 2a
Income chargeable u/s 115BBE (bi + bii + biii + biv+ bv + bvi) 2b
i Cash credits u/s 68 bi

ii |[Unexplained investments u/s 69 bii

iii |Unexplained money etc. u/s 69A biii

iv  |Undisclosed investments etc. u/s 69B biv

v |Unexplained expenditure etc. u/s 69C bv

vi |Amount borrowed or repaid on hundi u/s 69D |bvi

|Accumulated balance of recognised provident fund taxable u/s 111 2c
S.No. Assessment Year llncome benefit  Tax benefit

(i) (i) (iii) (iv)

|Any other income chargeable at special rate (total of di to dxx) 2d

Dividends received by non-resident (not beingdi
i company) or foreign company chargeable u/s
115A(1)(a)(i)

Interest received from Government or Indiandii
ii |concern on foreign currency debts chargeable u/s
115A(1)(a)(ii)

Interest received from Infrastructure Debt Fund(diii

"' lchargeable u/s 115A(1)(a)(iia)

Interest referred to in section 194LC (1)-div

"Y' lchargeable u/s 115A(1)(a)(iiaa)@5%

v Interest referred to in section 194LD - chargeabledv
u/s 115A(1)(a)(iiab)

vi Distributed income being interest referred to in|dvi

section 194LBA - chargeable u/s 115A(1)(a)(iiac)

Income from units of UTI or other Mutual Funds|dvii
ivii [specified in section 10(23D), purchased in Foreign
ICurrency - chargeable u/s 115A(1)(a)(iii)

Income from royalty or fees for technical servicesdviii
iviii [received from Government or Indian concern -
chargeable u/s 115A(1)(b)(A) & 115A(1)(b)(B)

Income by way of interest on bonds purchased indix
ix [foreign currency by non-residents - chargeable u/s
115AC

Income by way of dividend on GDRs purchased indx
x  foreign currency by non-residents - chargeable u/s|
115AC

Income by way of dividends from GDRsdxi
xi |[purchased in foreign currency by residents -
chargeable u/s 11SACA

Income (other than dividend) received by an FIIidxii
xii [in respect of securities (other than units referred
to in section 115AB) - chargeable u/s 115AD(1)(i)

Income by way of interest received by an FII on|dxiii
bonds or Government securities referred to in
section 194LD — chargeable as per proviso to
section 115SAD(1)(i)

Ixiii

Income received by non-residents sportsmen orldxiv

v sports associations chargeable u/s 115BBA

JAnonymous Donations in certain cases chargeable/dxv
u/s 115SBBC

XV
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xvi |(Interest referred to in Proviso to sectiondxvi
194L.C(1)-chargeable u/s 115A(1)(a)(iiaa)@4%

X Vii

Income by way of royalty from patent developedidxvii
and registered in India - chargeable u/s 115BBF

XV hargeable u/s 115BBG

Income by way of transfer of carbon credits-dxviii

in section 115AB) - chargeable u/s 115AD(1)(i)

Income being dividend received by an FII indxix
xix [respect of securities (other than units referred to|

X chargeable u/s 115E

Investment Income of a Non-Resident Indian -dxx

Pass through income in the nature of income from other sources chargeable at special rates

e .
(drop down to be provided) ze
Amount included in 1 and 2 above, which is chargeable at special rates in India as per DTAA
i 2f
(total of column (2) of table below)
Ttem Rate as perjypether
INo.1ai,1b  to (Country . Treaty TRC Section |Applicable
SI. No IAmount 1d and 2 in [P2Me |Article of " of LT IRate as per rate flower of
7" lof income . and IDTAA (enter NIL, if obtained LT, Act
which Code ot [Act (6) or (9)]
lincluded chargeable) (Y/N)
(CON )] 3) 4) ©)] (6) (7 ®) 9 (10)

114

B IDeductions under section 57 (other than those relating to income chargeable at special rates under 2a, 2b, 2d,
Re & 2f)
i) Lprenses / Deductions other than entered in “C” (in case 0f3a(i)
other than family pension)
a(ii) [Deduction u/s 57(iia) (in case of family pension only) Ba(ii)
b IDepreciation (available only if income offered in 1.C 0f3b
""Schedule OS")
Interest expenditure on dividend u/s 57(1)(Available only if]
c | . Bec
income offered in 1a)
ici  [Eligible Interest expenditure u/s 57(1) — computed value Bei
d [Total Bd
4  |Amounts not deductible u/s 58 4
5  [Profits chargeable to tax u/s 59 5
5a  (Income claimed for relief from taxation u/s 89A Sa
6  [Net Income from other sources chargeable at normal applicable rates (1 (after reducing income related tol6
IDTAA portion) — 3 + 4 + 5-5a) (If negative take the figure to 4i of schedule CYLA)
7  [Income from other sources (other than from owning race horses) (2 +6 ) (enter 6 as nil, if negative) 7
8  |Income from the activity of owning and maintaining race horses
a  [Receipts L&a
b IDeductions under section 57 in relation to receipts at 8al8b
lonly
c IAmounts not deductible u/s 58 |8c
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IProfits chargeable to tax u/s 59

s

Balance (8a - 8b + 8c + 8d) (if negative take the figure to 10xvi of Schedule CFL)

8e

Income under the head “Income from other sources” (7 + 8e) (take 8e as nil, if negative)

10

Information about accrual/receipt of income from Other Sources

S.No.

Other Source Income

\Upto 15/6

IFrom 16/6
ito 15/9

IFrom 16/9 to|
15/12

IFrom 16/12 to‘From 16/3  to|

15/3

31/3

(]

(i)

(iii)

(iv)

v)

Income by way of winnings
from lotteries, crossword
puzzles, races, games,
gambling, betting etc. referred
to in section 2(24)(ix)

Dividend Income referred in|
SL No. 1a(i)

Dividend Income u/s|
115A(1)(a)(i) @ 20%

(Including PTI Income)

Dividend Income w/s 115A(C
@ 10%

(Including PTI Income)

(1)(a) @ 10% (Including PTI
Income)

Dividend Income u/s 115ACA|

IDividend Income (other than
units referred to in section
115AB) u/s 115AD(1)(i) @ 20%
(Including PTI Income)

a country specified u/s 89A bui
not claimed for relief from|
taxation u/s 89A

Income from retirement|
benefit account maintained il:{

8

IDTAA Rates

IDividend income chargeable at]

(0¥l 2 Please include the income of the specified persons (spouse, minor child etc.) referred to in Schedule SPI while computing the income under this head.

Sczedule CYLA

ITMENT

Details of Income after set-off of current years losses
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Loss to be set off
. (2v of item E o .
! (Fill this row only if computed figuré (4 of Schedule =HP) | ¢ W 1, BP) (6 of Schedule-OS)
is negative)
ii Salaries (6 of Schedule S)
iii House property (4 of Schedule HP)
iv Income from Business (excluding
speculation profit and income from|(437 of Schedule BP)
specified business) or profession
. (3ii  of item E of
v Speculative Income Schedule BP)
. . . (3iii  of item E of
vi Specified Business Income Schedule BP)
vii Short-term capital gain taxable @|(9ii of item E of|
15% Schedule CG)
... |Short-term capital gain taxable @|(%iii of item E of|
VI 130% Schedule CG)
ix Short-term capital gain taxable at|(9iv of item E of|
applicable rates Schedule CG)
X Short-term capital gain taxable at|(9v of item E of|
special rates in India as per DTAA  |Schedule CG)
- Long-term capital gain taxable @|(9vi of item E o
10% Schedule CG)
" Long-term capital gain taxable @|9vii of item E o
X 1200 Schedule CG)
siii Long-term capital gains taxable at|(9viii of item E of
special rates in India as per DTAA  |Schedule CG)
Net income from other sources
xiv  |[chargeable at mnormal applicable|(6 of Schedule OS)
rates
v Profit f'rom' t.he activity of owning (8¢ of Schedule OS)
and maintaining race horses
Income from other sources taxable
xvi at special rates in India as per|(2fof Schedule OS)
DTAA
xvii |Total loss set off
xviii |Loss remaining after set-off (i xvii)

Schedule BFLA Details of Income after Set off of Brought Forward Losses of earlier years

SL.
No.

Head/ Source of Income

Income after set off, if Brought forward loss set|Brought forward|Brought forward|Current year’s
any, of current year’s|off depreciation set|allowance under income

losses as per 5 of] off section 35(4) set off (remaining after
Schedule CYLA) set off

1 2 3 4 5

Salaries

(5ii of Schedule CYLA)

www.taxguru.in



297

THE GAZETTE OF INDIA : EXTRAORDINARY

[PART II—SEC. 3(i)]

House property

(5iii of Schedule CYLA)

(B/f house property loss)

Business  (excluding speculation
income and income from specified
business)

(5iv of Schedule CYLA)

(B/f business loss, other
than  speculation or
specified business loss)

(B/f normal business or

iv  |Speculation Income (5v of Schedule CYLA) speculation 10ss)
. . . ) (B/f normal business or
v Specified Business Income (5vi of Schedule CYLA) specified business loss)
. |Short-term capital gain taxable @ " (B/f short-term  capital
Vi |50, (5vii of Schedule CYLA) oss)
.. |Short-term capital gain taxable @ L (B/f  short-term  capital
Vit {300, (5viii of Schedule CYLA) loss)
viii Shor.t-term capital gain taxable at (3ix of Schedule CYLA) (B)f short-term  capital
applicable rates loss)
. Short-term capital gain taxable at o (B/f short-term  capital
X special rates in India as per DTAA (3x of Schedule CYLA) loss)
Long-term capital gain taxable @ . . (B/f short-term or long-
X 10% (3xi of Schedule CYLA) term capital loss)
. |Long-term capital gain taxable @|,. .. (B/f short-term or long-
Xi 00 (5xii of Schedule CYLA) term capital loss)
.. |Long-term capital gains taxable at| . .. . (B/f short-term or long-
x special rates in India as per DTAA (3xiii of Schedule CYLA) term capital loss)
Net income from other sources
xiii |chargeable at normal applicable|(Sxiv of Schedule CYLA)
rates
xiv Profit from owning and maintaining (5xv of Schedule CYLA) |(B/f loss from horse races)
race horses :
Income from other sources income
xv [taxable at special rates in India as|(Sxvi of Schedule CYLA)
per DTAA
<vi Total of brought forward loss set off (2ii + 2iii + 2iv + 2v + 2vi
VU |4 2vii +2viii + 2ix + 2x + 2xi + 2xii + 2xiv)
xvii Current year’s income remaining after set off Total of (5i + 5ii + Siii + Siv+ Sv + Svi + Svii + Sviii + Six + 5x + Sxi +5xii + Sxiii+

5xiv + 5xv)
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Schedule CFL Details of Losses to be carried forward to future years

CARRY FORWARD OF LOSS
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Schedule ICDS Effect of Income Computation Disclosure Standards on profit

SI. No. |ICDS
@® (i) (i)
i Accounting Policies

" the same is separately reported at col. 4d or 4e of Part A-OI)

Valuation of Inventories (other than the effect of change in method of valuation u/s 1454, if

iii Construction Contracts

iv Revenue Recognition

v Tangible Fixed Assets

vi Changes in Foreign Exchange Rates
vii Government Grants

vt separately reported at col. 4d or 4e of Part A-Ol)

Securities (other than the effect of change in method of valuation u/s 1454, if the same is

(if negative)

ix Borrowing Costs
X Provisions, Contingent Liabilities and Contingent Assets
Total effect of ICDS adjustments on profit (I+II+III+IV+V+VI+VII+VIIIHIX+X)
Ha (if positive)
m Total effect of ICDS adjustments on profit (I+II+III+IV+V+VI+VII+VIIIHIX+X)

Schedule 10AA Deduction under section 10AA

g IDeductions in respect of units located in Special Economic Zone
SI  |{Undertaking Assessment year in WhiCh, unit b'egins 051 |Amount of deduction
manufacture/produce/provide services
4 . (item 17 of Annexure A of Form|
E @  |Undertaking No.1 2 S6F for Undertaking 1)
Q -
taki 2 (item 17 of Annexure A of Form|
2 :g b |[Undertaking No b \S6F for Undertaking 2)
=
2 Sl [Total deduction under section 10AA (a+b)

Schedule 80G Details of donations entitled for deduction under section 80G
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IName and address of done ]l;ﬁlljee OfAmount of donation IEligible Amount of donation
Donation inDonation inTotal
cash other mode [Donation
ii
ii
iii [Total
D IDonations entitled for 50% deduction subject to|
qualifying limit
oo
Name and address of donee PAN of(Donation |Amount of donation Ellglb.l N Amount of
IDonee [Reference donation
Number)
IDonation inDonation in/Total
cash lother mode [Donation
ii
ii
N R (TS SN E 1IN Details of donations for scientific research or rural development
in the case of a partner of
firm deriving only profit from
the firm)
s. Relevaflt Flaus_e under whlchName and addressPAN of Donee/Amount of donation Eligible Amount of
deduction is claimed (drop down| .
No. . of Donee donation
ito be provided)
IDonation in cash IDonation inTotal
other mode IDonation

Total donation

Details of donations to research associations etc. [deduction under sections 35(1)(ii) or 35(1)(iia) or 35(1)(iii) or 35(2AA)]

Name and address of done

IPAN of Donee

[Amount of donation

Eligible of|

donation

Amount

[Donation
icash

inDonation in[Total
lother mode [Donation

Total

Schedule 80-1A

IDeduction in respect of profits of alﬁal

Undertaking No. 1 (item 30 of Form 10CC.

of the undertaking)
a  |undertaking referred to in section 80. : v
LA(4)(iv) /Power . item 30 of Form 10CC.
@)(@v) /1 ] a2 |Undertaking No. 2 of the undertaking)
b [Total deductions under section 80-1A (al +a2)

Deductions under section 80-IB

Deduction in the case of undertaking which begins?!

[Undertaking no. 1

(30 of Form 10CCB of th
undertaking)

IDeduction in the case of an undertaking developing and

a  |commercial production or refining of mineral oil [Sectio
80-IBO)] a2 |Undertaking no. 2 (30 of Form 10CCB of th
undertaking)
b b1 Undertaking no. 1 (30 of Form 10CCB of th

undertaking)
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building housing projects [Section 80-IB(10)] b2

Undertaking no.

(30 of Form 10CCB of th
undertaking)

IDeduction in the case of an undertaking engaged inl;
processing, preservation and packaging of fruits,

\Undertaking no.

—

(30 of Form 10CCB of th
undertaking)

vegetables, meat, meat products, poultry, marine or dairy|

(30 of Form 10CCB of th

products [Section 80-IB(11A)] 2 |Undertakingno.2 | . . king)
. (30 of Form 10CCB of th
Deduction in the case of an undertaking engaged indl (Undertakingno.1 | o .. )
integrated  business of handling, storage and
transportation of food grains [Section 80-IB(11A)] d2  [Undertaking no. 2 (30 of Form 10CCB of th
undertaking)

Total deduction under section 80-IB (Total of al to d2)

Schedule 80-IC or 80-1E Deductions under section 80-IC or 80-1E

-IC
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INo. [(A) Gross Set-off in earlierBalance broughtiduring the CurrenfCarried Forward
assessment years (forward to the currentAssessment Year _
(B1) assessment year (D)= (B3)~C)
(B2) (©)
(B3) = (BI) - (B2)
i 2013-14
i [2014-15
i [2015-16
iv  [2016-17
v [2017-18
vi [2018-19
vii  [2019-20

viii  2020-21

ix [2021-22

x  [2022-23

Current AY (enter 1 -2, if|

X [1>2 else enter 0)

xii [Total
5  |Amount of tax credit under section 115JD utilised during the year [total of item no 4 (C)] 5
6 I Amount of AMT liability available for credit in subsequent assessment years [total of 4 (D)] 6

Schedule SPI

Income of specified persons (spouse, minor child etc.) includable in income of the assessee as per section 64

SI No [Name of person

PAN/Aadhaar No. of persorRelationship
(optional)

'Amount (Rs) Head of Income in whicl
included
1
2
B

Schedule SI

SPECIAL RATES OF TAXATION
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13 |STCG Chargeable at special rates in India as per DTAA O (part of Six o
\Schedule BFLA)

14 |LTCG Chargeable at special rates in India as per DTAA O (part  of Sxii o
\Schedule BFLA)

15 |115BB (Winnings from lotteries, puzzles, races, games etc.) O B0 (2a of Schedule OS)

16 [115BBE (Income under section 68, 69, 69A, 69B, 69C or 69D) O 60 (2b of Schedule OS)

17 115BBH (Income from transfer of virtual digital asset)

A |[Income under head business or profession m} 30 (A3g of Schedule BP,

B [Income under head Capital Gain ] 30 (C2 of Schedule CG)

18 |115BBF (Tax on income from patent)

A [Income under head business or profession O 10 (3¢ of Schedule BP)

B |Income under head other sources m} 10 (2d of Schedule OS)

19 [115BBG (Tax on income from transfer of carbon credits)

JA__|Income under head business or profession 0 10 (3f of Schedule BP)
B [Income under head other sources m} 10 (2d of Schedule OS)
20 [115A(1)(b)(A) & 115A(1)(b)(B) (Income of a non-resident from Royalty) o 10 (part ~of 2d o
ISchedule OS)
21 [Income from other sources chargeable at special rates in India as per DTAA m] (part of 2f of
ISchedule OS)
22  |Pass Through Income in the nature of Short-term Capital Gain chargeable @ 15% (O 15 (part  of 5vi  of
\Schedule BFLA)
23  [Pass Through Income in the nature of Short-term Capital Gain chargeable @ 30% O 30 (part of Svii o]
\Schedule BFLA)
24 |Pass Through Income in the nature of Long-term Capital Gain chargeable @ 10%| 10 (part  of 5x o
/s. 112A chedule BFLA)
hs ’lll’ass Through Income in the nature of Long-term Capital Gain chargeable @ 10% 10 (part of 5x o
u/s. other than section 112A Schedule BFLA
26 [Pass Through Income in the nature of Long-term Capital Gain chargeable @ 20% |0 20 (part of S5xi o
Schedule BFLA)
b7 Pass' through income in the natu're of incor-ne fl‘f)fn other source chargeable atC] (2e of Schedule OS)
special rates (Drop down to be provided in e-filing utility) ’
s /Any other income chargeable at special rate (Drop down to be provided in e-filingd (2d of Schedule OS)
utility)
Total
Schedule IF Information regarding partnership firms in which you are partner
Number of firms in which you are partner
Whether Percentage Amount of share in Capital balance on
Whether the firm | section 92E is | Share the profit 31 March in the
o | SL| Name of the Firm | PAN of the firm is liable for | applicable to|. . = firm
% No audit? (Yes/No) firm?  (Yes/ P ; P
g |- No) of the firm
<«
=) 1
=
=
== 2
=
3
4 | Total
‘ Schedule EI Details of Exempt Income (Income not to be included in Total Income or not chargeable to tax)
= |1 |Interest income
=
8 Gross Agricultural receipts (other than income to be excluded under
2 i i
Z rules 7A, 7B or 8)
=
E i  [Expenditure incurred on agriculture ii
a iii |Unabsorbed agricultural loss of previous eight assessment years i
=
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iv |Agricultural income portion relating to rules 7, 7A, 7B(1), 7B(1A) and 8 iv
(from SI. No. 38 of Sch. BP)
v [Net Agricultural income for the year (i — ii — iii + iv) (enter nil if loss) 2
i IIn case the net agricultural income for the year exceeds Rs.5 lakh, please furnish the following
details (Fill up details separately for each agricultural land)
a  [Name of district along with pin code in which agricultural land is located
b  [Measurement of agricultural land in Acre
c  Whether the agricultural land is owned or held on lease (drop down to be provided)
d  Whether the agricultural land is irrigated or rain-fed (drop down to be provided)
3  |Other exempt income (including exempt income of minor child) (please specify) k]
4  [Income not chargeable to tax as per DTAA
SI.  |Amount of income INature of income  [Country name &Article of DTAA [Head of Income (Whether TRC]
INo. ICode lobtained
(Y/N)
i
i
I [Total Income from DTAA not chargeable to tax 4
5 |Pass through income not chargeable to tax (Schedule PTI) 5
6  [Total (1+2+3+4+5)
Schedule PTI Pass Through Income details from business trust or investment fund as per section 115UA, 115UB
SL Investment Name of | PAN of | SI. | Head of income Current | Share of TDS on
No. | entity covered | business trust/ | the Year current year N such
by section | investment business income | loss I et y
115UA/115UB | fund trust/ distributed L““’me ?‘fm"““"
investment by 93;8 3 1hany
fund Investment T
fund
o @ 3 @ ® [ © ) ®) ) (10)
1. i House property
ii Capital Gains
a Short-term
al | Section 111A
b Long-term
bl | Section 112A
B2 | Sections other
(drop down to be than 112A
provided)
iii | Other Sources
a Dividend
b Others
iv | Income claimed to be exempt
= A | u/s 10(23FBB)
% B | u/s.iiiinnnn.
Q
Z C | us.nn...
= :
8 2. i House property
g ii | Capital Gains
E A | Short-term
%)
2 al | Section 111A
A
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B Long-term
bl | Section 112A
b2 | Sections other

than 112A

iii

Other Sources

1

Dividend

2

Others

iv

Income claimed to be exempt

a u/s 10(23FBB)
b WS cevnrnnrnnnnn
c WS tevurennnnns

NOTE » Please refer to the instructions for filling out this schedule.

Schedule- TPSA Details of Tax on secondary adjustments as per section 92CE(2A) as per the schedule provided in e-filing utility

ADJUSTMENTS AS PER SECTION

TAX ON SECONDARY
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i Business or]
IProfession

iv |Capital Gains

v [Other sources

Total

Mﬂease refer to the instructions for filling out this schedule.

Schedule TR Summary of tax relief claimed for taxes paid outside India (available only in case of resident)
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SI  |Country |Country code |Name of|Addres|ZIP Nature of| Date  of|Initial Peak value|Closing |Total gross|Total gross
No [name entity S of|code [entity acquiring |value of|of value amount proceeds from sale
entity the the investment paid/credited or redemption of
interest |investme |during the with respect to|investment during
nt period the holding|the period
during the period
o @ (©)] “@ ® ©) ™ ® ® 10) an 12) a3)
@
(i)
Ad Details of Foreign Cash Value Insurance Contract or Annuity Contract held (including any beneficial interest) at any time during the calendar year
ending as on 31* day of December 2022
SI  |Country |Country code |Name of financial| Address of | ZIP code Date of{The cash value or|Total gross amount
No |name institution in which|financial contract |surrender value of the|paid/credited with respect to
insurance contract|institution contract the contract during the
held period
@ | 3) ) () © ) ® ®
@
(i)
B |Details of Financial Interest in any Entity held (including any beneficial interest) at any time during the calendar year ending as on
31° day of December 2022
SI  |Country |Zip ature of[Name and[Nature of Interest- E)ate Total Income Nature of[Income taxable and offered in this return
No |[Name |Code |entity |IAddress of| . . since held Investment [accrued  [Income
and code the Entity [Pirect/ Beneficial at cost) (inffrom such Amount Schedule  |Item
owner/ Beneficiary upees) Interest where number of
offered schedule
1) 2@ 2(b) (3 4) () © ) (® 9) 10) 11) 12)
@
(i)
C  [Details of Immovable Property held (including any beneficial interest) at any time during the calendar year ending as on 31% day of
December 2022
SI  |Country ZIP  |Addre Ownership- [Date of[Total Investment{Income Nature of Income [Income taxable and offered in this return
No [Name and|Code fss of| . lacquisition |(af cost) (in rupees) derived from
code the [Direct/ the property |Amount Schedule tem
Prope [Beneficial where number of
rty lowner/ offered schedule
IBeneficiary
1) |(2a) 2b) 3) 4) 5) 6) ) 8) 9) 10) 11)
i)
ii)
D  |Details of any other Capital Asset held (including any beneficial interest) at any time during the calendar year ending as on 31% day
of December 2022
Sl |Country IZIP [Nature Ownership- [Date of[Total Investment{Income INature of Income [Income taxable and offered in this return
No [Name and|Code lof . acquisition ((at cost) (in|derived from
code lAsset [Direct/ rupees) lthe asset |Amou Schedule where|ltem
IBeneficial int offered number of|
lowner/ schedule
IBeneficiary
1) |(2a) 2b) 3) 4) 5) (6) ) 8) 9) 10) 11)
i)
i)
E [Details of account(s) in which you have signing authority held (including any beneficial interest) at any time during the calendar
year ending as on 31* day of December 2022and which has not been included in A to D above.
SI  [Name of the/Addr Count ZIP |Name of the|Account [Peak Balance/ Whether IIf (7) is [If (7)is yes, Income offered in this return
No [Institution injess of|ry ICode |account Number [Investment lincome lves,
which thethe [Name holder during the year [accrued  is [Income ~ [Amount Schedule tem number of
account is held [Instit jand in rupees) taxable in |accrued in where offered schedule
ution (Code lyour hands? (the
laccount
(ON e2)) (2b) (3a) (3b) |(4) ®) (6) @ ® ® (10) an
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employment or student visa, an asset acquired during any previous year in which he was non-ri t is not ma 'y to be reported in this
schedule if no income is derived from that asset during the current previous year.
Schedule SA Information regarding apportionment of income between spouses governed by Portuguese Civil Code

@
(i)
F |Details of trusts, created under the laws of a country outside India, in which you are a trustee, beneficiary or settlor
SI  |Country [ZIP |Name |Name |Name and|Name  and[Date \Whether f (8) is yes,|If (8) is yes, Income offered in this return
No [Name Code |and and address of(address  offsince lincome derivedIncome
and code address [address |Settlor Beneficiaries [position |is taxable in|derived from|Amount |Schedule Item number of
of the|of held your hands?  [the trust where offered |schedule
trust trustees
@ |a) 2b) |3 @ ® ©) Q)] ® (©)] (10) 11) 12)
@
(i)
G Details of any other income derived from any source outside India which is not included in,- (i) items A to F above and, (ii) income
under the head business or profession
Country Name and address . lIf (6) is yes, Income offered in this return
S1 N d f th f 1 derived |Nat fi Whether taxable in your
No |Name an ZIP Code of the person from|Income derive ature of income |, o, Amo |Schedule Item number of
code whom derived unt |where offered |schedule
@ |a) (2b) (©)] () ) ©) N |® ®
@
(i)

¥)

p)

Please refer to instructions for filling out this schedule. In case of an individual, not being an Indian citizen, who is in India on a business,

IName of the spouse

PAN/Aadhaar No. of the spouse

'Whether books of accounts of spouse is audited u/s 44AB? or Whether your spouse is a partner of a
firm whose accounts are required to be audited u/s 44AB under this Act?

'Yes/No

\Whether books of accounts of spouse is audited u/s 92E? or Whether your spouse is a partner of a firm
whose accounts are required to be audited u/s 92E under this Act?

'Yes/No

IHeads of Income

Receipts receivedAmount apportioned in the
hands of the spouse

under the head

Amount of TDS deducted
on income at (ii)

TDS apportio

hands of spouse

ned in the|

(@

(ii) (iii)

(iv)

)

House Property

Business or profession

ICapital gains

(Other sources

N[ R[R[ =

Total

Schedule AL

DETAILS OF ASSETS AND LIABILITIES

exceeds Rs.50 lakh)

Assets and Liabilities at the end of the year (other than those included in Part A- BS) (applicable in a case where total income

A |Details of immovable assets
;l. Description Address Pin code Amount (cost) in Rs.
0.
(CY I [6)) 3) “) 3
@
(i)
B Details of movable assets
SL Description Amount (cost) in Rs.
No.
1) |2 3)
(i) Hewellery, bullion etc.
(i) |Archaeological collections, drawings, painting, sculpture or any work of art
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(iii)

Vehicles, yachts, boats and aircrafts

(iv) |Financial assets }Amount (cost) in Rs.
(a) |Bank (including all deposits)
(b)|Shares and securities
(c) |Insurance policies
(d)|Loans and advances given
(e) |Cash in hand
IC  [Interest held in the assets of a firm or association of persons (AOP) as a partner or member thereof
SL IName and address of the firm(s)/[PAN of the firm/ AOP |Assessee’s investment in the firm/ AOP on cost basis
No. |AOP(s)
) 3) 4
i)
ii)
D  [Liabilities in relation to Assets at (A + B + C)

W0 N DB Bl Please refer to instructions for filling out this schedule.

SV UIEE SN M INFORMATION REGARDING TURNOVER/GROSS RECEIPT REPORTED FOR GST

OF GST
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2022-23

2023-24

S1. No. 8
of
Schedule
ESOP
for last
year

PART-B

ISVl Computation of total income

TOTAL INCOME
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c  [Income from the activity of owning and maintaining race |Sc
horses (8e of Schedule OS) (enter nil if loss)

d [Total (Sa + Sb + 5¢) (enter nil if loss) 5d
6 [Total of head wise income (1 + 2 + 3v +4e +5d) 6
7 |Losses of current year to be set off against 6 (total of 2xvii, 3xvii and 4xvii of Schedule CYLA) 7
s Balance after set off current year losses (6 — 7) (total of serial number (ii) to (xv) column 5 o s

ISchedule CYLA+5b+3iv)
9  |Brought forward losses to be set off against 8 (fotal of 2xvi, 3xvi and 4xvi of Schedule BFLA) 9
10 |(Gross Total income (8-9) (also total of serial no (i) to (xiv) of column 5 of Schedule BFLA+ 5b+ 3iv)10
11 [Income chargeable to tax at special rate under section 111A, 112, 112A etc. included in 10 11
12 |Deductions under Chapter VI-A

a IPart-B, CA and D of Chapter VI-A /(I + 3) of Schedule VI-A and limited upto (total of i, ii, iii, iv, "12a

Wi, xiii, xiv) of column 5 of BFLA]

b  [Part-C of Chapter VI-A /(2 of Schedule VI-A] 12b

c [Total (12a + 12b) [limited upto (10-11)] 12¢
13 [Deduction u/s 10AA (c of Sch. 1044) 13
14 [Total income (10 - 12¢ - 13) 14
15 (Income which is included in 14 and chargeable to tax at special rates (fotal of (i) of schedule SI) 15
16 [Net agricultural income/ any other income for rate purpose (2v of Schedule EI) 16
17 |Aggregate income (14-15+16)/applicable if (14-15) exceeds maximum amount not chargeable to tax] 17
18 [Losses of current year to be carried forward (total of row xvi of Schedule CFL) 18
19 [Deemed income under section 115JC (3 of Schedule AMT) 19

IS Ml Computation of tax liability on total income

COMPUTATION OF TAX LIABILITY
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TAXES PAID

3¢ [Tax deferred from earlier years but payable during current AY ( total of col 7 of schedule Tax deferred on |3,
ESOP)
4  [Credit under section 115JD of tax paid in earlier years (applicable if 2I is more than 1d) (5 of |4
Schedule AMTC)
Tax payable after credit under section 115JD (3a +3c - 4) 5
Tax relief
N Se_ction. 89 (Please ensure to submit Form 10E to claim 6a
this relief)
b [Section 90/ 90A ( 2 of Schedule TR) 6b
¢ [Section 91 ( 3 of Schedule TR) 6¢
d |Total (6a + 6b+ 6¢) 6d
Net tax liability (5 — 6d) (enter zero if negative) 7
Interest and fee payable
a [Interest for default in furnishing the return (section 234A) |8a
b [Interest for default in payment of advance tax (section 234B) |8b
c |Interest for deferment of advance tax (section 234C) |8c
d [Fee for default in furnishing return of income (section 234F) |8d
e [Total Interest and Fee Payable (8a+8b+8c+8d) 8e
9  |Aggregate liability (7 + 8e) 9
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Identification No. of TRP

Name of TRP

Counter Signature of TRP

If TRP is entitled for any reimbursement from the Government, amount thereof

TAX PAYMENTS

etails of payments of Advance Tax and Self-Assessment Tax
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per rule other person) [which hands  |the hands of] Claimed  in
37i(1
i(h)] collected spouse  as the hands of
per section
S5A or any|Claimed spouse as per
other in  own section S5A or
person  as|hands any other
per rule person as per
e rule 37i(1) (if
applicable) applicable)
@20 (2)(ii) 3 “4) 5) 6(i) (6)(ii) 7@ (7)(ii) )
TCS |PAN
i
m Please enter total of column (7)(i) in 10c of Part B-TTI
VERIFICATION
I son/ daughter of solemnly declare that to

the best of my knowledge and belief, the information given in the return and schedules thereto is correct and complete and is in accordance
with the provisions of the Income-tax Act, 1961.

I further declare that I am making returns in my capacity as (drop down to be provided) and I am also competent to make this
return and verify it. I am holding permanent account number (if allotted) (Please see instruction). 1 further declare that the
critical assumptions specified in the agreement have been satisfied and all the terms and conditions of the agreement have been complied
with. (Applicable in a case where return is furnished under section 92CD)

Date Place Sign here =
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INDIAN INCOME TAX RETURN Assessment Year

[For Individuals, HUFs and Firms (other than LLP) being a resident having total income upto

SUGAM Rs.50 lakh and having income from business and profession which is computed under sections
44AD, 44ADA or 44AE,]

(ITR-4)

[Not for an individual who is either Director in a company or has invested in unlisted equity 2 0 2 3 - 2 4
shares or if income-tax is deferred on ESOP or has agricultural income more than Rs.5000]

(Please refer instructions for eligibility)

FORM

| PART A GENERAL INFORMATION
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(ii) Have you incurred expenditure of an amount or aggregate of amount exceeding Rs.
2 lakhs for travel to a foreign country for yourself or for any other person? (Yes/ | Amount (Rs) (If Yes)
No)

(iii) Have you incurred expenditure of amount or aggregate of amount exceeding Rs. 1

lakh on consumption of electricity during the previous year? (Yes/No) Amount (Rs) (If Yes)

(iv) Are you required to file a return as per other conditions prescribed under clause
(iv) of seventh proviso to section 139(1) (If yes, please select the relevant condition | (Tick) O Yes [0 No
from the drop-down menu)

(A25) Whether this return is being filed by a representative assessee? (7ick) O Yes O No

If yes, please furnish following information -

(1) | Name of the representative

(2) | Capacity of the representative

(3) | Address of the representative

(4) | Permanent Account Number (PAN)/ Aadhaar No. of the representative

PART B GROSS TOTAL INCOME Whole- Rupee(X) only
Bl Income from Business and Profession (NOTE-Enter value from E8 of Schedule BP) B1
B2 i |Gross Salary (iat+ib+ictidtie) i

SALARY / PENSION
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B4

Income from Other Sources drop down like interest from saving account, deposit etc. to beB4
provided in e-filing utility specifying nature of income and in case of dividend and Income from|
retirement benefit account maintained in a notified country u/s 894, please mention quarterl))
breakup for allowing applicable relief from section 234C

INOTE- Fill “Sch TDS2” if applicable.

ILess: Deduction u/s 57(iia) (in case of family pension only)

ILess: Income claimed for relief from taxation u/s 89A

BS

IGross Total Income (B1+B2+B3+B4) B5

To avail the benefit of carry forward and set of loss, please use ITR -3/5.

’PART C-DEDUCTIONS AND TAXABLE TOTAL INCOME (Refer to instructions for Deductions limits as per Income-tax Act)

PART D — TAX COMPUTATIONS AND TAX STATUS

D1 Tax payable on total income (C20) D1
D2 Rebate on 87A D2
D3 Tax payable after Rebate (D1-D2) D3
D4 Health and Education Cess @ 4% on (D3) D4
DS Total Tax, and Cess (D3+D4) DS
D6 IRelief u/s 89 (Please ensure to submit Form 10E to claim this relief) D6
D7 Balance Tax after Relief (D5 — D6) D7
D8 Total Interest u/s 234A D8
D9 Total Interest u/s 234B D9
D10 Total Interest u/s 234C D10
D11 Fee u/s 234F

D12 Total Tax, Fee and Interest (D7+ D8 + D9 + D10 + D11) D12
D13 Total Advance Tax Paid D13
D14 Total Self-Assessment Tax Paid D14
D15 Total TDS Claimed (total of column 4 of Schedule-TDS1 and, column 6 of Schedule-TDS2) D15
D16 Total TCS Collected (total of column (5) of Schedule-TCS) D16
D17 Total Taxes Paid (D13+ D14 + D15 + D16) D17
D18 IAmount payable (D12 — D17, If D12 > D17) D18
D19 Refund (D17 - D12, If D17 > D12) D19
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D20 [Exempt income only for reporting purposes (If agricultural income is more than Rs.5,000/-, useD20
ITR 3/5)
(Drop down to be provided in e-filing utility mentioning nature of exempt income, relevant clause and section)
D21 |Details of all Bank Accounts held in India at any time during the previous year (excluding dormant accounts)
[ SL. [IFS Code of the Bank Name of the Bank Account Number Select Account for Refund
5 Credit
3| |
z o
29
1. Minimum one account should be selected for refund credit.
2. In case of Refund, multiple accounts are selected for refund credit, then refund will be credited to one of the accounts decided by CPC after]
nracescine the return

SCHEDULE BP — DETAILS OF INCOME FROM BUSINESS OR PROFESSION

COMPUTATION OF PRESUMPTIVE BUSINESS INCOME UNDER SECTION 44AD

S. Name of Business Business code Description
No.
@
E1 | Gross Turnover or Gross Receipts
a | Through a/c payee cheque or a/c payee bank draft or bank electronic clearing system received or | Ela
prescribed electronic modes received before specified date
b | Any other mode Elb
E2 | Presumptive Income under section 44AD
a | 6% of Ela or the amount claimed to have been earned, whichever is higher E2a
b | 8% of E1b or the amount claimed to have been earned, whichever is higher E2b
¢ | Total (a+b) E2¢
NOTE—If Income is less than the above percentage of Gross Receipts, it is mandatory to have a tax audit under
44AB & other ITR as applicable has to be filed
COMPUTATION OF PRESUMPTIVE INCOME FROM PROFESSIONS UNDER SECTION 44ADA
S. Name of Business Business code Description
No.
®
E3 | Gross Receipts E3
E4 ]l:reﬁumptive Income under section 44ADA (50% of E3) or the amount claimed to have been earned, whichever is E4
igher
NOTE—If Income is less than 50% of Gross Receipts, it is mandatory to have a tax audit under 44AB & other ITR as
applicable has to be filed
COMPUTATION OF PRESUMPTIVE INCOME FROM GOODS CARRIAGES UNDER SECTION 44AE
S. Name of Business Business code Description
No.
®

Registration Whether owned/
No. of goods | leased/ hired
carriage

Tonnage capacity of
goods carriage

(in MT)

Number of months for which
goods carriage was owned/
leased/hired by assessee

Presumptive income u/s 44AE for
the goods carriage

(Computed @ Rs.1000 per ton per
month in case tonnage exceeds
12MT, or else @ Rs.7500 per
month) or the amount claimed to
have been actually earned,
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whichever is higher

® | @ 2 &) () 6))

(@)

(b)

Add row options as necessary (At any time during the year the number of vehicles should not exceed 10 vehicles)

ES5 Presumptive Income from Goods Carriage under section 44AE [total of column (5)] ES5
NOTE—If the profits are lower than prescribed under S.44AE or the number of Vehicles owned at any time exceed
10 then other ITR, as applicable, has to be filed

Eé6 Salary and interest paid to the partners Eé6
NOTE - This is to be filled up only by firms

E7 Presumptive Income u/s 44AE (E5-E6) E7

E8 Income chargeable under the head ‘Business or Profession’ (E2c+E4+E7) E8

INFORMATION REGARDING TURNOVER/GROSS RECEIPT REPORTED FOR GST

Note — Please furnish the information below for each GSTIN No. separately

E9 GSTIN No(s). E9

E10 | Annual value of outward supplies as per the GST returns filed E10

FINANCIAL PARTICULARS OF THE BUSINESS

Note—For E11 to E25 furnish the information as on 31* day of March, 2022

E11 | Partners/ Members own capital El1

E12 | Secured loans E12

E13 | Unsecured loans

E14 | Advances E14

E15 | Sundry creditors E15

E16 | Other liabilities

E17 | Total capital and liabilities (E11+E12+E13+E14+E15+E16) E17

E18 | Fixed assets

E19 | Inventories

E20 | Sundry debtors E20

E21 | Balance with banks

E22 | Cash-in-hand E22

E23 | Loans and advances

E24 | Other assets E24

E25 | Total assets (E18+E19+E20+E21+E22+E23+E24) E25

Mktzse refer to instructions for filling out this schedule (E15, E19, E20, E22 are mandatory and others if available)

SCHEDULE IT DETAILS OF ADVANCE TAX AND SELF ASSESSMENT TAX PAYMENTS

BSR Code IDate of Deposit (DD/MM/YYYY) (Challan No.

Tax paid

Col (1) Col (2) Col (3)

Col (4)

R1
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R3

Enter the totals of Advance tax and Self-Assessment tax in D13 & D14

Schedule TCS Details of Tax Collected at Source [As per Form No. 27D issued by the Collector(s)]

SI |Tax Collection Account|Name of the|Details of amount paid as|Tax Collected Amount out of (4) being claimed
No |Number of the Collector Collector mentioned in Form 26AS

(1) |Col (1) Col (2) Col (3) Col (4) Col (5)

1

Ti

Please enter total of column (5) of Schedule-TCS in D16

SCHEDULE TDS-1 DETAILS OF TAX DEDUCTED AT SOURCE FROM SALARY
[As per Form 16 issued by Employer(s)]

TAN Name of the Employer Income under Salary Tax deducted
Col (1) Col (2) Col (3) Col (4)

S1

S2

S3

WX IA Jll Enter the total of column 4 of Schedule-TDS1 and column 6 of Schedule-TDS2 in D15

SCHEDULE TDS-2 DETAILS OF TAX DEDUCTED AT SOURCE ON INCOME OTHER THAN SALARY
[As per Form No. 16 A issued or Form No. 16C or Form No. 16D furnished by Deductor(s)]

Sl.  |TAN of the Deductor/{Unclaimed TDS  brought|TDS of the current| TDS credit being claimed this Year|Corresponding TDS credit
No. |PAN/ Aadhaar No. of|forward (b/f) Fin. Year (only if corresponding receipt is|Receipt/ withdrawals|being
Tenant being offered for tax this year, not|offered carried
applicable if TDS is deducted u/s forward
194N)
Fin. Year in|TDS b/f TDS Deducted TDS Claimed Gross Head  of
which deducted Amount |Income
o @ (©)] @ 5 © (W) ® ®
i
ii

mnter the total of column 6 of Schedule TDS2 and column 4 of Schedule-TDS1 in D15

VERIFICATION

I son/ daughter of solemnly declare that to
the best of my knowledge and belief, the information given in the return is correct and complete and is in accordance with the provisions of
the Income-tax Act, 1961. I further declare that I am making returns in my capacity as (drop down to be provided in e-filing utility)
and I am also competent to make this return and verify it. I am holding permanent account number . (Please see instruction)
Place: Signature here =

Date:

If the return has been prepared by a Tax Return Preparer (TRP) give further details as below:

TRP PIN (10 Digit) ‘Name of TRP Counter Signature of TRP ‘
Amount to be paid to TRP ‘ ‘

www.taxguru.in
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FORM No.

(See rule 12)

(Please refer instructions)

INDIAN INCOME TAX RETURN

[For persons other than- (i) individual, (ii) HUF, (iii) company
ITR-5 and (iv) person filing Form ITR-7]

Assessment Year

210 2 3 -

Part A-GEN GENERAL

(A1) Name

(A2) PAN

LI L]

by MCA, if applicable

(A3) Is there any change in the name? If yes, please furnish the old name (A4) Limited Liability Partnership
Identification Number (LLPIN) issued

(A7) Flat/Door/Block No

(A8) Name of Premises/Building/Village

(AS) Date of formation (DDMMYYYY)

(DD(MM/YYYY)

(A6) Date of commencement of business

(A9)

Office

Road/Street/Post | (A10) Area/Locality

Status (firm-1sub-status- Partnership Firm, LLP, local authority-2,
AOP/BOI- 3 sub-status- other cooperative bank, other cooperative society,
society registered under society registration Act, 1860 or any other Law
corresponding to that state, Primary agricultural credit society/cooperative
bank, Rural development bank, Business trust, investment fund, Trust other
than trust eligible to file Return in ITR 7, any other AOP/BOI, artificial
Juridical person-4, sub-status- Estate of the deceased, Estate of the insolvent,
Other AJP),

[l

(A11) Town/City/District (A12) State

(A13) Pin code/Zip code

(A14) Country

(A15) Office Phone Number with STD code/ Mobile No. 1

(A16) Mobile No. 2

1 O I

(A17) E-mail Address -1

(A18) E-mail Address -2

A19G

(ai) Filed wu/s (Tick) [Please see|d139(1)-On or before due date, [1139(4)-After due date, [1139(5)-Revised Return,

instruction] 092CD-Modified return, O0119(2)(b)- after condonation of delay.
(aii) Or Filed in response to notice u/s | O 139(9), O 142(1), O 148, O 153C
(aiii) Whether you are a business trust? O Yes O No
(aiv) Whether you are an investment fund referred to in section | O Yes O No
115UB?
If revised/Defective/ in response to notice for
(b) Modified, then enter Receipt No. and Date of filing / /
original return (DD/MM/YYYY)
If filed in response to a notice u/s 139(9)/142(1)/148/153C or order u/s 119(2)(b), enter Unique Number/ (uni.
(c) Document Identification Number (DIN) and date of such notice/order, or if filed u/s 92CD enter date of unuiue) /
advance pricing agreement R
Have you opted for tax regime u/s 115BAD? 1 Yes O No If yes, please furnish the
(di) AY in which said option is exercised for the first time along with date of filing of Form 10-IF and
acknowledgment number.
If “No”, Option for current assessment year [INot opting [lopting it .
ai now Date of filing of form 10-IF Acknowledgement
number:
If “opting it now”, please furnish DD/MM/YYYY

www.taxguru.in
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(e) Residential Status (Tick) M [0 Resident O Non-Resident
® Whether assessee has a unit in an International Financial Services Centre and derives income solely in convertible foreign
exchange? (Tick) M O vYes O ~No
(€3] Whether you are recognised as start up by DPIIT O Yes O No
(h) If yes, please provide start up recognition number allotted by the DPIIT
@) Whether certificate from inter-ministerial board for certification is received? O Yes O No
1)) If yes, please provide the certification number
k) In the case of non-resident, is there a permanent establishment (PE) in India (Zick) 4 O ves O weo
In the case of non-resident, is there a significant economic presence (SEP) in India as defined in Explanation (2A) to section 9(1)
(Tick) M O Yes O No
If yes, please provide details of
()] (a) aggregate of payments arising from the transaction or transactions during the previous year as referred in Explanation 2A(a)
to section 9(1)(i)
(b) number of users in India as referred in Explanation 2A(b) to Section 9(1)(i)
(m) Whether you are an FII / FPI? Yes/No  If yes, please provide SEBI
Regn. No.
o Whether this return is being filed by a representative assessee? (Tick) & O ves O No
n
If yes, please furnish following information -
(1) | Name of the representative assessee
(2) | Capacity of the Representative (drop down to be provided)
(3) | Address of the representative assessee
(4) | Permanent Account Number (PAN)/Aadhaar No. of the representative assessee
(0) Whether you are Partner in a firm? (Tick) M O Yes OO No If yes, please furnish following information
Name of Firm PAN
© Whether you have held unlisted equity shares at any time during the previous year? (Tick) ¥ [ Yes O No
p
If yes, please furnish following information in respect of equity shares
Name Type
of of PAN Opening Shares acquired during the year Sha.r es transferred Closing balance
compa | comp balance during the year
ny any
Purchase
Date of Issue price | price per
N Cost No. of | subscri Face per share | share (in Sale Cost  of
o. of | of . value . No. of . . | No. of e
. | share | ption / (in case of | case of considerati acquisitio
shares | acqui per shares shares
oo s purchas fresh purchase on n
sition share . . e
e issue) from existing
shareholder)
1a 1b 2 3 4 5 6 7 8 9 10 11 12 13
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If Yes is selected at a2i, whether aggregate of all payments made including amount incurred for expenditure or on capital
a2iii | account such as asset acquisition, repayment of loans etc. & non-a/c payee cheque/DD during the previous year, in cash, does not
exceed five per cent of the said payment? (Tick) O Yes O No
b ‘Whether liable for audit under section 44AB? (Tick) A O ves O ~No
If (b) is Yes, whether the accounts have been audited by an accountant? (Tick) & O ves O ~No
‘ If Yes, furnish the following information-
(i) | Date of furnishing of the audit report (DD/MM/YYYY) / /
(ii) | Name of the auditor signing the tax audit report
(iii) | Membership no. of the auditor
(iv) | Name of the auditor (proprietorship/ firm)
(v) | Proprietorship/firm registration number
(vi) | Permanent Account Number (PAN)/Aadhaar No. of the auditor (proprietorship/ firm)
(vii) | Date of audit report
B Are you liable for Audit u/s 92E? O ves O o
. Date of furnishing audit report?
dii gl ;itiz)d ﬁ/s\;(;sé ?whether the accounts have been A Yes o No DD/MM/YYYY
diii If lia})le to furni§h other audit report under the _Income-tax Act, mention whether have you furnished such report. If yes, please
provide the details as under) (Please see Instructions)
SRR NERRRE IRRRREE
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Aadhaar Designated Stat
. Number/ Partner atus Rate of | Remuneratio
S.N Name and Address Percent‘age of share Gf| PA Enrolment | Identification Interest on | n paid/
o determinate) N e N (see -
Id (if eligible | Number, in case instructions) Capital payable
for Aadhaar) | partner in LLP
@ @ 3) @ |3 (6) @) ® ()]
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A [From Banks ‘iiA
B |[From others ‘iiB
C [Total (iiA + iiB) ‘iiC

i

[Total secured loans (ai + iiC)

aiii

b  |[Unse

cured loans (including deposits)

i

IForeign Currency Loans ’bi |

i

IRupee Loans

A [From Banks ‘iiA

B [From persons specified in section 40A(2)(b) ‘iiB

IC [From others iiC
ID [Total Rupee Loans (iiA + iiB + iiC) liiD
iii ~ [Total unsecured loans (bi + iiD) Biii
¢ [Total Loan Funds (aiii + biii) 2¢
B [Deferred tax liability 3
4 |Advances
i  |From persons specified in section 40A(2)(b) i
ii |[From others i
iii [Total Advances (I + ii) diii
5 [Sources of funds (1c + 2¢ +3 + 4iii) 5
IApplication of funds
1 |Fixed assets
a  |Gross: Block la
b  [Depreciation 1b
c  |Net Block (a—Db) 1c
d (Capital work-in-progress 1d
e [Total (1c + 1d) le
2  [Investments
a  [Long-term investments
i Investment in property i
i IEquity instruments
A |Listed equities A
8 B [Unlisted equities iiB
E IC [Total iiC
g iii  |[Preference shares i
% iv  |Government or trust securities iv
= v [Debenture or bonds v
§ vi  [Mutual funds vi
E vii  |Others vii
< viii [Total Long-term investments (i + iiC + iii + iv + v + vi + vii) aviii
b  Short-term investments
i IEquity instruments
A [Listed equities A
B [Unlisted equities iB
IC [Total iC
ii  |[Preference shares i
iii |Government or trust securities i
iv  [Debenture or bonds liv
v Mutual funds v
vi  |Others vi
vii [Total Short-term investments (iC + ii + iii + iv + v + vi) bvii
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c lTotal investments (aviii + bvii) 2¢ ‘
3  [Current assets, loans and advances
a  |Current assets
i Inventories
A [Raw materials iA
B [Work-in-progress iB
IC |Finished goods iC
b Stock-in.—trade (in respect of goods acquired iD
for trading)
E Stores/consumables including packingiE
material
IF  [Loose tools iF
G |Others iG
H [Total (iA +iB +iC +iD +iE +iF + iG) iH
i Sundry Debtors
A |Outstanding for more than one year A
B |Others iiB
IC  [Total Sundry Debtors iiC
iii  [Cash and bank balances
A [Balance with banks ‘iiiA
B |Cash-in-hand IiiiB
C |Others ‘iiiC
D [Total Cash and cash equivalents (iiiA + iiiB + iiiC) iiiD
iv  |Other Current Assets aiv
v Total current assets (iH +iiC + iiiD + aiv) av
b  [Loans and advances
; IAdvances recoverable in cash or in kind or forbi
value to be received
i IDeposits, loans and advances to corporate and bii
others
iii [Balance with Revenue Authorities biii
iv  [Total (bi + bii + biii) biv
v ILoans and advances included in biv which is
a for the purpose of business or profession va
b not for the purpose of business or profession vb
c  [Total (av + biv) 3c
d  (Current liabilities and provisions
i ICurrent liabilities
A Sundry Creditors
1  |Outstanding for more than one year 1
2  |Others 2
3 [Total (1 +2) A3
B |Liability for leased assets iB
IC |Interest Accrued and due on borrowings iC
ID |Interest accrued but not due on borrowings [iD
[E [Income received in advance iE
I |Other payables iF
G [Total (A3 +iB +iC +iD +iE +iF) iG

lii IProvisions

A [Provision for Income-tax A

B Provision for Leave, LB
encashment/Superannuation/Gratuity
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5  [Total, application of funds (1e + 2¢ + 3e +4d)

IC |Other Provisions ‘iiC |
ID [Total (iiA + iiB-+ iiC) iiE
iii  [Total (iE + iiD) diii
e [Net current assets (3¢ — diii) 3e
4 la  [Miscellaneous expenditure not written off or adjusted H4a
b  [Deferred tax asset 4b
e IDebit balance in Profit and loss account/ accumulated| de
balance
d [Total (4a + 4b + 4¢) 4d
5
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L QSR Trading Account for the financial year 2022-23 (fill items 4 to 12 in a case where regular books of accounts are
Account maintained, otherwise fill items 62 to 66 as applicable)
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X [Union Territory Goods and Services Tax (UTGST) 10x
xi |[Any other tax, paid or payable 10xi
xii [Total (10i + 10ii + 10iii + 10iv + 10v + 10vi + 10vii + 10viii + 10ix + 10x + 10xi) 10xii
11 |Cost of goods produced — Transferred from Manufacturing Account 11

\Gross Profit from Business/Profession— transferred to Profit and Loss account (6-7-8-9-10xii-|

12 1) 12
12a [Turnover from Intraday Trading 12a
12b [Income from Intraday Trading - transferred to Profit and Loss account 12b

Part A-P and L

Profit and Loss Account for the financial year 2022-23 (fill items 13 to 60 in a case where regular books
of accounts are maintained, otherwise fill items 62 to 66 as applicable)
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viii  |Contribution to recognised gratuity fund R2viii
lix Contribution to any other fund 22ix
" IAny othef‘ benefit to employees in respect of which an expenditure| 2%
has been incurred
xi Total compensation to employees (total of 22i to 22x) 22xi
xii \Whether any compensation, included in 22xi, paid to non-residents [xiia [Yes/No
If Yes, amount paid to non-residents xiib
23 |Insurance
i Medical Insurance 23i
i ILife Insurance 23ii
i Keyman’s Insurance 23iii
iv Other Insurance including factory, office, car, goods, etc. 23iv
v Total expenditure on insurance (23i + 23ii + 23iii + 23iv) 23v
24 Workmen and staff welfare expenses 24
25Entertainment 25
26 Hospitality 26
27|Conference 27
28(Sales promotion including publicity (other than advertisement) 28
29|Advertisement 29
30(Commission
; Paid outside India, or paid in India to a non-resident other than a,
company or a foreign company
i To others ii
iii Total (i + ii) 30iii
31|Royalty
; Paid outside India, or paid in India to a non-resident other than a,
company or a foreign company
i To others ii
i Total (i + ii) B1iii
32 Professional / Consultancy fees / Fee for technical services
i Paid outside India, or paid in India to a non-resident other than a
company or a foreign company
i To others n
i Total (i + ii) B32iii
B3[Hotel, boarding and Lodging 33
B4(Traveling expenses other than on foreign traveling 34
B5|Foreign travelling expenses 35
B6/Conveyance expenses 36
37Telephone expenses 37
38/Guest House expenses 38
39|/Club expenses 39
40 Festival celebration expenses 40
41|Scholarship 41
42 (Gift 42
43Donation 43
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44 Rates and taxes, paid or payable to Government or any local body (excluding taxes on income)

i Union excise duty 44i

i Service tax 44ii

i IVAT/ Sales tax 44iii

iv Cess 44iv

\4 Central Goods and Service Tax (CGST) 44v

vi State Goods and Services Tax (SGST) 44vi

vii Integrated Goods and Services Tax (IGST) 44vii

viii Union Territory Goods and Services Tax (UTGST) 44 viii

ix IAny other rate, tax, duty or cess incl STT and CTT H4ix

X Total rates and taxes paid or payable (44i + 44ii +44iii +44iv + 44v + 44vi + 44vii + 44viii +44ix) 44x
45|Audit fee 45
46 /Salary/Remuneration paid to Partners of the firm 46
47|Other expenses (specify nature and amount)

i ii

i i

iii Total (i + ii) 47iii
48 Bad debts (specify PAN/ Aadhaar No. of the person, if available, for whom Bad Debt for amount of Rs. 1 lakh or more is|

laimed and amount)

i(1) 48i(1)

i(2) 48i(2)

i(3) 48i(3)

i (Rows can be added as required) Total [48i(1)+48i(2)+48i(3)] “8i

i Oth.ers (more tl.lan Rs. 1 lakh) where PAN/ Aadhaar No. is not| 48ii

available (provide name and complete address)

i Others (amounts less than Rs. 1 lakh) 48iii

iv Total Bad Debt (48i + 48ii + 48iii) 48iv
49 Provision for bad and doubtful debts 49
50|Other provisions 50
51 Profit before interest, depreciation and taxes [15 — (16 to 21 + 22xi + 23v + 24 to 29 + 30iii + 31iii + 32iii + 3351

to 43 + 44x + 45 + 46 + 47iii + 48iv + 49 + 50)]

E 52 Interest
§ i IPaid outside India, or paid in India to a non-resident other than aJi
company or to a foreign company

i To others i

iii Total (i-+ii) 152iii
53|Depreciation and amortisation 53
54 Net profit before taxes (51 — 52iii — 53) 54
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PRESUMPTIVE INCOME CASES
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b |the proforma credits, drawbacks, refund of duty of]
icustoms or excise or service tax, or refund of sales tax or]
value added tax, or refund of GST, where such credits,Sb
drawbacks or refunds are admitted as due by the|
authorities concerned

c |escalation claims accepted during the previous year Be
d [any other item of income Bd
e [capital receipt, if any Se

f [Total of amounts not credited to profit and loss account (Sa+Sb+Sc+5d+5e)

5f

lIAmounts debited to the profit and loss account, to the extent disallowable under section 36 due|
to non-fulfilment of condition specified in relevant clauses-

Premium paid for insurance against risk of damage orf
destruction of stocks or store /36(1)(i)]

IPremium paid for insurance on the health of employees|

/36(1)(ib)]

Any sum paid to an employee as bonus or commission for|
c  [services rendered, where such sum was otherwise payable|6c
to him as profits or dividend /36(1)(ii)]

Any amount of interest paid in respect of borrowed
capital /36(1)(iii)]

e |Amount of discount on a zero-coupon bond /36(1)(iiia)]  |6e

Amount of contributions to a recognised provident fund

/36(1)(iv)]

JAmount of contributions to an approved superannuation|
€ lfund /36(1)(iv)]

IAmount of contribution to a pension scheme referred to in

I Lection 80CCD /36(1)(iva)] oh

i Amount of contributions to an approved gratuity fund 6i
/36(D)()]

i |Amount of contributions to any other fund 6]
IAny sum received from employees as contribution to any
provident fund or superannuation fund or any fund set

K P under Employees’ State Insurance Act, 1948 or any 6k
other fund for the welfare of employees to the extent not
credited to the employees account on or before the due
date /36(1)(va)]

I  |Amount of bad and doubtful debts /36(1)(vii)] 61

m [Provision for bad and doubtful debts /36(1)(viia)] 6m

n  |Amount transferred to any special reserve /36(1)(viii)] 6n

[Expenditure for the purposes of promoting family|
planning amongst employees /36(1)(ix)]

Amount of securities transaction paid in respect of
Ip transaction in securities if such income is not included in/6p
business income /36(1)(xv)]

Marked to market loss or other expected loss as computed
q jin accordance with the ICDS notified u/s 145(2)6q

[36(1)(xviii)]

" [Expenditure for purchase of sugarcane in excess of the| or
igovernment approved price /36(1)(xvii)]

s |Any other disallowance 6s

t  [Total amount disallowable under section 36 (total of 6a to 6s)

6t

Total number of employees employed by the company (mandatory in case company has
recognised Provident Fund)

ii ’deployed in India ’1 ‘
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’ii deployed outside India lii

’iii Total i

7 |Amounts debited to the profit and loss account, to the extent disallow

able under section 37

a

[Expenditure of capital nature /37(1)] 7a

b

[Expenditure of personal nature /37(1)] 7b

C

xpenditure laid out or expended wholly and exclusively};.
OT for the purpose of business or profession /37(1)]

[Expenditure on advertisement in any souvenir, brochure,
tract, pamphlet or the like, published by a political party[7d
V37(2B)]

[Expenditure by way of penalty or fine for violation of any
law for the time being in force

|Any other penalty or fine 7f

[Expenditure incurred for any purpose which is an offence

or which is prohibited by law e

IAmount of any liability of a contingent nature 7h

|Any other amount not allowable under section 37 7i

Total amount disallowable under section 37 (total of 7a to 7i)

7j

IAmounts debited to the profit and loss account, to the extent disallowable under section 40

mount disallowable under section 40 (a)(i), on|

Chapter XVII-B

a  laccount of non-compliance with the provisions ofAa

Amount disallowable under section 40(a)(ia) on|

Chapter XVII-B

b laccount of non-compliance with the provisions of/Ab

IAmount disallowable under section 40 (a)(ib), on account of]

[Finance Act, 2016

c mon-compliance with the provisions of Chapter VIII of theAc

Amount disallowable under section 40(a)(iii) on|

Chapter XVII-B

d laccount of non-compliance with the provisions of/Ad

IAmount of tax or rate levied or assessed on the basis of|
profits /40(a)(ii)]

f  |Amount paid as wealth tax [40(a)(iia)] IAf

IAmount paid by way of royalty, license fee, service fee|

etc. as per section 40(a)(iib) Ag

Amount of interest, salary, bonus, commission or|
Iremuneration paid to any partner or member /[40(b)]

|Ah

i IAny other disallowance AL

i Total amount disallowable under section 40(total of Aa to Ai)

BAj

B.

during the previous year

Any amount disallowed under section 40 in any preceding previous year but allowable

9 |Amounts debited to the profit and loss account, to the extent disallowable under section 40A

a

IAmounts paid to persons specified in section 40A(2)(b) 9a

Amount paid otherwise than by account payee cheque or
account payee bank draft or use of electronic clearing
system through a bank account or through such electronic/9b
imode as may be prescribed, disallowable under section
HOA(3)

IProvision for payment of gratuity /404(7)] 9c

lany sum paid by the assessee as an employer for setting up
or as contribution to any fund, trust, company, AOP, or/9d
IBOI or society or any other institution /404(9)]

Marked to market loss or other expected loss except as
|allowable u/s 36(1)(xviii) [40A(13)]

9e
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f  |Any other disallowance ‘9f ‘
g [Total amount disallowable under section 40A 9g
10 lAny amount disallowed under section 43B in any preceding previous year but allowable during|
the previous year
a IAny sum in the nature of tax, duty, cess or fee under anyj oo
law
Any sum payable by way of contribution to any provident
b  [fund or superannuation fund or gratuity fund or any other|10b
fund for the welfare of employees
Any sum payable to an employee as bonus or commission
c . 10c
for services rendered
Any sum payable as interest on any loan or borrowing
d from any public financial institution or a State financial10d
corporation or a State Industrial investment corporation
Any sum payable as interest on any loan or borrowing
from a deposit taking non-banking financial company or{10d
da . . s . .
systemically important non-deposit taking non-bankinga
financial company
Any sum payable as interest on any loan or borrowing
A from any scheduled bank or a co-operative bank other than1 Oe
a primary agricultural credit society or a primary co-
operative agricultural and rural development bank
f |Any sum payable towards leave encashment 10f
Any sum payable to the Indian Railways for the use of10
e railway assets &
h [Total amount allowable under section 43B (total of 10a to 10g) 10h
11 IAny amount debited to profit and loss account of the previous year but disallowable under|
section 43B
a |Any sum in the nature of tax, duty, cess or fee under any|, o
law
b |Any sum payable by way of contribution to any provident
fund or superannuation fund or gratuity fund or any other|l11b
fund for the welfare of employees
c |Any sum payable to an employee as bonus or commission11c
for services rendered
d |Any sum payable as interest on any loan or borrowing
from any public financial institution or a State financiallld
lcorporation or a State Industrial investment corporation
da |Any sum payable as interest on any loan or borrowing
from a deposit taking non-banking financial company or
systemically important non-deposit taking non-bankingl1d
financial company, in accordance with the terms anda
conditions of the agreement governing such loan or
borrowing
e |Any sum payable as interest on any loan or borrowing
from any scheduled bank or a co-operative bank other thanlle
a primary agricultural credit society or a primary co-
loperative agricultural and rural development bank
f |Any sum payable towards leave encashment 11f
2 |Any sum payable to the Indian Railways for the use of| 1
railway assets g
h Total amount disallowable under Section 43B(total of 11a to 11g) 11h
12 |Amount of credit outstanding in the accounts in respect of

a

[Union Excise Duty

12a

b

Service tax

12b
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c  |VAT/sales tax 12c¢
d |Central Goods and Service Tax (CGST) 12d
e  [State Goods and Services Tax (SGST) 12e¢
f  |Integrated Goods and Services Tax (IGST) 12f
[Union Territory Goods and Services Tax (UTGST) 12¢g
|Any other tax 12h
i  [Total amount outstanding (total of 12a to 12h) 12i
13 |Amounts deemed to be profits and gains under section 33AB or 33ABA or 33AC 13
14 |Any amount of profit chargeable to tax under section 41 14
15 |Amount of income or expenditure of prior period credited or debited to the profit and loss|l5
account (net)
16 |Amount of expenditure disallowed u/s 14A 16
\a’hether assessee is exercising option under sub-section (2A) of section 92CE Tick) M [ Yes
17 No 17

[If yes , please fill schedule TPSA]

|20Vl Quantitative details (mandatory if liable for audit under section 444B)

QUANTITATIVE DETAILS
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SCHEDULES TO THE RETURN FORM (FILL AS APPLICABLE)

Schedule HP Details of Income from House Property (Please refer instructions) (Drop down to be provided indicating ownership of
property)

|Address of property 1 Town/ City State Country [PIN Code/ Zip code
1

Is the property co-owned? O ves O No (if “YES” please enter following details)

|Assessee’s percentage of share in the property %

IName of other Co-owner(s) PAN/Aadhaar No. of Co-owner (s) Percentage Share in Property (%)

I

10

Tick M the applicable option] [Name(s) of PAN/Aadhaar No. of Tenant(s) (PleasePAN/TAN/ Aadhaar No. of Tenant(s) (if|
Tenant(s) (if letsee note) TDS credit is claimed)

[ Let out out)

[0 Deemed let out I
I

Gross rent received or receivable or lettable value

" (higher of the two, if let out for whole of the year, lower of the two if let out for part of the year) .

B {The amount of rent which cannot be realized 1b

IC |Tax paid to local authorities lc

D [Total (1b + 1¢) 1d

E  |Annual value (1a — 1d) le

F  |Annual value of the property owned (own percentage share x 1e) 1f

G [30% of 1f 1g

H [Interest payable on borrowed capital 1h

I (Total (1g+ 1h) 1i

U |Arrears/Unrealised rent received during the year less 30% 1j

K [Income from house property 1 (1f — 1i + 1j) 1k

|Address of property 2 Town/ City State Country [PIN Code/ Zip code

2

Is the property co-owned? O ves O Ne (if “YES” please enter following details)

|Assessee’s percentage of share in the property % |—|

Name of Co-owner(s) PAN/Aadhaar No. of Co-owner (s) Percentage Share in Property%

I

I

[Tick & the applicable option] [Name(s) of PAN/ Aadhaar No. of Tenant(s)PAN/TAN / Aadhaar No. of Tenant(s) (if
Tenant(s) (if let(Please see note) TDS credit is claimed)

O Let out out)

[0 Deemed let out Il
11

Gross rent received or receivable or lettable value
* (higher of the two, if let out for whole of the year, lower of the two, if let out for part of the year) e
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B {The amount of rent which cannot be realized 2b
IC  |Tax paid to local authorities 2¢
D (Total (2b + 2¢) 2d
E  |Annual value (2a — 2d) 2e
F  |Annual value of the property owned (own percentage share x 2e) 2f
G [30% of 2f 2g
H |[Interest payable on borrowed capital 2h
I Total (2g + 2h) 2i
J  |Arrears/Unrealised rent received during the year less 30% 2j
K |Income from house property 2 (2f — 2i + 2j) 2k

3 [Pass through income/ Loss if any * 3
Income under the head “Income from house property” (1k + 2k +3)

4 ((if negative, take the figure to 2i of schedule CYLA) 4

INOTE

Furnishing of PAN/Aadhaar No. of tenant is mandatory if tax is deducted under section 194-1B.

[Furnishing of TAN of tenant is mandatory if tax is deducted under section 194-1.

Schedule BP Computation of income from business or profession
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5 [Income credited to Profit and Loss account (included in 1) which is exempt
ia  Share of income from firm(s) Sa
b  [Share of income from AOP/ BOI 5b
X Any other exempt income (specify nature
and amount)
ii ICi
ri Cii
i [Total (ci + cii) Sciii
d [Total exempt income (5a + Sb + Sciii) 5d
6 [Balance (1-2a—2b—3a-3b—3c —3d — 3e — 3f - 4a —4b-4c— 5d) 6
A [House property (7a
[Expenses debited to profit and loss account (Capital gains 7
considered under other  heads of
7 L . (Other sources (7c
income/related to income chargeable u/s
115BBF/or u/s 115BBG D ’u/s 11SBBF -
F ’u/s 115BBG  [re
82 [Expenses debited to profit and loss account which relate to exempt 82
income
b [Expenses debited to profit and loss account which relate to exempt b
income and disallowed u/s 14A (16 of Part A-OI)
9 [Total (7a+7b+ 7c+7d + 7e + 8a+ 8b) 9
10 |Adjusted profit or loss (6+9) 10
11 |Depreciation and amortisation debited to profit and loss account 11
12 [Depreciation allowable under Income-tax Act
i IDepreciation allowable under section 32(1)(ii) and1 2%
B2(1)(iia) (column 6 of Schedule-DEP)
i [Depreciation allowable under section 32(1)(i)
12ii
Make your own computation refer Appendix-14 of IT Rules)
i (Total (12i + 12ii) 12iii
13 |Profit or loss after adjustment for depreciation (10 +11 — 12iii) 13
14 Amounts debited to the profit and loss account, to the extent 14
disallowable under section 36 (6t of Part A-OI)
15 Amounts debited to the profit and loss account, to the extent i5
disallowable under section 37 (7 of Part A-OI)
16 Amounts debited to the profit and loss account, to the extent 16
disallowable under section 40 (8Aj of Part A-OI)
17 Amounts debited to the profit and loss account, to the extent 17
disallowable under section 40A (9g of PartA-OI)
18 IAny amount debited to profit and loss account of the previous i3
lyear but disallowable under section 43B (11h of Part A-OI)
19 [Interest disallowable under section 23 of the Micro, Small and 19
Medium Enterprises Development Act, 2006
20 |Deemed income under section 41 20
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21

IDeemed income under section 32AC/ 32AD/ 33AB/
B3ABA/35ABA/35ABB/ 35AC/ 40A(3A)/ 33AC/ 72A/ 8OHHD/21
80-1A

22

IDeemed income under section 43CA 22

23

IAny other item of addition under section 28 to 44DB 23

24

IAny other income not included in profit and loss account/any
other expense not allowable (including income from salary,
icommission, bonus and interest from firms in which assessee is
a partner)

25

Increase in profit or decrease in loss on account of ICDS
adjustments and deviation in method of valuation of stock 25
Column 3a + 4d of Part A- OI)

26

Total (14 +15+16 +17 +18 + 19 + 20 + 21+22 +23+24+25)

26

27

IDeduction allowable under section 32(1)(iii) R7

28

IAmount of deduction under section 35 or 35CCC or 35CCD in
excess of the amount debited to profit and loss account (item

BSCCC or 35CCD is lower than amount debited to P&L account, it
ill go to item 24)

(4) of Schedule ESR) (if amount deductible under section 35 or 28

29

Any amount disallowed under section 40 in any preceding

[Part A-OI)

previous year but allowable during the previous year(8B of 29

30

Any amount disallowed under section 43B in any preceding

[Part A-OI)

previous year but allowable during the previous year(10h of 30

31

IAny other amount allowable as deduction

B1

32

Decrease in profit or increase in loss on account of ICDS

Column 3b + 4e of Part A- OI)

adjustments and deviation in method of valuation of stockj32

33

Total (27+28+29+30+31+32)

33

34

Income (13+26-33)

34

35

IProfits and gains of business or profession deemed to be under -

i Section 44AD [62(ii) of schedule] B5i

ri Section 44ADA [63(ii) of schedule] B5ii

fii Section 44AE [64(iv) of schedule] B5iii

liv Section 44B BSiv

v Section 44BB B5v

vi Section 44BBA BSvi

[First Schedule of Income-tax Act (other than
viii BSviii

115B)

lix Total (35i to 35viii)

vii Section 44DA BS vii (item 4 of Form 3CE)

35 ix

36

34 + 35 ix)

INet profit or loss from business or profession other than speculative and specified business

36

37

INet Profit or loss from business or profession other than speculative business and specified
business after applying rules 7A, 7B or 8, if applicable (If rule 74, 7B or 8 is not applicable, enter
lsame figure as in 36) (If loss take the figure to 2i of item E) (37a+ 37b + 37¢ + 37d + 37e + 37f)

|A37
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a [Income chargeable under rule 7 37a
b [Deemed income chargeable under rule 7A 37b
c  |Deemed income chargeable under rule 7B(1) B7c
d |[Deemed income chargeable under rule 7B(1A) 37d
e [Deemed income chargeable under rule 8 B7e
f [Income other than rules 7A, 7B and rule 8 (Item No. 36) 37f

Balance of income deemed to be from agriculture, after applying rule 7, 7A, 7B(1), 7B(1A) and
rule 8 for the purpose of aggregation of income as per Finance Act

38 38
[4¢c-(37a+37b+37¢c+37d+37e)]
B |[Computation of income from speculative business
39 [Net profit or loss from speculative business as per profit or loss account 39
40 |Additions in accordance with section 28 to 44DB 40
41 |Deductions in accordance with section 28 to 44DB 41
42 |[Income from speculative business (ifloss, take the figure to 6xvi of schedule CFL) IB42
C |Computation of income from specified business under section 35AD
43 [Net profit or loss from specified business as per profit or loss account 43
44 |Additions in accordance with section 28 to 44DB 44
4s IDeductions in accordance with section 28 to 44DB (other than deduction under section,- (i) 354D, (ii) 32 4s
r 35 on which deduction u/s 35AD is claimed)
46 [Profit or loss from specified business 43+44-45) 46
47 |Deductions in accordance with section 35SAD(1) 47
48 [Income from Specified Business (46-47) (if loss, take the figure to 7xv i of schedule CFL) 48
49 IRelevant clause of sub-section (5) of section 35AD which covers the specified business (o be selected from C49
drop down menu)
D  (Income chargeable under the head ‘Profits and gains from business or profession’ (A37+B42+C48) D
E (Intra-head set off of business loss of current year

Income of current year (Fill this column
only if figure is zero or positive)

Business loss set off

Business income remaining after|
set off

Sl. {Type of Business income
1) (2) B)=1M-2

. |Loss to be set off (Fill this row
' only if figure is negative) (437)
i Inct_)me from  speculative (B42)

business
i Inc?me from specified| (48)

business
iy Income from life insurance(4b)

business under section 115B
v [Total loss set off (ii + iii+iv )
v [Loss remaining after set off (i—v)
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Depreciation on Plant and Machinery (Other than assets on which full capital expenditure is allowable as deduction
Schedule DPM .
under any other section)

DEPRECIATION ON PLANT AND MACHINERY
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Schedule DOA Depreciation on other assets (Other than assets on which full capital expenditure is allowable as deduction)

DEP
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2 [Building (not including land)
a  [Block entitled for depreciation @ S per cent 2a
(Schedule DOA- 14ii or 15ii as applicable)
b [Block entitled for depreciation @ 10 per cent 2b
(Schedule DOA- 14iii or 15iii as applicable)
c  [Block entitled for depreciation @ 40 per cent (Schedule2c
\DOA- 14iv or 15iv as applicable)
d  [Total depreciation on building (total of 2a + 2b + 2¢) 2d
3  |Furniture and fittings(Schedule DOA- 14v or 15v as applicable) 3
4 |Intangible assets (Schedule DOA- 14vi or 15vi as applicable) 4
5 [Ships (Schedule DOA- 14vii or 15vii as applicable) 5
6  [Total depreciation ( 1e+2d+3+4+5) 6
Deemed Capital Gains on sale of depreciable assets
inery
a  |Block entitled for depreciation @ 15 per cent (Schedulela
\IDPM — 20i)
b Block entitled for depreciation @ 30 per cent 1b
(Schedule DPM — 20ii)
c  [Block entitled for depreciation @ 40 per cent lc
(Schedule DPM — 20iii)
d  [Block entitled for depreciation @ 45 per cent
(Schedule DPM — 20iv)
e [Total (1a+1b + 1c + 1d) 1d
2 |Building (not including land)
a  [Block entitled for depreciation @ 5 per cent 2a
(Schedule DOA- 17ii)
b Block entitled for depreciation @ 10 per cent 2b
(Schedule DOA- 17iii)
c  [Block entitled for depreciation @ 40 per cent (Schedule2c
IDOA- 17iv)
d  [Total (2a+2b+ 2c) 2d
B [Furniture and fittings ( Schedule DOA- 17v) B3
4 |Intangible assets (Schedule DOA- 17vi) 4
5 |Ships (Schedule DOA- 17vii) 5
6 [Total ( 1e+2d+3+4+5) 6

Schedule ESR
SI No [Expenditure

[Expenditure on scientific Research etc. (Deduction under section 35 or 35CCC or 35CCD)

of the naturdAmount, if any, debited to profifAmount of deduction allowable
referred to in section and loss account

Amount of deduction in excess of the
amount debited to profit and loss account

(1)

(2) 3)

9=3)-Q2)

35(1)()

i

35(1)(i)

i

35(1)(iia)

35(1)(ii)

35(1)(iv)
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Vi B5(2AA)

vii 35(2AB)

viii [35CCC
lix 35CCD
X Total

IIn case any deduction is claimed under sections 35(1)(ii) or 35(1)(iia) or 35(1)(iii) or 35(2AA), please provide the details as per

NOTE Schedule RA.

Schedule CG Capital Gains

Short-term Capital Gains (STCG) (Sub-items 4 & 5 are not applicable for residents)

From sale of land or building or both (fill up details separately for each property)(in case of co-ownership, enter|

! lyour share of capital gain)
Date of purchase/ | DD/MM/YYYY Date of sale/transfer DD/MM/YYYY
acquisition
a i |Full value of consideration received/receivable ai
ii |Value of property as per stamp valuation authority aii
[Full value of consideration adopted as per section 50C for the
iii |[purpose of Capital Gains [in case (aii) does not exceed 1.10aiii
times (ai), take this figure as (ai), or else take (aii)]
b IDeductions under section 48
. [Reduction as per clause (iii) of section 48 of the Act, read with| .
' lrule 8AB b
i |Cost of acquisition without indexation bii
iii |Cost of Improvement without indexation biii
- I[Expenditure wholly and exclusively in connection withJbiv
transfer
v [Total (bi + bii + biii+biv) Bv
c Balance (aiii — bv) 1c
d IDeduction under section 54D/ 54G/54GA (Specify details in item Dia
below)
- e Short-term Capital Gains on Immovable property (1c — 1d) Ale
-E f In case of transfer of immovable property, please furnish the following details (see note)
&) Address of| .
E S.No. ::;(;i(s) of;/]\}]]\it(&sz;dhaar No. of:’l:e;::ntage Amount [property, Country:::ie State
z code, ZIP code
S
] £ INOTE » Furnishing of PAN/Aadhaar No. is mandatory, if the tax is deduced under section 194-IA or is quoted by
E, lbuyer in the documents.
& In case of more than one buyer, please indicate the respective percentage share and amount.
i From slump sale
n A i |Fair market value as per rule 11UAE(2) 2ai
ii |Fair market value as per rule 11UAE(3) 2aii
iii [Full value of consideration (higher of ai or aii) 2aiii
B INet worth of the under taking or division 2b
C Short-term capital gains from slump sale (2Aiii-2B) A2¢

From sale of equity share or unit of equity oriented Mutual Fund (MF) or unit of a business trust on which STT is
paid under section 111A or 115AD(1)(b)(ii) proviso (for FII)




[T =72 3(i)]

WX T TSI AT

348

with foreign exchange adjustment under first proviso to section 48)

For NON-RESIDENT, not being an FII- from sale of shares or debentures of an Indian company (to be computed

deposited in the Capital Gains Accounts Scheme within due date for that year?
O Yes O No O Not applicable. If yes, then provide the details below

a STCG on transactions on which securities transaction tax (STT) is paid Ada
b STCG on transactions on which securities transaction tax (STT) is not paid Adb
For NON-RESIDENTS- from sale of securities (other than those at A3 above) by an FII as per section 115AD
a i In case securities sold include shares of a company other than quoted shares, enter the
following details
a IFull value of consideration received/receivable in respect oTa
unquoted shares
b [Fair market value of unquoted shares determined in thefib
rescribed manner
c [Full value of consideration in respect of unquoted sharesfic
adopted as per section S0CA for the purpose of Capital Gains
(higher of a or b)
ii [Full value of consideration in respect of securities other thanjaii
unquoted shares
iii |T0tal (ic + ii) aiii
b IDeductions under section 48
i Reduction as per clause (iii) of section 48 of the Act, read withbi
rule 8AB of the Rules
ii |Cost of acquisition without indexation Bii
lii |Cost of improvement without indexation Biii
iv |[Expenditure wholly and exclusively in connection withBiv
transfer
v [Total (i +ii + iii+iv ) Bv
c IBalance (Saiii — bv) Se
Loss to be disallowed u/s 94(7) or 94(8)- for example if security
d bought/acquired within 3 months prior to record date and sd
dividend/income/bonus units are received, then loss arising out of
sale of such security to be ignored (Enter positive value only)
e Short-term capital gain on securities (other than those at A3 above) by an FII (S¢ +5d) ASe
6 From sale of assets other than at A1 or A2 or A3 or A4 or A5 above
A i IIn case assets sold include shares of a company other than quoted shares, enter the
following details
a IFull value of consideration received/receivable in respect ofia
unquoted shares
b IFair market value of unquoted shares determined in theib
rescribed manner
c [Full value of consideration in respect of unquoted shares
ladopted as per section SOCA for the purpose of Capital Gainsjic
(higher of a or b)
ii  |[Full value of consideration in respect of assets other than unquotedaii
shares
iii  {Total (ic + ii) aiii
B IDeductions under section 48
. IReduction as per clause (iii) of section 48 of the Act, read with| .
i bi
rule SAB
ii |Cost of acquisition without indexation Bii
iii |Cost of Improvement without indexation Biii
iv |[Expenditure wholly and exclusively in connection Withbiv
transfer
v [Total (i + ii + iii+iv) bv
C IBalance (6aiii — bv) 6¢
In case of asset (security/unit) loss to be disallowed u/s 94(7) or
94(8)- for example if asset bought/acquired within 3 months prior
D to record date and dividend/income/bonus units are received,|6d
then loss arising out of sale of such asset to be ignored (Enter
positive value only)
£ Deemed Short-term capital gains on depreciable assets (6 of e
schedule- DCG)
i IDeduction under section 54D/54G/54GA 6f
g STCG on assets other than at A1 or A2 or A3 or A4 or AS above (6¢ + 6d + 6e — 6f) A6g
7 IAmount deemed to be Short-term capital gains
a (Whether any amount of unutilised capital gain on asset transferred during the previous years shown below was
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SI.

Previous [Section under which deductionNew asset acquired/constructed
year inclaimed in that year

/Amount not used|
for new asset or
remained
unutilised in|
Capital gains|
account (X)

'which
asset
transferre
d
Year in which/Amount 349tilized out of Capital
asset Gains account
acquired/constr
ucted

i

2019-20  S4D/54G/54GA

b /Amount deemed to be Short-term capital gains u/s 54D/54G/54GA, other than at ‘a’
c Amount deemed to be Short-term capital gains as per section 45(4) read with section 9B of the Act SI.
INO.
7c 4b of]
form
Sc
\Amount deemed to be Short-term capital gains (Xi + b+c) A7
8 Pass Through Income/Loss in the nature of Short Term Capital Gain, (Fill up schedule PTI) (A8a+ A8b + A8c) A8
a Pass Through Income/Loss in the nature of Short-Term Capital Gain, A8a
chargeable @ 15%
b Pass Through Income/Loss in the nature of Short-Term Capital Gain,| ASH
chargeable @ 30%
Pass Through Income/Loss in the nature of Short-Term Capital Gain,|
c . A8c
chargeable at applicable rates
9 IAmount of STCG included in Al — A8 but not chargeable to tax or chargeable at special rates in India as per DTAA
Item No. Al to . Rate as perWhether TR(| |Applica
SI. No. [Amount o8 above inCoUntry namearticle Of;l;;te:yzvu ifobtained Scction of LT.Rate as perble rate
lincome I & Code IDTAA v Act LT. Act lower  of
which included ot (Y/N) 6) or 9]
ichargeable)
(€3] 2) 3) 4) 5) 6) (7 ®) ®) (10)
1l
1
a Total amount of STCG not chargeable to tax in India as per DTAA A9a
b Total amount of STCG chargeable to tax at special rates in India as per DTAA IA9b
10 Total Short-term Capital Gain (Ale+ A2c+ A3e+ A4a+ A4b+ ASe+ A6g+A7 + A8-A9a) A10
B |Long-term capital gain (LTCG) (Sub-items 6, 7& 8 are not applicable for residents)
i From sale of land or building or both (fill up details separately for each property) (in case of co-ownership, enter your
share of Capital Gain)
Date of purchase/ | DD/MM/YYYY Date of sale/transfer DD/MM/YYYY
acquisition
a i |Full value of consideration received/receivable ai
i |Value of property as per stamp valuation authority aii
IFull value of consideration adopted as per section S0C for the|
iii |purpose of Capital Gains [in case (aii) does not exceed 1.10aiii
times (ai), take this figure as (ai), or else take (aii)]
b IDeductions under section 48
- i Reduction as per clause (iii) of section 48 of the Act, read withbi
£ rule 8AB of the Rules
o i |Cost of acquisition bii
_?_3 iia |Cost of acquisition with indexation biia
= iib [Total cost of improvement with indexation biib
O (a) Cost of Improvement
g (b) Year of Improvement
Eo (c) Cost of Improvement with Indexation
g Add Row
= i [Expenditure wholly and exclusively in connection withbiii
transfer
iv  [Total (bi+bi+bii +biii ) biv
c IBalance (aiii — biv) lc
d IDeduction under section 54D/54EC/54G/54GA (Specify details in item| 4
ID below)
e ILong-term Capital Gains on Immovable property (1c — 1d) Ble
it In case of transfer of immovable property, please furnish the following details (see note)
PN Nameotbuyrty s No offerentnge Tupoun [SHs o Ao bt
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INOTE » Furnishing of PAN/Aadhaar No. is mandatory, if the tax is deduced under section 194-IA or is quoted by,
lbuyer in the documents.
In case of more than one buyer, please indicate the respective percentage share and amount.

2 From slump sale
i |Fair market value as per rule 11UAE(2) 2ai
a ii |[Fair market value as per rule 11UAE(3) 2aii
iii | Full value of consideration (higher of ai or aii) Raiii
b INet worth of the under taking or division 2b
c IBalance (2aiii — 2b) 2¢
d IDeduction u/s S4EC 2d
e ILong-term capital gains from slump sale (2¢-2d) B2e
3 From sale of bonds or debenture (other than capital indexed bonds issued by Government)
a Full value of consideration 3a |
b IDeductions under section 48
i Reduction as per clause (iii) of section 48 of the Act, read with rmebi
SAB
ii |Cost of acquisition without indexation bii
iii |Cost of improvement without indexation biii
iv [Expenditure wholly and exclusively in connection with transfer  |Biv
v |Total (bi + bii +biii+biv) bv
c ILTCG on bonds or debenture — (3a-bv) B3¢
4 From sale of listed securities (other than a unit) or zero coupon bonds where proviso under section 112(1) is
applicable
a [Full value of consideration |4a |
b IDeductions under section 48
i [Reduction as per clause (iii) of section 48 of the Act, read with rulebi
SAB
i |Cost of acquisition without indexation bii
iii_ |Cost of improvement without indexation biii
iv_ |[Expenditure wholly and exclusively in connection with transfer  [Biiv
v [Total (bi + bii +biii+biv) bv
. ILong-Term Capital Gains on assets at B4 (4a — bv) 4c

IFrom sale of equity share in a company or unit of equity oriented fund or unit of a business trust on which STT is

> paid under section 112A
ILong-term Capital Gains on sale of capital assets at BS(Column 14 of schedule 112A) BS |
6 IFor NON-RESIDENTS- from sale of shares or debenture of Indian company (to be computed with foreign|
exchange adjustment under first proviso to section 48)
ILTCG computed without indexation benefit B6 |
5 For NON-RESIDENTS- from sale of, (i) unlisted securities as per sec. 112(1)(c), (ii) units referred in sec. 115AB,
(iii) bonds or GDR as referred in sec. 115AC, (iv) securities by FII as referred to in sec. 115AD
a i In case securities sold include shares of a company other than quoted shares, enter the following|
details
a  |Full value of consideration received/receivable in respect ofia
unquoted shares
b |Fair market value of unquoted shares determined in theib
prescribed manner
c  |Full value of consideration in respect of unquoted shares
adopted as per section SOCA for the purpose of Capital Gainslic
(higher of a or b)
ii [Full value of consideration in respect of securities other thanaii
unquoted shares
i [Total (ic + ii) aiii
b IDeductions under section 48
; IReduction as per clause (iii) of section 48 of the Act, read with rulebi
8AB of the Rules
ii |Cost of acquisition without indexation bii
iii |Cost of improvement without indexation biii
iv_ [Expenditure wholly and exclusively in connection with transfer  |biiv
v |Total (bi + bii +biii+biv) bv
c ILong-term Capital Gains on assets at 7 above in case of NON-RESIDENT (aiii-bv) B7c |
s For NON-RESIDENTS - From sale of equity share in a company or unit of equity oriented fund or unit of a
lbusiness trust on which STT is paid under section 112A
ILong-term Capital Gains on sale of capital assets at B§ (Column 14 of 115AD(1)(b)(iii) proviso) B8 |
9 IFrom sale of assets where B1 to B8 above are not applicable
a . [In case assets sold include shares of a company other than quoted

il

shares, enter the following details

www.taxguru.in



351 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(1)]

a IFull value of consideration received/receivable in respect offia
unquoted shares

b Fair market value of unquoted shares determined in thelib
prescribed manner
c Full value of consideration in respect of unquoted sharesic
adopted as per section SOCA for the purpose of Capital Gains|
(higher of a or b)

ii [Full value of consideration in respect of assets other than unquotedja

=.

shares
iii [Total (ic + ii) aiii
b IDeductions under section 48
i IReduction as per clause (iii) of section 48 of the Act, read with rule SAB  |bi
i |Cost of acquisition with indexation bii
iii  |Cost of improvement with indexation biii
iiv_ [Expenditure wholly and exclusively in connection with transfer biiv
v rl"otal (bi + bii +biii+biv) bv
c [Balance (aiii — bv) 9¢
d IDeduction under section 54D//54G/54GA (Specify details in item D below) 9d
e ILong-term Capital Gains on assets at B9 above (9¢- 9d) IB9e
10 Amount deemed to be long-term capital gains
'Whether any amount of unutilised capital gain on asset transferred during the previous year shown below was deposited in the
a Capital Gains Accounts Scheme within due date for that year?
O Yes O No O Not applicable. If yes, then provide the details below
INew asset acquired/constructed Amount not used|
for new asset or
S.n :::e‘;l(t)::ns?::rre dm Wwhich fl:l ci:::)el:ilil:der which ded“cmlees:lr. in which assetAmo.unt ?tilised out Offlf:::‘i:?see(:l in
acquired/constructed [Capital Gains account Canital ains
p g
account (X)
i 2019-20 54D//54G/54GA
b /Amount deemed to be long-term capital gains, other than at ‘a’ |
. [Amount deemed to be Long-term capital gains as per Section 45(4) read with Section 9B of the Act 10c i:]- N(z;
form 5¢
[Amount deemed to be long-term capital gains (Xi + b+c) B10
11 IPass Through Income/Loss in the nature of Long-term Capital Gain, (Fill up schedule PTI) (B11al+11a2 + B11b) B11
a1 Pass Through Income/ Loss in the nature of Long-Term Capital Gain,Bllal
chargeable @ 10% u/s 112A
22 Pass Through Income/Loss in the nature of Long-Term Capital Gain,Bllaz
chargeable @ 10% under sections other than 112A
b Pass Through Income/ Loss in the nature of Long-Term Capital Gain’Bllb
chargeable @ 20%
12 IAmount of LTCG included in items B1 to B11 but not chargeable to tax or chargeable at special rates in India as
per DTAA
ftem No. BI Rate as perfyhether TRC| . bl rate
S1. No. [Amount of income ::: BI1 ::?:lfgog::;y NAMYL rticle of DTAA(Te:f;tyNIL, iobtained ieccttlon of I.T.ﬁ;feA::s PN ower
included inot chargeable) (Y/N) ?g)/( v
() (2) (3 4 (5) (6) (7) (8) 9) (10)
L
1nl
a Total amount of LTCG not chargeable to tax in India as per DTAA B12a
b Total amount of LTCG chargeable to tax at special rates in India as per DTAA B12b
13 Total Long-term capital gain] [Ble + B2e + B3c + B4c + BS + B6 + B7¢ + B8+ B9e+ B10+B11-12a] B13
C1 |Sum of Capital Gain Incomes (9ii + 9iii + 9iv + 9v + 9vi + 9vii + 9viii of table E below) IC1
C2 [Income from transfer of Virtual Digital Assets (Item No. B of Schedule VDA) C2
C3 |[Income chargeable under the head “CAPITAL GAINS” (C1 + C2) IC3
ID [Information about deduction claimed against Capital Gains
1 |In case of deduction u/s 54D/54EC /54G/54GA give following details
a [Deduction claimed u/s 54D
i IDate of acquisition of original asset ai |dd/mm/yyyy
i Cost of purchase/ construction of new land or building for industrialaii
undertaking
iii  [Date of purchase of new land or building aiii |dd/mm/yyyy
iv IAmount deposited in Capital Gains Accounts Scheme before due date aiv
v |Amount of deduction claimed av
b [Deduction claimed u/s 54EC
i Date of transfer of original asset bi |dd/mm/yyyy
i IAmount invested in specified/notified bonds bii
(not exceeding fifty lakh rupees)
|iii Date of investment biii [dd/mm/yyyy
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liv IAmount of deduction claimed |biv |
c [Deduction claimed u/s 54G
i IDate of transfer of original asset ci |dd/mm/yyyy
i Cost and expenses incurred for purchase or construction of new asset lcii
i IDate of purchase/construction of new asset in an area other than urban area ciii |[dd/mm/yyyy
liv IAmount deposited in Capital Gains Accounts Scheme before due date civ
v IAmount of deduction claimed cv
d [Deduction claimed u/s 54GA
I IDate of transfer of original asset from urban area di |dd/mm/yyyy
lii Cost and expenses incurred for purchase or construction of new asset dii
i IDate of purchase/construction of new asset in SEZ diii |dd/mm/yyyy
iv |Amount deposited in Capital Gains Accounts Scheme before due date div
v IAmount of deduction claimed dv
o Total deduction claimed (1a + 1b + 1¢ + 1d) o
E
[E [Set-off of current year capital losses with current year capital gains (excluding amounts included in A9a & B12a which is NOT chargeable under DTAA)
Gain of current‘ Current year’s
.. lyear (Fill this| capital gains
SI. 23::: of Capltalcolumn only ifiShort-term capital loss set off ILong-term capital loss set off remaining after
computed figure set off
- is positive) (9=1-2-3-4-5-6-7-
8)
15% 30% applicable [DTAA 10% 0% IDTAA rates remaining after set off
rate rates
(9=1-2-3-4-5-6-7-8)
1 2 3 4 5 6 7 8 9
ILoss to be set off (Ale*+ (B4c*+  B5*H(Ble*+
(Fill this row iff (A3e*+ (A5e%+ |A2¢ +Adb*+ IB7c*+  B8*HB2e*t+B3c*+
i figure computed is dar+ [ 81;) pp A9  |B9e* IB6*+B9e*+ [B12b
negative) - |48a*) +Aé;*+A8 %) \B11al*+B11a2 |B10*+
¢ *) BI11b*)
. (A3e*+ Ada*+
15%
" iShort| > 8a%)
i ("™ B0% (A5e%+ A8bY)
| [capit
al licable [AT€**
v jgain [PPRCADIE Li2errasprraeg
A 7%+A8c* )
v DTAA rates |A9b
(Bdcr+ B5*4
vi [Long-10% IB7c*+ B8*+ B9e*
| [term \Bl1al*+Bl1a2*)
capit (Ble*+
.. [l o \B2e*+B3c*+B6*+
Vit gain 20% IB9e*+ BI10*+
\B11b*)
viii DTAA rates [B12b
. [Total loss set off (ii + iii +iv + v + vi H
X | .o ..
vii + viii)
x |Loss remaining after set off (i-ix)

The figures of STCG in this table (Ale* etc.) are the amounts of STCG computed in respective column (A1-A8) as reduced by the amount of STCG not|
chargeable to tax or chargeable at special rates as per DTAA, which is included therein, if any.
The figures of LTCG in this table (Ble* etc.) are the amounts of LTCG computed in respective column (B1-B11) as reduced by the amount of LTCG not|
chargeable to tax or chargeable at special rates as per DTAA, which is included therein, if any.
IF _|Information about accrual/receipt of capital gain

16/9  to]
Type of Capital gain / Date l:lpto 15/6 1f/6 to 15/9 1512 1'6/12 to 15/3[16/3 to 31/3
i) ii) i) iv) v)

Short-term capital gains taxable at the rate of 15%
[Enter value from item 5vi of schedule BFLA, if any.
Short-term capital gains taxable at the rate of 30%

2 \Enter value from item 5vii of schedule BFLA, if any.
3 Short-term capital gains taxable at applicable rates
[Enter value from item 5viii of schedule BFLA, if any.
4 Short-term capital gains taxable at DTAA rates
\Enter value from item 5ix of schedule BFLA, if any.
5 [Long- term capital gains taxable at the rate of 10%
[Enter value from item 5x of schedule BFLA, if any.
6 [Long- term capital gains taxable at the rate of 20%

\Enter value from item 5xi of schedule BFLA, if any.
[Long- term capital gains taxable at the rate DTAA|
7 rates

[Enter value from item 5xii of schedule BFLA, if any.
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Capital gains on transfer of Virtual Digital Asset
8 [taxable at the rate of 30%

[Enter value firom item 17B of schedule SI, if any

NUTGLICRUPANE  From sale of equity share in a company or unit of equity oriented fund or unit of a business trust on which STT is paid under section 112A

Sale-
ISI  Name .
Share/U No. of price
SL . N of the
nit Shares/U  per
No. . Co  Share/ .
acquired X nits Share/
de Unit .
Unit

Full Value
of
Considera
tion- if
shares are
acquired
on or
before
31.01.2018
(Total Sale
Value)
(4*5)

-If Shares
are
acquired
after 31
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2 |Income chargeable at special rates (2a+ 2b+ 2¢+ 2d + 2e related to sl. no. 1) |2 ‘

a Income by way of winnings from lotteries, crossword puzzles etc. ba
chargeable u/s 115BB

b [Income chargeable u/s 115BBE (bi + bii + biii + biv+ bv + bvi) 2b
i | (i) Cash credits u/s 68 bi
i | (ii) Unexplained investments u/s 69 bii
i (iii) Unexplained money etc. u/s 69A biii
iv| (iv) Undisclosed investments etc. u/s 69B biv

nvestments etc. u/s 69B

vl (V) Unexplained expenditure etc. u/s 69C bv
i (vi) Amount borrowed or repaid on hundi u/s 69D bvi

c |Any other income chargeable at special rate (fotal of ci to cxxii) 2¢

Dividends received by non-resident (not beingci

i company) or foreign company chargeable u/s
115A(1)(a)(i)
Interest received from Government or Indianicii
iii concern on foreign currency debts chargeable u/s|
115A(1)(a)(ii)

Interest received from Infrastructure Debt Fundciii

‘“ chargeable u/s 115A(1)(a)(iia)

- Interest referred to in section 194LC(1) -civ
chargeable u/s 115A(1)(a)(iiaa) @ 5%
Interest referred to in Proviso to sectioncv

v 194L.C(1)- chargeable u/s 115A(1)(a)(iiaa)@4%

vi Interest referred to in section 194LD - chargeablelcvi
u/s 115A(1)(a)(iiab)

vii Distributed income being interest referred to inlcvii

section 194LBA - chargeable u/s 115A(1)(a)(iiac)

Income from units of UTI or other Mutual Fundsicviii
viii specified in section 10(23D), purchased in Foreign|
ICurrency - chargeable u/s 115A(1)(a)(iii)

Income from royalty or fees for technical servicesicix
lix received from Government or Indian concern -
chargeable u/s 115A(1)(b) (A) & 115A(1)(b)(B)

Income by way of interest from bonds purchasedicx

X in foreign currency by non-residents - chargeable|
u/s 115AC
Income by way of dividend from GDRs purchasedicxi
xi in foreign currency by non-residents - chargeable|
u/s 115AC

Income (other than dividend) received by an Fllcxii
xii in respect of securities (other than units referred|
to in section 115AB) - chargeable u/s 11SAD(1)(i)

Income by way of interest received by an FII oncexiii
bonds or Government securities referred to in
section 194LD — chargeable as per proviso to
section 115AD(1)(i)

xiii

Income received by non-residents sportsmen oricxiv

v sports associations chargeable u/s 11SBBA
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XV

’Anonymous Donations in certain cases chargeablecxv
u/s 115SBBC

Xvi

Income by way of royalty from patent developedicxvi
and registered in India - chargeable u/s 115BBF

Xvii

Income by way of transfer of carbon credits +cxvii
chargeable u/s 115SBBG

X viii

Investment Income of a Non-Resident Indian -lcxviii
chargeable u/s 115E

Xix

115AB(1)(a) - Income in respect of units - off -cxix
shore fund

XX

Income being dividend received by an FII injexx
respect of securities (other than units referred to|
in section 115AB) - chargeable u/s 115AD(1)(i)

XXi

Income being dividend received by a specifiedicxxi
fund in respect of securities (other than units|
referred to in section 115AB) - chargeable u/s|
115AD(1)(i)

XXii

Income (other than dividend) received by ajcxxii
specified fund in respect of securities (other than|
units referred to in section 115AB) - chargeable
u/s 115AD(1)(i)

Pass through income in the nature of income from other sources chargeable at special rates (drop)
down to be provided)

\Amount included in 1 and 2 above, which is chargeable at special rates in India as per DTAA (total
of column (2) of table below)

Item No.lai, Rate as  perWhether
JAmount 1b to 1d .toCountry IArticle of|Treaty [TRC Section ofRate as perApplicable
S1. No. income [No.2a to 2d inname andDTAA obtained |1 A ¢ ILT. Act rate [lower of]
iwhich Code (enter  NIL,  iff o o (6) or (9)]
included not chargeable) (Y/N)
() () (3 (4) (5 (6) 7 (3 © (10)

1!

114

IDeductions under section 57 (other than those relating to income chargeable at special rates under 2a, 2b,

3 2c, 2d and 2e)
IA [Expenses / Deductions other than “C” Ba
B Depreciation (available only if income offered in 1c) Bb
c IInterest expenditure on dividend u/s 57(i) (available only:,'c

if income offered in 1a)

ICiEligible Interest expenditure u/s 57(i) — computed value [3ci

d [Total Bd
4 |Amounts not deductible u/s 58 4
5 |Profits chargeable to tax u/s 59 5

INet Income from other sources 1(after reducing income related to DTAA portion)-3+4+5 (If negative take 6
the figure to 4i of schedule CYLA)

negative)

Income from other sources (other than from owning and maintaining race horses) (2 + 6) (enter 6 as nil, if

8 (Income from the activity of owning race horses

a Receipts

8a

8a only

IDeductions under section 57 in relation to receipts a"Sb
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c |Amounts not deductible u/s 58 8¢

d IProfits chargeable to tax u/s 59 ‘Sd

e Balance (8a - 8b + 8c + 8d) (if negative take the figure to 10 xvi of Schedule CFL) 8e
9 |Income under the head “Income from other sources” (7+ 8e) (take 8e as nil if negative) 9
10 (Information about accrual/receipt of income from Other Sources

S.No.|

Other Source Income |Upto 15/6

From 16/6 to
15/9

IFrom 16/9 to
15/12

IFrom 16/12 to 15/3

From 16/3 to|
31/3

(i)

(i)

(iii)

(iv)

v)

Income by way of
winnings from
lotteries, crossword
puzzles, races, games,
gambling, betting etc.
referred to in section
2(24)(ix)

Dividend Income
referred in Sl. No
1a(i)

Dividend Income u/s
115A(1)(a)(i) @ 20%
(Including PTI
Income)

Dividend Income u/s
115AC @ 10%
(Including PTI
Income)

Dividend Income
(other than units
referred to in section
115AB) received by a
FII uw/s 115AD(1)(i)
@ 20% (Including
PTI Income)

Dividend Income
(other than units
referred to in section
115AB) received by a
specified fund w/s
115AD(1)(i) @ 10%
(Including PTI
Income)

Dividend income
chargeable at DTAA
Rates

Schedule CYLA Details of Income after Set off of current year losses

ADJUSTMENT
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Loss to be set off BN

i dof Schedule —1p) (7Y O item Eof\ ¢ o e Sehedule-05

! (Fill this row only, if computed figure (4of Schedule —HP) ¢\ 1o BP) (6 of Schedule-OS)
is negative)

ii House property (4of Schedule HP)
Business (excluding Income from life

i insurance business .u/s 115B, (437 of Schedule BP)
speculation income and income from
specified business)
Income from life insurance business

iv (3iv of item E of Sch. BP)
u/s 115B

v Speculation income (3ii of item E of Sch. BP)

vi Specified business income u/s 35AD  |(3iii of item E of Sch. BP)

vii Short-term capital gain taxable @|(9ii of item E of Schedule
15% CcG)

viii Short-term capital gain taxable @)|(9iii of item E of Schedule
30% CcG)

. Short-term capital gain taxable at|(9iv of item E of Schedule

ix .
applicable rates CG)

X Short-term capital gain taxable at|(9v of item E of Schedule
special rates in India as per DTAA |CG)

- Long-term capital gain taxable @|(9vi of item E of Schedule
10% CG)

i Long-term capital gain taxable @|(Yvii of item E of
20% Schedule CG)

iii Long-term capital gains taxable at{(9viii of item E of|
special rates in India as per DTAA  |Schedule CG)
Net income from other sources

xiv |chargeable at normal applicable|(6 of Schedule OS)
rates

v Profit i:rom' Ehe activity of owning (8e of Schedule OS)
and maintaining race horses

. |Income from other sources taxable at .

i special rates in India as per DTAA (2e of Schedule OS)

xvii |Total loss set off

xviii |Loss remaining after set-off (i — xvii)

NG L) 3 LN Details of Income after Set off of Brought Forward Losses of earlier years

SL. Head/ Source of Income Income after set | Brought forward loss Brought forward Brought forward |Current year’s
off, if any, of set off depreciation set off allowance under income
No. current year’s section 35(4) set off| remaining
losses as per 5 of after set off
Schedule CYLA)
1 2 4 5
. (5ii of Schedule (B/f house property
i House property CYLA) loss)
Busme.ss . (excluding . Income (B/f business loss, other
. from life insurance business u/s| (5iii of Schedule ;
ii L, than speculation or
115B, speculation income and CYLA) specified business loss)
income from specified business) pect
i Income from life insurance| (5iv of Schedule (Bg; (};Z‘Znszfl ll;;f),no;ﬁer
business u/s 115B CYLA) " Spocl
specified business loss)
. . (5v of Schedule | (B/f normal business or
v Speculation Income CYL4) speculation loss)
. . (5vi of Schedule | (B/f normal business or
v Specified Business Income CYLA) specified business loss)
. Short-term capital gain taxable| ( 5vii of Schedule | (B/f short-term capital
v @ 15% CYLA) loss)
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.. Short-term capital gain taxable| ( 5viii of Schedule | (B/f short-term capital
it @ 30% CYLA) loss)
i Short-term capital gain taxable| (5ix of Schedule | (B/f short-term capital
M at applicable rates CYLA) loss)
. Short-t.erm caplt‘al gam taxable (5x of Schedule | (B/f short-term capital
ix at special rates in India as per CYLA) loss)
DTAA
X Long-term capital gain taxable| (Sxi of Schedule | (B/f short-term or long-
@ 10% CYLA) term capital loss)
<i Long-term capital gain taxable| (5xii of Schedule | (B/f short-term or long-
@ 20% CYLA) term capital loss)
" Long-te.rm caplt?l gains taxable (5xiii of Schedule | (B/f short-term or long-
xii at special rates in India as per CYLA) term capital loss)
DTAA P
Net income from other sources (5xiv of Schedule
xiii chargeable at normal
s CYLA)
applicable rates
iv Profit from owning and| (SxvofSchedule (B/f loss from horse
maintaining race horses CYLA) races)
'Income from other _sources (5xvi of Schedule
XV income taxable at special rates CYLA)
in India as per DTAA
Xvi Total of brought forward loss set off
wii Current year’s income remaining after set off Total of (Si + 5ii + Siii+ Siv + Sv + Svi + Svii + Sviii + Six + 5x +5xi +5xii+ Sxiii +
5xiv+5xv)

NY LU EX S I P Details of Losses to be carried forward to future years

SL. | Assessment Date of House | Loss from business other than loss from |Loss from | Loss from | Loss Short- | Long-term |Loss from
No. Year Filing propert speculative business and specified speculativ | specified term Capital loss | owning
. . : from life :
y loss business e business | business capital and
(DD/MM/Y insuranc loss maintaini
YYY) Brought Amount as Brought ng race
. e 2
forward | adjusted on forward horses
business account of |Business loss business
loss opting for | available for
taxation set off during u/s 115B
under section | the year
115BAD
1 |2 3 4 5a 5b S5c=5a-5b 6 7 8 9 10
i (2010-11
i (2011-12
iii  (2012-13
iv (2013-14
v |2014-15
vi [2015-16
vii |2016-17
viii [2017-18 - -
ix (2018-19
X |2019-20
xi (2020-21
xii (2021-22
xiii (2022-23
Total of|
xiv |earlier year
losses b/f
Adjustment (2vof (2iii of
of above (2iof (2ii of (2ivof | Schedule | schedule (2xiii of
xv |losses in Schedul Schedule Schedule |  BFLA) BFLA) Schedule
Schedule e BFLA) BFLA) BFLA) BFLA)
BFLA
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=

XV

2023-24
(Current year
losses)

(3xvii of
Schedule
CYLA)

(B42 of
Schedule
BP, if —ve)

(C48 of
Schedule
BP, if —ve)

loss

xvii

for
Inve

Current year

distributed
among

unit-holder
(Applicable

fund only)

(A4b of
Schedule
BP, if —ve

(2x+3x+4x
+5x) of
item E of
Schedule
CG)

Schedule
CcG)

(6x+7x+8x)
of item E of

(8e of
Schedule
0S, if —ve)

the

stment

Xviil

xvii)

Current year
losses to be
carried

forward (xvi-

Xix

Total
Carried
forward
future
(xiv-xv+xviii)

loss

to
years

Schedule UD [Unabsorbed depreciation and allowance under section 35(4)

SI No

Assessment

Depreciation

Allowance under section 35(4)

Year
Balance

carried
forward to
the next
year

Amount as
adjusted on account
of opting for
taxation under section
115BAD

Amount of
depreciation set-off
against the current

year income

Amount of
brought forward
unabsorbed
depreciation

Amount of

brought forward

unabsorbed
allowance

Amount of
allowance set-
off against the

current year
income

Balance
Carried
forward
to the
next year

M @

3) 3(a) 4 5 (6)

(7)

®)

Current
i IAssessment
'Year

i

i

v

Total

(3xvi of BFLA)

(4xvi of BFLA)

Schedule ICDS Effect of Income Computation Disclosure Standards on profit

SI. No. ICDS Amount (+) or (-)
® (i) (i)
1 Accounting Policies
I Valuation of Inventories (other than the effect of change in method of valuation u/s 1454, if’
the same is separately reported at col. 4d or 4e of Part A-OI)
III Construction Contracts
v Revenue Recognition
v Tangible Fixed Assets
VI Changes in Foreign Exchange Rates
Vil Government Grants
VIII Securities (other than the effect of change in method of valuation u/s 1454, if the same is
separately reported at col. 4d or 4e of Part A-Ol)
X Borrowing Costs
X Provisions, Contingent Liabilities and Contingent Assets
11a. Total effect of ICDS adjustments on profit (I+II+III+IV+V+VI+VII+VIIHIX+X)
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(if positive)

11b.

Total effect of ICDS adjustments on profit (I+II+III+IV+V+VI+VII+VIIIHIX+X)
(if negative)

Schedule 10AA Deduction under section 10AA

DEDUCTION U/S 10AA
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Schedule 80GGA

Details of donations for scientific research or rural development

Relevant clause under

which deduction is

.| claimed (drop down to be

Name and address
of donee

PAN of Donee

provided)

Amount of donation

Eligible Amount of
donation

cash

Donation in

Total
Donation

Donation in
other mode

Total donation

Schedule RA Details of donations to research associations etc. [deduction under sections 35(1)(ii) or 35(1)(iia) or 35(1)(iii) or 35(2AA)]

Name and address of donee

PAN of Donee

Amount of donation

Eligible Amount of
donation

Donation in
cash

Total
Donation

Donation in
other mode

i

iii [Total

Schedule 80-1A Deductions under section 80-1A

IDeduction in respect of profits of an enterprisﬂal Undertaking no. 1

(item 30 of Form No

. 10CCB of the undertaking)

referred to in section 80-IA(4)(i) /Infrastructure

facility] a2 |Undertaking no. 2

(item 30 of Form No

. 10CCB of the undertaking)

Deduction in respect of profits of an undertakinglbl Undertaking no. 1

(item 30 of Form No

. 10CCB of the undertaking)

referred to in section 80-1A(4)(iv) /Power] b2 |Undertaking no. 2

(item 30 of Form No

. 10CCB of the undertaking)

Total deductions under section 80-1A (al + a2 + b1 + b2)

]

Schedule 80-1B Deductions under section 80-1

B

Deduction in  respect of industrial?
undertaking located in Jammu & Kashmir|

Undertaking
1 1

no.|

(30 of Form No.

10CCB of the undertaking)

or Ladakh [Section 80-1B(4)]

a2

[Undertaking
2

no

"\(30 of Form No.

10CCB of the undertaking)

Deduction in the case of undertaking whichjb
begins commercial production or refining of]

Undertaking

T

no.|

(30 of Form No.

10CCB of the undertaking)

mineral oil [Section 80-1B(9)]

b22

Undertaking

no.|

(30 of Form No.

10CCB of the undertaking)

Deduction in the case of an undertaking®! |

developing and building housing projects|

Undertaking

no.

‘(30 of Form No.

10CCB of the undertaking)

[Section 80-IB(10)]

c2

[Undertaking
2

no.|

(30 of Form No.

10CCB of the undertaking)

Deduction in the case of an undertaking
engaged in processing, preservation and

[

Undertaking
1

no.

"[(30 of Form No.

10CCB of the undertaking)

packaging of fruits, vegetables, meat, mea

products, poultry, marine or dairy productsiq)

[Section 80-IB(11A)]

Undertaking
2

no.

“l(30 of Form No.

10CCB of the undertaking)

Deduction in the case of an undertaking,

engaged in integrated business of handling,

[Undertaking
1

no.|

(30 of Form No.

10CCB of the undertaking)

storage and transportation of food grains|

[Section 80-IB(11A)] 2

Undertaking
2

no.|

(30 of Form No.

10CCB of the undertaking)

Total deduction under section 80-1B (Total of al to e2)
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N TR S (oX . {IB IV Deductions under section 80-IC or 80-IE

DEDUCTION U/S 80-IC
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11 Sec.80P(2)(d)Interest/Dividend from Investment in other co-operative society

12 | Sec.80P(2)(e)Income from Letting of godowns/ warehouses for storage, processing / facilitating
the marketing of commodities

13 | Sec.80P(2)(H)Others

14 | Total

Schedule VI-A Deductions under Chapter VI-A

TOTAL DEDUCTIONS
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©

(D)=(B3)~O)

Gross

(BI)

Set-off in earlier
assessment years

(B2)

Balance brought
forward to the current
assessment year

(B3) = (B1) - (B2)

2011-12

i

2012-13

i

2013-14

iv

2014-15

2015-16

vi

2016-17

vii

2017-18

viii

2018-19

lix

2019-20

2020-21

Xi

2021-22

xii

2022-23

xiii

Current AY (enter 1
-2, if 1>2 else enter
0)

Xiv

Total

'Amount of tax credit under section 115JD utilised during the year [total of item No. 4 (C)]

\Amount of AMT liability available for credit in subsequent assessment years [total of 4 (D)]

Schedule SI

SPECIAL RATE]
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115AC (Income by way of dividend received by non-resident from GDR| O

12b purchased in foreign currency) 10 (part of 2cxiof Schedule OS)
13 |115BB (Winnings from lotteries, puzzles, races, games etc.) O 30 (2a of Schedule OS)
14 [115BBE (Income under section 68, 69, 69A, 69B, 69C or 69D) a 60 (2b of Schedule OS)

15 (115SBBF (Income from patent)

a  [Income under head business or profession a 10 (3d of Schedule BP)

b |[Income under head other sources a 10 (2cxv of Schedule OS)

16 (115BBG (Income from transfer of carbon credits)

a [Income under head business or profession a 10 (7e of Schedule BP)

b [Income under head other sources O 10 (2cxvi of Schedule OS)

17 |115BBH (Income from transfer of Virtual Digital Asset)

a. Income under head business or profession O 30 3f of Schedule BP
b. Income under head Capital Gain m] 30 (C2 of Schedule CG)
18 |[15A(1)(b) (A) & 115A(1)(b)(B) (Income of a non-resident from Royalty) (m] 10 (part of 2 CV(’)’fS)‘?f Schedule
19 (Income from other sources chargeable at special rates in India as per DTAA m] (part of 2e of Schedule OS)
bo IPass Through Income in the nature of Short-term Capital Gain chargeable @ 15% u| O 15 (part of 5vi of Schedule
BFLA)
b1 IPass Through Income in the nature of Short-term Capital Gain chargeable @ 30% m| 30 (part of 5vii of Schedule
BFLA)
b2 IPass Through Income in the nature of Long-term Capital Gain chargeable @ 10% O 10 (part of 5x of Schedule
BFLA)
)3 IPass Through Income in the nature of Long-term Capital Gain chargeable @ 10% - O 10 (part of 5ix of Schedule
u/s other than 112A BFLA)
b4 IPass Through Income in the nature of Long-term Capital Gain chargeable @ 20% m] 20 (part of 5xi of Schedule
BFLA)
bs f:::sthrough income in the nature of income from other source chargeable at speciall 1 (2d of Schedule OS)
26 |Any other income chargeable at special rate (Please choose from dropdown menu) m| (part of 2c of Schedule OS)
Total
Schedule IF Information regarding partnership firms in which you are partner
Number of firms in which you are partner
" Whether Percentage Amount of Capital balance
= Whether the section 92E neag share in the on 31* March in
z SL Name of the - . . Sharein the .
= . PAN of the firm | firm is liable for | is applicable . profit the firm
& No. Firm . . profit of the
z audit? (Yes/No) to firm? firm —
z (Yes/ No) I ii
=
S 1
4
» 2
Z
E 3
4 Total

Schedule EI Details of Exempt Income (Income not to be included in Total Income or not chargeable to tax)

EXEMPT INCOMES5
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v [Net Agricultural income for the year (i — ii — iii + iv) (enter nil if loss) 2
vi In case the net agljicultural income for the year exceeds Rs.5 lakh, please furnish the following
details (Fill up details separately for each agricultural land)
a  Name of district along with pin code in which agricultural land is located
b  [Measurement of agricultural land in Acre
c  [Whether the agricultural land is owned or held on lease (drop down to be provided)
d  [Whether the agricultural land is irrigated or rain-fed (drop down to be provided)
B  (Other exemptincome (please specify) (3a+3b) B
Income u/s 10(23FB) or 1023FBA) or 10 (23FC) or 10(23FCA) or 10(23FE)
or 10(23FF) or 10(4D) (Please provide details of Acknowledgement Number|
2 land Date of Form Filed if 10(23FF) and 10(4D) is claimed) ) 3a
|Add row option and drop down to be provided in utility for each section separately
b \Any other Income (Specify nature) — Add row option with free text to enteer
the nature of income to be provided in utility
4  [Income not chargeable to tax as per DTAA
SI. No. [Amount of income (Nature oqCOuntry |Article of[Head of Whether TRC
income name & Code DTAA Income obtained
(Y/N)
Il
X
1411 Total Income from DTAA not chargeable to tax 4
5 [Pass through income not chargeable to tax (Schedule PTI) 5
6 [Total (1+2+3+4+5) 6

Schedule PTI Pass Through Income details from business trust or investment fund as per section 11SUA, 115UB

PASS THROUGH INCOME

SI. | Investment Name of | PAN of | SI. | Head of income Current | Share of | Net TDS on
entity covered | business the year current Income/Loss | such
by section | trust/ business income | year loss 9-7.8 amount,
115UA/115UB | investment | trust/ distributed |~ " if any

fund investment by
fund Investment
fund

@ @ 3 O] 5 | ®) Q) 8) &) 10)

1. i House property

ii Capital Gains
a Short-term
ai | Section 111A
aii | Others
b Long-term
bi | Section 112A
bii | Sections other than
112A
iii Other Sources
a Dividend
b Others
iv Income claimed to be exempt
a u/s 10(23FBB)
b WS ceriniinnnnnn
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c /S ceuveninnns
2. i House property
ii Capital Gains
a Short-term
ai Section 111A
aii | Others
b Long-term
bi | Section 112A
bii | Sections other than
112A
iii Other Sources
a Dividend
b Others
iv Income claimed to be exempt
a | u/s 1023FBB)
b WS cenvernnnnnn
c WS veuvennnnnn
NOTE » Please refer to the instructions for filling out this schedule.
Schedule- TPSA Details of Tax on secondary adjustments as per section 92CE(2A) as per the schedule provided in e-filing utility
Amount of primary adjustments on which option u/s 92CE(2A) is exercised & such excess
1 | money has not been repatriated within the prescribed time (please indicate the total of
adjustments made in respect of all the AYs)
z a | Additional Income tax payable @ 18% on above
(o)
8 b | Surcharge @ 12% on “a”
Q 2
; ¢ | Health & Education cess on (a+b)
Q
= d | Total Additional tax payable (a+b-+c)
Q
7 3 | Taxes paid
&
E 4 | Net tax payable (2d-3)
7))
: Date(s) of | Date 1 Date 2 Date 3 Date 4 Date 5 Date 6
= deposit of tax on
E 5 secondary (DD/MM/YYYY) | (DD/MM/YYYY) (DD/MM/YYYY) | (DD/MM/YYYY) | (DD/MM/YYYY) | (DD/MM/YYYY)
E adjustments as
wn per section
S 92CE(2A)
2
. 6 Name of Bank
% and Branch
% 7 | BSR Code
Q
a 3 Serial number of
; challan
o
4 9 Amount
ﬁ deposited
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Schedule FSI Details of Income from outside India and tax relief (available only in case of resident)

INCOME FROM OUTSIDE INDIA AND TAX RELIEF
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A2 Details of Foreign Custodial Accounts held (including any beneficial interest) at any time during the calendar year ending on 31st day of December,
2022
SI  |Country |Country code|Name of|Address of|ZIP |Account |Status Account |Peak Closing |Gross amount paid/credited to the
No [name financial |financial |code |number opening  |balance balance |account during the period
institution |institution date during the . .
period (drop down to be provided specifying
nature of amount viz.
interest/dividend/proceeds from sale
or redemption of financial assets/|
other income)
@ (@ 3) “4) ) ©® | ®) Q) 10) an a12)
@
(i)
A3 Details of Foreign Equity and Debt Interest held (including any beneficial interest) in any entity at any time during the calendar year ending on
31st day of December, 2022
SI  |Country |Country code|Name of|Address of|ZIP |Nature |Date of|Initial Peak value|Closing |Total gross|Total gross proceeds
No [name entity entity code |of entity |acquiring|value  of|of value amount from sale or
the the investment paid/credited  |redemption of
interest |investment|during the with respect to|investment during
period the holding|the period
during the
period
@ @ 3 @ 5) ©® | ® ® (10) amn 12) a3
@
(i)
Ad Details of Foreign Cash Value Insurance Contract or Annuity Contract held (including any beneficial interest) at any time during the calendar year
ending on 31* day of December, 2022
Sl |Country |Country code|Name of financial|Address of | ZIP code |Date of contract |The cash value or|Total gross amount
No [name institution in which|financial surrender value of the|paid/credited with respect to
insurance contract|institution contract the contract during the
held period
@ @ 3 @ ®) ©) ) ® )
U]
(i)
B [Details of Financial Interest in any Entity held (including any beneficial interest) at any time during the calendar year ending on 31% day of]|
IDecember, 2022
Sl (Country [Zip [NatureName and[Nature of Date since|Total [ncome Nature of[Income taxable and offered in this return
INo [Name and|Code jof |Address [Interest- lheld Investment accrued from|Income
code lentity |of the (at cost) (insuch Interest Amount |Schedule Item number of
[Entity ~ [Direct/ rupees) where offered |schedule
Beneficial
lowner/
Beneficiary
2) (2a) @2b) (3 4) ) © (Y 8) 9) 10) an 12)
(i)
(i)
IC  [Details of Immovable Property held (including any beneficial interest) at any time during the calendar year ending on 31st December, 2022
Sl (Country [ZIP |Address of(Ownership- [Date of Total Investment|Income [Nature of[Income taxable and offered in this return
INo [Name andicode the acquisition |(at cost) (in|derived from|Income
icode IProperty [Direct/ rupees) the property Amount [Schedule ltem number of
[Beneficial where offered schedule
lowner/
Beneficiary
1) |2a) @2b) (3 “ (5 (6) ) 8) 9) (10) 11)
i)
ii)
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ID I])etails of any other Capital Asset held (including any beneficial interest) at any time during the calendar year ending on 31* day of December, 2022

Sl (Country Nature of Ownership- Date of [Total Income Nature of[Income taxable and offered in this return
No [Name and acquisition Investment (at/derived from|Income
icode IZip Code |Asset IDirect/ cost) (in rupees) [the asset IAmount [Schedule [tem number of

Beneficial where offered [schedule
owner/
Beneficiary

1) (2a (2b) 3) 4) 5) ©) Q) ® 9) 10) an

i)

ii)

E  [Details of account(s) in which you have signing authority held (including any beneficial interest) at any time calendar year ending on 31* day
of December, 2022 and which has not been included in A to D above.

SI  [Name of the/Address |Zip |[Name of|Account Peak Balance/ Whether If (7) is [If (7)is yes, Income offered in this return
No [Institution injof the|Code |the Number [Investment lincome lyes,
which the|Institution account during the jaccrued is Income
account is held holder lyear (in [taxable in |accrued in
rupees) lyour hands?  tthe
account
Amount [Schedule [tem number of

where offered schedule

@) @ 3a) 3b) |4 3) ©6) (U] @®) ® (10) 11)

@

(ii)

F  |Details of trusts, created under the laws of a country outside India, in which you are a trustee, beneficiary or settlor

Sl |[Country |Zip |Name and|Name |Name Name and|Date IWhether IIf (8) is yes,[If (8) is yes, Income offered in this return
No |Name and|Code |address of|land and address  offsince lincome Income
code the trust |address |address |Beneficiaries [position |derived isderived Amount |Schedule Item number of
of of Settlor lheld taxable infrom the where offered|schedule
trustees lyour hands? ftrust
1 |@2a) @b) |3 @ () (6) )] ® ) 10) 11) 12)
@
(i)
G Details of any other income derived from any source outside India which is not included in,- (i) items A to F above and, (ii) income under the head
business or profession
Country Name and address of ILf (6) is yes, Income offered in this return
S1 Name and|Zip Code |the person from whom Income Nature of income Whether taxable
No P P derived in your hands? |Amount [Schedule Item number of]
code derived
where offered|schedule
1 (a) (2b) (©)] @ 5 © Q) ® ®
@
(i)
NOTE

Please refer to instructions for filling out this schedule.
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5  [Total of head wise income (1 + 2v + 3e +4d) S
6 [Losses of current year to be set off against 5 (total of 2xvi, 3xvi and 4xvi of Schedule CYL4) |6
o Balance after set off of current year losses (5 — 6) (toal of serial no (i), (iii) , (iv) to (xv) of column 5| 7
of schedule CYLA + 4b + 2iv)
8  [Brought forward losses to be set off against 7 (total of 2xv, 3xv and 4xv of Schedule BFLA) 8
N grgszsiigotal income (7 — 8) (also total of serial no (i), (ii) , iv) to (xiv) of column 5 of Schedule BFLA + o
10 |Income chargeable to tax at special rate under section 111A, 112, 112A etc. included in 9 10
11 |Deductions under Chapter VI-A
N IPart-B of Chapter VI-A [1 of Schedule VI-A and limited upto (i+ii+iii+iv+v-+viii+xiii+xiv) % 1a
column 5 of BFLA]
b [Part-C of Chapter VI-A /2 of Schedule VI-A)] 11b
c [Total (11a + 11b) [limited upto (9-10)] 11c
12 |Deduction u/s 10AA (Total of Sch. 104A) 12
13 [Total income (9-11c-12) 13
14 |Income chargeable to tax at special rates (total of (i) of schedule SI) 14
15 |Net agricultural income/ any other income for rate purpose (2v of Schedule El) 15
16 Ag]gregate income (13 — 14 + 15) /applicable if (13-14) exceeds maximum amount not chargeable 16
tax,
17 |[Losses of current year to be carried forward (total of xviii of Schedule CFL) 17
18 [Deemed total income under section 115JC (3 of Schedule AMT) 18

Part B-TTI Computation of tax liability on total income

COMPUTATION OF TAX LIABILITY
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a  [Section 90/90A (2 of Schedule TR) 6a

b [Section 91(3 of Schedule TR) 6b

c  [Total (6a + 6b) 6¢
7  [Net tax liability (5 — 6c¢) (enter zero, if negative) 7
8  |Interest and fee payable

a  [Interest for default in furnishing the return (section 234A) |8a

b [Interest for default in payment of advance tax (section 234B) |8b

c  |Interest for deferment of advance tax (section 234C) |8c

d |Fee for default in furnishing return of income (section 234F) |8d

e [Total Interest and Fee Payable (8a+8b+8c+8d) 8e
9  |Aggregate liability (7 + 8e) 9
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|C l])etails of Tax Collected at Source (TCS) [As per Form No. 27D issued by the Collector(s)]

TCS ON INCOME
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INDIAN INCOME TAX RETURN
Assessment Year

[For Companies other than companies claiming exemption

o
Z ITR-6 under section 11]
5 (See rule 12) 2 O 2 3 = 2 4
@] (Please refer instructions)
LL
Part A-GEN ‘ GENERAL
(A1) Name (A2) PAN
(A3) Is there any change in the company’s name? If yes, please furnish the old name (A4) Corporate Identity
Number (CIN) issued by
MCA
(A8) Flat/Door/Block No (A9) Name of Premises/Building/Village (A5) Date of | (A6) Date of
incorporation commencement of
(DD/MMIYYYY) | business
> (DD/IMM/YYYY)
o
:: / / / /
E (A10) Road/Street/Post Office (A11) Area/Locality (A7) Type of company
8 (Tick any one)
pd
2 (i) Domestic Company | O
<
% (i) Foreign Company | O
wn)
5 (A12) Town/City/District (A13) State (A14) Pin code/Zip | If a public company
a code write 6, and if private
company write 7 (as
(A15) Country defined in sec_tion 3 of
The Companies Act)
(A16) Office Phone Number with STD code/ Mobile (A17) Mobile No. 2 (A18) E-mail Address-1
No. 1
E-mail Address-2
. . . O 139(1)- On or Before due date, OO0 139(4)- After due date, O 139(5)-
Eglg) i(rl1)stru:::tlilc‘>er?] uls  (Tick)[Please  see Revised Return, O 92CD-Modified return, O 119(2)(b)- after condonation
of delay, O 170A- After order by the tribunal or court
(ii) Or filed in response to notice u/s 0 139(9), O142(1), O 148, 153C
If revised/ defective/Modified, then enter
(b) Receipt No and Date of filing original I
return (DD/MM/YYYY)
If filed, in response to notice u/s 139(9)/142(1)/148/153C or order u/s 119(2)(b) or order referred to
(©) in section 170A , enter Unique Number /Document Identification Number and date of such |/ /
notice/order, or if filed u/s 92CD enter date of advance pricing agreement
a (d) Residential Status (Tick) M O Resident O Non-Resident
|_
|<£ Have you opted for taxation under section 115BA/115BAA/115BAB ? (drop down to be provided in efiling utility)
w
0] (applicable on Domestic Company) If yes, please furnish the AY in which said option is exercised for the first time
= along with date of filing of relevant form (10-1B/ 10-1C/ 10-1D) & acknowledgment number.
-
()
If no, whether you are choosing to opt for taxation under section 115BA/115BAA/115BAB this year? (drop down to
be provided in efiling utility)
Please provide the date of filing of relevant form (10-1B/10-1C/10-1D) & acknowledgment number.
Whether total turnover/ gross receipts in the previous year 2020-2021 exceeds 400 crore rupees? Yes/No
®
(applicable for Domestic Company)
o Whether assessee is a resident of a country or specified territory with which India has an agreement referred to in sec
g 90 (1) or Central Government has adopted any agreement under sec 90A(1)?
(h) In the case of non-resident, is there a Permanent Establishment (PE) in India (Tick) @ O Yes O No
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In the case of non-resident, is there a Significant Economic Presence (SEP) in India (Tick) o Yes o No

please provide details of

@ (a) aggregate of payments arising from the transaction or transactions during the previous year as referred in
Explanation 2A(a) to Section 9(1)(i);
(b) number of users in India as referred in Explanation 2A(b) to Section 9(1)(i).

i) Whether assessee is required to seek registration under any law for the time being in force relating to companies? If

yes, please provide details.

Act under which registration required

Date of Registration (DD/MMIYYYY) | Registration Number

®

Whether the financial statements of the company are drawn up in compliance to the Indian Accounting Standards
specified in Annexure to the companies (Indian Accounting Standards) Rules, 2015 (Tick)
O Yes O No

0]

Whether assessee has a unit located in an International Financial Services Centre and derives income solely in
convertible foreign exchange?

(Tick) O Yes O No

(m)

Whether the assessee company is under liquidation (Tick) O Yes O No

(n)

Whether you are an FI1 / FP1? Yes/No  If yes, please provide SEBI Regn. No.

(0)

Whether the company is a producer company as defined in Sec.581A of Companies Act, 19567 a
Yes O No

)

Whether this return is being filed by a representative assessee? (Tick) O Yes O No

If yes, please furnish following information -

(1) | Name of the representative assessee

(2) | Capacity of the Representative (drop down to be provided)

(3) | Address of the representative assessee

(4) | Permanent Account Number (PAN)/Aadhaar No. of the representative assessee

(a)

Whether you are recognised as start up by DPIIT O Yes O No

1 | If yes, please provide start up recognition number allotted by the DPIIT

2 | Whether certificate from inter-ministerial board for certification is received? O Yes O No

3 | If yes provide the certification number

Whether declaration in Form-2 in accordance with para 5 of DPIIT noatification

dated 19/02/2019 has been filed before filing of the return? OYes O No

5 | If yes, provide date of filing Form-2

AUDIT INFORMATION

(an)

Whether liable to maintain accounts as per section 44AA? (Tick) @ O Yes O No

(@2

Whether assessee is declaring income only under section 44AE/ 44B/ 44BB/ 44BBA/ 44BBB/44D? (Tick)
O Yes O No

(a2i)

1f No, Whether during the year total sales/turnover/gross receipts of business is between 1 Crore Rupees but does
not exceed 10 Crore Rupees?

(Tick) O Yes O No, turnover does not exceed 1 crore O No , turnover exceeds 10 crores

(a2ii)

If (a2i) is Yes, whether aggregate of all amounts received, including amount received for sales, turnover or gross
receipts or on capital account such as capital contribution, loans etc. during the previous year, in cash & non-a/c
payee cheque/DD, does not exceed five per cent of said amount?

(Tick) & O Yes O No

(aziii)

If (a2i) is Yes, whether aggregate of all payments made including amount incurred for expenditure or on capital
account such as asset acquisition, repayment of loan etc., in cash & non-a/c payee cheque/DD, during the previous
year does not exceed five per cent of the said payment

(Tickk® O Yes O No

(b)

Whether liable for audit under section 44AB? (Tick) & O Yes O No (Note to Systems: For
cases where a2i exceeds INR 10 crores, this should be an automatic Yes.)

©

If (b) is Yes, whether the accounts have been audited by an accountant? (Tick) O Yes O No

If Yes, furnish the following information below
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1

—

Mention the date of furnishing of audit report (DD/MM/YYYY)

(2) | Name of the auditor signing the tax audit report

(3) | Membership No. of the auditor

(4) | Name of the auditor (proprietorship/ firm)

(5) | Proprietorship/firm registration number

(6) | Permanent Account Number (PAN/Aadhaar No.) of the auditor (proprietorship/ firm)

(7) | Date of audit report

(di) | Areyou liable for Audit u/s 92E? O Yes O No

If (di) is Yes, whether the
(dii) | accounts have been | O Yes 0O No Date of furnishing audit report? DD/MM/YYYY
audited u/s. 92E?

If liable to furnish other audit report under the Income-tax Act, mention whether have you furnished such report.

(diti) If yes, please provide the details as under: ) (Please see Instruction 5)

| L L

Sl. No. Section Code Date (DD/MM/YYYY)

(e) Mention the Act, section and date of furnishing the audit report under any Act other than the Income-tax Act

Act and section (DD/MMI/YY)| Act and section (DD/MMIYY)
Nature of company (select 1 if holding company, select 2 if a subsidiary company, select 3 if both, select 4 if
@)
any other)
(b) | If subsidiary company, mention the details of the Holding Company
. . Percentage of Shares
% PAN Name of Holding Company Address of Holding Company held
|_
<
|_
[%2]
O
Z
3 (c) If holding company, mention the details of the subsidiary companies
®)
T PAN Name of Subsidiary Company Address of Subsidiary Company Eg;’;entage of Shares
(@) In case of amalgamating company, mention the details of amalgamated company
Name of | Address of Amalgamated Company
PAN Amalgamated 22:; amation of
Company g
(b) | In case of amalgamated company, mention the details of amalgamating company
P4
8 Name ) of | Address of Amalgamating Company Date of
& PAN Amalgamating Amalgamation
Z Company 9
Q
@
o
2]
i
Z
[%2]
2 (c) In case of demerged company, mention the details of resulting company
Name of Resulting Address of Resulting Company
PAN Company Date of Demerger

(d) In case of resulting company, mention the details of demerged company
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PAN Name

of Demerged

Company

Address of Demerged Company

Date of Demerger

Particulars of Managing Director, Directors, Secretary and Principal officer(s) who have held the office during the
previous year and the details of eligible person who is verifying the return.

Director  Identification

S.No. | Name Designation Residential PAN/Aadhaar Number (DIN) issued by
Address No. - -
» MCA, in case of Director
z
O
)
o
L
o
>
w
X
Particulars of persons who were beneficial owners of shares holding not less than 10% of the voting power at any time of
the previous year
)
% % S.No. | Name and Address Percentage of shares held PAN (if allotted)
ox
4
o<
0z
o
<L
=z
In case of unlisted company, particulars of natural persons who were the ultimate beneficial owners, directly or
indirectly, of shares holding not less than 10% of the voting power at any time of the previous year
S.No. | Name Address Percentage of shares held PAN/Aadhaar  No.  (if
allotted)
In case of Foreign company, please furnish the details of immediate parent company.
Taxpayer’s registration
.. | number or any unique
S.No Name Address Country of | PAN af identification number
residence allotted) -
allotted in the country of
residence
z
o
|<—( In case of foreign company, please furnish the details of ultimate parent company
E Taxpayer’s registration
O .. | number or any unique
5 S.No | Name Address Country — of | PAN af identification number
= residence allotted) -
o allotted in the country of
= residence
)
o
W
z
2
(@]
a Nature of company (Tick)
z
< 1 Whether a public sector company as defined in section 2(36A) of the Income-tax Act | O Yes O No
E 2 Whether a company owned by the Reserve Bank of India O Yes O No
<
% Whether a company in which not less than forty percent of the shares are held
o) 3 (whether singly or taken together) by the Government or the Reserve Bank of India | O Yes O No
o or a corporation owned by that Bank
[%2)
% A Whether a banking company as defined in clause (c) of section 5 of the Banking
> 4 - O Yes O No
w= Regulation Act,1949
4
E a 5 Whether a scheduled Bank being a bank included in the Second Schedule to the O Yes O No
<P Reserve Bank of India Act, 1934
zC
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Whether a company registered with Insurance Regulatory and Development
6 Authority (established under sub-section (1) of section 3 of the Insurance Regulatory | O Yes O No
and Development Authority Act, 1999)
7 Whether a company being a non-banking Financial Institution O Yes O No
Whether the company is unlisted?
8 O Yes O No

If yes, please ensure to fill up the Schedule SH-1 and Schedule AL-1

Nature of business or profession, if more than one business or profession indicate the three main activities/ products
(Other than those declaring income under section 44AE

S.No.

Code [Please see instruction No.7(i)]

Description

0]

(iD)

(iii)

Part A-BS

AMALGAMATION

BALANCE SHEET AS ON 31°' DAY OF MARCH, 2023 OR AS ON THE DATE OF

Equity and Liabilities

EQUITY AND LIABILITIES

1 [Shareholder’s fund
/A [Share capital
i IAuthorised A
i Issued, Subscribed and fully Paid up Al
iii  [Subscribed but not fully paid Aiii
iv  [Total (Aii + Aiii) IAiv
B  [Reserves and Surplus
i ICapital Reserve Bi
i (Capital Redemption Reserve Bii
i [Securities Premium Reserve Biii
iv  |Debenture Redemption Reserve Biv
Revaluation Reserve Bv
i [Share options outstanding amount Bvi
_ [Other reserve (specify nature and amount)
" a viia
b viib
c [Total (viia + viib) Bvii
ii Surplus i.e. Balance_ in profit and loss account (Debit baIanceriii
to be shown as —ve figure)
ix |Total (Bi + Bii + Biii + Biv + Bv + Bvi + Bvii + Bviii) (Debit balance to be shown as —ve figure) Bix
C  [Money received against share warrants 1C
D [Total Shareholder’s fund (Aiv + Bix + 1C) 1D
2 |Share application money pending allotment
i Pending for less than one year i
i |Pending for more than one year i
i [Total (i +ii) 2
3 [Non-current liabilities

/A |Long-term borrowings

Bonds/ debentures

a Foreign currency
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b Rupee ‘ib ‘

c [Total (ia + ib)

ic‘

i [Term loans

a Foreign currency iia |

b Rupee loans

il From Banks bl

2 From others b2

B  [Total (bl + b2) b3

c [Total Term loans (iia + b3)

iic

iii  Deferred payment liabilities

iv  |Deposits from related parties (see instructions)

v Other deposits

vi  [Loans and advances from related parties (see instructions)

Vi

Vvii  [Other loans and advances

\vii

Vviii [Long-term maturities of finance lease obligations

viii

ix [Total Long-term borrowings (ic + iic + iii + iv + v + vi + vii + viii)

3A

Deferred tax liabilities (net)

3B

Other long-term liabilities

i Trade payables i

i Others i

iii  [Total Other long-term liabilities (i + ii)

3C

Long-term provisions

i Provision for employee benefits i

il Others ii

iii  [Total (i +ii)

3D

E

[Total Non-current liabilities (3A + 3B + 3C + 3D)

3E

Current liabilities

IA

Short-term borrowings

Loans repayable on demand

@  [From Banks ia

b  [From Non-Banking Finance Companies ib

c  [From other financial institutions ic

d  [From others id

e [Total Loans repayable on demand (ia + ib + ic + id)

i Deposits from related parties (see instructions)

iii  [Loans and advances from related parties (see instructions)

iv  |Other loans and advances

v Other deposits

Vi  [Total Short-term borrowings (ie + ii + iii + iv + V)

Trade payables

i Outstanding for more than 1 year i

i |Others i

iii  [Total Trade payables (i + ii)

4B

Other current liabilities
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Current maturities of long-term debt i

Current maturities of finance lease obligations i

Interest accrued but not due on borrowings iii

iv |Interest accrued and due on borrowings iv

v Income received in advance v

Vi [Unpaid dividends Vi

Vii Application money _received for allotment of securities andVii

due for refund and interest accrued

Vviii [Unpaid matured deposits and interest accrued thereon Viii

ix |Unpaid matured debentures and interest accrued thereon |ix

X Other payables X

Xi  [Total Other current liabilities (i + ii + iii +iv + Vv + vi + vii + viii + ix + X) 4C
D  [Short-term provisions

i Provision for employee benefit i

i Provision for Income-tax i

iii  [Proposed Dividend iii

iv  [Tax on dividend iv

v Other Y

vi  [Total Short-term provisions (i + ii +iii + iv + V) 4D
E [Total Current liabilities (4A + 4B + 4C + 4D) 4E

ITotal Equity and liabilities (1D + 2 + 3E + 4E)

IASSETS
1 |Non-current assets
A |Fixed assets

I Tangible assets

i
a Gross block ia
b Depreciation ib
c Impairment losses ic
d Net block (ia —ib - ic) id

_ |Intangible assets

i
a Gross block iia
b lAmortization iib
c Impairment losses iic
d Net block (iia - iib - iic) iid

iii  [Capital work-in-progress iii

iv  |Intangible assets under development iv
Total Fixed assets (id + iid + iii + iv) IAv

B [Non-current investments

i Investment in property i

i Investments in Equity instruments
a Listed equities iia
b Unlisted equities iib
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c Total (iia + iib) iic
iii  [Investments in Preference shares iii
iv |Investments in Government or trust securities iv
v |Investments in Debenture or bonds v
i |Investments in Mutual funds vi
\vii  {Investments in Partnership firms vii
iii |Others Investments viii
ix [Total Non-current investments (i + iic + iii + iv + v + vi + vii + viii) Bix
Deferred tax assets (Net) C
Long-term loans and advances
i Capital advances i
ii  [Security deposits i
iii  [Loans and advances to related parties (see instructions) iii
iv. |Other Loans and advances iv
v [Total Long-term loans and advances (i + ii + iii + iv) Dv
\vi  [Long-term loans and advances included in Dv which is
A for the purpose of business or profession via
b not for the purpose of business or profession vib
given to shareholder, being the beneficial owner of]
c  |share, or to any concern or on behalf/ benefit of suchjvic
shareholder as per section 2(22)(e) of I.T. Act
E  [Other non-current assets
i Long-term trade receivables
@  [Secured, considered good ia
b  |[Unsecured, considered good ib
c  |[Doubtful ic
d  [Total Other non-current assets (ia + ib + ic) id
i [Others i
iii  [Total (id + ii) Eiii |
Non-current assets included in Eiii which is due from
v shareholder, being the beneficial_owner of share, or from.V
lany concern or on behalf/ benefit of such shareholder as|
per section 2(22)(e)
F  [Total Non-current assets (Av + Bix + C + Dv + Eiii) 1F |
Current assets
IA Current investments
i Investment in Equity instruments
a |Listed equities ia
b [Unlisted equities ib
c [Total (ia + ib) ic
ii Investment in Preference shares i
iii  |Investment in government or trust securities iii
iv. |Investment in debentures or bonds iv
v Investment in Mutual funds Y
i |Investment in partnership firms vi
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vii  [Other investment [\/ii
\viii [Total Current investments (ic + ii + iii +iv + v + vi + vii) IAviii
B Inventories
i Raw materials i
ii \Work-in-progress i
iii Finished goods iii
iv Stock-in-trade (in respect of goods acquired for trading) |iv
% Stores and spares %
Vi Loose tools Vi
vii  [Others vii
\viii  [Total Inventories (i + ii +iii +iv + v + vi + vii) Bviii
C [Trade receivables
i Outstanding for more than 6 months i
i Others i
iii [Total Trade receivables (i + ii + iii) Ciii
D Cash and cash equivalents
i Balances with Banks i
ii Cheques, drafts in hand i
iii Cash in hand iii
iv Others iv
v Total Cash and cash equivalents (i + ii + iii +iv) Dv
E Short-term loans and advances
i Loans and advances to related parties (see instructions) |i
i Others i
iii [Total Short-term loans and advances (i + ii) Eiii
iv Short-term loans and advances included in Eiii which is
a  [for the purpose of business or profession iva
b not for the purpose of business or profession ivb
given to a shareholder, being the beneficial owner
c of share, or to any concern or on behalf/ benefit of |ivc
such shareholder as per section 2(22)(e)
F Other current assets F
G [Total Current assets (Aviii + Bviii + Ciii + Dv + Eiii + F) 2G

[Total Assets (1F + 2G)

Part A-BS - Ind AS

2015]

BALANCE SHEET AS ON 31°" DAY OF MARCH, 2023 OR AS ON THE DATE OF BUSINESS
COMBINATION [applicable for a company whose financial statements are drawn up in compliance to the
Indian Accounting Standards specified in Annexure to the companies (Indian Accounting Standards) Rules,

Equity and Liabilities

1

Equity

A [Equity share capital
i Authorised A\
i Issued, Subscribed and fully paid up A
iii  {Subscribed but not fully paid Aiii

iv

Total (Aii + Aiii)

IAiv
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B  |Other Equity
i Other Reserves
| [Capital Redemption Reserve ia
b [Debenture Redemption Reserve ib
c |Share Options Outstanding account ic
d [Other (specify nature and amount) id
e [Total other reserves (ia + ib + ic + id) ie
i Retained earni_ngs (Debit balance of statement of P&L to be i
shown as —ve figure)
iii | Total (Bie + ii) (Debit balance to be shown as —ve figure) Biii
C [Total Equity (Aiv + Biii) 1C
Liabilities
A Non-current liabilities
| Financial Liabilities
Borrowings
| [Bonds or debentures
1  [Foreign currency al
R |Rupee a2
B [Total (1 +2) a3
b [Term loans
1  |Foreign currency bl
P |Rupee loans
i [From Banks i
i [From other parties i
i [Total (i +ii) b2
B [Total Term loans (bl + b2) b3
c Deferred payment liabilities c
d  [Deposits d
e Loans from related parties (see instructions) e
if Long-term maturities of finance lease obligations if
] Liability component of compound financial instruments ]
h  [Other loans h
i [Total borrowings (a3 +b3+c+d+e+f+g+h) i
i [Trade Payables l
k  |Other financial liabilities (Other than those specified in Il under provisions) k
Il Provisions
a Provision for employee benefits a
b Others (specify nature) b
c  [Total Provisions lic
111 |Deferred tax liabilities (net) 1l
IV [Other non-current liabilities
@  |Advances a
b Others (specify nature) b
c  [Total Other non-current liabilities Ve
'Total Non-Current Liabilities (li + 1j + Ik + llc + 111 + 1\V¢) 2A
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B |Current liabilities
| Financial Liabilities
i Borrowings
@ |Loans repayable on demand
1 [From Banks 1
R [From Other parties 2
B [Total Loans repayable on demand (1 + 2) B
b [Loans from related parties b
c |[Deposits c
d |Other loans (specify nature) d
[Total Borrowings (a3 + b + ¢ + d) li
i [Trade payables lii
iii  Other financial liabilities
|a  |Current maturities of long-term debt a
b [Current maturities of finance lease obligations b
c |Interestaccrued c
d |{Unpaid dividends d
e Application money received _for allotment of securities|
lto the extent refundable and interest accrued thereon
f |Unpaid matured deposits and interest accrued thereon
Unpaid matured debentures and interest accrued
9 fthereon @
h [Others (specify nature) h
i [Total Other financial liabilities (a + b +c +d +e +f +g+ h) liii
iv  [Total Financial Liabilities (li + lii + liii) liv
Il |Other Current liabilities
| [Revenue received in advance a
b [Other advances (specify nature) b
c  |Others (specify nature) c
d [Total Other current liabilities (a + b+ c) Id
111 Provisions
@ |Provision for employee benefits a
b [Others (specify nature) b
c [Total provisions (a + b) Ilic
IV |Current Tax Liabilities (Net) v
Total Current liabilities (liv + 11d + Illc+ 1V) 2B
[Total Equity and liabilities (1C + 2A +2B) |
IASSETS
11
1 [Non-current assets
A [Property, Plant and Equipment
a  |Gross block a
b  |Depreciation b
c Impairment losses c
d  |Netblock (a—b-c) IAd
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Capital work-in-progress B ‘
C |Investment Property
& |Gross block a
b  |Depreciation b
c [Impairment losses c
d |Netblock (a-b-c) Cd
D |Goodwill
a  |[Gross block a
b Impairment losses b
c Net block (a — b) Dc
E (Other Intangible Assets
@  |Gross block a
b |Amortisation b
c Impairment losses c
d [Netblock (a—b-c) Ed
F |Intangible assets under development F
G |Biological assets other than bearer plants
@  |Gross block a
b Impairment losses b
c Net block (a - b) Gce
H  |Financial Assets
| Investments
i Investments in Equity instruments
a |Listed equities ia
b |Unlisted equities ib
c [Total (ia + ib) ic
i |Investments in Preference shares i
i (Investments in Government or trust securities iii
iv |Investments in Debenture or bonds iv
Investments in Mutual funds
i |Investments in Partnership firms i
ii  |Others Investments (specify nature) i
iii [Total non-current investments (ic + ii + iii + iv + v + vi + vii) HI
Il [Trade Receivables
@ [Secured, considered good a
b |[Unsecured, considered good b
c  |Doubtful c
d |Total Trade receivables HIl
111 |Loans
i [|Security deposits i
i |Loans to related parties (see instructions) ii
iii  |Other loans (specify nature) iii
iv [Total Loans (i + ii +iii) HIII
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Loans included in HIII above which is-

a [for the purpose of business or profession va

b |not for the purpose of business or profession \vb

given to shareholder, being the beneficial owner ofi
c [share, or to any concern or on behalf/ benefit ofjvc
such shareholder as per section 2(22)(e)

IV |Other Financial Assets

i [Bank Deposits with more than 12 months maturity |i

ii [Others ii

iii [Total of Other Financial Assets (i + ii)

HIV

| Deferred Tax Assets (Net)

J Other non-current Assets

i Capital Advances i

i |[Advances other than capital advances ii

iii  [Others (specify nature) iii

iv  [Total non-current assets (i + ii + iii)

Non-current assets included in J above which is due from
shareholder, being the beneficial owner of share, or from
lany concern or on behalf/ benefit of such shareholder as

per section 2(22)(e)

Total Non-current assets (Ad + B +Cd + Dc + Ed + F+ Ge + HI + HIl + HITT + HIV + | +J)

2 |Current assets

A Inventories

i Raw materials i

ii \Work-in-progress i

iii Finished goods i

iv Stock-in-trade (in respect of goods acquired for trading) |iv

v Stores and spares

Vi Loose tools i

vii Others i

\viii  [Total Inventories (i +ii +iii +iv + v + vi + vii)

2A

B Financial Assets

| Investments

i (Investment in Equity instruments

a |Listed equities ia
b [Unlisted equities ib
c [Total (ia + ib) ic

i |Investment in Preference shares i

iii (Investment in government or trust securities iii

iv |Investment in debentures or bonds iv
v |Investment in Mutual funds \

\vi (Investment in partnership firms Vi
\vii |Other Investments vii

\viii [Total Current investments (ic + ii + iii + iv + v + vi + vii)

11 ITrade receivables
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i Secured, considered good i

ii Unsecured, considered good ii

i Doubtful iii

iv [Total Trade receivables (i + ii + iii) 1

111 |Cash and cash equivalents

Balances with Banks (of the nature of cash and (:ashi

! equivalents)

ii Cheques, drafts in hand i

iii Cash on hand iii

iv Others (specify nature) iv

v [Total Cash and cash equivalents (i + ii + iii + iv) i
IV |Bank Balances other than 111 above v
\ Loans

i Security Deposits i

i Loans to related parties (see instructions) i

iii Others (specify nature) i
iv [Total loans (i + ii + iii) v
v Loans and advances included in V above which is-

a [for the purpose of business or profession a

b |not for the purpose of business or profession vb

given to a shareholder, being the beneficial owner
c |of share, or to any concern or on behalf/ benefit of c

such shareholder as per section 2(22)(e)

VI  [Other Financial Assets \4l
Total Financial Assets (I + 11 + 111 + 1V +V + V1) 2B
C Current Tax Assets (Net) 2C
D Other current assets

i IAdvances other than capital advances i

ii Others (specify nature) i

iii  [Total 2D
Total Current assets (2A + 2B + 2C + 2D) 2

[Total Assets (1 + 2) 1

Part A-
Manufacturing

Manufacturing Account for the financial year 2022-23 (fill items 1 to 3 in a case where regular

books of accounts are maintained, otherwise fill items 61 to 62 as applicable)
Account

1 |Debits to Manufacturing account

/A |Opening Inventory

i |Opening stock of raw-material i

i [Opening stock of Work in progress ii

i [Total (i +ii) Aiii
B |Purchases (net of refunds and duty or tax, if any) B
C |Direct wages C
D |Direct expenses (Di + Dii + Diii) D
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i |Carriage inward i

i [Power and fuel i

iii  |Other direct expenses iii

E [Factory Overheads

i |Indirect wages i

i [Factory rent and rates ii

i [Factory Insurance i

iv |Factory fuel and power iv
Factory general expenses v
i |Depreciation of factory machinery Vi
vii [Total (i+ii+iii+iv+v+vi) Evii
F [Total of Debits to Manufacturing Account (Aiii+B+C+D+Evii) 1F

2 [Closing Stock

i [Raw material 2i

ii  [Work-in-progress 2ii

Total (2i +2ii) 2
3 |Cost of Goods Produced — transferred to Trading Account (1F - 2) 3

Part  A-
Trading

Trading Account for the financial year 2022-23 (fill items 4 to 12 in a case where regular books of

accounts are maintained, otherwise fill items 61 to 62 as applicable)
Account

4 |Revenue from operations

/A [Sales/ Gross receipts of business (net of returns and refunds and duty or tax, if any)

i |Sale of goods i

ii [Sale of services i

Other operating revenues (specify
nature and amount)

a iiia
b iiib
c [Total (iiia + iiib) iiic
iv [Total (i + ii + iiic) Aiv
B |Gross receipts from Profession B

C |Duties, taxes and cess received or receivable in respect of goods and services sold or supplied

i |Union Excise duties i

i [Service tax i

VAT/ Sales tax iii

CREDITS TO TRADING ACCOUNT

iv (Central Goods and Service Tax (CGST) iv

State Goods and Services Tax (SGST)

Integrated Goods and Services Tax (IGST)

Union Territory Goods and Services Tax .
(UTGST)

iilAny other duty, tax and cess iii

ix [Total (i +ii + iii + iv +v+ vit+vii+viii) Cix
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D [Total Revenue from operations (Aiv + B +Cix) 4D
5 |Closing Stock of Finished Goods 5
6 [Total of credits to Trading Account (4D + 5) 6
7 |Opening Stock of Finished Goods 7
8 [Purchases (net of refunds and duty or tax, if any) 8
9 |Direct Expenses (9i + 9ii + 9iii) 9
i |Carriage inward i
i [Power and fuel ii
Other direct expenses
il INote: Row can be added as per the naturefiil
of Direct Expenses
10 [Duties and taxes, paid or payable, in respect of goods and services purchased
i |Custom duty 10i
ii (Counter veiling duty 10ii
iii [Special additional duty 10iii
iv [Union excise duty 10iv
vV [Service tax 10v
vi [VAT/ Sales tax 10vi
\vii [Central Goods and Service Tax (CGST) 10vii
Viii{State Goods and Services Tax (SGST) 10viii
iX (Integrated Goods and Services Tax (IGST) 10ix
" Union Territory Goods and Services Taxle
b (UTGST)
) - -
8 Xi |Any other tax, paid or payable 10xi
(5() xii [Total (10i + 10ii + 10iii + 10iv + 10v + 10vi + 10vii + 10viii + 10ix + 10x + 10xi) L0xii
)
g 11 |Cost of goods produced — Transferred from Manufacturing Account 11
é 12 Gross Profit from Business/Profession - transferred to Profit and Loss account (6-7-8-9-12
5 10xii-11)
'_
» 12a[Turnover from Intraday Trading 12a
2 [12bjincome from Intraday Trading - transferred to Profit and Loss account 12b
a
Profit and Loss Account for the financial year 2022-23 (fill items 13 to 60 in a case where
Part A-Pand L S AR .
regular books of accounts are maintained, otherwise fill items 61 to 62 as applicable)
2 13 |Gross profit transferred from Trading Account (12+12b) 13
9 14 |Other income
% i Rent i
z i en i
= i |Commission ii
S
i iii [Dividend income iii
o iv |Interest income iv
; = Y% Profit on sale of fixed assets %
'_
&) 8 i Profit on sale of investment being securities chargeable toVi
i 8 Securities Transaction Tax (STT)
O <
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\vii  [Profit on sale of other investment Vi
i Gain (loss) on account of foreign exchange fluctuation u/sviii
43AA
Profit on conversion of inventory into capital asset u/s
I 28(via) I
ix ix
(Fair Market Value of inventory as on the date off
conversion)
X IAgricultural income X
i JAny other income (specify nature and amount)
A Xia
B Xib
C  [Total (xia + xib) Xic
Xii  [Total of other income (i + ii + iii + iv + v + vi + vii + viii + ix + x + Xxic) L4xii
15 [Total of credits to profit and loss account (13+14xii) 15
16 [Freight outward 16
17 |Consumption of stores and spare parts 17
18 |Power and fuel 18
19 |Rents 19
20 [Repairs to building 20
21 |Repairs to machinery 21
22 |(Compensation to employees
i Salaries and wages 22i
i Bonus 22ii
- iii  |Reimbursement of medical expenses 22iii
§ iv  |Leave encashment 22iv
§ % Leave travel benefits 22v
g \vi  (Contribution to approved superannuation fund 22vi
é‘ \vii  [Contribution to recognised provident fund 22vii
; i |Contribution to recognised gratuity fund 22viii
'é' ix  [Contribution to any other fund 22ix
% IAny other benefit to employees in respect of which an
: X expenditure has been incurred 22x
% xi  [Total compensation to employees (total of 22i to 22x) 22xi
o) — - —
iia x\ékrzit'zs?i';ieﬁz compensation, included in 22xi, paid toXiia ves / No
xiib |If Yes, amount paid to non-residents Xiib
23 |Insurance
i Medical Insurance 23i
i Life Insurance 23ii
i |Keyman’s Insurance 23iii
iv  [Other Insurance including factory, office, car, goods, etc. [23iv
[Total expenditure on insurance (23i + 23ii + 23iii + 23iv) 23v
24 \Workmen and staff welfare expenses 24
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25 [Entertainment 25
26 [Hospitality 26
27 |Conference 27
28 (Sales promotion including publicity (other than advertisement) 28
29 |Advertisement 29

30 [Commission

Paid outside India, or paid in India to a non-residenti
other than a company or a foreign company

ii 'To others i

iii Total (i + ii) 30iii

31 |Royalty

Paid outside India, or paid in India to a non-residenti

' other than a company or a foreign company

ii 'To others i

i [Total (i + i) 31iii

32 [Professional / Consultancy fees / Fee for technical services

Paid outside India, or paid in India to a non-residenti
other than a company or a foreign company

ii 'To others ii

iii Total (i + ii) 32iii
33 [Hotel, boarding and Lodging 33
34 [Traveling expenses other than on foreign traveling 34
35 [Foreign travelling expenses 35
36 |(Conveyance expenses 36
37 |Telephone expenses 37
38 (Guest House expenses 38
39 |Club expenses 39
40 |Festival celebration expenses 40
41 |Scholarship 41
42 |Gift 42
43 [Donation 43
12 Rates and taxes, paid or payable to Government or any local body (excluding taxes on

income)

i Union excise duty 44i

ii Service tax 44ii

iii [VAT/ Sales tax 44iii

iv  |Cess 44iv

v Central Goods and Service Tax (CGST) 44y

\vi  [State Goods and Services Tax (SGST) 44vi

\vii  |Integrated Goods and Services Tax (IGST) 44vii

\viii  [Union Territory Goods and Services Tax (UTGST) A4viii

ix  |Any other rate, tax, duty or cess incl STT and CTT {44ix
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Total rates and taxes paid or payable (44i + 44ii +44iii +44iv + 44v + 44vi + 44vii +
X . 44x
44viii +44ix)
45 |Audit fee 45
46 |Other expenses (specify nature and amount)
i i
ii ii
iii  [Total (i +ii) 46iii
47 Bad debts (specify PAN/Aadhaar No. of the person, if available, for whom Bad Debt for amount of Rs. 1
lakh or more is claimed and amount)
(i1) 47i(1)
(i2) 47ii(2)
(i3) 47i(3)
(Rows can be added as required) Total 47i
[47i(1)+47i(2)+47i(3)]
" Others (more than Rs. 1 lakh) where PAN/Aadhaar No.|,...
ii . . . A47ii
is not available (provide name and complete address)
Name of{Road/
Flat . Town/
S.No. [Name gloor/ EL?{E:?]ZS/ g:;er/ ’Ii\cr)ggity C?ty/_ State Country |PIN Code|ZIP Code/Amount
ock No |- . District
illage [Office
1
Rows can be added as required
i [Others (amounts less than Rs. 1 lakh) ’47iii ‘
iv  [Total Bad Debt (47i + 47ii + 47iii)) A7iv
48 [Provision for bad and doubtful debts 48
49 (Other provisions 49
50 Profit before interest, depreciation and taxes [15 — (16 to 21 + 22xi + 23v + 24 to 29 + 30iii o
31iii + 32iii + 33 to 43 + 44x + 45 + 46iii + 47iv + 48 + 49)]
51 (Interest
i Paid outside India, or paid in India to a non-residenti
other than a company or a foreign company
i [Toothers ii
i [Total (i +ii) 51iii
52 [Depreciation and amortization 52
53 |Net profit before taxes (50 — 51iii — 52) 53
54 |Provision for current tax 54
2 55 [Provision for Deferred Tax 55
<
o] 56 |Profit after tax (53 - 54 - 55) 56
&
§ % 57 |Balance brought forward from previous year 57
=9
2 ':_;t 58 |[Amount available for appropriation (56 + 57) 58
>a
g £ B9 |Appropriations
2%
©)
S
o
&

i [Transfer to reserves and surplus 59i
i |Proposed dividend/ Interim dividend 59ii
iii  [Tax on dividend/ Tax on dividend for earlier years 59iii
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Appropriation towards Corporate Social Responsibility (CSR)
iv [activities (in case of companies covered under section 135 of Companies59iv
Act, 2013)
IAny other appropriation 59v
i [Total (59i + 59ii + 59iii + 59iv+59v) 59vi
60 [Balance carried to balance sheet (58 - 59vi) 60
o1 COMPUTATION OF PRESUMPTIVE INCOME FROM GOODS CARRIAGES UNDER
SECTION 44AE
SR. [Name of Business Business code Description
NO.
Registration Whether 'Tonnage Number of months forPresumptive income u/s 44AE for the
No. of goodsiowned/leased/ [capacity of goodswhich goods carriagejgoods carriage
rri hir rri in MT) \w
carriage ed carriage ( ) vas : (Computed @ Rs.1000 per ton per
owned/leased/hired by -
ssessee month in case tonnage exceeds 12MT,
or else @ Rs.7500 per month) or the
amount claimed to have been actually|
earned, whichever is higher
(O € (2) (3) (4) (5)
(a)
(b)
Total
I/Add row options as necessary (Please Note : At any time during the year the number of vehicles should not exceed
10 vehicles)
(ii) [Total presumptive income from goods carriage u/s 44AE [total of column (5) of table| 61(ii)
61(1)]
NOTE— If the profits are lower than prescribed under S.44AE or the number of goods carriage owned / leased
hired at any time during the year exceeds 10, then, it is mandatory to maintain books of accounts and have a tax audit
under section 44AB
- 62 [In case of Foreign Company whose total income comprises solely of profits and gains from business referred
2 to in sections 44B, 44BB, 44BBA, 44BBB or 44D furnish the following information
[}
§ @ |Gross receipts / Turnover 62a
L
e § b |Net profit 62b

Part

A-

Manufacturing

Account Ind-

AS

(Indian Accounting Standards) Rules, 2015)]

Manufacturing Account for the financial year 2022-23 [applicable for a company whose financial
statements are drawn up in compliance to the Indian Accounting Standards specified in Annexure to the Companies

Debits to Manufacturing account

/A [Opening Inventory

Opening stock of raw-material i

Opening stock of Work in progress ii

iii [Total (i + ii) Aiii
B  [Purchases (net of refunds and duty or tax, if any) B
C [Direct wages C
Direct expenses D
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i |Carriage inward i

i [Power and fuel ii

iii  |Other direct expenses iii

E [Factory Overheads

i |Indirect wages

i |Factory rent and rates

iii [Factory Insurance

iv  |Factory fuel and power

v [Factory general expenses

vi |Depreciation of factory machinery

vii [Total (i+ii+iii+iv+v+vi) Evii

F otal of Debits to Manufacturing Account (Aiii+B+C+D+Evii) 1F

2 |Closing Stock

i |[Raw material 2i
i Work-in-progress 2ii
Total (2i +2ii) 2
3 |Cost of Goods Produced — transferred to Trading Account (1F - 2) 3
Part A- . . .
Trading Trading Account for the financial year 2022-23 [applicable for a company whose financial statements

are drawn up in compliance to the Indian Accounting Standards specified in Annexure to the Companies (Indian

Account Accounting Standards) Rules, 2015]
Ind-AS

4 |Revenue from operations

CREDITS TO TRADING ACCOUNT

Sales/ Gross receipts of business (net of returns and refunds and duty or tax, if]
any)

i |Sale of goods i

A

ii [Sale of services i

Other operating revenues (specify nature

" land amount)

a iiia
b iiib

c [Total (iiia + iiib) iiic

iv [Total (i + ii +iiic) Aiv

B |Gross receipts from Profession B

Duties, taxes and cess received or receivable in respect of goods and services
sold or supplied

i [Union Excise duties i

i [Service tax i

iii [VAT/ Sales tax iii

iv [Central Goods and Service Tax (CGST) iv

State Goods and Services Tax (SGST)

i |Integrated Goods and Services Tax (IGST) i

Union Territory Goods and Services Tax] .
(UTGST)
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iii |Any other duty, tax and cess ’viii ‘

ix [Total (i +ii + iii +iv +v+ vitvii+viii) Cix

D [Total Revenue from operations (Aiv + B +Cix) 4D
5 |Closing Stock of Finished Goods 5
6 [Total of credits to Trading Account (4D + 5) 6
7 |Opening Stock of Finished Goods 7
8 |Purchases (net of refunds and duty or tax, if any) 8
9 |Direct Expenses (9i + 9ii + 9iii) 9

i |Carriage inward i

i [Power and fuel ii

Other direct expenses

il INote: Row can be added as per the nature offi
Direct Expenses

10 [Duties and taxes, paid or payable, in respect of goods and services purchased

i |Custom duty 10i

i |Counter veiling duty 10ii

iii [Special additional duty 10iii

iv |[Union excise duty 10iv

vV [Service tax 10v

vi [VAT/ Sales tax 10vi

\vii |Central Goods and Service Tax (CGST) 10vii

\viii [State Goods and Services Tax (SGST) 10viii

ix |Integrated Goods and Services Tax (IGST) 10ix
E X |Union Territory Goods and Services Tax (UTGST) [10x
§ Xi |JAny other tax, paid or payable 10xi
g Xii [Total (10i + 10ii + 10iii + 10iv + 10v + 10vi + 10vii + 10viii + 10ix + 10x + 10xi) {LOxii
%D 11 |Cost of goods produced — Transferred from Manufacturing Account 11
é 12 Gross Prqfit from Business/Profession - transferred to Profit and Loss account (6-12
o 7-8-9-10xii-11)
E 12a[Turnover from Intraday Trading 12a
@ 12blIncome from Intraday Trading - transferred to Profit and Loss account 12b

Part A-P and
L

Profit and Loss Account for the financial year 2022-23 [applicable for a company whose financial
statements are drawn up in compliance to the Indian Accounting Standards specified in Annexure to the Companies
Ind-AS (Indian Accounting Standards) Rules, 2015]

13 |Gross profit transferred from Trading Account (12+12b)

D
=4

< [14 [Other income

% i Rent i
r E i Commission ii
P Q| i [pividend income iii
b Q - - -
E< iv Interest income iv
a )

¥ 3 \% Profit on sale of fixed assets %
D J
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Profit on sale of investment being securities chargeable toV

vi Securities Transaction Tax (STT) i
vii  [Profit on sale of other investment vii
i Gain (loss) on account of foreign exchange fluctuation u/sViii
43AA
Profit on conversion of inventory into capital asset u/s
) 28(via) i
[ ix
(Fair Market Value of inventory as on the date off
conversion)
X IAgricultural income X
xi  |Any other income (specify nature and amount)
a Xia
b Xib
c Total (xia + xib) Xic
xii  [Total of other income (i + ii + iii + iv + v + vi + vii + viii + ix + X + Xxic) L4xii
15 (Total of credits to profit and loss account (13+14xii) 15
16 |Freight outward 16
17 |Consumption of stores and spare parts 17
18 |Power and fuel 18
19 Rents 19
20 [Repairs to building 20
21 |Repairs to machinery 21
22 |Compensation to employees
i Salaries and wages 22i
i Bonus 22ii
iii  [Reimbursement of medical expenses 22iii
iv  [Leave encashment 22iv
\% Leave travel benefits 22v
vi  |Contribution to approved superannuation fund 22vi
vii  [Contribution to recognised provident fund 22vii
viii  (Contribution to recognised gratuity fund 22viii
ix  (Contribution to any other fund 22ix
" IAny ot_her benefit to_employees in respect of which anl,,.
expenditure has been incurred
Xi Total compensation to employees (total of 22i to 22x) 22xi
i \r/(\elsr;gter;i any compensation, included in 22xi, paid to non-L .- es/ No
If Yes, amount paid to non-residents Xiib
23 |Insurance
i Medical Insurance 23i
i Life Insurance 23ii
i [Keyman’s Insurance 23iii
iv Other Insurance including factory, office, car, goods, etc. [23iv
v 'Total expenditure on insurance (23i + 23ii + 23iii + 23iv) 23v
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24 |Workmen and staff welfare expenses 24
25 |Entertainment 25
26 |Hospitality 26
27 |Conference 27
28 (Sales promotion including publicity (other than advertisement) 28
29 |Advertisement 29
30 |[Commission

i Paid outside India, or paid in'lndia to a non-residenti
other than a company or a foreign company
i [To others i
iii Total (i +ii) 30iii
31 |Royalty
i Paid outside India, or paid in_India to a non-residenti
other than a company or a foreign company
ii 'To others ii
iii [Total (i + ii) 31iii
32 |Professional / Consultancy fees / Fee for technical services
i Paid outside India, or paid in_lndia to a non—residenti
other than a company or a foreign company
ii 'To others ii
iii [Total (i + ii) 32iii
33 |Hotel, boarding and Lodging 33
34 [Traveling expenses other than on foreign traveling 34
35 |Foreign travelling expenses 35
36 |Conveyance expenses 36
37 [Telephone expenses 37
38 |Guest House expenses 38
39 |Club expenses 39
40 |Festival celebration expenses 40
41 |Scholarship 41
42 |Gift 42
43 |Donation 43
m Rates and taxes, paid or payable to Government or any local body (excluding taxes on
income)
i Union excise duty 44i
i Service tax 44ii
i [VAT/ Sales tax Adiii
iv  [Cess 4div
\Y Central Goods and Service Tax (CGST) 44v
vi State Goods and Services Tax (SGST) 44vi
vii  |Integrated Goods and Services Tax (IGST) 44vii
\iii  |Union Territory Goods and Services Tax (UTGST) 44viii
iX IAny other rate, tax, duty or cess incl STT and CTT  {44ix
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" Totgl' rate_s and taxes paid or payable (44i + 44ii +44iii +44iv + 44v + 44vi + 44vii + 1ax
44viii +44ix)
45 |Audit fee 45
46 |Other expenses (specify nature and amount)
i i
i i
i [Total (i +ii) A46iii
u7 Bad debts (specify PAN/Aadhaar No. of the person, if available, for whom Bad Debt for amount of Rs. 1
lakh or more is claimed and amount)
(i1) 47(i1)
(i2) 47i(2)
(i3) 47i(3)
(Ro_ws can be added as required) Total 47i
(47i1+47i2+47i3)
Others (more than Rs. 1 lakh) where PAN/Aadhaar
i No. is not available (provide name and complete@7ii
address)
Name of[Road/
S.No. [Name E'fér/ EL‘TI";:E’ igsie” ﬁ;i:{ity g?t\?/l/n : State  [Country [PIN Code[ZIP Code|Amount
Block No illage  [Office District
1
Rows can be added as required
iii  |Others (amounts less than Rs. 1 lakh) ’47iii ‘
iv  [Total Bad Debt (47i + 47ii + 47iii) A7iv
48 Provision for bad and doubtful debts 48
49 |Other provisions 49
50 Pr_qfit bef_q_re interest, depreciation ar_w_ql taxe_s [15 — (16 to 21 + 22xi + 23v + 24 to 29 + 30iii o
31iii + 32iii + 33 to 43 + 44x + 45 + 46iii + 47iv + 48 + 49)]
51 |Interest
i Paid outside India, or pai_d in India to a non-resident otheri
than a company or a foreign company
ii  [Toothers i
i [Total (i + ii) 51iii
52 |Depreciation and amortisation 52
53 |Net profit before taxes (50 — 51iii — 52) 53
54 |Provision for current tax o4
o 55 [Provision for Deferred Tax 55
< [56 [Profit after tax (53 - 54 - 55) 56
% % 57 |Balance brought forward from previous year 57
é g 58 |Amount available for appropriation (56 + 57) 58
g g 59 |Appropriations
% < i [Transfer to reserves and surplus 59i
% i |Proposed dividend/ Interim dividend 59ii
- iii [Tax on dividend/ Tax on dividend for earlier years 59iii
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IAppropriation towards Corporate Social Responsibility
iv |(CSR) activities (in case of companies covered under section|59iv
135 of the Companies Act, 2013)
vV |Any other appropriation 59v
vi [Total (59i + 59ii + 59iii + 59iv+59v) 59vi
60 |Balance carried to balance sheet (58 - 59vi) 60
61 |A [Items that will not be reclassified to P and L
i |Changes in revaluation surplus i
ii  |Re-measurements of the defined benefit plans ii
iii [Equity instruments through OCI iii
» Fair value Changes relating to own credit risk of »
financial liabilities designated at FVTPL
Share of Other comprehensive income in associates and
v [joint ventures, to the extent not to be classified to P and Vv
L
vi [Others (Specify nature) vi
.. [Income tax relating to items that will not be reclassified | ..
Vi Vi
to P and L
viii [Total 61A
B (Items that will be reclassified to P and L
i Exchange differences in translating the financial i
statements of a foreign operation
ii [Debt instruments through OCI i
... [The effective portion of gains and loss on hedging |..
i |, . iii
instruments in a cash flow hedge
» Share of OCI in associates and joint ventures to the v
extent to be classified into P and L
v |Others (Specify nature) Y
. |Income tax relating to items that will be reclassified to P | .
Vi Vi
and L
vii [Total 61B
62 [Total Comprehensive Income (56 + 61A + 61B) 62

OTHER INFORMATION

1

Method of accounting employed in the previous year (Tick)

Part A- Ol ‘ Other Information (mandatory, if liable for audit under section 44AB, for other fill, if applicable)

O mercantile

O cash

2

Is there any change in method of accounting (Tick) & 0O Yes

O No

3a

Increase in the profit or decrease in loss because of deviation, if any, as per Income
Computation Disclosure Standards notified under section 145(2) [column 11a(iii) of Schedule
ICDS]

3a

3b

Decrease in the profit or increase in loss because of deviation, if any, as per Income
Computation Disclosure Standards notified under section 145(2) [column 11b(iii) of Schedule
ICDS]

3b

Method of valuation of closing stock employed in the previous year (optional in case of professionals)

a

Raw Material (if at cost or market rates whichever is less write 1, if at cost write 2, if at market rate write 3) (|

b

Finished goods (if at cost or market rates whichever is less write 1, if at cost write 2, if at market rate write 3) (|

c

Is there any change in stock valuation method (Tick) B O Yes

O No

Increase in the profit or decrease in loss because of deviation, if any, from the method of
valuation specified under section 145A
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e |Decrease in the profit or increase in loss because of deviation, if any, from the method of4
- o : e
valuation specified under section 145A
5 |Amounts not credited to the profit and loss account, being -
a the items falling within the scope of section 28 ba
b [the proforma credits, drawbacks, refund of duty ofi
customs or excise or service tax, or refund of sales tax
or value added tax, or refund of GST, where suchj5b
credits, drawbacks or refunds are admitted as due by
the authorities concerned
c fescalation claims accepted during the previous year 5c
d jany other item of income 5d
e [capital receipt, if any be
f [Total of amounts not credited to profit and loss account (5a+5b+5c+5d+5e) 5f
6 |[Amounts debited to the profit and loss account, to the extent disallowable under section 36
due to non-fulfilment of condition specified in relevant clauses-
A Premium paid for insurance against risk of damage661
or destruction of stocks or store [36(1)(i)]
b Premium paid for insurance on the health of6b
employees [36(1)(ib)]
IAny sum paid to an employee as bonus or commission
c [for services rendered, where such sum was otherwise/6c
payable to him as profits or dividend [36(1)(ii)]
d IAny amount of interest paid in respect of borrowed 6d
capital [36(1)(iii)]
o Amount of discount on a zero-coupon bondGe
[36(1)(iiia)]
¢ IAmount of contributions to a recognised providentGf
fund [36(1)(iv)]
Amount of contributions to an approved6
g superannuation fund [36(1)(iv)] 9
h IAmount of contribution to a pension scheme referred6h
to in section 80CCD [36(1)(iva)]
i IAmount of contributions to an approved gratuity6i
fund [36(1)(v)]
i |[Amount of contributions to any other fund 6j
IAny sum received from employees as contribution to|
any provident fund or superannuation fund or any|
K fund set up under ESI Act or any other fund for the6k
welfare of employees to the extent not credited to the,
employees account on or before the due date
[36(1)(va)]
| |Amount of bad and doubtful debts [36(1)(vii)] 61
m [Provision for bad and doubtful debts [36(1)(viia)] 6m
n IAmount transferred to any special reserve 6n
[36(1)(viii)]
o Expenditure for the purposes of promoting family60
planning amongst employees [36(1)(ix)]
IAmount of securities transaction paid in respect of|
p transaction in securities if such income is not included(6p
in business income [36(1)(xv)]
Marked to market loss or other expected loss as
q fcomputed in accordance with the ICDS notified u/s|6q
145(2) [36(1)(xviii)]
r JAny other disallowance 6r
s [Total amount disallowable under section 36 (total of 6a to 6r) 6s
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Total number of employees employed by the company (mandatory in case company has
recognised Provident Fund)

i |deployed in India i

i [deployed outside India i

Total iii

IAmounts debited to the profit and loss account, to the extent disallowable under section 37

@ [Expenditure of capital nature [37(1)] 7a

b [Expenditure of personal nature [37(1)] 7b

. [Expenditure laid out or expended wholly and exclusively,
NOT for the purpose of business or profession [37(1)]

N

c

Expenditure on advertisement in any souvenir, brochure,
d tract, pamphlet or the like, published by a political party|7d

during the previous year

[37(2B)]
Expenditure by way of penalty or fine for violation of any
e . R 7e
law for the time being in force
f  |Any other penalty or fine 7f
Expenditure incurred for any purpose which is an offence7
9 brwhich is prohibited by law 9
Expenditure incurred on corporate social responsibility|
h 7h
(CSR)
i |[Amount of any liability of a contingent nature 7i
i JAny other amount not allowable under section 37 7j
k [Total amount disallowable under section 37 (total of 7a to 7j) 7k
A IAmounts debited to the profit and loss account, to the extent disallowable under section
)
IAmount disallowable under section 40 (a)(i), on
& faccount of non-compliance with the provisions of |Aa
IChapter XVII-B
IAmount disallowable under section 40(a)(ia) on
b laccount of non-compliance with the provisions of |Ab
IChapter XVII-B
IAmount disallowable under section 40(a)(ib) on
c Jaccount of non-compliance with the provisions of |Ac
IChapter VIII of the Finance Act, 2016
IAmount disallowable under section 40(a)(iii) on
d |account of non-compliance with the provisions of |Ad
IChapter XVII-B
e |Amount of tax or rate levied or assessed on the |Ae
basis of profits [40(a)(ii)]
f JAmount paid as wealth tax [40(a)(iia)] IAf
g |Amount paid by way of royalty, license fee, |Ag
service fee etc. as per section 40(a)(iib)
h |Amount of interest, salary, bonus, commission or |Ah
remuneration paid to any partner or member
inadmissible under section [40(b)/ 40(ba)]
i |Any other disallowance IAI
I [Total amount disallowable under section 40(total of Aa to Ai) IAj
B IAny amount disallowed under section 40 in any preceding previous year but allowableBB

IAmounts debited to the profit and loss account, to the extent disallowable under section 40A

@ |Amounts paid to persons specified in section 40A(2)(b) [9a

IAmount paid otherwise than by account payee
cheque or account payee bank draft or use of
b electronic clearing system through a bank account or 9b
through such electronic mode as may be prescribed,
disallowable under section 40A(3)
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Provision for payment of gratuity [40A(7)]

9c

any sum paid by the assessee as an employer for
setting up or as contribution to any fund, trust,
company, AOP, or BOI or society or any other
institution [40A(9)]

e

IAny other disallowance

9e

i

[Total amount disallowable under section 40A (Total of 9a to 9e)

of

10

allowable during the previous year

lAny amount disallowed under section 43B in any preceding previous year but

a

IAny sum in the nature of tax, duty, cess or fee under
any law

10a

IAny sum payable by way of contribution to any
provident fund or superannuation fund or gratuity
fund or any other fund for the welfare of employees

10b

Any sum payable to an employee as bonus or
commission for services rendered

10c

Any sum payable as interest on any loan or
borrowing from any public financial institution or a
State financial corporation or a State Industrial
investment corporation

10d

da

Any sum payable as interest on any loan or
borrowing from a deposit taking non-banking
financial company or systemically important non-
deposit taking non-banking financial company, in
accordance with the terms and conditions of the
lagreement governing such loan or borrowing

10da]

Any sum payable as interest on any loan or
borrowing from any scheduled bank or a co-
operative bank other than a primary agricultural
credit society or a primary co-operative agricultural
and rural development bank

10e

IAny sum payable towards leave encashment

10f

9

Any sum payable to the Indian Railways for the use
of railway assets

109

h

[Total amount allowable under section 43B (total of 10a to 10g )

10h

11

und

er section 43B

JAny amount debited to profit and loss account of the previous year but disallowable]

a

IAny sum in the nature of tax, duty, cess or fee under
any law

1la

Any sum payable by way of contribution to any
provident fund or superannuation fund or gratuity
fund or any other fund for the welfare of employees

11b

Any sum payable to an employee as bonus or
commission for services rendered

11c

Any sum payable as interest on any loan or
borrowing from any public financial institution or a
State financial corporation or a State Industrial
investment corporation

11d

da

any sum payable as interest on any loan or
borrowing from a deposit taking non-banking
financial company or systemically important non-
deposit taking non-banking financial company, in
accordance with the terms and conditions of the
lagreement governing such loan or borrowing

11da|

Any sum payable as interest on any loan or
borrowing from any scheduled bank or a co-
operative bank other than a primary agricultural
credit society or a primary co-operative agricultural
iand rural development bank

1le
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IAny sum payable towards leave encashment 11f
IAny sum payable to the Indian Railways for the use
9 bt railway assets 119
h [Total amount disallowable under Section 43B(total of 11a to 11g) 11lh
12 |[Amount of credit outstanding in the accounts in respect of
@ [Union Excise Duty 12a
b [Service tax 12b
c [VAT/sales tax 12¢
d (Central Goods and Service Tax (CGST) 12d
e |State Goods and Services Tax (SGST) 12e
f [Integrated Goods and Services Tax (IGST) 12f
g |Union Territory Goods and Services Tax (UTGST) (129
h |Any other tax 12h
[Total amount outstanding (total of 12a to 12h) 12i
13 |[Amounts deemed to be profits and gains under section 33AB or 33ABA or 33AC 13
14 |Any amount of profit chargeable to tax under section 41 14
15 IAmount of income or expenditure of prior period credited or debited to the profit and loss(l5
laccount (net)
16 |Amount of expenditure disallowed u/s 14A 16
\Whether assessee is exercising option under sub-section (2A) of section 92CE (Tick) M 017
17 |Yes O No
[If yes, please fill schedule TPSA]
Quantitative details (mandatory, if liable for audit under section 44AB)
| l@ [inthe case of a trading concern
1 Opening stock 1
2 Purchase during the previous year 2
3 Sales during the previous year 3
4 Closing stock 4
5 Shortage/ excess, if any 5
(b) |In the case of a manufacturing concern
6 Raw materials
2 a [Opening stock 6a
E b |[Purchases during the previous year 6b
8 c |Consumption during the previous year 6¢
E d |Sales during the previous year 6d
E e |Closing stock 6e
Z F|Yield finished products 6f
8’ g [Percentage of yield 69
h [Shortage/ excess, if any 6h
7 Finished products/ By-products
a |opening stock 7a
b |purchase during the previous year 7b
c |quantity manufactured during the previous year 7c
d [sales during the previous year 7d
e [closing stock 7e
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’( ‘shortage/ excess, if any

il

Part A-OL ‘ Receipt and payment account of company under liquidation

Receipt and payment account of company under liquidation

1 [Opening balance
i (Cashinhand 1i
i |Bank Lii
iii {Total opening balance Liii
2 |Receipts
i (Interest 2i
i |Dividend 2ii
iii |Sale of assets (pls. specify nature and amount)
a 2iiia
b 2iiib
o 2iiic
d [Total (iiia + iiib + iiic) 2iiid
iv [Realisation of dues/debtors 2iv
\v |Others (pls. specify whether revenue/capital, nature and
amount)
a 2va
b 2vb
c [Total of other receipts (va + vb) 2vc
Vi (Total receipts (2i + 2ii + 2iiid+ 2iv + 2vc) 2vi
3 [Total of opening balance and receipts
4 |Payments
i |Repayment of secured loan 4i
i |Repayment of unsecured loan 4ii
iii |Repayment to creditors iii
iv [Commission 4iv
\v |Others (pls. specify)
a 4va
b 4vb
c [Total of other payments (4va + 4vb) 4vc
\vi [Total payments (4i + 4ii + 4iii + 4iv + 4vc) 4vi
5 |Closing balance
i |Cash in hand 5i
i [Bank 5ii
iii {Total of closing balance (5i + 5ii) 5iii
6 [Total of closing balance and payments (4vi + 5iii)
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SCHEDULES TO THE RETURN FORM (FILL AS APPLICABLE)

HOUSE PROPERTY

Schedule HP

Details of Income from House Property (Please refer instructions) (Drop down to be provided indicating ownership

please enter following details)

of property)
IAddress of property 1 Town/ City State Country [PIN Code / Zip Code
1
Is the property co-owned? O Yes O No (if “YES”|

|Assessee’s percentage of share in the property %

please enter following details)

Name of Co-owner(s) PAN/Aadhaal No, 0T Co-owner (s)  |Percentage Share in Property

|

11

[Tick the applicableName(s) ol]PAN/Aadhaar No. of Tenant(s)PAN/TAN/Aadhaar No. of Tenant(s) (iff

option] Tenant(s) (if let(Please see Note ) 'TDS credit is claimed)

O Let out out

0 Deemed let out !

11

a Gross rent received or receivable or lettable value la

b 'The amount of rent which cannot be realized 1b

c 'Tax paid to local authorities 1c

d Total (1b + 1c) 1d

e lAnnual value (la — 1d) le

if IAnnual value of the property owned (own percentage share x 1e) 1f

g 30% of 1f 1g

h Interest payable on borrowed capital 1h

i Total (1g + 1h) i

I IArrears/Unrealised rent received during the year less 30% 1j

k Income from house property 1 (1f — 1i+1j) 1k

\IAddress of property 2 Town/ City State Country [PIN Code/Zip code
2

Is the property co-owned? [ Yes O No (if “YES”|

|Assessee’s percentage of share in the property

out
] Let out )

Name of Co-owner(s) PAN/Aadhaar No. of Co-owner (s) [Percentage Share in Property

|

11

[Tick & the applicableName(s) oﬂPAN/Aadhaar No, of Tenant(s)PAN/TAN/Aadhaar No. of Tenant(s) iff
option] Tenant(s) (if let(Please see note) ITDS credit is claimed)

|
0 Deemed let out

Gross rent received or receivable/ lettable value

the year)

(higher of the two, if let out for whole of the year, lower of the two, if let out for part of

N

a

b 'The amount of rent which cannot be realized 2b

c 'Tax paid to local authorities 2c

www.taxguru.in



[T l—=vE 3(i)] AL T TSI © FHATETIT 408

d Total (2b + 2c) ‘Zd ‘
e IAnnual value (2a - 2d) 2e
i IAnnual value of the property owned (own percentage share x 2e) 2f
g 30% of 2f 29
h Interest payable on borrowed capital 2h
i Total (2g + 2h) 2i
I IArrears/Unrealised rent received during the year less 30% 2j
k Income from house property 2 (2f — 2i + 2j) 2k

3 |Pass through income/loss if any * 3
IIncome under the head “Income from house property” (1k + 2k + 3)

4 |(if negative take the figure to 2i of schedule CYLA) 4
Furnishing of PAN/Aadhaar No. of tenant is mandatory, if tax is deducted under|
section 194-1B.

Furnishing of TAN of tenant is mandatory, if tax is deducted under section 194-1.
Schedule BP Computation of income from business or profession
A [From business or profession other than speculative business and specified business

INCOME FROM BUSINESS OR PROFESSION

1

Profit before tax as per profit and loss account (item 53 61(ii) and 62(b) of Part A
P&L) / (item 53 of Part A-P and L — Ind AS) (as applicable)

=Y

Net profit or loss from speculative business included in 1
(enter —ve sign in case of loss)

2a

Net profit or Loss from Specified Business u/s 35AD included
in 1 (enter —ve sign in case of loss)

2b

heads of

Income/ receipts credited to profit and|
loss account considered under other|

115BBF or chargeable u/s 115BBG or]
chargeable u/s 115BBH

House property

3a

Capital gains

Other sources

3¢

ci

Dividend
income

3ci

income or chargeable u/sCi

other than|

_ |Dividend

income

3cii

u/s 115BBF

3d

u/s 115BBG

3e

u/s 115BBH|
(net of Cost off
IAcquisition,  if
any)

(Item No. A
Schedule VDA)

4a

First Schedule of
(Dropdown to be provided)

Profit or loss included in 1, which is referred to in section
44B/44BB/44BBA/44BBB/44AE/44D/44DA//Chapter-XI1-G/
Income-tax Act (other than 115B)

=

a

4b

Profit and gains from life insurance business referred to in
section 115B

b

4c

Profit from activities covered under rules 7, 7A, 7B(1),
7B(1A) and 8 (Dropdown to be provided)

4c

Income credited to Profit and Loss account (included in 1) which is exempt

@ [Share of income from firm(s) 5a

b [Share of income from AOP/ BOI 5b
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IAny other exempt income (specify]

€ |hature and amount)
i ci
i cii
iii [Total (ci + cii) 5ciii
d [Total exempt income (5a + 5b + 5ciii) 5d
6 Balance (1- 2a - 2b —3a - 3b - 3c — 3d — 3e — 3f-4- 5d) 6
A House 7a
property
Expenses debited to profit and loss [g Capital gains [7b
. laccount considered under other heads of
income/related to income chargeable u/s [C |Other sources [7c
115BBF or u/s 115BBG
D |u/s 115BBF 7d
E |u/s115BBG [7e
oa Expenses debited to profit and loss account which relate to8a
lexempt income
b Expenses debited to profit and loss account which relate t08b
lexempt income and disallowed u/s 14A (16 of Part A-Ol)
9 Total (7a + 7b + 7c + 7d + 7e + 8a+8b) 9
10 IAdjusted profit or loss (6+9) 10
11 Depreciation and amortization debited to profit and loss account 11
12 Depreciation allowable under Income-tax Act
i |Depreciation allowable under section 32(1)(ii) and12i
32(1)(iia) (item 6 of Schedule-DEP)
i [Depreciation allowable under section 32(1)(i)
12ii
(Make your own computation refer Appendix-1A of IT Rules)
i [Total (12i + 12ii) 12iii
13 Profit or loss after adjustment for depreciation (10 +11 — 12iii) 13
14 IAmounts debited to the profit and loss account, to the extent 14
disallowable under section 36 (6s of Part A-Ol)
15 IAmounts debited to the profit and loss account, to the extent 15
disallowable under section 37 (7k of Part A-Ol)
16 lAmounts debited to the profit and loss account, to the extent 16
disallowable under section 40 (8Aj of Part A-Ol)
17 lAmounts debited to the profit and loss account, to the extent 17
disallowable under section 40A (9f of Part A-Ol)
lAny amount debited to profit and loss account of the
18 previous year but disallowable under section 43B (11h of (18
Part A-Ol)
19 Interest disallowable under section 23 of the Micro, Small 19
land Medium Enterprises Development Act, 2006
20 Deemed income under section 41\ 20
Deemed income under section 32AC/ 32AD/ 33AB/
21 33ABA/35ABA/ 35ABB/ 35AC/ 40A(3A)/ 33AC/ T72A/ 21
BOHHD/ 80-1A
22 Deemed income under section 43CA 22
23 IAny other item of addition under section 28 to 44DB 23
IAny other income not included in profit and loss account/any
b4 other expense not allowable (including income from salary, o4

commission, bonus and interest from firms in which
company is a partner)
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Increase in profit or decrease in loss on account of ICDS
25 adjustments and deviation in method of valuation of stock [25
(Column 3a + 4d of Part A- Ol)
26 Total (14 + 15+ 16 + 17 + 18 + 19 + 20 + 21+22 +23+24+25) 26
27 Deduction allowable under section 32(1)(iii) 27
28 IAmount allowable as deduction under section 32AC 28
lAmount of deduction under section 35 or 35CCC or 35CCD
in excess of the amount debited to profit and loss account
29 (item x(4) of Schedule ESR) (if amount deductible under section 29
35 or 35CCC or 35CCD is lower than amount debited to P&L
laccount, it will go to item 24)
lAny amount disallowed under section 40 in any preceding
30 previous year but allowable during the previous year(8B of (30
Part A-Ol)
lAny amount disallowed under section 43B in any preceding
31 previous year but allowable during the previous year (10h of (31
Part A-Ol)
IAny other amount allowable as deduction 32
32
Decrease in profit or increase in loss on account of ICDS
33 adjustments and deviation in method of valuation of stock (33
(Column 3b + 4e of Part A- OI)
34 Total (27+28+29+30+31+32+33) 34
35 Income (13+26-34) 35
36 Profits and gains of business or profession deemed to be under -
i |Section 44AE (61(ii) of schedule P&L )  [36i
i [Section 44B 36ii
iii [Section 44BB 36iii
iv [Section 44BBA 36iv
Section 44BBB 36V
i [Section 44D 36Vi
ii [Section 44DA 36Vii (item 4 of Form 3CE)
iii [Chapter-XI11-G (tonnage) 36viii gg)tal of col. 7 of item 10 of Form
- First Schedule of Income-tax Act (other36ix
than 115B)
X [Total (36i to 36ix) 36X
Net profit or loss from business or profession other than speculative and specified
37 . 37
business (36+36x)
Net Profit or loss from business or profession other than speculative business and
28 specified business after applying rules 7A, 7B or 8, if applicable (If rule 7A, 7B or 8 iSA38
not applicable, enter same figure as in 37) (If loss take the figure to 2i of item F) (38a+ 38|
+ 38c + 38d + 38e + 38f)
a |Income chargeable under rule 7 38a
b [Deemed income chargeable under rule 7A 38b
c [Deemed income chargeable under rule 7B(1) 38¢c
d |Deemed income chargeable under rule 7B(1A) (38d
e |Deemed income chargeable under rule 8 38e
Income other than rules 7A, 7B and 8 (Item No.
f 38f
37)
Balance of income deemed to be from agriculture, after applying Rule 7, 7A, 7B(1),
39 7B(1A) and Rule 8 for the purpose of aggregation of income as per Finance Act [4c-39
(38a+38b+38c+38d+38e)]
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B |Computation of income from speculative business
40 Net profit or loss from speculative business as per profit or loss account 40
41 IAdditions in accordance with sections 28 to 44DB 41
42 Deductions in accordance with sections 28 to 44DB 42
Income from speculative business ) (40+41-42) (if loss, take the figure to 6xvi of schedule|
43 B43
CFL)
C |[Computation of income from specified business under section 35AD
44 Net profit or loss from specified business as per profit or loss account 44
45 IAdditions in accordance with section 28s to 44DB 45
16 Deductions in accordance with sections 28 to 44DB (other than deduction under section,-46
(i) 35AD, (ii) 32 or 35 on which deduction u/s 35AD is claimed)
47 Profit or loss from specified business (44+45-46) a7
48 Deductions in accordance with section 35AD(1) 48
49 Income from Specified Business) (47-48 )(if loss, take the figure to 7xvi of schedule CFL) (C49
Relevant clause of sub-section (5) of section 35AD which covers the specified business
50 C50
(to be selected from drop down menu)
D |Income chargeable under the head ‘Profits and gains from business or profession’ (A38+B43+C49)

E |(Intra head set off of business loss of current year

. . Income of cu_rren_t year (Fill th'SBusinesslosssetoff Business income remaining
Sl. [Type of Business income column only if figure is zero or after set off

o ) B=0-0

i |Loss to be set off (Fill thig (A38)
row only if figure ig

i |Income from speculative|(B43)

iii Iané)me from  specified|(C49)

Income from Life Insurance(4b)
business u/s. 115B

\v [Total loss set off (ii + iii)

i |Loss remaining after set off (i —v)

Schedule DPM

DEPRECIATION ON PLANT AND MACHINERY

Depreciation on Plant and Machinery (Other than assets on which full capital expenditure is allowable as
deduction under any other section)

1 [Block of assets Plant and machinery
2  |Rate (%) 15 30 40 45
(i) (if) (iii) (iv)

3 |Written down value on the first day
of previous year

4 |Additions for a period of 180 days or
more in the previous year

5 |Consideration or other realization
during the previous year out of 3 or

6 |Amount on which depreciation at
full rate to be allowed (3 + 4 -5)
(enter O, if result is negative)

7 |Additions for a period of less than
180 days in the previous year

8 |Consideration or other realisations
during the year out of 7

9 |Amount on which depreciation at
half rate to be allowed (7 — 8) (enter
0, if result is negative)

10 |Depreciation on 6 at full rate
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11

Depreciation on 9 at half rate

12

IAdditional depreciation, if any, on 4

13

IAdditional depreciation, if any, on 7

14

IAdditional depreciation relating to
immediately preceding year on asset
put to use for less than 180 days

15

Total
(10+11+12+13+14)

depreciation

16

Depreciation  disallowed  under
section 38(2) of the I.T. Act (out of
column 15)

17

Net aggregate depreciation (15-16)

18

Proportionate aggregate
depreciation allowable in the event
of succession, amalgamation,
demerger etc.

(out of column 17)

19

Expenditure incurred in connection
with transfer of asset/ assets

20

Capital gains/ loss under section 50

(5 + 8 -3 -4 -7 -19) (enter negative
only, if block ceases to exist)

21

\Written down value on the last day
of previous year* (6+ 9 -15) (enter 0,
if result is negative)

S LT ERBIOY Depreciation on other assets (Other than assets on which full capital expenditure is allowable as deduction)

DEPRECIATION ON OTHER ASSETS

1 [Block of assets Land Building (not including land) [Furniture andjintangible Ships
fittings assets
2 |Rate (%) Nil 5 10 40 10 25 20
(i) (ii) (iii) (iv) (v) (vi) (vii)
3 |Written down value on the first day
of previous year
4 |Additions for a period of 180 days or
more in the previous year
5 |Consideration or other realization
during the previous year out of 3 or
6 |[Amount on which depreciation at
full rate to be allowed (3 + 4 -5)
(enter 0, if result is negative)
7  |Additions for a period of less than
180 days in the previous year
8 |Consideration or other realizations
during the year out of 7
9 |Amount on which depreciation at
half rate to be allowed (7-8) (enter 0,
if result is negative)
10 |Depreciation on 6 at full rate
11 |Depreciation on 9 at half rate
12 |Total depreciation (10+11)
13 |Depreciation  disallowed  under
section 38(2) of the I.T. Act (out of
column 12)
14 |Net aggregate depreciation (12-13)
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15 |Proportionate aggregate
depreciation allowable in the event
of succession, amalgamation,

demerger etc. (out of column 14)

16 |Expenditure incurred in connection
with transfer of asset/ assets

17 |Capital gains/ loss under section 50*

(5 + 8 -3-4 -7 -16) (enter negative only
if block ceases to exist)

18 [Written down value on the last day
of previous year* (6+ 9 -12) (enter 0
if result is negative)

Summary of depreciation on assets (Other than on assets on which full capital expenditure is allowable as
deduction under any other section)

Schedule DEP

Plant and machinery

Block entitled for depreciation @ 15 per cent
( Schedule DPM - 17i or 18i as applicable)

Block entitled for depreciation @ 30 per cent
( Schedule DPM - 17ii or 18ii as applicable)

Block entitled for depreciation @ 40 per cent
( Schedule DPM - 17iii or 18iii as applicable)

” Block entitled for depreciation @ 45 per cent g
1
( Schedule DPM - 17iv or 18iv as applicable)

e [Total depreciation on plant and machinery ( 1a + 1b + 1c+1d) le

2  [Building (not including land)

a [Block entitled for depreciation @ 5 per cent 2a

(Schedule DOA- 14ii or 15ii as applicable)

b  |Block entitled for depreciation @ 10 per cent 2b
(Schedule DOA- 14iii or 15iii as applicable)

c  [Block entitled for depreciation @ 40 per cent 2c
(Schedule DOA- 14iv or 15iv as applicable)

d [Total depreciation on building (2a+2b+2c) 2d

Furniture and fittings(Schedule DOA- 14v or 15v as applicable)

Intangible assets (Schedule DOA- 14vi or 15vi as applicable)

Ships (Schedule DOA- 14vii or 15vii as applicable)

o o B @
o o B ©

Total depreciation ( 1le+2d+3+4+5)

SUMMARY OF DEPRECIATION ON ASSETS

Schedule DCG Deemed Capital Gains on sale of depreciable assets

1  [Plant and machinery

a Block entitled for depreciation @ 15 per cent la
(Schedule DPM - 20i)

b Block entitled for depreciation @ 30 per cent 1b
(Schedule DPM — 20ii)

c Block entitled for depreciation @ 40 per cent 1c
(Schedule DPM - 20iii)

d Block entitled for depreciation @ 45 per cent 1d
(Schedule DPM - 20iii)

e Total (1la +1b + 1c+1e) le

www.taxguru.in



[T —=vE 3(i)]

HTLT hT TSI SAETTL

414

Building (not including land)

(Schedule DOA- 17ii)

a  |Block entitled for depreciation @ 5 per cent

2a

(Schedule DOA- 17iii)

b Block entitled for depreciation @ 10 per cent

2b

(Schedule DOA- 17iv)

c Block entitled for depreciation @ 40 per cent

2c

d |Total (2a+2b + 2c)

Furniture and fittings ( Schedule DOA- 17v)

Intangible assets (Schedule DOA- 17vi)

Ships (Schedule DOA- 17vi

i)

o O] B[ @

[Total ( le+2d+3+4+5)

o O B @

Schedule ESR Expenditure on scientific Research etc. (Deduction under section 35 or 35CCC or 35CCD)

Sl [Expenditure of the natureAmount, if any, debited to/Amount of deductionfAmount of deduction in excess of]
No |referred to in section profit and loss account allowable the amount debited to profit and loss
account
© X 4)=03)-@
4)=3)-(2
(3)
i 35(1)(i)
i [35(1)(ii)
i [35(1)(iia)
iv. [35(1)(iii)
v [35(2)(iv)
Vi [35(2AA)
vii  [35(2AB)
viii [35CCC
ix [35CCD
X  [Total
NOTE In case any deduction is claimed under sections 35(1)(ii) or 35(1)(iia) or 35(1)(iii) or 35(2AA), please provide the details
as per Schedule RA.

Schedule CG ‘ Capital Gains

CAPITAL GAINS

A [Short-term Capital Gains (STCG) (Sub-items 4 and 5 are not applicable for residents)
i From sale of land or building or both (fill up details separately for each property) (in case of]
co-ownership, enter your share of capital gain)
Date of purchase/ | DD/IMM/YYYY Date of sale/transfer DD/MM/IYYYY
acquisition
a i Full value of consideration received/receivable ai
ii \Value of property as per stamp valuation authority aii
Full value of consideration adopted as per section 50C for the
iii purpose of Capital Gains [in case (aii) does not exceed 1.10fiii
times (ai), take this figure as (ai), or else take (aii)]
= b [Deductions under section 48
[
% i Cost of acquisition without indexation bi
s i Cost of Improvement without indexation bii
(@)
= iii Expenditure wholly and exclusively in connection with transfer |iii
P
[
E iv Total (bi + bii + biii) biv
o
& c |Balance (aiii — biv) 1c
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d Deduction under section 54D/ 54G/54GA (Specify details in item Dld
below)
e [Short-term Capital Gains on Immovable property (1c - 1d) IAle ‘

F |In case of transfer of immovable property, please furnish the following details (see note)

IAddress
of
Name  ofPAN/Aadhaar No|Percentage IAmount property,[Pin
buyer(s)  [of buyer(s) share Country |code|
code, Zip
code

S.No. State

INOTE » [Furnishing of PAN/Aadhaar No. is mandatory, if the tax is deduced under section 194-1A
or is quoted by buyer in the documents.

In case of more than one buyer, please indicate the respective percentage share and
amount.

2  [From slump sale

A i [Fair market value as per rule 11UAE(2) 2ai
i |Fair market value as per rule 11UAE(3) 2aii
iii | Full value of consideration (higher of ai or aii) 2aii
Net worth of the under taking or division 2b
C [Short-term capital gains from slump sale (2aiii-2b) IA2¢c
o From sale of equity share or unit of equity oriented Mutual Fund (MF) or unit of a business trust
on which STT is paid under section 111A or 115AD(1)(b)(ii) proviso (for FII)
@ |Full value of consideration 3a
b |[Deductions under section 48
i Cost of acquisition without indexation bi
ii Cost of Improvement without indexation bii
iii Expenditure wholly and exclusively in connection with transfer [biii
iv  [Total (i +ii +iii) biv
c [Balance (3a - biv) 3¢
Loss to be disallowed u/s 94(7) or 94(8)- for example if asset
d bought/acquired within 3 months prior to record date and ad
dividend/income/bonus units are received, then loss arising out of sale
of such asset to be ignored (Enter positive value only)
e [Short-term capital gain on equity share or equity oriented MF (STT paid) (3c +3d) IA3e
4 For NON-RESIDENT, not being an FI1- from sale of shares or debentures of an Indian company
(to be computed with foreign exchange adjustment under first proviso to section 48)
@ [STCG on transactions on which securities transaction tax (STT) is paid IAda
b [STCG on transactions on which securities transaction tax (STT) is not paid IAdb
5 For NON-RESIDENTS- from sale of securities (other than those at A3 above) by an FIl as per]
section 115AD
a i In case securities sold include shares of a company other than quoted
shares, enter the following details
a |Full value of consideration received/receivable in respect ofjia
unquoted shares
b |Fair market value of unquoted shares determined in thelib
prescribed manner
c |Full value of consideration in respect of unquoted sharesjic
ladopted as per section 50CA for the purpose of Capital
Gains (higher of a or b)
i Full value of consideration in respect of securities other thanaii
unquoted shares

www.taxguru.in




[T 11—&vE 3(i)] ST T TSI © STETET 416
iii Total (ic + ii) aiii
b [Deductions under section 48
i Cost of acquisition without indexation bi
ii Cost of improvement without indexation bii
iii Expenditure wholly and exclusively in connection with transfer |iii
iv Total (i + ii +iii) biv
c |Balance (5aiii — biv) 5¢
Loss to be disallowed u/s 94(7) or 94(8)- for example if security
d bought/acquired within 3 months prior to record date and Ed
dividend/income/bonus units are received, then loss arising out of sale
of such security to be ignored (Enter positive value only)
e [Short-term capital gain on securities (other than those at A3 above) by an FI1 (5¢ +5d) IASe
6  |From sale of assets other than at Al or A2 or A3 or A4 or A5 above
. In case assets sold include shares of a company other than quoted
A i . -
shares, enter the following details
@  |Full value of consideration received/receivable in respectia
of unquoted shares
b |Fair market value of unquoted shares determined in theib
prescribed manner
c Full value of consideration in respect of unquoted shares
ladopted as per section 50CA for the purpose of Capitallic
Gains (higher of a or b)
ii Full value of consideration in respect of assets other than i
unquoted shares
i Total (ic + ii) aiii
B |Deductions under section 48
i Cost of acquisition without indexation bi
ii Cost of Improvement without indexation bii
iii Expenditure wholly and exclusively in connection with transfer [biii
iv Total (i + ii +iii) biv
C |Balance (6aiii — biv) 6c
In case of asset (security/unit) loss to be disallowed u/s 94(7) or 94(8)-
D for example if asset bought/acquired within 3 months prior to record 6d
date and dividend/income/bonus units are received, then loss arising
out of sale of such asset to be ignored (Enter positive value only)
Deemed Short-term capital gains on depreciable assets (6 of schedule-
E 6e
DCG)
F |Deduction under section 54D/54G/54GA 6f
G |STCG on assets other than at Al or A2 or A3 or A4 or A5 above (6¢ + 6d + 6e — 6f) IA6g
7 |[Amount deemed to be Short-term capital gains
a  |Whether any amount of unutilised capital gain on asset transferred during the previous years
shown below was deposited in the Capital Gains Accounts Scheme within due date for that year?
O Yes O No O Not applicable. If yes, then provide the details below
SI. [Previous [Section under whichNew asset acquired/constructed JAmount not used
lyear indeduction claimed in for new asset or
which assetthat year remained
transferred unutilised in
Capital gains
account (X)
'Year in which assetAmount utilised out
acquired/constructedof Capital Gaing
laccount
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i ‘2019-20 ‘54D/54G/54GA

b |Amount deemed to be Short-term capital gains u/s 54D/54G/54GA, other than at
5a9

IAmount deemed to be Short-term capital gains (Xi + b) IA7

8  [Pass Through Income/Loss in the nature of Short-term Capital Gain, (Fill up schedule PTI) (A8a H

IA8

Pass Through Income/Loss in the nature of Short-term Capital Gain,

chargeable @ 15% /A8a

Pass Through Income/Loss in the nature of Short-term Capital Gain,

chargeable @ 30% IA8b

Pass Through Income/Loss in the nature of Short-term Capital Gain,

chargeable at applicable rates A8e

Cc

lAmount of STCG included in Al — A8 but not chargeable to tax or chargeable at special rates in

0 India as per DTAA
Rate as per
\Whether|
Item No. Al] Treaty i i
Sl. |Amount [to A8 aboveS:;Ztry&Article off TRC_ i?Ctlqu R:rtﬁ %Sf;ﬂghce[lﬁ) I\/?/er
No. [of income |in  which DTAA (enter NIL,obtained Hper L1
. Code i Act  |Act  |of (6) or (9)]
included I nOt(Y/N)
chargeable)
1) (@ (3) (4) (5) (6) (7) @ (@ (10
|
11
@ [Total amount of STCG not chargeable to tax in India as per DTAA IA9a
b [Total amount of STCG chargeable to tax at special rates in India as per DTAA IA9b
10 ([Total Short-term Capital Gain (Ale+ A2c+ A3e+ Ada+ Adb+ ASe+ ABg+A7 + A8-A%a) IA10

B |Long-term capital gain (LTCG) (Sub-items 6, 7and 8 are not applicable for residents)

From sale of land or building or both (fill up details separately for each property) (in case of co-|

! lownership, enter your share of Capital Gain)
Date _o_f purchase/ | DD/MM/YYYY Date of sale/transfer DD/MM/IYYYY
acquisition
a i Full value of consideration received/receivable ai
ii \Value of property as per stamp valuation authority aii
Full value of consideration adopted as per section 50C for the

iii purpose of Capital Gains [in case (aii) does not exceed 1.10 timesjaiii
(ai), take this figure as (ai), or else take (aii)]

b [Deductions under section 48

i Cost of acquisition bi
iia  |Cost of acquisition with indexation biia
iib  [Total Cost of Improvement with indexation biib

(a) Cost of improvement

(b) Year of improvement

Long-term Capital Gains

(c) Cost of Improvement with indexation

Add row

iii Expenditure wholly and exclusively in connection with transfer |biii

iv  [Total (biia + biib + biii) bvi
c [Balance (aiii — biv) 1c
d Deduction under section 54D/54EC/54G/54GA (Specify details in item D1d
below)
e [Long-term Capital Gains on Immovable property (1c - 1d) Ble
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f |In case of transfer of immovable property, please furnish the following details (see note)

IAddress
of
PAN/Aadhaar No.Percentage property,[Pin
of buyer(s) share Amount Country [code
code, Zip|
code

S.No. [Name of buyer(s) State

INOTE» [Furnishing of PAN/Aadhaar No. is mandatory, if the tax is deduced under section 194-1A
or is quoted by buyer in the documents.

In case of more than one buyer, please indicate the respective percentage share and
amount.

2  [From slump sale

i [Fair market value as per rule 11UAE(2) 2ai
a [ii |Fair market value as per rule 11UAE(3) 2aii
iii | Full value of consideration (higher of ai or aii) 2aiii
b [Net worth of the under taking or division 2b
c |Balance (2aiii — 2b) 2c
d |Deduction u/s 54EC 2d
e [Long-term capital gains from slump sale (2c-2d) B2e

3 |From sale of bonds or debenture (other than capital indexed bonds issued by Government)

a [Full value of consideration 3a

b [Deductions under section 48

i Cost of acquisition without indexation bi
ii Cost of improvement without indexation bii
i Expenditure wholly and exclusively in connection withbiii
transfer
iv Total (bi + bii +biii) biv
c [LTCG on bonds or debenture - (3a-biv) B3c

From sale of listed securities (other than a unit) or zero coupon bonds where proviso under section

N 112(1) is applicable
a  [Full value of consideration ’Aa ‘
b [Deductions under section 48
i Cost of acquisition without indexation bi
ii Cost of improvement without indexation bii
iii Expenditure wholly and exclusively in connection Withbiii
transfer
iv  [Total (bi + bii +biii) biv
. Long-term Capital Gains on assets at B4 (4a — biv) 4c
5 Fro_m sale o_f eqqity share in a company or unit of equity oriented fund or unit of a business trust on
hich STT is paid under section 112A
Long-term Capital Gains on sale of capital assets at B5(Column 14 of schedule 112A) B5 ‘
6 For NON-RESIDENTS- from sale of shares or debenture of Indian company (to be computed with|

foreign exchange adjustment under first proviso to section 48)

L TCG computed without indexation benefit B6 ’

For NON-RESIDENTS- from sale of, (i) unlisted securities as per section 112(1)(c), (ii) units referred
7 |in section 115AB, (iii) bonds or GDR as referred in section 115AC, (iv) securities by FII as referred
to in section 115AD

In case securities sold include shares of a company other than quoted shares, enter the
following details
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a  |Full value of consideration received/receivable in respecti

of unquoted shares

b  |Fair market value of unquoted shares determined in the|.

prescribed manner

c  [Full value of consideration in respect of unquoted shares
ladopted as per section 50CA for the purpose of Capital
Gains (higher of a or b)

ic

Full value of consideration in respect of securities other than
unquoted shares

iii  [Total (ic +ii) aiii
b |Deductions under section 48

i Cost of acquisition without indexation bi

ii Cost of improvement without indexation bii

Expenditure wholly and exclusively in connection with
transfer

biii

iv

Total (bi + bii +biii)

biv

c |Long-term Capital Gains on assets at 7 above in case of NON-RESIDENT (aiii-biv)

B7c I

For NON-RESIDENTS - From sale of equity share in a company or unit of equity oriented fund or]

B unit of a business trust on which STT is paid under section 112A
Long-term Capital Gains on sale of capital assets at B8 (Column 14 of 115AD(1)(b)(iii) proviso) B8 I
9  |From sale of assets where B1 to B8 above are not applicable
! In case assets sold include shares of a company other than
quoted shares, enter the following details
a Full value of consideration received/receivable injia
respect of unquoted shares
b Fair market value of unquoted shares determined injib
the prescribed manner
c Full value of consideration in respect of unquoted|ic
shares adopted as per section 50CA for the purpose of
Capital Gains (higher of a or b)
ii Full value of consideration in respect of assets other thanjaii
unquoted shares
iii Total (ic + ii) aiii
b |[Deductions under section 48
i Cost of acquisition with indexation bi
ii Cost of improvement with indexation bii
iii Expenditure wholly and exclusively in connection withbiii
transfer
iv Total (bi + bii +biii) biv
c |Balance (aiii — biv) 9c
d |Deduction under section 54D//54G/54GA (Specify details in item D9d
below)
e [Long-term Capital Gains on assets at B9 above (9c- 9d) B9e
10 |Amount deemed to be long-term capital gains
Whether any amount of unutilised capital gain on asset transferred during the previous year
2 [shown below was deposited in the Capital Gains Accounts Scheme within due date for that year?
O Yes O No O Not applicable. If yes, then provide the details below
New asset acquired/constructed IAmount not used for|
Previous year| . . new or
S.nofin which assef>ccton under Wh'.ChY : hich /Amount utilisedremained unutilised
deduction claimed in [Year in  which asset f Capitall >
transferred acquired/constructed Ut Of Capitalin gains
Gains account  jaccount (X)
i [2019-20 54D//54G/54GA
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IAmount deemed to be long-term capital gains, other than at ‘a’

IAmount deemed to be long-term capital gains (Xi + b)

B10

11

Pass Through Income/Loss in the nature of Long-Term Capital Gain, (Fill up schedule PTI)
(Bllal+1la2 + B1lb)

B11

al

Pass Through Income/ Loss in the nature of Long-Term Capital
Gain, chargeable @ 10% u/s 112A

Bllal

a2

Pass Through Income/Loss in the nature of Long-Term Capital
Gain, chargeable @ 10% under sections other than 112A

Blla2

Pass Through Income/ Loss in the nature of Long-Term Capital
Gain, chargeable @ 20%

B11lb

12

IAm

ount of LTCG included in items B1 to B11 but not chargeable to tax or chargeable at special
rates in India as per DTAA

SI.
No.

IAmount ofB11

income  [above in"@M€ andTan (enter NIL, ifobtainedgfct

Item No, Rate as per|

Bl to Treaty
Country IArticle ofi

\Whether

. Code
hich not (Y/N)

included chargeable)

TRC  [Section
I.T.

Rate as
per 1.T,
IAct

IApplicable
rate [lower|
of (6) or (9)]

(2)

3) (4) (5) (6) (7) ()

(9)

(10)

Total amount of LTCG not chargeable to tax in India as per DTAA

B12al

Total amount of LTCG chargeable to tax at special rates in India as per DTAA

B12b)

13

Total long-term capital gain] [Ble + B2e + B3c + B4c + B5 + B6 + B7c + B8+ B9e+ B10+B11-12a]

B13

C1 |Sum of Capital Gain Incomes (9ii + 9iii + 9iv + 9v + 9vi + 9vii + 9viii of table E below)

C1

C2 |Income from transfer of virtual digital assets (Item No. B of Schedule VDA)

C2

C3 [Income chargeable under the head “CAPITAL GAINS” (C1 + C2)

C3

D |Information about deduction claimed against Capital Gains

1

In case of deduction u/s 54D/54EC /54G/54GA give following details

asset

a  |[Deduction claimed u/s 54D
i Date of acquisition of original asset @i [dd/mmlyyyy
i _Cost of purchase/ _construction of new land or building foraii
industrial undertaking
iii Date of purchase of new land or building aiii [dd/mm/yyyy
v IAmount deposited in Capital Gains Accounts Scheme before due aiv
date
% IAmount of deduction claimed av
b [Deduction claimed u/s 54EC
i Date of transfer of original asset bi  |[dd/mm/yyyy
IAmount invested in specified/notified bonds
. (not exceeding fifty lakh rupees) i
(
iii Date of investment biii [dd/mm/yyyy
iv IAmount of deduction claimed biv
c |Deduction claimed u/s 54G
i Date of transfer of original asset ci  [dd/mmlyyyy
i Cost and expenses incurred for purchase or construction of new|;;
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i Date of purchase/construction of new asset in an area other than Giii- [dd/mmiyyyy
urban area
v IAmount deposited in Capital Gains Accounts Scheme before dueciv
date
v IAmount of deduction claimed cv
d |Deduction claimed u/s 54GA
i Date of transfer of original asset from urban area di [dd/mm/yyyy
i Cost and expenses incurred for purchase or construction of new yi;
asset
iii Date of purchase/construction of new asset in SEZ diii [dd/mm/yyyy
v lAmount deposited in Capital Gains Accounts Scheme before duediv
date
v IAmount of deduction claimed dv
Total deduction claimed (1a + 1b + 1c + 1d)
e e
E
E Set-off of current year capital losses with current year capital gains (excluding amounts included in A9a & B12a which is NOT]
chargeable under DTAA)
Current
lyear’s
capital
. gains
Gain of current year| remaining
SI. Type of Capital(Fill this colur_nn only .IfShort-term capital loss set off Long-term capital loss set off after  set
Gain computed  figure s off
positive)
(9=1-2-3-
4-5-6-7-8)
15% [30% |applicable rate DTAAlO% 20% DTAA
rates rates
1 2 3 4 5 6 7 3 9
Loss to be set off| (B4c*+
(Fill this row if B5*+
1 *,
:‘;gure computed ( A3e*+(A5e*+ (Aler+ E;i + (B1e*+
i negative) IAda*+ A8 IA2c*+A4b*+A6g*A9b Boe* B2e*+B3c*+B6*+B9%e*+B12b
* *. 3 % 3
A8a *) +AT*+ABC* ) B11a1%4B10*+ B11D%)
Blla2*
i 15% (A3e*+ Ada*+ A8a *)
iii DT h00s  |(ABe*+ ABD)
term
| [capital
gain . (Ale*+
iv ?gglcableAZC*+A4b*+A6g*
+AT*+ABC* )
DTAA lA9b
rates
(B4c*+ B5*+ B7c*+
i Long- 10% B8+ . B
term Bllal*+Blla2*)
—capital (Ble™+
i 98N boos B2e*+B3c*+B6*+BYe*+
B10*+ B11b*)
ii DTAA 1819
rates

+ viii)

ITotal loss set off (ii + iii + iv + v + vi + vii

Loss remaining after set off (i-ix)
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The figures of STCG in this table (Ale* etc.) are the amounts of STCG computed in respective column (A1-A8) as reduced by the
lamount of STCG not chargeable to tax or chargeable at special rates as per DTAA, which is included therein, if any.

The figures of LTCG in this table (Ble* etc.) are the amounts of LTCG computed in respective column (B1-B11) as reduced by the
amount of LTCG not chargeable to tax or chargeable at special rates as per DTAA, which is included therein, if any.

F |Information about accrual/receipt of capital gain

16/12 [16/3 to

Upto 15/6 16/6 to 15/9 16/9 to 15/12
to 15/3[31/3

IType of Capital gain / Date

0] (if) (iii) v v

Short-term capital gains taxable at the rate of 15%

Enter value from item 5vi of schedule BFLA, if any.

Short-term capital gains taxable at the rate of 30%

Enter value from item 5vii of schedule BFLA, if any.

IShort-term capital gains taxable at applicable rates

Enter value from item 5viii of schedule BFLA, if any.

Short-term capital gains taxable at DTAA rates Enter|
4 value from item 5ix of schedule BFLA, if any.

Long- term capital gains taxable at the rate of 10%

Enter value from item 5x of schedule BFLA, if any.

Long- term capital gains taxable at the rate of 20%

Enter value from item 5xi of schedule BFLA, if any.

Long- term capital gains taxable at the rate DTAA
rates Enter value from item 5xii of]
schedule BFLA, if any.

Capital gains on transfer of Virtual Digital Assef
taxable at the rate of 30%

Enter value from item 15B of schedule S, if any
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Schedule From sale of equity share in a company or unit of equity oriented fund or unit of a business trust on which STT is paid under
112A section 112A
Full
Value
Conside
ration
-If
shares
are
acquire If the To_tal
d on or Lona- Fair
before tern? Mar Bala
31.01.20 | Cost capita ket Expen nce
18 of Iagset Fair Valu | diture (6-
(Total acqui Market | e of | wholly 13) -
o was :
Sale- Sale sition .| Value capit | and Total Item
Share/ IS | Name . . Cost acqui .
S. - No. of | price | Value) witho per al exclusi | deduc | 5 of
Unit IN | of the of red : ]
N . Shares | per (4*5) ut . share/u | asset | vely in | tions LTC
Acquir | Co | Share . . acqui | before .
0. - /Units Share index o nit as | as connec | (7+12 | G
ed de | /Unit - - If . sition | 01.02. .

/Unit ation 2018 on 31st | per tion ) Sche
shares | (highe 7| Januar | secti | with dule
are r of 8 Lowe | ¥2018 | on transfe of
Acquire | or g) 552) | r ITR
d after rof (ac)- 6
31st 1 (4*10
Januar and 6 )

y, 2018

- Please

enter

Full

Value

of

Conside

ration
Cleca | e | | o colg) | €O [ (ol | (ol [ (Col | (col | (col | (col | (Col
1)' 1a) 2)' 3) 4) 5) ' 7) 8) 9) 10) 11) 12) 13) 14)
1
2
Add rows
Total

Schedule
115AD(1)(b)(iiii)-

Proviso

S. Share

No | junit

: Acqu
ired

From sale of equity share in a company or unit of equity oriented fund or unit of a business trust on which STT is
paid under section 112A

ISIN
Code

Na
me
of
the
Sha
re/
Uni

No. of
Shares
/Units

Sale-
price
per
Share
/Unit

Full
Value
Consid
eration

-If
shares
are
acquire
d on or
before
31" day
of
Januar
y, 2018
(Total
Sale
Value
)(4*5)

-If
shares
are
Acquir
ed after
31st

Cost
of
acqui
sition
witho
ut
index
ation
(high
er of
8 or

Cost

acqui
sition

Fair

Marke
t Value
per

share/
unit as
on 31%
day of
Januar
y,2018

Tota

Fair
Mar
ket
Valu
e of
capit

asset
as
per
secti
on
55(2)
(ac)-
(4*1

Expen
diture
wholly
and
exclusi
vely in
conne
ction
with
transf
er

Total
dedu
ctions
(7+12
)

Bala
nce

(6-

13) -
Item
8 of
LTC

Sche
dule

ITR
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Januar
y 2018 -
Please
enter
Full
Value
of
Consid
eration.
g(|: (Col. (Col. (Co (Col. (Col. 6) (Col. (Col. (Col. | (Col. (Col. | (Col. (Col. (Col.
1)' la) 2) 1.3) 5) ' 7) 8) 9) 10) 11) 12) 13) 14)
Add rows
Total
Schedule Income from transfer of Virtual Digital Assets
VDA
Sl. No. Date of | Date of | Head under | Cost of Acquisition Consideration Income from
Acquisition Transfer which income to . Received transfer of Virtual
be taxed | (Incase of gift; Digital Assets (enter
(Business/Capital | 5 Enter the amount on nil in case of loss)
Gain) which tax is paid u/s (Col. 6 - Col. 5)
56(2)(x) if any
b. In any other case
cost to  previous
owner)
(Col. 1) (Col. 2) (Col. 3) (Col. 4) (Col. 5) (Col. 6) (Col. 7)
Add Rows
C. Total (Sum of all Positive Incomes of Business Income in Col. 7) (Item No. 3f of
Schedule BP)
D. Total (Sum of all Positive Incomes of Capital Gain in Col. 7) (Item No. C2 of
Schedule CG)
Income from other sources
1 |Gross income chargeable to tax at normal applicable rates (la+ 1b+ 1c+ 1d + le) 1 |
a Dividends, Gross la
i Dividend income other than (ii) lai
i [Dividend income u/s 2(22)(e) aii
b Interest, Gross (bi + bii + biii + biv+bv) 1b
i [From Savings Bank bi
i |[From Deposits (Bank/ Post Office/ Co-operative) Society) [bii
iii  [From Income-tax Refund biii
iv  |In the nature of Pass through income/Loss biv
Others bv
c Rental income from machinery, plants, buildings, etc., Gross 1c
d Income of the nature referred to in section 56(2)(x) which is chargeable to tax 1d
(i 4 Aii 4 diii 4 dive 4 chvi)
i iAggregate value of sum of money received without consideration di
@ i |In case immovable property is received without consideration, stamp duty value|gij
x of property
8 i In case immovable property is received for inadequate consideration, stamp dutydiii
g alue of property in excess of such consideration
w (I
I X In case any other property is received without consideration, fair market value of| ..
= iv div
o) property
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In case any other property is received for inadequate consideration, fair marketDv
alue of property in excess of such consideration
le |Any other income (please specify nature)
Sl [Nature IAmount
No
] R 1
IAdd rows
2 |Income chargeable at special rates (2a+ 2b+ 2c+ 2d + 2e related to sl.no.1) 2
@ [Income by way of winnings from lotteries, crossword puzzles etc. 2a
b [Income chargeable u/s 115BBE (bi + bii + biii + biv+ bv + bvi) 2b
i [Cash credits u/s 68 bi
i [Unexplained investments u/s 69 bii
iii [Unexplained money etc. u/s 69A biii
iv [Undisclosed investments etc. u/s 69B biv
Unexplained expenditure etc. u/s 69C bv
i JAmount borrowed or repaid on hundi u/s 69D bvi
c  |Any other income chargeable at special rate (total of ci to cxxii) 2¢c
i Dividends received by foreign company chargeable u/sci
115A(1)(a)(i)
i Interest received from Government or Indian concern onii
foreign currency debts chargeable u/s 115A(1)(a)(ii)
iii  |Interest received from Infrastructure Debt Fund chargeableciii
u/s 115A(1)(a)(iia)
iv Interest referred to in section 194LC(1) - chargeable u/sciv
115A(1)(a)(iiaa) @ 5%
Interest referred to in Proviso to section 194LC(l) -lcv
chargeable u/s 115A(1)(a)(iiaa) @ 4%
i |Interest referred to in section 194LD - chargeable u/sicvi
115A(1)(a)(iiab)
ii Distributed income being interest referred to in sectionicvii
194LBA - chargeable u/s 115A(1)(a)(iiac)
Income from units of UTI or other Mutual Funds specified injcviii
iii [section 10(23D), purchased in Foreign Currency - chargeable|
u/s 115A(1)(a)(iii)
Income from royalty or fees for technical services receivedicix
ix [from Government or Indian concern - chargeable u/g
115A(1)(b)(A) & 115(1)(b)(B)
" Income by way of interest from bonds purchased in foreignicx
currency by non-residents - chargeable u/s 115AC
xi |[Income by way of dividend from GDRs purchased in foreignicxi
currency by non-residents - chargeable u/s 115AC
xii [Income received in respect of units purchased in foreignicxii
currency by an off-shore fund-115AB(1)
... |Income (other than dividend) received by an FII in respect oficxiii
X Isecurities (other than units referred to in section 115AB) -
chargeable u/s 115AD(1)(i)
_|Income by way of interest received by an FIl on bonds orfcxiv
XIV |Government securities referred to in section 194LD
chargeable as per proviso to section 115AD(1)(i)
kv [Income received by non-residents sportsmen or sportsicxv
lassociations chargeable u/s 115BBA
xvi [Anonymous Donations in certain cases chargeable u/scxvi
11CDDC
v Income by way of royalty from patent developed andfcxvii
registered in India - chargeable u/s 115BBF
Ixviii [Income by way of transfer of carbon credits - chargeable u/scxviii
115BBG
Xix [Income from royalty where agreement entered betweenicxix
31.3.1961 to 31.3.1976 and income from fees for technical
services where agreement entered between 29.2.1964 and
31.3.1976, and agreement is approved by the Central
Government.
Paragraph Ell of Part | of first schedule of Finance Act
Xx (Income being dividend received by an FII in respect ofilcxx
securities (other than units referred to in section 115AB) -
chargeable u/s 115AD(1)(i)
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respect of securities (other than units referred to in section
115AB) - chargeable u/s 115AD(1)(i)

xxi |Income being dividend received by a specified fund in respecticxxi
of securities (other than units referred to in section 115AB) -
chargeable u/s 115AD(1)(i)

xxii {Income (other than dividend) received by a specified fund infcxxii

Pass through income in the nature of income from other sources chargeable at special rates (drop down to be|

d provided) ed
o JAmount included in 1 and 2 above, which is chargeable at special rates in India as per DTAA (total of column2e
(2) of table below)
Item No. Rate as per | \whether i
lai,1bto 1f country ) Treaty TRC . Rate as Applicable
S1. No Amount of | 424, 2¢ name and Article of btained Section of e C [lower
| income  fand2din| coge | DTAA |CenterNIL,|© tained | | 1 act | P act | Of ©)or
which if not (Y/IN) ()]
included chargeable)
v @ (3) (4) (5) (6) (7) (8) (9) (10)
1
1
3 [Deductions under section 57 (other than those relating to income chargeable at special rates under 2a, 2b ,2c & 2d)
@  [Expenses / Deductions (Other than entered in C) 3a
b  |Depreciation (available only if income offered in 1c) 3b
Interest expenditure on dividend u/s 57(1) (only if income|
c . 3¢
offered in 1a)
ci  [Eligible Interest expenditure u/s 57(1) — computed value 3ci
d [Total 3d
4 |[Amounts not deductible u/s 58 4
5 |Profits chargeable to tax u/s 59 5
5 Net Income from other sources chargeable at normal applicable rates [1(after reducing income related to DTAA6
portion) — 3 + 4 + 5) (If negative take the figure to 4i of schedule CYLA)]
7 |Income from other sources (other than from owning and maintaining race horses) (2 +6 )) (enter 6 as nil, if |7
negative)
8 |Income from the activity of owning race horses
a  |Receipts 8a
h  [Deductions under section 57 in relation to receipts at 8algp
only
c  JAmounts not deductible u/s 58 8c
d  [Profits chargeable to tax u/s 59 8d
e [Balance (8a - 8b + 8c + 8d) (if negative take the figure to 11xvi of Schedule CFL) 8e
9 |[Income under the head “Income from other sources” (7 + 8e) (take 8e as nil if negative) 9
10 (Information about accrual/receipt of income from Other Sources

From 16/9 toFrom 16/12 toFrom 16/3 to
S. No. [Other Source Income |Upto 15/6 |From 16/6 to 15/9 15/12 15/3 21/3
(i) (ii) (iii) (iv) (v)

Income by way of
winnings from
lotteries, crossword
puzzles, races, games,
gambling, betting etc.
referred to in section
2(24)(ix)

Dividend
referred in 1a(i)

Income

Dividend Income ul/s|
115A(1)(a)(i) @ 20%
(Including PTI
Income)

Dividend Income ul/s|
115AC @ 10%

(Including PTI

Income)
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Dividend Income
(other  than  unitg
referred to in section|
5 115AB) received by a
FI1 u/s 115AD(1)(i) @
20% (Including PTI
Income)
Dividend Income|
(other  than  unitg
referred to in section|
115AB) received by a
6 specified  fund U/
115AD(1)(i)) @ 10%
(Including PTI
Income)
Dividend income|
7 chargeable at DTAA
Rates

ST I (V] NG AN Details of Income after Set off of current year losses

CURRENT YEAR LOSS ADJUSTMENT

SI.No

Head/ Source of Income

Income of current
year  (Fill  this
column only if
income is zero or
positive)

House property
loss of the
current year set
off

Business
(other
speculation
specified

Loss
than
or

business loss) of

Other sources loss
(other than loss
from race horses
and amount
chargeable to

Current
year’s
Income
remaining
after set off

the current year|special rate of tax)
set off of the current year
set off
1 2 3 4 5=1-2-3-4
Loss to be set off —
. 1 (4 of Schedule —|(2vi of item Eof
b |(Fill  this  row only, if HP) Schedulegp) | (© Of Schedule-OS)

computed figure is negative)

House property

(4 of Schedule HP)

Business (excluding Income
from life insurance business
u/s 115B speculation income
and income from specified
business)

( A38 of Schedule
BP)

Income from life insurance

(3iv of item E of Sch.

v business u/s 115B BP)

L (3ii of item E of Sch.

Y Speculation income

BP)

vi Specified business income u/s|(3iii of item E of
35AD Sch. BP)

vii Short-term  capital  gain|(9ii of item E of
taxable @ 15% Schedule CG)

viii Short-term  capital  gain|( 9iii of item E of
taxable @ 30% Schedule CG)

ix Short-term  capital  gain|( 9iv of item E of
taxable at applicable rates Schedule CG)
Short-term ca_pltal gain Ov of item E of

X taxable at special rates in Schedule CG)
India as per DTAA

i Long-term capital gain|(9vi of item E of
taxable @ 10% Schedule CG)

ii Long-term  capital gain|(9vii of item E of
taxable @ 20% Schedule CG)

. |Long-term - capital  QaiNs| g i of jtem E of

xiii |taxable at special rates in schedule CG)
India as per DTAA
Net income from other

xiv  |sources chargeable at normal|( 6 of Schedule OS)

applicable rates
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Profit from the activity of
xv  |owning and maintaining race|( 8e of Schedule OS)
horses
Income from other sources
xvi |taxable at special rates in|(2e of Schedule OS)
India as per DTAA
xvii | Total loss set off
xviii [Loss remaining after set-off (i — xvii)
Schedule BFLA ‘ Details of Income after Set off of Brought Forward Losses of earlier years
Sl. |Head/ Source of Income Income after set off,|Brought forward|Brought Brought Current
if any, of current|loss set off forward forward year’s income
No. year’s losses as per depreciation |allowance under|remaining
5 of  Schedule set off section 35(4) set|after set off
CYLA) off
1 2 3 4 5
. (5ii  of  Schedule|(B/f house property
i |House property CYLA) loss)
Business (excluding Income (B/f business loss
i zr(t)er:uIalt?(f#ranciico?nuesmes:nd (5iii  of  Schedule|other than speculation
Sp .. |[CYLA) or specified business
income from specified loss)
business)
(B/f business loss,
i Profit and gains from life|(5iv of Schedule|other than speculation
insurance business u/s 115B  |[CYLA) or specified business
loss)
iv |speculation Income (v of  Schedule|(B/f normal business
P CYLA) or speculation loss)
. (B/f normal business
v |Specified Business Income §¥LA)Of Schedule or specified business
loss)
Vi Short-term capital gain|(5vii of Schedule|(B/f short-term capital
taxable @ 15% CYLA) loss)
Vi Short-term capital gain|( 5viii of Schedule|(B/f short-term capital
taxable @ 30% CYLA) loss)
viii Short-term capital gain|(5ix of  Schedule|(B/f short-term capital
taxable at applicable rates CYLA) loss)
. Short-term ca_pltal gan (5x  of  Schedule|(B/f short-term capital
ix |taxable at special rates in CYLA) loss)
India as per DTAA
Long-term capital gain taxable| . . (B/f short-term  or
X |@ 10% g)((ll_ A) of  Schedule long-term capital
loss)
|_
z Long-term capital gain taxable . (B/f  short-term  or
"'EJ Xi |@ 20% g:Y?_)XI) of Schedule long-term capital
= loss)
3
g | |Longterm - capital QaINS| gy o gopeqype| (B shortterm or
< |xii [taxable at special rates in CYLA) long-term capital
A India as per DTAA loss)
o
- -
2 __|Net income from other sources (Gxiv of Schedule
@ |xiii [chargeable at normal CYLA)
<§f applicable rates
% . |Profit from owning and|(5xv of Schedule|(B/f loss from horse
Xiv S
'-l_l- maintaining race horses CYLA) races)
I
o _Income from other sources Gxvi of Schedule
8 Xv |income taxable at special rates CYLA)
x in India as per DTAA
[}
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xvi | Total of brought forward loss set off ‘

Current year’s income remaining after set off Total of 5i + 5ii + 5iii + 5iv+ 5v + 5vi + 5vii + 5viii + 5ix + 5x
+ 5xi +5xii+5xiii+ 5xiv + 5xv)

Schedule Details of Losses to be carried forward to future years
CFL

Xvii

S. |Assessme |Date of Filing |House [Loss from business other|Loss Loss [Loss Short-term |Long- Loss from
No|nt Year proper |than loss from speculative|from from [from |capital loss [term owning
(DD/MM/YY ty loss |business and specified|speculati |specifi |life Capital |and
YY) business ve ed insuran loss maintaini
business |busine |ce ng race
Broug |Amount [Brought ss busines horses
ht as forward S uls
forwar |adjusted |Busines 1158
d on s loss
busines|account |availabl
s loss |of opting|e for set
for off duri
taxation [ng the
section  |year
115BAA
1 ]2 3 4 |sa [P o s 7|8 9 10 11
i |2010-11
ii |2011-12
iii |2012-13
QB |iv |2013-14
o
- |v [2014-15
6
E vi [2015-16
< |vii [2016-17
8 Viii{2017-18
> |ix [2018-19
o4
% |x [2019-20
O
xi |2020-21
xii [2021-22
Xiii|2022-23
Total of
.| earlier
Xiv
year
losses b/f
Adjustme Qv of| ...
; (2iii  of
ant}o?/fe gzclhedSI @ of pohedy Schedul (xiv of
XV . (2ii of Schedule BFLA) Schedule |'¢ e BFLA) Schedule
losses in e BFLA) BFLA) BFLA)
Schedule BFLA)
BFLA
2023-24 (2xviii  |(3xviii of Schedule CYLA) [(B43 of|(C49 of|4b  of|(2x+3x+4x+ |(6x+7x+8|(8e of
(Current of Schedule |Schedu [Schedul [5x) of item E|x) of item|Schedule
XVi ear Schedul BP, if —(le BP,|e BP, (ifjof Schedule|E of|OS, if —ve)
fosses) e ve) if-ve) |-ve) |CG) Schedule
CYLA) CG
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Xvi

Current
year loss
distribute
d among
the unit-
holder

(Applicab
le for
Investme
nt fund

only)

XV

_|losses

Current
year

to
be
carried
forward
(xvi-xvii)

i

X

Total loss
Carried
forward
to future
years
(xiv-
XV+xviii)

Schedule UD Unabsorbed depreciation and allowance under section 35(4)

SINo | Assessment Year Depreciation Allowance under section 35(4)
Amount of | Amount as Amount of Balance  |Amount of brought| Amount of |Balance
brought | adjusted on |depreciation set- carried forward allowance |Carried
forward account of | off against the | forward to the unabsorbed set-off |forward
unabsorbed | opting for current year next year allowance against the | to the
depreciation | taxation income current next
section year income| year
115BAA
(Y] @ @) (3a) 4 (®) (6) @) ®)
i Current Assessment
'Year
i
iii
iv Total

Schedule ICDS Effect of Income Computation Disclosure Standards on profit

Sl. No. ICDS Amount (+) or (-)
0} (i) (i)
| Accounting Policies
I Valuat?on of Inveqtories (other than the effect of change in method of valuation u/s
145A, if the same is separately reported at col. 4d or 4e of Part A-Ol)
1] Construction Contracts
v Revenue Recognition
\Y% Tangible Fixed Assets
VI Changes in Foreign Exchange Rates
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VIl Government Grants
VIl Securities (other than the effect of change in method of valuation u/s 145A, if the same
is separately reported at col. 4d or 4e of Part A-Ol)
IX Borrowing Costs
X Provisions, Contingent Liabilities and Contingent Assets
11a Total effect of ICDS adjustments on profit (I+11+11+IV+V+VI+VII+VIIH+IX+X)
" | (if positive)
11p Total effect of ICDS adjustments on profit (I+11+11+1V+V+VI+VII+VIH+IX+X)
" | (if negative)

Schedule 10AA Deduction under section 10AA

Deductions in respect of units located in Special Economic Zone

Total deduction under section 10AA (a+b)

Sl . Assessment year in which unit begins to | SI Amount of deduction
Undertaking - .
manufacture/produce/provide services

. (item 17 of Annexure A of
é a {Undertaking No.1 a Form 56F for Undertaking 1)
[%2]
5 . (item 17 of Annexure A of
% b Undertaking No.2 b Form 56F for Undertaking 2)
E
]
2
[a)
[}
[a)

Schedule 80G ‘ Details of donations entitled for deduction under section 80G

IA

Donations entitled for 100% deduction without
qualifying limit

PAN of Donee
Name and address of donee

Amount of donation

Eligible Amount of
donation

. | Donation
Donation| Total
. in other .
in cash Donation
mode

Total

Donations entitled for 50% deduction without
qualifying limit

DETAILS OF DONATIONS

PAN of Donee
Name and address of donee

Amount of donation

Eligible Amount of
donation

Donation
in other
mode

Donation Total
in cash Donation

iv [Total
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C [Donations entitled for 100% deduction subject to
qualifying limit
PAN of Donee Amount of donation Eligible Amount of
Name and address of donee donation
Donation II_)onatlon Total
- in other .
in cash Donation
mode
i
iii
iv [Total
D |Donations entitled for 50% deduction subject to
qualifying limit
ARN Amount of donation Eligible Amount of
Name and address of donee PAN of ((Donation| donation
Donee |Reference|
Number)
Donation I?onatlon Total
. in other .
in cash Donation
mode
i
iii
iv [Total
E [Total donations (Aiv + Biv + Civ + Div)

Schedule 80GGA ‘ Details of donations for scientific research or rural development

S.

Relevant clause under
which deduction is Name and address

No.| claimed (drop down to be of donee

provided)

PAN of
Donee

Amount of donation

Eligible Amount of donation

. Donation
Donation - Total
. in other .
in cash Donation
mode

ITotal donation

Schedule

RA

Name and address of donee

Details of donations to research associations etc. [deduction under sections 35(1)(ii) or 35(1)(iia) or 35(1)(iii) or

35(2AA)]

PAN of Donee

Amount of donation

Eligible Amount of donation

Donation
L - Total
Donation in cash| in other .
Donation
mode

Total
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S LT CRIEI Deductions under section 80-1A
1A

Deduction in respect of profits of an
a enterprise referred to in section 80-1A(4)(i)
[Infrastructure facility] a2

(item 30 of Form No. 10CCB of the

al | Undertaking no. 1 undertaking)

(item 30 of Form No. 10CCB of the

Undertaking no. 2 undertaking)

(item 30 of Form No. 10CCB of the

bl | Undertaking no. 1 undertaking)

Deduction in respect of profits of an
b jundertaking referred to in section 80-

IA(4)(iv) [Power] b2 | Undertaking no. 2

(item 30 of Form No. 10CCB of the
undertaking)

. (item 30 of Form No. 10CCB of the
Deduction in respect of profits of an cl | Undertaking no. 1 undertaking)

¢ lundertaking referred to in section 80-
1A(4)(v) [Revival of power generating plant] | o

DEDUCTION U/S 80-1A

(item 30 of Form No. 10CCB of the

Undertaking no. 2 undertaking)

d [Total deductions under section 80-1A (al + a2 + bl + b2 + c1+ c2) d

Schedule 80-1B Deductions under section 80-1B

Deduction in the case of undertaking which begins
a |commercial production or refining of mineral oil
[Section 80-1B(9)]

(30 of Form No. 10CCB of the

al |Undertaking no. 1 undertaking)

(30 of Form No. 10CCB of the

a2 |Undertaking no. 2 undertaking)

(30 of Form No. 10CCB of the
undertaking)

=

bl |Undertaking no.
Deduction in the case of an undertaking developing and

building housing projects [Section 80-1B(10)] (30 of Form No. 10CCB of the

b2 |Undertaking no. 2 undertaking)
Deduction in the case of an undertaking engaged in ¢1 |Undertaking no. 1| 30 °f FOI‘IT(le(tJ. kl_OCCB of the
c processing, preservation and packaging of fruits, undertaking)
egetables, meat, meat products, poultry, marine or 30 of Form No. 10CCB of the
dairy products [Section 80-1B(11A)] €2 |Undertaking no. 2 ( )

undertaking)

(30 of Form No. 10CCB of the

dl |Undertaking no. 1 undertaking)

Deduction in the case of an undertaking engaged in
d |integrated business of handling, storage and
transportation of food grains [Section 80-1B(11A)] a2

(30 of Form No. 10CCB of the

Undertaki .2 R
ndertaxing no undertaking)

e [Total deduction under section 80-1B (Total of al to d2)

ST RN [oX R[Sl Deductions under section 80-1C or 80-1E

a [Deduction in respect of undertaking located in Sikkim

(30 of Form No. 10CCB

al [Undertaking no. 1 of the undertaking)

(30 of Form No. 10CCB

a2 (Undertaking no. 2 of the undertaking)

(30 of Form No. 10CCB

b1 \Undertaking no. 1 of the undertaking)

b [Deduction in respect of undertaking located in Himachal Pradesh

(30 of Form No. 10CCB

b2 \Undertaking no. 2 of the undertaking)

(30 of Form No. 10CCB

¢l |Undertaking no. 1 of the undertaking)

DEDUCTION U/S 80-IC

o

Deduction in respect of undertaking located in Uttaranchal

(30 of Form No. 10CCB

¢l |Undertaking no. 2 of the undertaking)
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Deduction in respect of undertaking located in North-East

dal |Undertaking no.| (30 of Form No. 10CCB of the
1 undertaking)
da |Assam
da2 |Undertaking no.| (30 of Form No. 10CCB of the
2 undertaking)
dbl |Undertaking no.| (30 of Form No. 10CCB of the
b \Arunachal 1 undertaking)
Pradesh db2 | Undertaking no.| (30 of Form No. 10CCB of the
2 undertaking)
dcl |[Undertaking no.| (30 of Form No. 10CCB of the
1 undertaking)
dc [Manipur
dc2 | Undertaking no.| (30 of Form No. 10CCB of the
2 undertaking)
ddl |Undertaking no.| (30 of Form No. 10CCB of the
1 undertaking)
dd [Mizoram
dd2 |Undertaking no.| (30 of Form No. 10CCB of the
2 undertaking)
del |Undertaking no.| (30 of Form No. 10CCB of the
1 undertaking)
de [Meghalaya
de2 |Undertaking no.| (30 of Form No. 10CCB of the
2 undertaking)
dfl [Undertaking no.| (30 of Form No. 10CCB of the
1 undertaking)
df [Nagaland
df2 | Undertaking no.| (30 of Form No. 10CCB of the
2 undertaking)
dgl |Undertaking no.| (30 of Form No. 10CCB of the
1 undertaking)
dg [Tripura
dg2 |Undertaking no.| (30 of Form No. 10CCB of the
2 undertaking)
[Total deduction for undertakings located in North-east (total of dal to
dh dh
dg2)
e [Total deduction under section 80-1C or 80-1E (a + d + ¢ + dh) e
Schedule VI-A ‘ Deductions under Chapter VI-A
1 |Part B- Deduction in respect of certain payments
a [80G b [B0OGGB
" c [BOGGA d |80GGC
z
g ITotal Deduction under Part B (a + b + ¢ +d)
]
8 2 |Part C- Deduction in respect of certain incomes
[}
e (d of Schedule
21 e [80-1A 80-1A) f |80-1AB
o
~ g [80-IAC h (80-1B (e of Schedule 80-1B)
i (80-1BA j [80-1C/80-1E (e of Schedule 80-1C/ 80-1E)
[Sl.no. 51(eiv) +5II of
k- BOJJA | BOJIAA Annexure to Form 10DA]
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(9 of Annexure to (9 of Annexure to Form
m BOLA(L) Form 10ccF) | M FOLARA) 10CCF)
80M- Details of
distribution of
o (dividend as p [80-PA
provided in e-filing
utility
ITotal Deduction under Part C (total of e to p) 2
3 [Total deductions under Chapter VI-A (1 + 2) 3

Schedule Sl Income chargeable to tax at special rates [Please see instructions) for section and rate of tax]

SPECIAL RATES OF TAXATION

Sl Section/Description Special rate Income Tax thereon
No (%) _ -
0} (i)
111A or section 115AD(1)(b)(ii)- Proviso (STCG on 15 .
! shares/equity oriented MF on which STT paid) O (5vi of Schedule BFLA)
2 [115AD (STCG for FllIs on securities where STT not paid) O 30 (part of 5$/||:|L(£)Schedule
112 proviso (LTCG on listed securities/ units without 10 (part of 5xof Schedule
3L . O
indexation) BFLA)
4 1112(1)(c)(iii) (LTCG for non-resident on unlisted securities) O 10 (part of géigchedule
5 115AB (LTCG for non-resident on units referred in O 10 (part of 5x of Schedule
section115AB) BFLA)
6 [L15AC (LTCG for non-resident on bonds/GDR) O 10 (part of S)l(:ESChedUIe
7 [L15AD (LTCG for Fll on securities) O 10 (part of 5x of Schedule
BFLA)
8 [112 (LTCG on others) O 20 (5xi of Schedule BFLA)
112A (LTCG on sale of shares or units on which STT
T . - a 1 5x) of Schedule BFLA
9 is paid) or section 115AD(1)(b)(iii)-Proviso 0 (%) )
10 |[STCG chargeable at special rates in India as per DTAA O (partof gch:i)Schedule
1 LTCG Chargeable at special rates in India as per | O (part of 5xii of Schedule
DTAA BFLA)
12 [115B (Profits and gains of life insurance business O 12.50 (5iii of Schedule BFLA)
13a 115AC ((Income by way of |nt_erest received by non-resident O 10 (part of 2cx of Schedule OS)
from bonds purchased in foreign currency)
115AC (Income by way of Dividend received by non-
13p|resident on GDR purchased in foreign currency) O 10 (part of 2cxi of Schedule
0S)
14 {115BB (Winnings from lotteries, puzzles, races, games etc.) O 30 (2a of Schedule OS)
15 |115BBH- Tax on Income from Virtual Digital asset
IA Income under head business or profession O 30 (3f of Schedule BP)
B Income under head Capital Gain O 30 (C2 of Schedule CG)
16 éé%l?BE (Income under section 68, 69, 69A, 69B, 69C or O 60 (2b of Schedule OS)
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17 [115A(1)(b)(A) and 115A(1)(b)(B) (Income of a foreign O 10 (part of 2cxix of Schedule
company from Royalty & Fees for Technical Services ) 0S)
18 (115BBF (Income from patent)
@ [Income under head business or profession 10 (3d of Schedule BP)
b (Income under head other sources 10 (2cxvii of Schedule OS)
19 [115BBG (Income from transfer of carbon credits)
la [Income under head business or profession 10 (3e of Schedule BP)
b [Income under head other sources 10 (2cxviii of Schedule OS)
20 |Income from other sources chargeable at special rates in
India as per DTAA O (part of 2e of Schedule OS)
21 [Pass Through Income in the nature of Short-term Capital | O 15 (part of 5vi of Schedule
Gain chargeable @ 15% BFLA)
99 Pass Through Income in the nature of Short-term Capital | O 30 (part of 5vii of Schedule
Gain chargeable @ 30% BFLA)
23 Pass Through Income in the nature of Long-term Capital | O 10 (part of 5x of Schedule
Gain chargeable @ 10% u/s 112A BFLA)
24 Pass Through Income in the nature of Long-term Capital | O 20 (part of 5xi of Schedule
Gain chargeable @ 20% BFLA)
25 Pass Through Income in the nature of Long-term Capital | O 10 (part of 5x of Schedule
Gain chargeable @ 10% other than section 112A BFLA)
Pass through income in the nature of income from other | O
26 [source chargeable at special rates (Drop down to be (2d of Schedule OS)
provided in e-filing utility)
Income received in respect of units purchased in foreign | O 10
27 currency by an off-shore fund-115AB(1) (2ex of Schedule OS)
Income from royalty where agreement entered between | O 50
31.3.1961 to 31.3.1976 and income from fees for technical
services where agreement entered between 29.2.1964 and
28(31.3.1976, and agreement is approved by the Central (2cxix of Schedule OS)
Government.
Paragraph Ell of Part | of first schedule of Finance Act
29 IAny oth_er income f:hargggble at special rate (Drop downto | O (part of 2c of Schedule OS)
be provided in e-filing utility)
Total
Schedule IF ‘ Information regarding investment in unincorporated entities
Number of entities in which investment is held
Capital balance
5 Whether Percentage Amount of-share on 31st March in
T Whether the ; .« | Share in the profit .
S Name | Type off entity is liable section 92E is the entity
c of the | the PAN of the entity . applicableto | . .
> Sl. p . for audit? . in the profit —
g No.| €Nty | entity entity? (Yes/ ii
z : (Yes/No) N
8 0) of the entity
I 1
3
z
@ 2
w
E
Z 3
4 Total
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Schedule EI Details of Exempt Income (Income not to be included in Total Income or not chargeable to tax)

1 |Interest income 1
Gross Agricultural receipts (other than income to be excluded under rules | .
2 | i i
7A, 7B or 8)
il [Expenditure incurred on agriculture i
iii {Unabsorbed agricultural loss of previous eight assessment years iii
v IAgricultural income portion relating to rules 7, 7A, 7B(1), 7B(1A) and 8 (from iv
SI. No. 39 of Sch. BP)
v |Net Agricultural income for the year (i — ii —iii + iv) (enter nil if loss) 2
. |In case the net agricultural income for the year exceeds Rs.5 lakh, please furnish the following details
Vi | . .
(Fill up details separately for each agricultural land)
a [Name of district along with pin code in which agricultural land is located
b [Measurement of agricultural land in Acre
" c hether the agricultural land is owned or held on lease (drop down to be provided)
=
8 d |Whether the agricultural land is irrigated or rain-fed (drop down to be provided)
z
E 3 |Other exempt income (please specify) (3a+3b) 3
E Income u/s 10(23FB), 10(23FBA), 10(23FC), 10(23FCA), 10(23FE),
ﬁ 10(23FF), 10(4D) (Please provide details of Acknowledgement Number
a and Date of Form Filed if 10(23FF) and 10(4D) is claimed) 3a
IAdd row option and dropdown to be provided in utility
b IAny other Income (Specify nature ) — Add row option to be provided in3b
utility
4 |income not chargeable to tax as per DTAA
Sl. No. | Amount of income Nature of |Country name| Article of Head of |Whether TRC
income & Code DTAA Income obtained
(YIN)
5 |Pass through income not chargeable to tax (Schedule PTI) 5
6 [Total (1+2+3+4+5) 6
Schedule PTI Pass Through Income details from business trust or investment fund as per section 115UA, 115UB
S.No | Invested in | Name of | PAN  of | SNo | Head of | Current | Share of | Net TDS on
section business the income year Current Income/ | such
115UA/115UB | trust/ business income year loss | Loss amount,
. trust/ distributed | 9=7-8 if any
investment | investment
fund fund Investment
fund
L
g o 1@ [©) 4 G | ® (@) ®) [©) (10)
@]
=z 1. (drop down to i House
(ID be provided) property
8 i Capital Gains
@
E A Short-term
é Ai | Section
a 111A
Aii | Others
B Long-term
Bi | Section ‘
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112A
Bii | Section
other than
112A
iii Other Sources
A Dividend
B Others
iv Income claimed to be exempt
A u/s
10(23FBB)
B u/s
C uls
2. i House property
i Capital Gains
a Short-
term
ai Section
111A
aii | Others
b Long-term
bi | Section
112A
bii | Other
than 112A
iii Other Sources
a Dividend
b Others
iv Income claimed to be exempt
a uls
10(23FBB)
b u/s
c u/s

NOTE » Please refer to the instructions for filling out this schedule.
Schedule MAT Computation of Minimum Alternate Tax payable under section 115JB

Minimum Alternate Tax

1

\Whether the Profit and Loss Account is prepared in accordance with the provisions of Parts
11 of Schedule III to the Companies Act, 2013 (If yes, write ‘Y’, if no write ‘N’)

If 1 is no, whether profit and loss account is prepared in accordance with the provisions of the
|Act governing such company (If yes, write Y’, if no write ‘N’)

]

\Whether, for the Profit and Loss Account referred to in item 1 above, the same accounting
policies, accounting standards and same method and rates for calculating depreciation have
been followed as have been adopted for preparing accounts laid before the company at its
annual general body meeting? (If yes, write Y’, if no write ‘N’)

Profit after tax as shown in the Profit and Loss Account (enter item 56 of Part A-44
P and L) )/ (enter item 56 of Part A- P&L Ind AS) (as applicable)

IAdditions (if debited in profit and loss account)

Income-tax paid or payable or its provision
@ |including the amount of deferred tax and the
provision thereof

5a
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Reserve (except reserve under section 33AC)

5b

Provisions for unascertained liability

5¢c

Provisions for losses of subsidiary companies

5d

Dividend paid or proposed

5e

Expenditure related to exempt income under
sections 10, 11 or 12 [exempt income excludes
income exempt under section 10(38)]

5f

Expenditure related to share in income of AOP/
BOI on which no income-tax is payable as per
section 86

&Y

Expenditure in case of foreign company
referred to in clause (fb) of explanation 1 to
section 115JB

5h

Notional loss on transfer of certain capital assets
or units referred to in clause (fc) of explanation
1 to section 115JB

5i

Expenditure relatable to income by way of
royalty in respect of patent chargeable to tax u/s
115BBF

5]

Depreciation attributable to revaluation of
assets

5k

Gain on transfer of units referred to in clause
(k) of Explanation 1 to section 115JB

51

Others (including residual unadjusted items and
provision for diminution in the value of any asset)

5m

Total additions (5a+5b+5c+5d+5e+5f+5g+5h+5i+5j+5

k+51+5m)

5n

uctions

lAmount withdrawn from reserve or provisions
if credited to Profit and Loss account

6a

Income exempt under sections 10, 11 or 12
[exempt income excludes income exempt under
section 10(38)]

6b

lAmount withdrawn from revaluation reserve
and credited to profit and loss account to the
extent it does not exceed the amount of
depreciation attributable to revaluation of asset

6C

Share in income of AOP/ BOI on which no
income-tax is payable as per section 86 credited
to Profit and Loss account

6d

Income in case of foreign company referred to
in clause (iid) of explanation 1 to section 115JB

6e

Notional gain on transfer of certain capital
assets or units referred to in clause (iie) of
Explanation 1 to section 115JB

6f

Loss on transfer of units referred to in clause
(iif) of Explanation 1 to section 115JB

69

Income by way of royalty referred to in clause
(iig) of Explanation 1 to section 115JB

6h

Loss brought forward or unabsorbed
depreciation whichever is less or both as may be
lapplicable

6i

Profit of sick industrial company till net worth
is equal to or exceeds accumulated losses

6]

Others (including residual unadjusted items and
the amount of deferred tax credited to P&L A/c)

6K

Total deductions
(6a+6b+6¢c+6d+6e+6f+6g+6h+6i+6j+6K)

61
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Book profit under section 115JB (4+ 5n — 6l)

drawn up in compliance to the Indian Accounting
Standards (Ind-AS) specified in Annexure to the
companies (Indian Accounting Standards) Rules,
2015. If yes, furnish the details below:-

Whether the financial statements of the company are O Yes O No

IA. Additions to book profit under sub-sections (2A)
to (2C) of section 115JB

IAmounts credited to other comprehensive income [8a
in statement of profit & loss under the head
“items that will not be reclassified to profit and
loss”

IAmounts debited to the statement of profit & loss(8b
b |on distribution of non-cash assets to shareholders
in a demerger

One fifth of the transition amount as referred to[8c
in section 115JB (2C) (if applicable)

d [Others (including residual adjustment) 8d

e [Total additions (8a + 8b + 8c + 8d) 8e

B. Deductions from book profit under sub-sections
(2A) to (2C) of section 115JB

IAmounts debited to other comprehensive income [8f
i in statement of profit and loss under the head
“items that will not be reclassified to profit and
loss”

IAmounts credited to the statement of profit and|8g
g |loss on distribution of non-cash assets to
shareholders in a demerger

h One fifth of the transition amount as referred to(8h
in section 115JB (2C) (if applicable)

i |Others (including residual adjustment) 8i

i [Total deductions (8f + 8g + 8h + 8i) 8]

Deemed total income under section 115JB (7 + 8e -9
8j)

Deemed total income u/s 115JB from Units located(9a

B lin IFSC, if any

Deemed total income u/s 115JB from other Units (9b

b 9-9a)

10

Tax payable under section 115JB [9% of (9a)+ 15% of (9b)]

Schedule MATC Computation of tax credit under section 115JAA

MAT CREDIT

1 [Tax under section 115JB in assessment year 2023-24 (1d of Part-B-TTI) 1
2  [Tax under other provisions of the Act in assessment year 2023-24 (2f of Part-B-TTI) 2
3 JAmount of tax against which credit is available [enter (2 — 1) if 2 is greater than 1, otherwise3
lenter 0]
4 |Utilisation of MAT credit Available [Sum of MAT credit utilised during the current year is subject to maximum of amount

mentioned in 3 above and cannot exceed the sum of MAT Credit Brought Forward ]

S.No |Assessment Year [MAT Credit MAT CreditBalance MAT Credit
. . Utilised during the .
(A) Gross Set-off in earlier yearsBalance  Broughtic ,rrent Year Carried Forward
forward
(1) (82) © (D)= (B3)- (©)

(B3)=(B2)-(B1)

i [2009-10

i [2010-11
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iv  [2011-12
v [2012-13
vi [2013-14
vii [2014-15
viii  [2015-16
ix [2016-17
X 2017-18
Xi  [2018-19
Xii  [2019-20
Xiii  [2020-21
Xiv  [2021-22
v [2022-23
xvi [2023-24[(SI no 1-SI
no 2 of) -(SI No 6¢
-2f of Schedule
Part B-TTI, only if
positive)]
xvii [Total
5 |Amount of tax credit under section 115JAA utilised during the year [enter 4(C)xvii] 5
6 |[Amount of MAT liability available for credit in subsequent assessment years [enter 4(D)xvii]|6

Schedule- BBS Details of tax on distributed income of a domestic company on buy back of shares

TAX ON BUY BACK OF SHARES

;5’ Description Details of 1% buy-back Details of 2" buy- back Details of 3" buy- back
@i " .
) (i) (iii) (iv) )
Date of payments of any
1 gﬁgﬁﬁ%ﬁgf” o JL‘; (DDIMMIYYYY) (DDIMMIYYYY) (DDIMMIYYYY)
back of share
Amount of
2 consideration paid by
the company on buy-
back of shares
Amount received by the
3 | company for issue of
such shares
4 Distributed Income of
the company (2 - 3)
Additio
nal
income-
tax
a @20%
payable
under
Tax section
payable 115QA
on on4
5 | distribut Surcha
?d b | rge on
income 2,
a
Health
&
c Educati
on cess
on
(at+b)
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Total
tax
payable
(at+b+c)

Interest payable under
section 115QB

Additional income-tax
and interest payable (5d
+6)

Tax and interest paid

Net payable/refundable
(7-8)

Date(s) of deposit of tax
on distribution income

Date 1

Date 2

Date 1

Date 2

Date 1

Date 2

(DDIMMIY

YYY)

YYY)

(DD/IMMIY

YYY)

(DD/IMMIY

(DD/IMMIY
YYY)

(DD/IMMIY
YYY)

(DDIMMIY
YYY)

Name of Bank and

Branch

BSR Code

Serial number of

challan

AR R MR RrRr| OR

Amount deposited

?_(I;Dhsegule- Details of Tax on secondary adjustments as per section 92CE(2A) as per the schedule provided in e-filing utility

[TAX ON SECONDARY ADJUSTMENTS AS PER SECTION 92CE(2A)

1

Amount of primary adjustments on which option u/s 92CE(2A) is exercised & such
excess money has not been repatriated within the prescribed time (please indicate

the total of adjustments made in respect of all the AYs)

a | Additional Income tax payable @ 18% on above

b | Surcharge @ 12% on “a”

¢ | Health & Education cess on (a+b)

d | Total Additional tax payable (a+b+c)

Taxes paid

Net tax payable (2d-3)

Date(s) of
deposit  of

Date 1

Date 2

Date 3

Date 4

Date 5

Date 6

tax on
secondary
adjustments
as per
section
92CE(2A)

)

(DD/MMIYYYY

(DD/MM/YYYY
)

(DD/MM/YYYY
)

(DD/MM/YYYY
)

(DD/IMM/YYYY
)

(DD/IMM/YYYY
)

Name of
Bank and
Branch

BSR Code

Serial
number of
challan

Amount
deposited
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Schedule FSI Details of Income from outside India and tax relief (available only in case of resident)

NCOME FROM OUTSIDE INDIA AND TAX RELIEF
N

F

Sl. (Country|Taxpayer |SI. [Head of income (Income fromTax paidTax payable on[Tax relieflRelevant
Code |lIdentification| outside India outside Indiajsuch  incomelavailable inarticle of]
Number . . under normallindia DTAA iff
(included in PART provisions in relief claimed
B-T1) India (€)= () or (d)ys 90 or 90A
whichever i
lower
(@) (b) (c) (d) (e) (f)
1 i [House Property
i Business or|
Profession
iii |Capital Gains
iv  |Other sources
Total
i |House Property
i Business or|
Profession
iii (Capital Gains
iv  |Other sources
Total

Please refer to the instructions for filling out this schedule.

Schedule TR ‘ Summary of tax relief claimed for taxes paid outside India (available only in case of resident)
1

Details of Tax relief claimed

/Assessment year in which tax relief allowed in

Country Code [Taxpayer [Total taxes paid outside India  [Total tax relief available Section under|
Identification which relief claimed
Number (total of (c) of Schedule FSI in|(total of (e) of Schedule FSI
respect of each country) in respect of each country)  |(specify 90, 90A or|
91)
< (a) (b) (©) (d) (e)
=)
z
w
Q
g Total
g b Total Tax relief available in respect of country where DTAA is applicable (section 90/90A) (Part2
3 of total of 1(d))
o
X I [Total Tax relief available in respect of country where DTAA is not applicable (section 91) (Part of3
< total of 1(d))
% 4 \Whether any tax paid outside India, on which tax relief was allowed in India, has been4 Yes/No
t refunded/credited by the foreign tax authority during the year? If yes, provide the details below
i}
:l
w
[id
X
<

a mount of tax refunded b India
Please refer to the instructions for filling out this schedule.
Schedule FA Details of Foreign Assets and Income from any source outside India
Al |Details of Foreign Depository Accounts held (including any beneficial interest) at any time during the calendar year ending
as on 31* day of December, 2022
SINo [Country |Country code | Name of | Address |ZIP  [Account |Status Account Peak Closing| Gross
name financial of code [number opening date balance |balance| interest
E institu- | financial during paid/credit
iz tion institu- the ed to the
g tion period account
during the
period
@® 1@ (©) 4) (®) ® | ®) 9) (10) (11 |12
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0]
(i)
Details of Foreign Custodial Accounts held (including any beneficial interest) at any time during the calendar year ending as
A2 o
on 31* day of December, 2022
Sl |Country Country [Name of|Address |ZIP [Accou |Status [Account |Peak Closing |Gross amount
No |[name code financial |of code |nt opening |balance |[balance |paid/credited to the
institutio (financial numbe date during account during the
n institutio r the period
n eriod
P (drop down to be
provided specifying
nature of amount viz.
interest/dividend/procee
ds from sale or
redemption of financial
assets/ other income)
" @ (©) 4) ©®) ® | |® 9) (10) (11) (12)
U]
(i)
Details of Foreign Equity and Debt Interest held (including any beneficial interest) in any entity at any time during the
A3 . st
calendar year ending as on 31* day of December, 2022
Sl |Country Country [Name of|Address |ZIP [Nature|Date of|Initial Peak Closin |Total gross|Total gross
No |name code entity of entity |code |of acquirin [value of|value of|g value|amount proceeds
entity |g the|the investme paid/credit |from sale or
interest |investme |nt during ed with|redemption
nt the respect to|of
period the holding|investment

during the|during the
period period

o @ ©)] Q] ®) ® |0 |® ©) (10) (1) |2 (13)
0]
(i)

Details of Foreign Cash Value Insurance Contract or Annuity Contract held (including any beneficial interest) at any time

A4 during the calendar year ending as on 31* day of December, 2022
Sl |Country Country [Name of financial|Address of|ZIP Date of| The cash value or|Total gross
No |name code institution in which|financial |code contract surrender value of|amount
insurance contract|institution the contract paid/credited
held with respect to
the contract
during the period
" @ ®d) 4) ©®) (6) ) ®) 9)
0]
(i)

B Details of Financial Interest in any Entity held (including any beneficial interest) at any time during the calendar year
ending as on 31 day of December, 2022

Sl (Count [Zip [Nature Name andNature of Date |[Total Income Nature of|Income taxable and offered in this
No |ry Cod [of IAddress of|Interest- since (Investmenjaccrued |Income  [return
Name e [entity [he Entity | . held [t (at cost)ffrom such
land D|rect'/_ (in Interest Amou |Schedule [ltem number
code Beneficial rupees) nt where of schedule
owner/ offered
Beneficiary
() pa b (3) (4) (®) ©® | 8 (9) (10) (11 (12)
0}
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(i)
Cc Details of Immovable Property held (including any beneficial interest) at any time during the calendar year ending as on 31%
day of December, 2022

Sl.  (Country [Zip |Address of/Ownershi Date  of[Total Income [Nature of{iIncome taxable and offered in this
No. [Name |Cod tthe Property |p- lacquisitio Investment |derived  [Income return
land code e . n (at cost) (inffrom the
Direct/ Amount [Schedule |[Item number
- rupees) property
Beneficial where of schedule
owner/ offered
Beneficiar
y
(1) Pa 2b (3) (4) ©) (6) ) (8) (9) (10) (11)
(i)
(i)

D  [Details of any other Capital Asset held (including any beneficial interest) at any time during the calendar year ending as on
31% day of December, 2022

SI (Country [Zip |Nature  of Ownership-Date  of(Total Income Nature of|Income taxable and offered in this
No [Name |Cod |Asset Direct/ lacquisitio {Investment |derived Income return
land code e L n (at cost) (inffrom  the
Beneficial Amount Schedule [Item number
rupees) lasset

owner/ where of schedule
Beneficiary offered

(1) (2a)  |2b) (3) (4) (5) (6) U] (®) (9) (10) (11)

0]

(ii)

E  Details of account(s) in which you have signing authority held (including any beneficial interest) at any time during the
calendar year ending as on 31 day of December, 2022 and which has not been included in A to D above.

Sl [Name of thelAddressiZip |Name of|Account Peak \Whether If (7) is If (7) is yes, Income offered in
No (Institution  inpf theCode|the Number Balance/ fincome ves, this return
which theInstituti account Investme jaccrued is [Income
account is held fon holder nt during [taxable in your faccrued in
the year hands? the
(in account
rupees)

IAmount {Schedule  |Item number of

Where schedule
offered

" @ (32) (3b) |(4) ®) (6) @ (©) 9) (10) (11

®

(if)

F |Details of trusts, created under the laws of a country outside India, in which you are a trustee, beneficiary or settlor

Sl |Country|Zip [Name |Name |[Name |Name andDate |Whether |If (8) is|If (8) is yes, Income offered in this

No |Name |[Code|and and and address ofsince |income ves, return
and address|address |address |Beneficiarie [positio [derived is{income
. . Amount|Schedule [Item number of
code of the|of of S n held ftaxable inderived
where schedule
trust  [trustees|Settlor lyour from the
offered
hands? trust
(1) |(2a) |(2b) |(3) 4) (®) (6) O] ®) 9) (10) |11 (12)
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0}
(ii)
G Details of any other income derived from any source outside India which is not included in, (i) items A to F above and, (ii)
income under the head business or profession
If (6) is yes, Income offered in this
Country |_.  |Name and address Whether return
Sl Zip Income Nature of .
. Name and Code of the person from derived income taxable iNf Amount |Schedule  |Item number of
code whom derived your hands? where schedule
offered
1) |(2a) (2b) |3) 4) (®) (6) O] ®) )
0}

NOTE » Please refer to instructions for filling out this schedule

SCHEDULE SH-1

SHAREHOLDING OF UNLISTED COMPANY (other than a company that is registered under section 8 of the
Companies Act, 2013 (or section 25 of the Companies Act, 1956) or a company limited by guarantee under section 3(2)
of Companies Act, 2013 or a start-up for which Schedule SH-2 is to be filled up)

If you are an unlisted company, please furnish the following details;-

Details of shareholding at the end of the previous year

Name of the | Residential | Type of share PAN Date of | Number | Face value | Issue Price per | Amount
shareholder | status in /Aadhaar allotment | of shares | per share share received
India No. held

Details of equity share application money pending allotment at the end of the previous year
Name  of | Residenti | Type of share | PAN/Aadha | Date of | Number of | Applicat | Face value per | Proposed issue
the al status ar No. applicati | shares ion share price
applicant in India on applied for | money

received

previous year

Details of shareholders who is not a shareholder at the end of the previous year but was a shareholder at any time during the

Name of | Residenti | Type
the al status | of
sharehol | in India share
der

PAN/Aad
haar No.

Number of | Face

shares held value
per
share

e

Issue
Pric
e per
shar

Amount
received

Date Date on | Mode of | In case of
of which cessatio | transfer/s
allotm | cease to|n ale, PAN
ent be of the
sharehol new
der sharehol
der

SHAREHOLDING OF START-UPS

If you are a start-up which has filed declaration in Form-2 under para 5 of DPIIT notification dated 19.02.2019, please furnish the
following details of shareholding;-

Details of shareholding as at the end of the previous year

Name of the
shareholder

Category of shareholder

(drop down to be provided-
non-resident/ venture capital
company/ venture capital fund/
specified company/ any other

person)

Type
of
share

PAN/Aadh
aar No.

Date  of | Numb
allotment |er of
shares
held

Face
value
per
share

Issue Paid up | Share
Price value per | premiu
per share m
share

Details of share application money pending allotment as at the end of the previous year
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Name of Category of applicant T | PAN/Aadhaar | Date of | Number | Face | Propose | Share Share
the . y | No. applicat | of shares | valu | d issue | applicatio | applicat
applicant | (drop down to be provided- non- | o ion applied | e per | price nmoney | ion
resident/ venture capital comp_apy/ of for shar | per premiu
venture  capital  fund/  specified | o, e share m
company/ any other person) ar
e

Details of shareholder who is not a shareholder at the end of the previous year but was a shareholder at any time during the
previous year

Name
the

r

shareholde

of | Category
of
sharehol

der e

(drop
down
be
provided-
non-
resident/
venture
capital
company/
venture
capital
fund/
specified
company/
any other
person)

to

Typ
e of
shar

PAN/Aadh
aar no.

Date  of | Number | Face Issue Paid | Date on
allotment | of shares | value Price up which
held per per value | ceased to
share |[share |per |be
shar | sharehold
e er

Mode
cessation

of

In case of
transfer,
PAN  of
the new
sharehold
er

NOTE

Schedule AL-1

For definition of expressions— “venture capital company”,
DPIIT notification dated 19.02.2019.

venture capital fund” and “specified company”, please refer

Assets and liabilities as at the end of the year (mandatorily required to be filled up by an unlisted company) (other
than a start-up for which Schedule AL-2 is to be filled up)

AlDetails of building or land appurtenant there to, or both, being a residential house

Sl. |Address Pin code Date of acquisition |Cost of acquisition Rs. Purpose for which used
N (dropdown to be provided)
ONe3) (©) 4) ©) (6)

0}

(i)

B |Details of land or building or both not being in the nature of residential house

SI. |Address Pin code Date of acquisition Cost of acquisition Rs. Purpose for which used
No (dropdown to be provided)
(1) (2 3 (4) (5) (6)

0]

IC |Details of listed equity shares

DETAILS OF ASSETS AND LIABILITIES

Opening balance

Shares acquired during the year

Shares transferred during
the year

Closing balance

No. |Type of|Cost of [No. of | Type of |Cost ofNo. of|Type [Sale No. of|Type of|Cost of
of shares |acquisition [shares shares acquisitio |shares |of considerati [shares |shares acquisition
share n share|on

S s

1 2 3 4 5 6 7 8 9 10 11 12
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D |Details of unlisted equity shares
Name of Shares
compan PAN |Opening balance [Shares acquired during the year transferred Closing balance
pany during the year
Issue |Purchase
price |price per
No. Date  of|gace |PET [share (in
of |Cost  of[No. of|subscri- |yaiue [share fcase  of|y, - Sale No. of|Cost. of
sha L : (in purchase : considerat |, acquisiti
acquisition |shares ; /| per shares |. shares
ption h case |from ion on
-res purchase |Share | ¢ existing
fresh |sharehold
issue) |er)
E |Details of other securities
Wheth
;I'fy pe figte d Securities
securitilor Opening balance |Securities acquired during the year transferred  during|Closing balance
es unliste the year
d
Purchase
o e orice e
No. of|Cost of|No. of sIDlJal;[:cri t(i)f valu |securit (s:e;cslejrlty (g; No. of|Sale No. of|[Cost of
securiti |acquisiti [securiti on/ P y (in urchase securitie|considerati |securiti|acquisiti
es on es per |case of p S on es on
purchase from
shar|fresh -
e |issue) existing
holder)
F |Details of capital contribution to other entity
Name of|PAN Opening Amount Amount Amount of|Closing balance
entity balance contributed  |withdrawn profit/loss/
during the|during the|dividend/
year year interest
debited or
credited
during the
year
G |Details of Loans and Advances to any other concern (If money lending is not assessee’s substantial business )
Name of the|PAN Opening Balance |Amount Amoun|Interest Closing balance [Rate of interest
person received tpaid |debited, if any (%)
H |Details of motor vehicle, aircraft, yacht or other mode of transport
Particulars of asset [Registration number|Cost of acquisition Date of acquisition Purpose for which used
of vehicle .
(dropdown to be provided)
| |Details of Jewellery, archaeological collections, drawings, paintings, sculptures, any work of art or bullion
Particulars of asset Quantity Cost of acquisition |Date of acquisition Purpose of use
(dropdown to be
provided)
U |Details of liabilities
Details of loans, deposits and advances taken from a person other than financial institution
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Name of the person

PAN

Opening Balance

Amount
received

Amount |Interest |Closing |Rate of
paid credited, |balance |interest
if any (%)

NOTE » Please refer to instructions for filling out this schedule.

ST D EWAVIEVA Assets and liabilities as at the end of the year (applicable for start-ups only)

If you are a start-up which has filed declaration in Form-2 under para 5 of DPIIT notification dated 19.02.2019, please
furnish the following information for the period from the date of incorporation upto end of the year;-
A |Details of building or land appurtenant there to, or both, being a residential house acquired since incorporation
Sl. |Address Pin code |Date of acquisition Cost of(Purpose for which|Whether transferred on
No. acquisition Rs.  |used (dropdown to be|or before the end of the
provided) previous year, if Yes date
of transfer
M@ ©) 4 ®) (6) M
U]
(i)
B Details of land or building or both not being a residential house acquired since incorporation
SI. |Address Pin code |Date of acquisition Cost of|Purpose for which|Whether transferred on
No. acquisition Rs.  |used (dropdown to be|or before the end of the
provided) previous year, if Yes date
of transfer
D @ ®) @ 8) B) @)
0}
IC |Details of Loans and Advances made since incorporation (If lending of money is not assessee’s substantial business)
Name of|PAN Date on which|Amount of|fAmount [Whether loans|Closing balance|Rate of
" person loans and|loans and and advances has|as at the end of|interest, if
w advances has|advances been repaid, if Yes|the previous|any
5 been made date  of  such|year, if any
5 repayment
<
4
)
<Z( D |Details of capital contribution made to any other entity since incorporation
2 Name of entity |PAN Date on which capital|Amount of|Amount Amount of|Closing balance as
u contribution has been|contribution |withdrawn, |profit/loss/ at the end of the
‘g made if any dividend/ interest|previous year, if
L debited or|any
© credited
-
<
'_
W [E |Details of acquisition of shares and securities
Name of|PAN |Type of [Number of|Cost of | Date of|Whether Closing
company/entity shares/securities|shares/securities|acquisition |acquisition |transferred,| balance as at
acquired if Yes date| the end of the
of transfer |previous year,
if any
= Details of motor vehicle, aircraft, yacht or other mode of transport, the actual cost of which exceeds ten lakh rupees
acquired since incorporation
Particulars  of|Registration Cost of acquisition Date of|[Purpose for which|Whether
asset number of vehicle acquisition used (dropdown to be|transferred, if Yes
provided) date of transfer
G |Details of Jewellery acquired since incorporation
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of Date

acquisition

Particulars
asset

Quantity Cost of acquisition

of |Purpose

which used

(dropdown
be provided)

for{Whether

10| of transfer

transferred,
if Yes date

Closing
balance as at
the end of
the previous
year, if any

Details of archaeological collections, drawings, paintings,

sculptures, any

work of art o

r bullion acquired since

H | .

incorporation

Particulars  of|Quantity Cost of acquisition Date of(Purpose  for{Whether |Closing

asset acquisition which used transferred, |balance as at

if Yes date|the end of

(dropdown 10| 4¢ gransfer |the previous
be provided) year, if any

Details of liabilities

Details of loans, deposits and advances taken from a person other than financial institution

Name of the|PAN Opening Balance  |Amount Amount Interest Closing Rate of

person received paid credited, if|balance interest (%0)

any

NOTE » Please refer to instructions for filling out this schedule.

Schedule FD

Currency

Foreign
Transaction

INFORMATION REGARDING TURNOVER/GROSS RECEIPT REPORTED FOR GST

GSTIN No(s).

Annual value of outward supplies as per the GST return(s) filed

2 @3)

accounts audited u/s 44AB)

Break-up of payments/receipts in Foreign currency (to be filled up by the assessee who is not liable to get

Amount (in Rs.)

i |Payments made during the year on capital account

ii  |Payments made during the year on revenue account

iii |Receipts during the year on capital account

iv |Receipts during the year on revenue account

IN[oan=

>

Please refer to instructions for filling out this schedule.

Part B

IR Computation of total income

TOTAL INCOME

Income from house property ( 4 of Schedule-HP) (enter nil if loss)

Profits and gains from business or profession

i |Profits and gains from business other than speculativel2i
business and specified business (A 38 of Schedule BP) (enter
nil if loss)

i [Profits and gains from speculative business (3(ii) of Table ERii
of Schedule BP) (enter nil if loss and take the figure to schedule|

CFL)
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iii |Profits and gains from specified business ( 3(iii) of Table ERiii
Schedule BP)(enter nil if loss and take the figure to schedulg|
CFL)
iv |Income chargeable to tax at special rates (3d, 3e, 3f & 4b ofR2iv
[Table E of Schedule BP)
v [Total (2i + 2ii+2iii + 2iv) 2v
3 [Capital gains
a [Short-term
. [Short-term chargeable @ 15% (9ii of item E of schedule|_.
i ai
CG)
.. [Short-term chargeable @ 30% (9iii of item E of schedule_..
i aii
CG)
i Short-term chargeable at applicable rate ( 9iv of item Eaiii
of schedule CG)
» Short-term chargeable at special rates in India asi iy
per DTAA (9v of item E of Schedule CG)
v [Total Short-term (ai + aii + aiii + aiv) (enter nil if loss) [3av
b [Long-term
i Long-term chargeable @ 10% (9vi of item E of schedulebi
CG)
.. [Long-term chargeable @ 20% (9vii of item E of schedule| ..
i bii
CG)
i Long-term chargeable at special rates in India aSpiii
per DTAA (9viii of item E of schedule CG)
iv [Total Long-term (bi + bii + biii) (enter nil if loss) 3biv]
C  [Sum of Short-term/Long-term capital gains (3av + 3biv) (enter nil if loss) 3c
d [Capital gain chargeable @ 30% u/s 115BBH (C2 of schedule CG) 3d
e [Total capital gains (3¢ + 3d) 3e
4 (Income from other sources
Net income from other sources chargeable to tax at
a [normal applicable rates ( 6 of Schedule OS) (enter nil ifda
loss)
Income chargeable to tax at special rate ( 2 of Schedule
b 4b
0S)
c Income from the activity of owning and maintaining race4c
horses (8e of Schedule OS) (enter nil if loss)
d [Total (4a + 4b + 4c) 4d
5 [Total of head wise income (1 + 2v + 3e + 4d) 5
6 |Losses of current year to be set off against 5 (total of 2xvii, 3xvii and 4xvii of Schedule CYLA) |6
. Balance after set off current year losses (5 — 6) (Also total of (ii, iii, v to xv of column 501‘7
Schedule CYLA+4b+2iv)
g [Brought forward losses to be set off against 7 (total of 2xvi, 3xvi and 4xvi of Schedulei
BFLA)
9 |Gross Total income (7 — 8) (Also total of (i,ii,iv to xiv of column 5 of schedule BFLA+4b+2iv) [9
10 |Income chargeable to tax at special rate under section 111A, 112, 112A etc. included in9 |10
11 |Deductions under Chapter VI-A
4 Part-B of Chapter VI-A [1 of Schedule VI-A and limited upto total of (i, ii, iv, v, viii, Xiiilla
xiv) of column 5 of Schedule BFLA]
b |Part-C of Chapter VI-A [2 of Schedule VI-A] 11b
c [Total (11a + 11b) [limited upto (9-10)] 11c
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12 |Deduction u/s 10AA (Total Sch. 10AA) 12
13 [Total income (9 - 11c - 12) 13
14 (Income chargeable to tax at special rates (total of (i) of Schedule SI) 14
15 (Income chargeable to tax at normal rates (13 - 14) 15
16 |Net agricultural income( 2v of Schedule EI) 16
17 |Losses of current year to be carried forward (total of xviii of Schedule CFL) 17
18 |Deemed total income under section 115JB (9 of Schedule MAT) 18
Computation of tax liability on total income
1 |a [Tax Payable on deemed total Income under section 115JB (10 of Schedule MAT) la
b [Surcharge on (a) above (if applicable) 1b
c [Health and Education Cess @ 4%o0n (1a+1b) above 1c
d [Total Tax Payable u/s 115JB (la+1lb+1c) 1d
2 [Tax payable on total income
a [Tax at normal rates on 15 of Part B-TI 2a
b [Tax at special rates (total of col. (ii) of Schedule-SI) 2b
c [Tax Payable on Total Income (2a + 2b) 2c
d [Surcharge
 [25% of 16(ii) of Schedule Sl 2di
' 24(ii)
i |On [(2c) — (16(ii) of Schedule SI)] 2dii
iii [Total (i +ii) 2diii
ﬁ e [Health and Education Cess @ 4% on (2c+2diii) 2e
% f  |Gross tax liability (2c+2diii+2e) 2f
E 3 |Gross tax payable (higher of 1d and 2f) 3
E A Credit under section 115JAA of tax paid in earlier years (if 2f is more than 1d) A
o) (5 of Schedule MATC)
5 5 [Tax payable after credit under section 115JAA [ (3 - 4)] 5
E 6 [Tax relief
o a [Section 90/90A(2 of Schedule TR) 6a
é b [Section 91(3 of Schedule TR) 6b
c [Total (6a + 6b) 6c
7 [Net tax liability (5 — 6¢) (enter zero if negative) 7
8 [Interest and fee payable
@ |Interest for default in furnishing the return (sectionSa
234A)
b Inter'est for default in payment of advance tax8b
(section 234B)
c |Interest for deferment of advance tax (section ac
234C)
d [Fee _for default in furnishing return of incomeSd
(section 234F)
e [Total Interest and Fee Payable (8a+8b+8c+8d) 8e
9 |Aggregate liability (7 + 8e) 9
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10 [Taxes Paid
@ |Advance Tax (from column 5 of 15A) 10a
b [TDS (total of column 9 of 15B ) 10b
<9( c [TCS (total of column 7 of 15C) 10c
% d  [Self-Assessment Tax (from column 5 of 15A) 10d
w
é e [Total Taxes Paid (10a+10b+10c + 10d) 10e
|_
11 |Amount payable (9 - 10e) (Enter if 9 is greater than 10e, else enter 0) 11
12 Refund (If 10e is greater than 9) (Refund, if any, will be directly credited into the bank12
laccount)
13 [Do you have a bank account in India (Non- Residents claiming refund with no bank account in India may select No)
- (a) |Details of all Bank Accounts held in India at any time during the previous year (excluding dormant accounts)
% SI. [IFS Code of the Bank in case ofName of the Bank Account Number ) Indicate the account in
8 Bank Accounts held in India which you prefer to gef
5] your refund credited, if|
;’: any (tick one account &
Z )
< -
o0 i
ii
Note:
1) Minimum one account should be selected for refund credit
2) In case of refund, multiple accounts are selected for refund credit, then refund will be credited to one of the account
decided by CPC after processing the return
Row can be added as required
(b) Non- residents, who are claiming income-tax refund and not having bank account in India may, at their option, furnish the|
details of one foreign bank account:
ls\l.o SWIFT Code Name of the Bank Country of Location IBAN
Row can be added as required
14 |Do you at any time during the previous year,-
(i) hold, as beneficial owner, beneficiary or otherwise, any asset (including financial interest in any|
entity) located outside India; or
(ii) have signing authority in any account located outside India; or O Yes L No
(iii) have income from any source outside India?
[applicable only in case of a resident] [Ensure Schedule FA is filled up if the answer is Yes ]
MTAX PAYMENTS
IA Details of payments of Advance Tax and Self-Assessment Tax
Sl |BSR Code Date of DepositSerial Number of Challan |Amount (Rs)
No (DD/MM/YYYY)
1) (2 (3) (4) (5)

ADVANCE/ SELF
ASSESSMENT TAX

i

Enter the totals of Advance tax and Self-Assessment tax in SI No. 10a & 10d of Part B-TTI
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Details of Tax Deducted at Source (TDS) on Income [As per Form No. 16 A issued or Form No. 16B/16C/16D furnished by
Deductor(s)]

SINo |TDS PAN/A |TAN |Unclaimed |TDS of the current|TDS credit being claimed this|Corresponding [TDS

credit adhaar [of the|TDS brought|Financial Year (TDS Year (only if corresponding|Receipt credit
relating |No. of|Deduct |forward (b/f) |deducted during the|income is being offered for tax|/withdrawals [being
to self|Other |or/ FY 2022-23) this year not applicable if TDS is|offered carried
/other Person [PAN/a deducted u/s 194N) forward

person |(if TDS|adhaar
[other credit [No, of
person as|related |Tenant

per rule|to / Buyer
37BA(2)] |other
person
)
Fin. TDS |Deduct |Deducted in|{Claimed in|Claimed in the hands|Gross |Head
Year inlb/f |ed in|the hands of|own hands|of any other person|Amou |of
which own any other as per rule 37BA(2)|nt Income
deduct hands |person as per (if applicable)
ed rule 37BA(2)
(if applicable)
o @ ©)] Q] ®) ® | ®) 9 (10) 1 |12 a3
Income |TDS Income [TD |PAN/
S
Aadhaa
r No.
i

NOTE W Please enter total of column 9 in10b of Part B- TTI

Details of Tax Collected at Source (TCS) [As per Form 27D issued by the Collector(s)]
Sl |TCS credit|Tax Deduction|PAN of Other|Unclaimed TCS|TCS of the -current|TCS credit being|TCS
No |relating to|and Tax|Person (if|brought forward (b/f) [financial ~Year (TCS|claimed this Year |credit
self /other|Collection TCS  credit collected during the FY being
person Account related to 2022-23) carried
[other Number of the|other person) forward
person as|Collector
per  rule
37i(1)]
Fin. Amount b/f |Collected|Collected in|Claimed|Claimed in
Year in in own|the hands of|in own|the hands
which hands |any other{hands |of any
collected person as per other
rule 37i(1) (if person as
applicable) per  rule
37i(1) (if
g applicable)
§ @ |2@) (2)(i) @) 4) (®) 6(i) (6)(ii) 7(i) (7)(ii) ®)
g TCS [PAN
wn)
i

m Please enter total of column (7)(i) in 10c of Part B-TTI

VERIFICATION
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I, son/ daughter of , solemnly declare that to the best of my|

knowledge and belief, the information given in the return and the schedules thereto is correct and complete is in accordance with the provisions of the
Income-tax Act, 1961.

| further declare that | am making this return in my capacity as (drop down to be provided and | am also competent to make this return and

verify it. | am holding permanent account number (if allotted) (Please see instruction).

| further declare that the critical assumptions specified in the agreement have been satisfied and all the terms and conditions of the agreement have been

complied with. (Applicable, in a case where return is furnished under section 92CD)

Date Place Sign here =&
FORM INDIAN INCOME TAX RETURN Assessment Year
ITR-V VERIFICATION FORM 2023-24

[Where the data of the Return of Income in Forms SAHAJ
(ITR-1), ITR-2, ITR-3, SUGAM (ITR-4), ITR-5, ITR-7 filed
but NOT verified electronically]

(See rule 12)

Name

PAN Form Number

Filed u/s e-Filing Acknowledgement Number
VERIFICATION

1, son/ daughter of , solemnly declare that to the best of my knowledge and belief,
the information given in the return which has been submitted by me vide acknowledgement number
is correct and complete and is in accordance with the provisions of the Income-tax Act, 1961.

| further declare that I am making this return in my capacity as and | am also competent
to make this return and verify it. I am holding permanent account number

Signature ==

Date of Source IP address
submission

System Generated Barcode/QR Code

Instructions:

1. Please e- verify the electronically transmitted return data using Aadhaar OTP or Login to e-Filing account
through Net-Banking login or EVC generated using Pre-Validated Bank Account/ Demat Account or EVC
generated through Bank ATM. Alternately, you may send the duly signed (preferably in blue ink) Form ITR-
V to “Centralized Processing Centre, Income Tax Department, Bengaluru 560500”, by SPEED POST ONLY.

2. Form ITR-V shall not be received in any other office of the Income-tax Department or in any other manner.
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The confirmation of receipt of this Form ITR-V at ITD-CPC will be sent to the e-mail Id registered in the e-
Filing account.

3. On successful verification, the return filing acknowledgement can be downloaded from e-Filing portal as a
proof of completion of process of filing the return of Income

4. Please sign only in the box provided for signature. Signature anywhere else other than the box provided can
render the ITR-V invalid.

“Please note that if the ITR-V is received beyond the time specified, from the date of uploading the data, the date
of receipt of ITR-V will be taken as the date of filing of return and all provisions of the Act will apply
accordingly.”

INDIAN INCOME TAX RETURN ACKNOWLEDGEMENT Assessment Year

[Where the data of the Return of Income in Form SAHAJ (ITR-1), ITR-2, 2023-24
ITR-3, SUGAM (ITR-4), ITR-5, ITR-6, ITR-7 filed and verified]

(See rule 12)

PAN
Name
Address
Status Form Number
Filed u/s e-Filing Acknowledgement Number
Current Year business loss, if any 1
Total Income
TE Book Profit under MAT, where applicable 2
-;'Z Adjusted Total Income under AMT, where applicable 3
'—é Net tax payable 4
g Interest and Fee Payable 5
§ Total tax, interest and Fee payable 6
% Taxes Paid 7
E (+)Tax Payable /(-)Refundable (6-7) 8
% Accreted Income as per section 115TD 9
; Additional Tax payable u/s 115TD 10
% Interest payable u/s 115TE 11
§ Additional Tax and interest payable 12
% — | Taxand interest paid 13
S S
& A | (+)Tax Payable /(-)Refundable (12-13) 14
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Income Tax Return electronically transmitted on DD-MM-YYYY 00:00:00 from IP address
and verified by having PAN on
using *paper ITR-Verification ~Form  /Electronic  Verification = Code

generated through mode

System Generated Barcode/QR Code

*Strike of whichever is not applicable
DO NOT SEND THIS ACKNOWLEDGEMENT TO CPC, BENGALURU.

[Notification No. 04/2023/F.No. 370142/51/2022-TPL]
RAMAN CHOPRA, Jt. Secy.

Note : The principal rules were published vide notification S.O. 969 (E), dated the
26™ March, 1962 and last amended vide notification GSR 769(E), dated the 7™ October, 2022.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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